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 The  Lok  Sabha  met  at  Ten  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 INDIANS  IN  BRITISH,  FRENCH  AND
 DutcH  GUIANAS

 *2664,  Sardar  Iqbal  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  Indians  in
 British  Guiana,  French  Guiana  and
 Dutch  Guiana,  separately  ;

 (b)  the  number  of  Indians  who  have
 settled  there  permanently  ;  and

 (c)  their  main  problems,  if  any  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  XV,  annexurg
 No.  54]

 Sardar  Iqbal  Singh:  May  I  know
 whether  there  is  any  restriction  on
 Indians  in  British  Guiana  that  they
 cannot  purchase  land  or  own  sugar
 factories  in  British  Guiana  and,  if
 that  is  so,  may  I  know  what  steps
 have  been  taken  by  the  Government
 in  this  matter  ?

 Shri  Sadath  Ali  Khan:  I  believe
 there  are  no  disabilities  of  such  a
 nature.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  a  Federation
 is  going  to  be  formed  of  the  West
 Indies  and  there  is  a  ‘oposal  to
 merge  British  Guiana  wit
 Indies  Federation  and,  if  that  is  so
 I—46  L.  S.
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 may  I  know  the  reactions  of  the
 Indian  population  there  towards  that
 proposed  Federation  ?

 Shri  Sadath  Ali  Khan:  This  is  a
 hypothetical  question.  It  is  a  larger
 question  also  which  I  am  unable  to
 answer  just  now.

 Shri  Kasliwal:  The  hon.  Parlia-
 mentary  Secretary  said  that  so  far  as
 the  question  of  Federation  is  concern-
 ed,  he  is  unable  to  answer  any  ques-
 tion.  May  I  know  whether  the  Gov-
 ernment  have  any  information  that
 there  is  a  possibility  of  unification  of
 these  territories  in  the  near  future—
 British  Guiana,  French  Guiana  and
 Dutch  Guiana  ?

 Shri  Sadath  Ali  Khan:  We  have  no
 information.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  there  has  been  any  in-
 crease  in  the  number  of  Indians  in
 these  territories  and,  if  so,  the  extent
 of  increase  during  the  last  two  years  ?

 Shri  Sadath  Ali  Khan  :  The  in-
 crease  will  be  the  natural  increase  of
 population  which  we  all  know.

 Shri  Shree  Narayan  Das:  I  want  to
 know  whether  there  has  been  an  in-
 crease  in  the  number  of  persons  of
 Indian  origin  migrating  to  that  coun-

 Shri  Sadath  Ali  Khan:  I  do  not

 Shri  N.  R.  Muniswamy:  I  want  to
 know  whether  the  Indians  in  these
 areas  are  suffering  from  any  disabili-
 ties.

 Shri  Sadath  Ali  Khan:  As  I  said,
 there  are  no  special  disabilities.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  with  the  for-
 mation  of  the  Federation  of  Central
 Africa—that  is  Nyasaland,  North
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 Rhodesia  and  South  Rhodesia—and
 the  experience  of  the  Indians  there,
 the  reaction  of  the  Indian  population
 in  British  Guiana  is  totally  against
 this  bigger  Federation  because  their
 proportion  will  be  very  small  and,  if
 that  is  so,  may  I  know  whether  the
 Government  of  India  have  conveyed
 this  reaction  to  the  Government  of
 the  United  Kingdom  ?

 Shri  Sadath  Ali  Khan:  [  could  not
 understand  the  question.  Has  it  got
 something  to  do  with  Nyasaland  and
 South  and  North  Rhodesia  ?

 Mr.  Speaker:  He  refers  to  British
 Guiana  also.  The  hon.  Member  says
 that  the  Indians  in  British  Guiana
 are  against  the  Federation  and  wants
 to  know  whether  the  Indian  Govern-
 ment  are  taking  any  steps  in  that
 direction,  viz.  to  bring  it  to  the  notice
 of  the  United  Kingdom  Government.

 Shri  Sadath  Ali  Khan:  As  I  point-
 ed  out  earlier,  this  is  a  hypothetical
 question.  We  have  no  information  on
 this  matter.

 Sardar  Iqbal  Singh:  Are  the  Gov-
 ernment  aware......

 Mr.  Speaker:  We  will  go  to  the
 next  question.  But  I  must  say  that
 once  a  subject  comes  up  before  the
 House  all

 aspec
 ts  of  the  matter  must

 be  before  the  hon.  Ministers.  The
 question  is  about  the  total  number  of
 Indians,  the  number  of  Indians  settled
 there  and  their  problems.  Their  main
 problems  can  include  anything  from
 heaven  to  earth;  you  cannot  say  that
 the  question  of  Federation  does  not
 arise.

 SURVEY  OF  VOLUNTARY  ORGANISATIONS

 #2665.  Shri  Madiah  Gowda:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 Voluntary  Organisations  for
 economic  and  cultural  development  in
 the  country  has  been  undertaken;
 and

 (b)  if  so,  with  what  results  ?

 (a)  whether  a  Survey  of
 existing
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 The  Deputy  Minister  of  P
 (Shri  S.  N.  Mishra):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Madiah  Gowda  :  Is  not  the  ob-
 ject  of  the  planning  to  enlist  co-opera-
 tion  of  all  voluntary  organisations
 and,  if  so,  is  not  a  survey  of  this  kind
 absolutely  necessary  ?

 Shri  S.  N.  Mishra:  In  a  way,  it
 amounts  to  a  suggestion,  although  I
 must  say  that  steps  have  been  taken
 to  enlist  the  co-operation  of  all  the
 voluntary  agencies  in  the  country  to
 the  extent  it  is  possible.

 Shri  Madiah  Gowda:  How  is  it
 possible,  without  knowing  which  are
 the  voluntary  organisations  working  in
 the  State,  to  enlist  their  co-operation
 for  different  purposes  ?

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  to  know  the  names  of  the
 voluntary  organisations?

 Shri  S.  N.  Mishra:  Does  the  hon.
 Member  want  to  know  the  help  given
 to  the  voluntary  organisations?

 Shri  Madiah  Gowda:  I  want  to
 know  whether  there  is  a  list  of  the
 voluntary  organisations  so  that  when-
 ever  we  want  we  may  take  the  help
 of  those  voluntary  organisations  for
 the  purpose  of  getting  their  co-opera-
 tion.

 Shri  S.  N.  Mishra:  As  the  hon.
 Member  is  aware,  a  directory  has
 been  prepared  by  the  Social  Welfare
 Board  in  collaboration  with  the  Plan-
 ning  Commission.  That  directory  con-
 tains  information  about  25  such
 voluntary  social  organisations.

 Shrimati  Renu  Chakravartty  :  In  the
 directory  compiled  by  the  Social  Wel-
 fare  Board,  the  information  given  is
 only  concerning  those  institutions
 working  for  women  and  children.  But
 this  concerns  social,  economic  and
 cultural  organisations  of  a  voluntary
 nature.  Therefore,  I  should  like  to
 know  whether  any  overall  survey
 has  been  undertaken  and,  if  not,  in
 what  way  do  Government  propose  to
 actually  get  the  co-operation  of  these
 organisations  ?
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 ‘Shri  S.  N.  Mishra:  As  I  have  al-
 7९807  submitted  in  my  reply,  no  such
 survey  has  been  undertaken.  But,  so
 far  as  the  question  of  enlisting  the
 co-operation  of  all  the  organisations
 that  exist  in  the  country  is  concerned,
 it  is  a  very  large  one.  |  think  more
 than  10,000  such  organisations  exist
 in  the  country.  Since  there  is  no
 obligatory  registration  on  the  part  of
 these  organisations,  it  becomes  some-
 what  difficult  for  us  to  know  how
 many  organisations  there  are.

 DEVELOPMENT  WORKS  IN  ORISSA

 *2666.  Shri  Sanganna  :  Will  the  Mi-
 nister  of  Planning  be  pleased  to  state  :

 (a)  whether  any  officers  of  the
 Planning  Commission  have  been  scnt
 to.  Orissa  State  to  assess  the  value  of
 local  development  works  during  the
 year  955;

 (b)  if  so,  their  names  and  designa-
 tions  ;  and

 (c)  whether  any  report  has  been
 submitted  by  them  ?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (0)  Shri  B.  T,  Kempanna,  IAS
 (Retd.)  and  Shri  H.  Puttaswamy,  Offi-
 cers-on-Special  Duty  in  the  Planning
 Commission.

 (c)  Yes,  Sir,

 Shri  Sanganna  H  May  I  know  the  de-
 tails  of  the  report  submitted  by  them?

 Shri  S.  N.  Mishra:  For  the  infor-
 mation  of  the  hon.  Member  I  can
 only  summarise  their  impression.
 Their  impression  is  that  this  pro-
 gramme  in  Orissa  is  gradually  gaining
 ground  and  it  is  becoming  popular.
 They  have  also  mentioned  some  of
 the  defects  and  weaknesses  of  this
 programme  in  the  State.  They  have

 particularly
 drawn  attention  to  the

 act  that  more  publicity  should  be
 given  to  schemes  in  backward  areas.
 But  on  the  whole,  it  may  be  said  that
 the  programme  is  being  implemented
 mostly  according  to  the  instructions
 of  the  Planning  Commission  and
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 whatever  defects  and  weaknesses  were
 there  in  the  beginning  have  been
 mostly  got  over.

 Shri  Sanganna:  May  I  know  what
 procedure  has  been  followed  by  these
 officers  to  ascertain  the  extent  of
 work  done  in  these  schemes  ?

 Shri  S.  N.  Mishra:  What  was  in-
 tended  was  to  take  a  portion  of  the
 works  undertaken  for  inspection.
 Now,  so  far  as  the  selection  of  works
 was  concerned.  it  was  done  on  the
 basis  of  random  sampling.  The  ran-
 dom  sampling  was  undertaken  in  con-
 sultation  with  the  Central  Statistical
 Organisation,  Then,  some  of  the  other
 works  which  were  in  the  vicinity  of.
 such  works  were  also  taken  up  for
 inspection.  There  was  another  cate-
 gory  of  works  which:  were  approved
 by  the  Centre,  they  were  also  taken
 up  for  inspection.

 Shrimatt  Renu  Chakravartty:  Is  it
 a  normal  function  of  the  Planning
 Commission  officers  to  go  round  and
 inspect  the  local  development  works
 of  the  various  States,  or  was  this  a
 very  special  case  for  Orissa?  If  it  is
 a  normal  function  of  the  Planning
 Commission  officers.  may  I  know  how
 many  other  States  they  have  visited  ?

 Shri  S.  N.  Mishra  :  It  was  not  a  spe-
 cial  case  for  Orissa.  In  fact,  the  eva-
 luation  teams  have  visited  2  States
 and  they  have  submitted  reports  on
 about  9  States  so  far.  Evaluation  is
 going  on  at  the  moment  in  Bombay
 and  Uttar’  Pradesh,  and  whereas
 evaluation  has  already  been  comple-
 ted  in  Bihar,  the  report  has  not  yet
 been  submitted.

 Now,  the  function  of  the  Planning
 Commission  is  not  normally  of  this
 character.  But,  since  the  funds  are
 provided  from  the  Consolidated  Fund
 of  India.  it  was  desired  by  the  Fin-
 ance  Ministry  also  that  the  pro-
 gramme  sanctioned  should  be  evalua-
 ted  in  a  proper  manner,

 Shri  8,  D.  Pande:  I  want  to  know
 whether  any  report  has  been  submit-
 ted  with  regard  to  Uttar  Pradesh.
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 Shri  S.  N.  Mishra:  As  I  have  sub-
 mitted,  the  evaluation  is  under  way
 in  Uttar  Pradesh.

 Shri  Sarangadhar  Das  :  May  I  know
 whether  these  officers,  who  have  re-
 ported,  have  mentioned  that  there
 are  a  number  of  cases  where  wells
 sanctioned  by  different  authorities
 during  the  last  two  or  three  years
 have  not  yet  been  sunk  ?

 Shri  S.  N.  Mishra:  Particularly  in
 regard  to  wells,  I  would  require
 notice.

 Hinpu  RELIGiIous  SHRINES

 *2667.  Shri  Bhagwat  Jha  Azad:
 Will  the  Minister  of  Planning  be  plea-
 sed  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  divert  in-
 comes  of  Hindu  religious  shrines  and
 endowments  to  finance  the  Second
 Five  Year  Plan;  and

 (b)  whether  Government  propose
 to  set  up  any  Commission  to  inquire
 into  the  temple  properties  and  religi-
 ous  endowments?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra)  :  (a)  and  (b).-As
 already  stated  in  this  House  on
 28-3-56  the  question  of  better  man-
 agement  of  religious  trusts  and  en-
 dowments  and  of  fuller  utilization  of
 their  resources  is  still  under  cxamina-
 tion  in  the  Planning  Commission.

 Shri  B  t  Jha  Azad:  May  I
 know  wheter er  this  consideration  is
 confined  only  to  the  Hindu  religious
 shrines  or  to  the  shrines  of  other
 religions  and  communities  also  ?

 Shri  S.  N.  Mishra:  In  fact,  they  in-
 clude  all  trusts  and  endowments.
 They  are  not  to  include  only  the
 Hindu  religious  shrines,  as  the  hon.
 Member  has  mentioned  in  his  ques-
 tion.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  it  is  under  the  consi-
 deration  of  the  Government  to  give
 some  inducement  to  those  who  have
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 got  properties  in  those  temples  to
 surrender  those  properties  voluntari-
 ly  for  the  national  development
 work,  or,  do  the  Government  pro-
 pose  to  adopt  any  other  method  ?

 Shri  S.  N.  Mishra:  I  do  not  quite
 see  how  any  inducement  is  called
 for  in  this  connection.  The  endow-
 ments  have  been  made  for  certain
 purposes  and  for  those  purposes  their
 use  is  valid.  Probably,  the  social  wel-
 fare  functions  which  we  want  the  re-
 ligious  endowment  bodies  and  the
 trusts  to  undertake,  would  be  of  great
 advantage  to  the  general  social  wel-
 fare  programme.

 Shri  B.  D.  Pande:  In  Uttar  Pradesh,
 the  Government  have  passed  an  Act
 called  the  Badrinath  Temple  Act.
 Since  the  passing  of  that  Act  they
 said  that  there  has  been  a  saving  of
 Rs.  6  lakhs  to  Rs.  7  lakhs  a  year  out
 of  those  funds.  Will  the  Central  Gov-
 ernment  also  do  the  same  thing  here
 in  regard  to  the  Centre  and  have  all
 the  religious  properties  and  endow-
 ments  assessed  and  then  pass  a  simi-
 lar  Act  and  take  charge  of  all  the
 revenues  for  the  betterment  of  the
 scheme  they  have  in  view  ?

 Shri  S.  N.  Mishra:  That  is  a  sug-
 gestion.

 सरदार  Yo  एस०  सहगल:  क्‍या  मठों  के
 मठाधीशों  ने इस  तरह  की  इच्छा  जाहिर  की  है  कि
 मठों  में  जो  चित  होती  है  उसका  कुछ  हिस्सा  ये
 सेकंड  फाइव  इअर  प्लान  (द्वितीय  पंचवर्षीय.

 योजना)  के  लिये  देने  को  तैयार  है  ?

 श्री  एस०  एन०  मिशा :  अभी  तक  इस  तरह
 की  इच्छा  की  कोई  सूचना  हम  लोगों  के  पास

 नहीं  आयी  है  ।  अगर  यह  आये  तो  बड़ी  अच्छी

 सूचना  होगी  ।

 Shri  S.  V.  Ramaswamy  :  Has  there
 been  a  total  assessment  of  the  value
 of  these  properties,  the  incomes  there-
 from,  etc.,  and,  if  so,  what  is  the
 amount  ?

 Shri  S.  N.  Mishra:  It  is  difficult  to
 estimate.  In  fact,  it  will  have  to  be
 undertaken  by  the  State  Governments.
 The  State  Governments  alone  can  pro-
 vide  information  on  this  point.
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 Shri  Achuthan:  May  |  know  whe-
 ther  the  Planning  Commission  has
 undertaken  8  survey  of  the  various
 temples  coming  under  this  category
 so  as  to  know  how  many  institutions
 are  now  existing  in  this  country  ?

 Shri  S.  N.  Mishra:  The  Planning
 Commission  has  not  undertaken  any
 survey  of  the  kind.  But  this  survey
 can  well  be  undertaken  by  the  State
 Governments.

 Shri  Ramachandra  Reddi:  May  I
 know,  if  the  funds  are  expected  to  be
 diverted  from  the  Hindu  religious
 funds,  whether  they  will  be  treated  as
 loans  or  as  contributions  or  whether
 they  will  be  confiscated  to  Govern-
 ment  ?

 Shri  S.  N.  Mishra:  Mostly,  the  in-
 tention  is  that  the  objects  for  which  the
 trusts  and  endowments  were  created

 by
 the  donors  should  be  served  in  an

 effective  manner.  If  they  are  served  in
 an  effective  manner,  it  is  thought  that
 the  social  welfare  functions,  which
 we  have  in  our  view,  would  also  be
 served  in  an  effective  manner.

 शैर-सरकारी  समवायों  द्वारा  बिजली  का
 उत्पादन

 +२६६८.  श्री  Fo  सी०  सोनिया  :  क्‍या

 सच्चाई  जौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  भारत  में  बिजली  पैदा  करने  वाले
 जो  गैर-सरकारी  समवाय  हैं  उनमें  लगी  हुई

 मारुति

 झ्र ौर  विदेशी  पूंजी  का  भ्रनुपात  क्‍या
 ?

 सिचाई  झोर  विद्युत  उपमंत्री  (थी  हाथी)  :

 १६५३  के  आंकड़ों  के  भ्राता  पर,  जिसके  बाद
 के  वार्षिक  आंकड़ें  उपलब्ध  नहीं  हैं,  बिजली
 पैदा  करने  वाले  गैर-सरकारी  सेवायों  में
 लगी  हुई  कुल  पूंजी  ५२.६७  करोड़  रुपये

 है  जिसमें  विदेशी  पूंजी  १४.२०  करोड़  रुपये  है  ।
 विदेशी  पूंजी  २७  प्रति  शत  के  लगभग  है  ।

 थी  Fo  सो०  सोनिया  :  क्‍या  सन्‌  १६५३
 के  बाद  से  आज  तक के  आंकड़े  तैयार  किये  जायेंगे  ?

 श्री  हाथी  :  तैयार  किये  जायेंगे,  लेकिन  प्रभी
 तो  सन्‌  १६५३  तक  के  झांकने  ही  तैयार  हैं  ।
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 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  there  is  any  likelihood
 of  the  forcign  companies  _  investing
 more  money  in  electrical  units  for  this
 particular  purpose,  namely,  the  Second
 Five  Year  Plan  ?

 Shri  Hathi:  There  are  not  maay
 electricity  supply  companies  with
 foreign  investments  as  such.  There  is
 only  one  such  company.  Perhaps,  we
 do  not  expect  many  foreign  companies
 for  this  purpose.

 Shri  Bhagwat  Jha  Azad:  Would
 Government  tell  us  the  likely  percen-
 tage  increase  in  the  number  of  private
 companies  and  the  power  generated
 by  them  in  the  next  Five  Year  Plan  ?
 Have  the  Government  any  indication
 of  it?

 Shri  Hathi:  As  it  is,  it  is  not  pro-
 bable  that  there  will  be  an  increase.
 And  I  cannot  exactly  say  here  the
 exact  percentage  by  which  any  in-
 crease  may  accrue  if  at  all  it  increases.

 PRIMB  MINISTER'S  VISIT  TO  FOREIGN
 COUNTRIES

 *2669.  Shri  Ram  Krishan:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 foreign  countries  have  extended  invita-
 tions  to  him  to  visit  those  countrics  ;
 and

 (b)  if  so,  the  names  of  the  countries

 anor
 invitations  have  been  accept-

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affaires  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Prime  Minister  has  received  invita-
 tions  from  many  countries  in  various
 parts  of  the  world.  He  has  expressed
 his  gratitude  for  these  invitations,  and
 stated  that  while  he  would  welcome
 the  opportunity  of  visiting  them,  it  is
 difficult  for  him  to  find  time  to  do  so
 in  the  near  future.  He  hopes  that  he

 my
 be  able  to  arrange  some  visits

 ter.

 Shri  Ram  Krishan:  May  I  know
 the  names  of  those  countries  ?
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 Shri  Sadath  Ali  Khan:  There  are
 many  countries.  It  is  almost  global.

 Shri  Kamath:  As  the  Prime  Minis-
 ter  will  be  away  for  nearly  a  month,
 visiting  so  many  countries,  has  any
 decision  been  taken  by  the  Cabinet
 as  to  who  will  act  for  the  Prime  Mini-
 ster  in  his  absence  or  at  least  look
 after  the  day-to-day  work  of  the
 Ministry  in  his  absence  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  The  Prime  Minister  conti-
 nues  to  be  Prime  Minister  and  func-
 tions  as  such  wherever  he  may  be,

 Shri  Kamath:  What  about  the  day-
 to-day  work  of  his  Ministry  ?

 Shri  Jawaharlal  Nehru:  The  day-
 to-day  work  is  carried  on  in  a  day-
 to-day  manner  anyhow.  But  the  day-
 to-day  things  do  not  come  up  to  the
 Prime  Minister  for  decision.  Every
 Ministry  functions  in  the  normal  way.
 If  any  important  matter  arises  it  will
 be  referred  to  me.

 Shri  Kamath:  In  the  past,  so  far
 as  the  press  reports  went,  a  colleague
 of  the  Prime  Minister  looked  after  his
 Ministry  in  the  absence  of  the  Prime
 Minister.  Will  that  arrangement  not
 be  done  this  time  also  ?

 Shri  Jawaharlal  Nehru:  These  are
 internal  arrangements  which  we  make.
 My  colleague  the  Health  Minister  has
 gone  abroad  and  my  other  colleague
 Shri  Krishna  Menon  is  put  in  charge
 of  that  Ministry.  Internal  arrange-
 ments  are  made  among  Ministers  to
 look  after  each  other's  work  in  some
 one  else’s  absence.

 Shri  N.  C.  Chatterjee:  May  I  know
 whether  any  such  arrangement  will  be
 made  when  the  Prime  Minister  goes
 on  tour  ?

 Shri  Jawaharlal  Nehru:  There  is
 the  Foreign  Affairs  Committee  in  the
 Cabinet.  Any  member  of  that  Com-
 mittee  who  is  present  here  will  look
 after  things.

 Shri  Kamath:  Ministers  ?
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 Shri  Jawaharlal  Nehru:  Ministers,
 of  course.  It  is  a  ministerial  commit-
 tee.

 INVITATION  TO  P.M.  FROM  CEYLON

 *2670.  Shri  Radha  Raman:  Wil!
 the  Prime  Minister  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  he  has
 been  sent  an  invitation  by  the  Ceylon
 Premier  to  attend  Buddha  Pari  Nirvan:
 Celebrations  in  Ceylon;  and

 (b)  if  so,  whether  he  has  accepted
 the  invitation  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  Yes.  In  March
 this  year,  the  Prime  Minister  of  Cey-
 lon  sent  an  invitation  to  the  Prime
 Minister  to  attend.  the  Buddha  Jay-
 anti  Celebrations  to  be  held  in  Cey-
 lon  in  May,  1957,

 (b)  The  Prime  Minister  informed
 the  Prime  Minister  of  Ceylon  that  he
 would  indeed  be  very  happy  to  parti-
 cipate  in  those  celebrations  but  that
 it  was  difficult  for  him  more  than  a
 year  ahead,  to  say  definitely  whether
 he  would  be  able  to  do  so.

 Shri  Radha  Raman:  May  I  know
 whether  a  similar  invitation  has  been
 sent  to  the  Ceylon  Prime  Minister  in
 respect  of  the  celebrations  that  are
 going  to  be  held  here  in  this  coun-
 try

 The  Prime  Minister  and  Minister  of
 Affairs  (Shri  Jawaharlal

 Nehru):  Yes,  Sir.  Invitations  have
 been  issued  to  a  number  of  countries
 to  send  their  representatives  next
 October-November  when  we  have  cer-
 tain  celebrations,  a  cultural  exhibition
 and  a  seminar  on  certain  aspects  of
 Buddhism.  A  large  number  of  invita-
 tions  have  been  issued

 Shri  Radha  Raman:  May  I  know
 if  any  news  has  come  from  Ceylon
 in  respect  of  the  invitation  which  has
 been  sent  from  here  as  regards  its
 acceptance  ?
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 Shri  Jawaharlal  Nehru:  I  do  not
 know  of  any  news  coming.  Repre-
 sentatives  are  coming,  I  think,  from
 many  of  these  countries.  Exactly  who
 the  representatives  may  be,  I  am  not
 sure.

 Shri  Veeraswamy  :  May  |  know  the
 names  of  the  countries  to  which  invi-
 tations  have  been  extended  for  parti-
 cipating  in  the  celebrations  in  Octo-
 ber-November  and  which  countries
 have  accepted  the  invitation  ?

 Shri  Jawaharlal  Nehru:  I  cannot
 give  the  names  of  all  the  countries.
 Broadly  speaking,  invitations  are  to
 the  Buddhist  countries  plus  scholars
 in  Buddhism  in  the  other  countries.
 For  instance,  eminent  scholars  inte-
 rested  in  Buddhism  in  Europe  and
 America  have  also  been  invited.  So
 far  as  the  Buddhist  countries  are  con-
 cerned,  evidently  they  have  been  in-
 vited  through  the  Government  con-
 cerned.

 SLuM  CLEARANCE

 *2671.  Shri  Gidwani:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  suggestions  have  been  made  by
 press  and  the  public  that  slum  clear-
 ance  should  be  the  responsibility  of
 the  Central  Government  ;

 (b)  whether  Government  have  con-
 sidered  that  suggestion  ;  and

 (c)  if  so,  the  decision  taken  there-
 on  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Works,  Housing  and  Sup-
 ply  (Shri  P.  S.  Naskar):  (8)  Yes.  Sir.

 (b)  and  (c).  The  clearance  of  slums
 must  primarily  be  the  responsibility
 of  the  State  Governments  and  local
 bodies,  but  the  Government  of  India
 have  formulated  a  scheme  for  afford-
 iag  financial  assistance,  on  a  limited
 scale,  to  State  Governments  for  the
 execution  of  slum  clearance  and  slum
 improvement  projects.  A  copy  of  the
 Scheme  that  is  being  circulated  to  the
 States  is  placed  on  the  Table  of  the
 House.  [See  Appendix  XV,  annexure
 No.  55.)
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 Shri  Gidwani:  In  view  of  the  fact
 that  in  the  last  year’s  report  Govern-
 ment  has  said  that  almost  all  State
 Governments  were  unable  to  proceed
 with  their  programmes  of  slum  clear-
 ance  because  of  the  low  rent  paying
 capacity  of  the  slum  dwellers,  which
 necessitated  the  grant  of  subsidy,
 since  the  Centre  is  practically  paying
 three-fourths  of  the  amount  allocated
 for  the  purpose,  may  I  enquire  whe-
 ther  the  State  Governments  have
 taken  up  the  schemes  in  right  earnest?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh)  :
 The  earlier  scheme  envisaged  only  the

 piving
 of  loans.  If  the  hon.  Member

 as  studied  the  present  scheme,  there
 is  an  element  of  subsidy  also.  The  re-
 port  to  which  reference  has  been  made
 by  the  hon.  Member  related  to  the
 scheme  as  it  obtained  last  year.  There
 is  an  alteration.  It  is  hoped  that  when
 this  scheme  is  studied  by  the  State
 Governments,  they  will  come  forward
 for  assistance  under  the  scheme.

 Shri  Gidwani:  Does  the  Govern-
 ment  propose  to  set  up  a  machinery
 which  will  see  that  the  State  Govern-
 ments  carry  out  the  scheme  ?

 Sardar  Swaran  Singh:  There  is  no
 intention  to  set  up  a  machinery  of
 that  type  here.  The  State  Governments
 should  be  left  to  function  in  their  own
 way  and  they  should  be  left  to  take
 the  responsibility.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  slum  clearance  plan  is
 going  to  be  determined  with  reference
 to  any  priority  so  far  as  big  cities  are
 concerned  and  what  kind  of  priority
 has  been  determined  by  this  time?

 Sardar  Swaran  Singh:  It  will  be
 primarily  for  the  State  Governments
 to  consider  such  priorities  with  regard
 to  the  various  cities  in  their  own
 States.

 Shri  Radha  Raman:  May  I  know
 what  is  the  amount  which  the  Govern-
 ment  of  India  has  set  aside  for  this
 purpose  in  the  current  year  ?
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 Sardar  Swaran  Singh:  In  the  cur-
 rent  year,  there  is  an  overall  provision
 of  Rs.  17.7  crores  for  slum  clearance
 and  housing  schemes.  We  will  see
 how  the  schemes  progress  in  the  vari-
 ous  sectors.  It  will  be  on  receipt  of
 requirements  from  the  States  that  the
 decision  will  be  taken.

 श्रीमती  कमलेन्दुमति  शाह  :  क्‍या  में  जान
 सकती  हूं  कि  यह  जो  प्राइम  मिनिस्टर  द्वारा
 दिल्‍ली  की  गंदी  बस्तियों  के  निरीक्षण  करने  के
 बाद,  उनकी  सफाई  किये  जाने  का  विचार  किया
 जा  रहा  है  कौर  उन  गंदे  इलाकों  को  साफ  करके
 नये  मकान  बनाने  का  विचार  किया  जा  रहा  है
 तो  इससे  वहां  के  निवासियों  के  मन  में  एक  भय

 उत्पन्न हो  गया  है  कि  उनके  मौजूदा  कटरों  की
 सफाई  हो  जाने  के  बाद  उनके  रहने  का  क्‍या
 प्रबन्ध  होगा  श्र  पता  नहीं  उन्हें  कब  तके  घूप
 और  पानी  का  खुले  मैदान  में  शिकार  होना
 पड़ेगा  और  क्या  उनके  इस  भय  को  दूर  कराने
 के  हेतु  इस  तरह  का  कोई  झा इवा सन  दिलाया
 गया  हे  कि  पहले  उनके  रास्ते  घर  बनेंगे  फिर
 उनके  मौजूदा  गंदे  घर  तोड़े  जायेंगे  ?

 सरदार  स्वर्ण  सिह  :  माननीय  सदस्या  को
 पता  नहीं  कहां  से  यह  खयाल  हुआ  कि  गंदी
 बस्तियों  के  रहने  वालों  के  दिलों  में  एक  डर
 पैदा  हो  गया  है  बल्कि  में  तो.  समझता  हूं  कि
 प्राइम  मिनिस्टर  के  उस  बयान  के  बाद  कि  उनकी
 गंदगी  की  हालत  बदलने  वाली  है,  उनके  दिल
 में  एक  ह्य  और  उत्साह  पैदा  हुसना  है  1

 श्रीमती  कमलेन्युसमति  याहू  :  उनको  डर

 इस  कारण  पैदा  हो  गया  है  कि  कहीं  उनके  मौजूदा
 झोंपड़े  तो  गिरा  दिये  जायें  लेकिन  दूसरे  नये
 घर  उनके  वास्ते  न  बनें  तो  वे  कहां  रहेंगे  ?

 सरकार  स्वर्ण  सिह  :  मेरे  खयाल  में  इसके

 मुताल्लिक  उन्हें  कोई  गलतफहमी  नहीं  है  ।

 ADDITIONAL  REVENUES  TO  BE  RAISED
 BY  STATES

 *2673.  Dr.  Ram  Subhag  Singh  :  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  the  State  Governments
 have  been  approached  by  the  Govern-
 ment  of  India  to  raise  additional  re-
 venues  from  (l)  sales  tax,  (2)  land
 revenue  surcharges,  (3)  agricultural
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 income  tax,  (4)  betterment  levy,  and
 (5)  irrigation  rates  ;

 (b)  if  so,  whether  any  standard
 method  has  been  suggested  for  the
 same  ;  and

 (c)  the  nature  of  the  method  sug-
 gested  ?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  The  target
 for  additional  taxation  by  States  and
 the  general  lines  along  which  the  effort
 has  to  be  made  have  been  indicated
 in  para.  25  of  Chapter  IV  of  the  Sc-
 cond  Five  Year  Plan.

 (b)  and  (c).  No  standard  method
 for  raising  this  amount  has  been  sug-
 gested,  but  the  pattern  of  additional
 taxation  visualised  is  more  or  less  on
 the  lines  indicated  in  the  Taxation
 Enquiry  Commission.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  areas  where  the
 betterment  levy  is  envisaged  to  be  le-
 vied  and  where  the  irrigation  rates
 are  going  to  be  increased,  have  reach-
 ed  the  standard  which  was  contem-
 plated  by  the  Planning  Commission  or
 they  are  far  short  of  that  ?

 Shri  S.  N.  Mishra:  Particularly  in
 regard  to  this  betterment  levy,  )
 would  require  separate  notice.

 Dr.  Ram  Subhag  Singh:  Irrigation
 rates  ?

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  Planning  Commission  has
 prepared  any  estimate  as  to  what
 amounts  they  expect  may  be  raised
 from  the  different  rates  as  enumerated
 here,  sales  tax,  surcharge,  etc.,  duriny
 the  next  five  year  period  ?

 Shri  $,  N.  Mishra:  In  all,  as  has
 been  indicated  in  the  Second  Five
 Year  Plan  submitted  to  Parliament.
 we  expect,  according  to  the  present
 scheme  of  finances,  an  amount  of
 about  Rs.  450  crores.  As  hon.  Mem-
 bers  would  also  observe,  from  the
 final  report.  a  much  greater  tax  effort
 has  also  been  indicated,  because  we
 want  to  cover  the  gap  of  Rs.  400
 crores  which  had  been  left  uncovered
 so  far.
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 Shri  Boo  y  :  May  I  know
 whether  the  betterment  tax  will  be
 levied  in  areas  which  will  be  benefit-

 -ed  by  a  particular  project  or  it  will
 -be  levied  throughout  the  country  ?

 Mr.  Speaker:  How  can  there  be  a
 ‘levy  throughout  the  country  ?

 Shri  S.  N.  Mishra:  By  the  very  de-
 finition,  this  tax  will  be  levied  in
 those  areas  which  have  benefited.

 Shri  Bhagwat  Jha  Azad:  In  the
 ‘context  of  the  broad  outline  as  sug-
 gested  by  the  Second  Five  Year  Plan,
 may  I  know  whether  any  State  Gov-

 -ernment  has  sent  any  enquiry  to  the
 “Central  Government  regarding  detail-
 ed  instructions  for  the  levy  of  new
 taxes  ?

 Shri  S.  N.  Mishra:  We  always  hold
 ‘very  intimate  discussions  particularly
 on  the  question  of  resources  because
 we  do  not  want  to  run  any  risk  on

 ‘this  score.

 Shri  Kasliwal:  It  appears  that  ir-
 ‘tigation  rates  not  only  differ  from
 State  to  State,  but  also  differ  within
 ‘the  State  itself.  May  I  know  whether
 the  Government  has  suggested  to  the
 State  Governments  to  have  some  uni-
 formity  in  these  rates  ?

 Shri  S.  N.  Mishra:  The  lines  on
 ‘which  the  State  Governments  have  to
 proceed  have  to  be  best  suited  to  their
 circumstances.  I  think  in  these  mut-

 fo
 should  be  left  to  do  as  they

 Dr.  Ram  Subhag  Singh:  May  I
 ‘know  whether  any  discussion  has  at
 ‘all  been  held  between  the  Planning
 ‘Commission  and  the  representatives
 ‘of  the  State  Governments  with  a  view
 to  lessening  the  difficulties  of  the  pub-
 lic  in  paying  their  rates,  water  rates,
 ‘all  sorts  of  rates  and  rents?

 Shri  S.  N.  Mishra:  The  difficulties
 in  regard  to  payment  of  taxation  can

 -be  lessened  by  strengthening  the  cco-
 ‘nomic  conditions  of  the  people.  In
 fact,  the  entire  Five  Year  Plan  is  in-
 tended  for  that.
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 Dr.  Ram  Subhag  Singh:  The  ques
 tion  is  different.

 Mr.  Speaker:  He  does  not  speak
 for  the  Finance  Minister.

 ASIAN-AFRICAN  RELATIONS

 *2673-A.  Shri  D.  C.  Sharma:  Will
 the  Prime  Minister  be  pleased  to
 State  :

 (a)  the  concrete  steps  that  the  Gov-
 ernment  of  India  have  taken  up-to-
 date  for  the  establishment  of  closer
 Asian-African  relations  in  pursuance
 of  the  new  Bandung  approach  ;  and

 (b)  the  names  of  the  countries  with
 which  closer  relations  have  been
 established  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 and  (b).  In  pursuance  of  the  Bandung
 declaration,  the  Government  of  India
 have  nominated  a  liaison  officer  to
 fatilitate  the  exchange  of  information
 and  ideas  relating  to  economic  co-ope-
 ration  between  the  countries  that  par-
 ticipated  in  the  Conference.

 The  Government  of  India  have  also
 set  up  an  Inter-Departmental  Work-
 ing  Group  under  the  Ministry  of  Fin-
 ance  to  study  the  possibilities  of  eco-
 nomic  co-operation  between  India  and
 other  Asian  African  countries.

 The  Government  of  India  have  al-
 ways  attached  great  importance  to  de-
 veloping  closer  relations  with  Asian
 and  African  countries  and  reiterated
 at  Bandung  its  determination  to  work
 in  this  field.  In  particular,  the  close
 economic  and  cultural  relations  with
 India’s  neighbours  in  S.E.  Asia  and  in
 West  Asia,  which  have  existed  in  the
 past  have  been  further  developed  and
 strengthened  after  the  Asian  African
 Conference.  India  has  besides,  provid-
 ed  facilities  for  technical  training  to
 persons  from  these  countries  and  has
 also  sent  technical  experts  at  their
 request.

 Shri  D.  C.  Sharma:  May  I  know
 what  line  of  approach  has  been  sug-
 gested  by  the  liaison  officer  appoint-
 ed,  and  in  what  fields  this  approach
 has  been  implemented  ?
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 Shri  Anil  K.  Chanda  :  The  approach
 is  mostly  with  regard  to  development
 of  trade  and  co-operation  in  technical
 matters  and  also  in  educational  and
 cultural  matters.  Formerly  there.  used
 to  be  only  00  scholarships  given  for
 Asian  and  African  students  by  the
 Government  of  India.  Since  the
 Bandung  Conference  we  have  raised
 it  to  140.  Similarly,  we  have  sent  a
 technical  mission  to  Cambodia  to  en-
 quire  into  the  situation  there  and  find
 out  the  fields  in  which  we  could  help
 that  country.

 Sardar  Iqbal  Singh:  May  I  know
 whether  any  organisation  has  been
 set  up,  except  this  liaison  officer,  for
 the  close  co-operation  of  these
 Bandung  Conference  countries  in  the
 economic  and  cultural  and  social
 spheres  ?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  No.  Sir.  No  _  organisation
 has  been  set  up.  We  discussed  this
 matter  at  the  Bandung  Conference.
 and  we  felt  that  an  organisation  was
 not  likely  to  help  because  the  Bandung
 Conference  countries  are  spread  cut
 over  a  good  part  of  Asia  and  Africa
 in  entirely  different  economic  regions
 and  any  common  organisation  would
 have  found  it  difficult  to  function
 elfectively.  Therefore,  we  decided  that
 the  countries  should  deal  with  cach
 other  and  discuss  bilaterally  and  mul-
 tilaterally  their  common.  interests.

 Shri  Kamath  :  Among  the  numerous
 Asian  and  African  countries  that
 were  represented  at  Bandung,  are
 there  any  countries  other  than  Pakis-
 tan  which  have  since  betrayed  the
 spirit  of  Bandung  and  acted  against
 the  liquidation  of  colonialism  in  the
 world,  as  Pakistan  has  done  vis-a-vis
 Portuguese  colonies  in  India,  or  have
 otherwise  damaged  the  fabric  of  unity
 woven  at  Bandung,  and  if  so......

 Mr,  Speaker  :  Such  a  long  question?
 The  question  must  confine  itself  to
 only  one  point.

 Shri  Kamath:  If  so,  is  the  Govern-
 ment  taking  a  serious  view  of  the
 matter  ?
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 Shri  Jawaharlal  Nehru:  We  are  not
 sitting  here,  I  hope,  in  judgment  over
 all  the  countries  of  the  world  or  any
 of  them.  That  will  not  be  proper,  but
 if  the  hon.  Member’s  question  is  con-
 fined  to  this,  as  to  whether  any  coun-
 try  other  than  Pakistan  has  taken  up
 a  pro-Portuguese  attitude  with  regard
 to  Goa......

 Shri  Kamath:  Colonial.

 Shri  Jawaharlal  Nehra:  .........  pro-
 colonial  or  pro-Portuguese  attitude
 regarding  Goa,  I  do  not  think  any
 other  country  has  done  so.

 Shri  Kamath:  With  regard  to  colo-
 nial  questions  in  genera  not  merely.
 Portuguese.

 Mr.  Speaker:  The  hon.  Prime  Mi-
 nister  has  answered  that  he  is  not  go-
 ing  to  sit  in  judgement  generally  over
 what  happens.

 Shri  H.  N.  Mukerjee  :  May  I  know
 if  there  is  any  truth  in  a  recent  press
 report  that  the  question  of  Algeria  is
 to  be  brought  up  at  the  next  session
 of  the  United  Nations  by  the  Arab
 group  States  and  by  Pakistan  among
 others,  but  that  India  is  not  associat-
 ing  herself  with  that  move,  and  if  so,
 if  that  is  in  conformity  with  the
 Bandung  spirit  ?

 Shri  Jawaharlal  Nehru:  Whether
 -this  question  will  be  brought  up  at

 the  U.N.  and  the  Security  Council  or
 not  I  do  not  yet  know,  because  that:
 depends  on  the  ultimate  decision  of
 a  large  number  of  countries.  So  far
 as  Algeria  is  concerned,  we  have  been.
 in  close  co-operation  with  these  coun-
 tries.  We  have  felt  that  bringing  this
 up  before  the  Security  Council  at  this
 stage  is  not  likely  to  yield  any  useful
 results  in  regard  to  the  stoppage  of
 the  fighting  or  the  settlement  of  this
 problem,  and  more  especially  so  far
 as  we  are  concerned,  after  having
 made  a  certain  suggestion  which  I
 read  out  in  this  House,  certain  pro-
 posals  containing  five  points,  it  would
 not  be  in  keeping  with  that  approach
 for  us  to  sponsor  a  particular  move
 in  the  Security  Council  which  may
 go  counter  to  that  approach.
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 Shri  Chattopadhyaya:  At  the  time
 of  the  last  meeting  Of  the  Assian-
 African  countries  we  were  given  to
 understand  that  the  meeting  would  be
 held  annually.  When  will  the  next
 conference  be  held,  and  in  view  of
 the  universal  approval  of  the  decisions
 of  the  Bandung  Conference,  do  Gov-
 ernment  propose  to  take  the  initiative
 in  convening  the  next  conference  ?

 Shri  Jawaharlal  Nehru:  No.  Sir.  ]
 cannot  say  when  the  next  conference
 will  be  held.  We  decided  at  Bandung
 that  the  so-called  Colombo  Powers
 should  consider  when  and  where  the
 next  conference  should  be  held.  Thus
 so  far  there  has  been  no  decision,  and
 as  far  as  I  can  see,  there  is  no  imme-
 diate  prospect  of  a  decision.  I  do  not
 think  it  would  be  right  for  the  Gov-
 ernment  of  India  by  itself  to  take  any
 initiative  in  the  matter.  We  are  cons-
 tantly,  of  course,  in  consultation  with
 other  countries.

 CONFERENCE  OF  DIRECTORS  OF
 INFORMATION

 *2674,  Shri  Bibhuti  Mishra:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Ton-
 ference  of  Directors  of  Information
 was  held  at  Nainital  in  the  Ist  week
 of  May  ;  and

 (b)  if  so,  the  steps  taken  so  far  to
 strengthen  the  existing  publicity
 machinery  to  acquaint  people  with  the
 present  day  development  activities  of
 Government  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes.

 (b)  The  conference  was  one  of  a
 series  which  are  being  held  from  time
 to  time  to  co-ordinate  publicity
 efforts  of  Central  and  State  Govern-
 ments  regarding  the  Five  Year  Plan.
 Such  conferences  do  not  take  new
 decisions  or  pass  resolutions.  They  are
 meant  generally  to  thrash  out  details
 and  remove  difficulties  that  might  be
 encountered  in  working.

 शी  बिभूति  मिथ :  प्रमी  मंत्री  जी  ने  बतलाया
 कि  स्टेट्स  (राज्यों)  में  भौर  सेन्टर  (केन्द्र)  में
 अचार  के  सम्बन्ध  में  जो  कठिनाई  होती  है  खस  पर
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 विचार  करने  के  लिये  यह  कान्फ्रेंस  बुलाई  जाती

 है  ।  फटे  फाइव  इधर  प्लान  (प्रथम  पंचवर्षीय

 योजना)  तो  समाप्त  हो  गई,  सेकेन्ड  फाइव  झर
 प्लैन  (द्वितीय  पंचवर्षीय  योजना)  शुरू  हो  रही
 है,  में  जानना  चाहता  हूं  कि  इस  समय  में  गांव
 गांव  में  लोगों  की  सामाजिक,  आधिक  और
 नैतिक  उन्नति  के  लिए  सरकार  जो  काम  कर
 रही  है  उस  के  प्रचार  के  लिये  प्रचार  विभाग
 क्या  करेगा  |

 डा०  केसकर :  ठीक  इसी  काम  के  लियु
 यह  कान्फ्रेंस  बुलाई  जाती  है,  क्‍योंकि  देश  मु
 जो  विकास  का  काम  हो  रहा  है  उस  के  सम्बन्ध  मं
 केन्द्रीय  सरकार  और  राज्य  सरकारें  जो  काम
 करती  हैं  उन  दोनों  में  कोई  सम्पर्क  कौर  सहयोग
 शब  तक  नहीं  था  t  यह  कान्फ्रेंस  इसीलिये  की
 जाती  है  कि  दोनों  एक  साथ  मिल  कर  काम  करें  और
 ज्यादा  से  ज्यादा  लोगों  तक  अपना  सन्देशा

 पहुंचाये  ।  कौर  जो  एक  ही  काम  दोनों  प्रति
 अलग  से  कर  रहीं  हैं  उनको  रोक  दिया  जाय
 शौर  दोनों  मिल  कर,  अपनी  ताकत  इकट्ठा  करके
 ज्यादा  से  ज्यादा  काम  करें  |  यही  इस  कान्फ्रेंस
 का  मकसद  है  1

 श्री  विभूति  मिश्र  $  में  जानना
 चाहता  हूँ कि  चूंकि  माननीय  मंत्री  जी  ने  यदा  कदा  द

 देश  का  भ्रमण  किया  है,  उनका.  इसके  बारे  में

 क्या
 प्रभुत्व  है

 कि  प्रचार  विभाग  गांवों  में  पंच

 वर्षीय  को  कहां  तक  प्रचारित  करता  है  ?

 Blo  केसकर  :  गांव  गांव  में  जाने  _की  जिम्मे-
 दारी  राज्य  सरकारों  की  हैं  -  हर  एक  गांव  में
 जाने  की  जिम्मेदारी  केन्द्रीय  सरकार  नहीं  ले
 सकती  है  t  लेकिन  में  इतना  कह  सकता  हूं  कि
 पिछले  पांच  दस  साल  के  इन्दर  जितने  गांवों  तक

 बह
 7

 है  वह  पहले  के  मुकाबले  के  कई  गुना
 ज्यादा  है  |

 श्री  जांगड़े:  क्‍या  में  जान  सकता  हूं  कि
 क्या  कारण  है  कि  गर्मियों  के  दिनों में  केवल
 नैनीताल  को  ही  सूचना  कौर  प्रसारण  विभाग  के
 प्रदेशों  के  लिये  बैठक  का  स्थान  चुना  गया  है
 तथा  दिल्ली  या  प्राय  किसी  स्थान  को  क्‍यों  नहीं
 चुना  गया  है  ?  क्या  नैनीताल  को  इस  बैठक
 का  स्थान  चुनने  से  प्रतीक  खर्चा  नहीं  पड़ता  है  ?
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 डा०  केसकर  :  नैनीताल  चुनने  की  जिम्मेदारी
 केन्द्रीय  सरकार  की  नहीं  है  |  हम  अलग  अलग
 राज्यों  में  यह  कान्फ्रेंस  करते  हैं  और  Jor  पी०
 सरकार  कीं  तरफ  से  जो  सुझाव  पाया,  उसको
 हमने  स्वीकार  कर  लिया  |

 श्री  भक्त  विहार  :  क्‍या  इस  कान्फेंस  में  इस
 समस्या  पर  भी  विचार  किया  गया  था  या  भारत
 सरकार  ने  स्वयं  इस  पर  कभी  विचार  किया  है
 कि  जो  प्रचार  साहित्य  केन्द्रीय  सरकार  या
 राज्य  सरकारें  प्रकाशित  करती  हैं,  उसका  भ्र धिक
 से  प्रतीक  सर्वोत्तम  उपयोग  किस  प्रकार  किया
 जाये  क्‍योंकि  कभी  कभी  यह  देखने  में  प्राता  है  कि
 यह  साहित्य  दुकानदारों  द्वारा  पूड़ियां  बांधने
 कै  काम  में  प्राता  है  ?

 Wo  कसकर:  हस  सवाल  पर  लगातार
 बिचार  होता  है  जोर  हम  तो  इस  नतीजे  पर

 पहुंचे  हें  कि  छपे
 हि

 साहित्य  के  बजाय  फिल्में
 धनादि  बनवा  कर  जो  कुछ  हम  जनता  को  बतलाना
 चाहते  हैं  या  पहुंचाना  चाहते  हैं,  पहुचा  दें,  तो
 भ्रच्छाहै।

 INDIAN  TECHNICAL  PERSONNEL  FOR
 TRAINING  IN  N.  R.  X.  REACTORS

 #2675.  Shri  Shree  Narayan  Das  :
 Will  the  Prime  Minister  be  pleased  to
 state  :

 (a)  the  number  of  Indian  Technical
 personnel  who  are  proposed  to  be
 sent  to  Canada  to  obtain  first  hand
 experience  and  training  in  the  opera-
 tion  of  the  N.R.X.  reactor  there  ;

 (b)  whether  Indian  personnel  will
 also  be  seconded  to  the  enginecring
 staff  in  Canada  which  is  designing  the
 reactor,  the  steel  rotunda  and  the
 reactor  foundations  :

 (c)  if  so,  whether  Indian  scientists
 and  engineers  for  the  above  mention-
 ed  purposes  have  been  selected  ;  and

 (d)  the  total  number  of  persons
 selected  and  the  method  of  selection  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru)  :  (a)  Twenty-nine  as  at  present
 contemplated.

 (b)  Yes.
 (c)  and  (d).  Thirty  engineers  and

 Scientists  Qi  for  training  in  operation
 and  9  for  training  in  designing  work)
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 have  been  selected.  Selection  of  others
 is  being  made.  The  posts  were  adver-
 tised  in  important  daily  papers  in
 India.  Candidates  have  been  selected
 by  high  level  departmental  selection:
 committees  with  which  eminent  scicn-
 tists  and  technologists  from  outside
 are  associated.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  before  all  these  selec-
 tions  were  made,  recommendations
 were  invited  from  such  universities
 and  such  research  institutions  as  to
 whom  grants  for  this  purpose  are
 given,  and  if  so,  whether  their  recon-
 mendations  were  received  ?

 Shri  Jawaharlal  Nehru:  I  have  just
 said  that  committees  have  been  form-
 ed.  The  committees  consist  of  emin-
 ent  people,  some  from  other  univer-
 sities  also.  And  these  committees
 select  and  interview  these  people.  I
 cannot  say  whether  any  other  refer-
 ence  was  made  to  the  universities.

 Shri  Shree  Narayan  Das:  Arising
 out  of  the  answer  to  parts  (c)  and  (d)
 of  the  question,  may  I  know  whether
 the  leaders  of  these  two  groups  of
 technicians  have  been  selected,  and  if
 so,  who  they  are  ?

 Shri  Jawaharlal  Nehru:  They  are
 not  going  as  a  kind  of  deputation  with
 a  leader.  They  are  going  for  training.
 Each  individual  is  going  for  training.
 It  may  be  that  somebody  is  senior  to
 them  and  may  be  as  a  kind  of  an
 elder  brother  to  them.  I  do  not  think
 there  is  any  question  of  leadership.

 Shri  D.  C.  Sharma:  May  I  know
 which  foreign  technicians  and  scien-
 tists  were  associated  with  this  body,
 when  the  personnel  was  selected  ?

 Shri  Jawaharlal  Nehru:  |  did  not
 say  that  foreign  people  were  associat-
 ed.  I  said  only  :

 “Candidates  have  been  selected
 by  high  level  departmental  selec-
 tion  committees  with  which  emi-
 nent  scientists  and  technologists
 from  outside  are  associated”.
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 I  am  sorry.  There  were  foreign
 people.  I  beg  your  pardon.  I  made  a
 mix-up.  I  did  not  know  that.  I  shall
 read  out  the  names.  There  are  so
 many  committees.  I  have  got  the  list
 of  five  or  six  committees  here.  The
 committee  for  the  post  of  the  principal
 scientific  officer  consisted  of  Dr.  Bha-
 bha,  Dr.  J.  Taraporewala,  Shri  Set-
 hna,  Dr.  Parekh  and  so  on.  I  am  not
 describing  where  they  come  from.  One
 is  chief  scientific  officer  in  the  Dep- artment  of  Atomic  Energy,  another  is,
 works  manager,  Indian  Rare  Earths,
 Bombay,  a  third  one  is  from  National
 Peroxide  Ltd.  and  so  on.  But  ‘I  do  not
 find  in  these  committees  the  name  of
 any  foreigner.  The  foreigners  may
 have  been  consulted  otherwise.  But  in
 these  committees,  there  is  not  a  sin-
 gle  name.

 Shri  Chattopadhyaya  :  So,  you  were
 right.

 Sardar  Iqbal  Singh:  According  to
 one  of  the  clauses  of  the  agreement
 between  India  and  Canada,  the  fuel
 for  this  reactor  will  be  supplied  by
 the  Government  of  Canada.  May  I
 know  whether  Government  have  sent
 any  scientist  to  Canada,  so  that  we
 shall  be  able  to  become  self-sufficient
 in  fuel,  especially  in  heavy  water  and
 other  things  ?

 Shri  Jawaharlal  Nehru:  I  have  just
 said  whom  we  are  sending  to  Canada
 for  training.  The  hon.  Member  has
 asked  me  the  same  question,  namely,
 whether  we  are  sending  people  abroad
 for  training.

 Sardar  Iqbal  Singh:  My  question
 was  in  regard  to  sending  the  person-
 nel,  so  that  we  may  be  self-sufficient
 in  fuel  for  this  atomic  reactor,  namely,
 heavy  water  and  other  things.  May  l
 know  whether  we  are  sending  any
 scientists  for  that  purpose  also  to
 Canada  ?

 Mr.  Speaker:  For  making  ourselves
 self-sufficient  in  atomic  fuel.

 Shri  Jawaharlal  Nehru:  It  is  ob-
 viously  our  objective  to  be  as  much
 self-sufficient  as  possible  in  these  mat-
 ters.  There  can  be  no  absolute  srlf-
 sufficiency  in  science  and  in  higher
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 technology.  We  may  be  ahead  of  others
 later  on;  we  may  be  behind  hand  in,
 some  other  respects;  we  learn  from
 each  other.  But  broadly  speaking,  we
 try  to  be  self-sufficient.

 If  the  hon.  Member  is  thinking.
 about  the  production  of  heavy  water,.
 I  may  say  that  we  are  going  to  pro-
 duce  heavy  water  in  this  country,
 primarily  in  a  plant  to  be  set  up  at
 Bhakra-Nangal,  and  we  propose  to.
 set  up  other  plants  too,  associating.
 them  with  some  of  our  major  factories.
 elsewhere,  as  subsidiaries.  Naturally,
 Indians  will  run  them.  I  cannot  say
 immediately  whether  we  might  engage.
 some  foreign  expert  to  begin  with.

 Shrimati  Renu  Chakravartty:  The-
 Prime  Minister  stated  that  some  of-
 the  personnel  chosen  have  been  chosen-
 in  order  to  get  training  in  designing.
 Is  it  proposed  that  we  shall  be  able
 to  manufacture  our  own  reactors  ?

 Shri  Jawaharlal  Nehru:  We  hope
 to  manufacture  everything  that  we
 want,  in  due  time,  in  every  depart-
 ment  of  life,  I  hope.  I  cannot  say,.
 when.

 Shri  Kamath:  In  due  time.

 AMERICAN  EXPERTS  AND  TECHNICIANS.
 UNDER  SECOND  PLAN

 *2676.  Shri  N.  M.  Lingam  :  Will  the.
 Minister  of  Planning  be  pleased  ta.
 state  :

 (a)  whether  the  Government  of:
 India  have  asked  the  State  Govern-
 ments  to  notify  their  requirements  of
 American  experts  and  technicians  for.

 ~
 Second  Five  Year  Plan  period  Ms

 an

 (b)  whether  experts  from  other
 countries  are  also  being  drafted  for
 work  connected  with  the  Second  Five
 Year  Plan?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra)  :  (a)  No,  Sir.

 (b)  The  question  whether  it  will  be
 necessary  to  utilise  the  services  of  any-
 foreign  experts  on  projécts  included.
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 in  the  Plan  depends  on  the  nature  of
 each  project  and  will  have  to  be  exa-
 mined  by  the  Ministries  concerned.

 From  the  examination  so  far  con-
 ducted,  it  appears  the  services  of
 foreign  experts  may  have  to  be  utilis-
 ed  on  some  projects  included  in  ihe
 Second  Plan.

 Shri  N.  M.  Lingam:  May  I  know
 whether  Government  have  any  idea  of
 the  number  of  technicians  and  cx-
 perts.  that  will  be  required  for  the
 various  projects,  for  which  specialised
 knowledge  is  necessary  with  a  view
 to  implementing  the  Second  Five  Year
 Plan,  and  if  so,  what  their  number
 is  ?

 Shri  S.  N.  Mishra:  It  is  indeed  a
 very  large  question.  But  we  have  tri-
 ed  to  assess  the,  requirements  so  far
 as  the  Second  Five  Year  Plan  is  con-
 cerned.  In  fact,  some  committees  have
 been  appointed  for  the  purpose.  As
 the  hon.  Member  knows,  the  engineer-
 ing  personnel  committee  was  appoitt-
 ed  recently,  and  it  has  submitted  its
 report.  So,  we  have  tried  in  some  wa
 to  assess  the  supply  and  demand  pusi-
 tion  of  these  technicians  and  technical

 oon
 during  the  Second  Five  Year

 Plan.

 Shri  Mohiuddin  :  May  I  know  whe-
 ther  we  accept  the  foreigrl  expert  as
 nominated  by  the  American  Govern-
 ment,  or  whether  we  have  got  any
 criteria  by  which  we  also  judge  whe-
 ther  the  person  sent  by  them  is  an
 ‘expert  in  the  subject  or  not?

 Shri  S.  N.  Mishra:  We  certainly
 employ  a  foreign  expert  according  to
 our  criteria.  There  is  no  question  of
 foreign  experts  being  dumped  on  us.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  on  the  basis  of  our  require-
 ments,  Government  have  tried  to
 afrive  at  an  understanding  with  other
 countries,  from  which  the  necessary
 experts  are  likely  to  be  obtained,  and
 if  so,  whether  Government  can  give
 us  the  number  of  experts  from  the
 different  countries  and  the  lines  in
 which  they  have  specialised  ?
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 Shri  S.  N.  Mishra:  We  cannot  do
 it  just  now.  But  there  are  experts
 available  to  us  under  the  Colombo
 Plan,  the  Point  Four  Programme  and
 the  Technical  Assistance  Programme
 of  the  United  Nations.  As  the  hon.
 Member  knows,  foreign  experts  are
 also  going  to  work  for  us  under  the
 steel  plants,  the  oil  exploration  scheme
 and  such  other  schemes.

 राष्ट्रीय  विकास  में  साधनों  का सहयोग

 +२६७८.  श्री  भक्त  वरदान  :  क्‍या  योजना
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  उन्होंने  भारत
 भर  के  साधु  सन्तों  से  यह  अनुरोध  किया  है  कि
 वे  देश  के  विकास  कार्यों  में  सक्रिय  सहयोग
 प्रदान  करें  ;

 (ख)  बदी  हां,  तो  उसका  क्‍या  परिणाम
 रहा;  कौर

 (ग)  साधु  सन्तों  के  सक्रिय  सहयोग  को
 किस  रूप  में  तथा  किन-किन  क्षेत्रों  में  प्राप्त
 करने  का  विचार  किया  जा  रहा  है  ?

 योजना  उप मं  ऋ  (शी  एस०  एन ०  मिथ्)  :

 (क)  जी,  हां  ।

 (ख)  तथा  (ग).  एक  विवरण  सभा  की  मेज
 पर  रखा  गया  है,  जिसमें  सम्बन्धित  उद्धरण

 (relevant  extracts  )  भारत  साधु
 समाज  के  विधान  में  से  दिये  गये  हें  ।  [देखिये
 परिष्षिष्ठ  १५;  अनुबन्ध  सं०  ५६]

 श्री  भक्त  दर्शन  :  इस  विवरण  से  ज्ञात  होता
 है  कि  भारत  साधु  समाज  नाम  की  एक  नई
 संस्था  स्थापित  की  जा  रही  है  t  में  यह  जानना

 चाहता  हूं  कि  क्या  इस  संस्था  में  केवल  वहीं  साधु
 भाग  ले  रहे  हैं  या  लेने  का  प्रा श्वा सन  दे  रहे  है
 जो  कि  पहले  से  ही  जन-सेवा  करते  रहे  हैं  या  उनमें
 वे  मुस्टंडे  साधु  भी  सम्मिलित  हैं,  जिनके  दरवाजों
 पर  हाथी  झूलते  हैं  भ्र ौर  जो  मालपुर  खाते  हैं  ?

 श्री  एस०  एन०  साथ  :  भारत  साधु  समाज
 की  स्थापना  तो  हो  चुकी  है--उसके  आगे  चल
 कर  स्थापित  होने  की  बात  नहीं  है  q  मुझे  मुस्टंडे

 की  परिभाषा  मालूम  नहीं  जिसका  उल्लेख

 भ्र भी  माननीय  सदस्य  ने  फिया  है।  लेकिन  झगर
 उनका  मतलब

 हक
 बेकार  पादरियों  से  है,

 तो  मेरे  विचार  मे  बेकार  को  कारगर  बनाना  भी
 एक  काम  होता  है  |
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 श्री  भक्त  बच् :  क्‍या  इस  योजना  का  उद्देश्य
 यह  है  कि  भारत  की  शाम  जनता

 साधुओं
 और

 जोगी-जंगमों  से  प्रेरणा  लेकर  कष्ट  और  तपस्या
 का  जीवन  व्यतीत  करे  और  इस  प्रकार  अपने
 घन  में  बचत  करके  राष्ट्र  निर्माण  के  विभिन्‍न
 कार्यों  में हाथ  बटा  सके  ?

 Mr.  Speaker:  Next  question.  He
 wants  to  ridicule  it  by  asking  whether
 it  is  to  make  the  country  ‘sanyasi’.

 Mulla  Abdullabhai:  May  I  know
 whether  the  Maulvis  will  also  be  ask-

 -ed  to  give  co-operation  to  form  the
 Bharat  Sadhu  Moulvi  Samaj  ?

 Shri  S.  N.  Mishra:  I  think  there
 has  been  so  far  no  offer  of  co-opera-
 tion  from  that  section.  But  if  an  offer

 -of  co-operation  is  there,  one  can  cer-
 tainly  consider  it.

 Shri  Kamath:  Considering  that  the
 vast  mass  of  our  people  are  religious-
 minded  or,  at  any  rate,  moved  by  the
 outward  forms  and  trappings  of  reli-
 ‘gion,  what  steps  have  Government
 taken  to  ensure  that  the  services  of
 these  sadhus  are  utilised  only  for  na-
 tional  developmental  work  and  not
 exploited  by  the  Congress  Party  for
 their’  political  propaganda,  especially
 as  the  vote-catc  hing  season  approaches
 and  arrives  ?

 Mr.  Speaker:  The  hon.  Member  is
 not  asking  for  any  information.

 Shri  Kamath:  I  am  asking  what
 steps  Government  have  taken  to  en-

 ligt
 Mr.  Speaker:  Congress  is  not  a  re-
 ious  body.

 Shri  Kamath:  The  ruling  party.

 Mr.  Speaker:  Whether  the  spiritua-
 lism  of  the  sadhus  will  be  exploited
 for  vote-catching  ?

 Shri  Kamath:  By  the  Ruling  Party,
 or  the  Government.

 Shri  5.  N.  Mishra:  I  should  like  to
 clarify  the  position.  If  there  is  any
 Misconception  in  the  mind  of  the  hon.

 30  MAY  956  Oral  Answers  468

 Member,  I  think  it  ought  to  be  clear-
 ed.  Government  have  absolutely  noth-
 ing  to  do  with  this  organisation.  This
 has  been  founded  or  mitiated  by  the
 Bharat  Sevak  Samaj  which  is  open
 to  members  of  all  organisations  in  the
 country.

 PaRADIP  PoRT

 “2678-A.  Shri  Niranjan  Jena:  Will
 the  Minister  of  Irrigation.and  Power
 be  pleased  to  state  :

 (a)  whether  the  report  of  the  French
 engineers  on  the  development  of
 Paradip  Port  is  under  the  considera-
 tion  of  Government  ;

 (b)  if  so,  the  result  thereof;  and

 (c)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  As  recommended  by  the  French
 Mission,  further  investigations  in  the
 field  and  experiments  on  models  are
 being  conducted  by  the  C.W.  &  P.C.

 (c)  A  copy  of  the  report  of  the
 French  Mission  is  placed  in  the  Par-
 liament  Library.

 Shri  Niranjan  Jena:  May  I  know
 whether  the  development  of  this  port
 will  have  any  bearing  on  the  canals?

 Shri  Hathi:  Yes.  When  the  port  is
 developed,  naturally  the  canals  will
 have  to  be  made  navigable  also.

 Shri  Niranjan  Jena:  What  is  the
 amount  allotted  in  the  Second  Five
 Year  Plan  for  the  development  of  this
 port  7

 Shri  Hathi:  For  the  present,  requir-
 ment  is  estimated  at  about  Rs.  0
 lakhs  ;  experiments  are  being  made  at
 Poona.

 Shri  S.  C.  Samanta:  May  I  know
 how  many  places  were  visited  by  these
 French  engineers,  and  whether  any
 other  place  is  going  to  be  taken  up
 by  Government  for  development  ?
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 Shri  Hathi:  In  fact,  the  French  Mis-
 sion  looked  into  the  navigability  of
 the  Mahanadi  and  visited  several
 places.  I  cannot  exactly  enumerate
 all  those  places.  But  the  report  men-
 tions  all  the  places.  They  have  sug-
 gested  various  methods  as  to  how
 ports  should  be  developed.

 Shri  Niranjan  Jena:  What  is  the
 progress  of  the  work  done  in  all  as-
 pects  so  far  for  the  development  of
 the  port  ?

 Shri  Hathi:  First,  experiments  at
 the  Poona  Research  Station  have  to
 be  made  on  models.  That  is  being
 done  at  Poona.

 Shri  Sarangadhar  Das:  May  I  know
 if  there  have  been  any  other  foreign
 companies,  for  instance,  a  Czechoslo-
 vakian  company,  which  have  submit-
 ted  some  proposals  for  the  building
 of  jettis,  etc.,  in  this  port?  If  so,  how
 have  Government  considered  such
 proposals  ?

 Shri  Hathi:  They  might  have  been
 submitted  to  the  Orissa  Government,
 not  to  the  Central  Government.

 Caustic  SODA  AND  SODA-ASH

 #2679,  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  new  units  for  Caustic  Soda
 and  Soda-ash  to  meet  the  require-
 ments  of  the  country  ;

 (b)  if  so,  the  number  of  units  which
 are  under  contemplation  in  the  Pri-
 vate  and  Public  Sectors  separately
 and  the  progress  made  so  far  in  this
 direction  ;  and

 (c)  the  nature  of  facilities  propos-
 ed  to  be  provided  by  Government  for
 the  purpose  ?

 The  Minister  of  Industries  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  No  unit  has  been  set  up  in  the
 Public  Sector  for  the  manufacture  of
 caustic  soda  or  soda-ash.  In  the  Pri-
 vate  Sector,  seven  new  schemes  for
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 the  manufacture  of  caustic  soda  and
 three  new  schemes  for  the  manufac-
 ture  of  soda-ash  have  been  licensed.
 The  progress  of  these  schemes  is  satis-
 factory.

 (c)  Facilities  like  help  in  the  selec-.
 tion  of  the  situation  for  the  plant,  de-
 termination  of  the  process  used  and
 the  capacity  of  the  plant,  licences  for
 import  of  machinery  and  raw  mate-.
 rials  are  given.

 Dr.  J.  N.  Parekh:  In  view  of  the.
 great  industrial  expansion  envisaged,
 and  the  estimated  requirement  of  the
 country  of  caustic  soda  and  soda-ash
 by  the  end  of  the  Second  Five  Year
 Plan,  may  I  know  whether  the  pro-
 gress  achieved  in  the  private  sector  is.
 considered  sufficient  ?

 Shri  Kanungo:  At  the  moment,  the
 anticipations  are  that  by  the  end  of
 that  period  the  requirement  of  caustic:
 soda  will  be  20,000  tons.  It  is  esti-
 mated  that  with  expansion  and  new
 establishments,  this  requirement  will
 be  met.

 Shri  Chattopadhyaya  :  May  I  know
 whether  the  Tata  Oil  Mills  Company
 have  the  monopoly  for  the  import  of
 caustic  soda?  If  so.  what  are  the  ar-
 rangements  made  by  Government  to:
 ensure  distribution  without  discri-
 mination  ?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T,  T.
 Krishnamachari):  The  firm  in  ques-
 tion  do  not  have  any  monopoly.

 Mr.  Speaker:  Seth  Achal  Singh.

 Shri  Chattopadhyaya:  My  question
 is  not  answered.  This  is  discrimina-
 tion.

 Mr.  Speaker  :  The  hon.  Member  did
 not  hear  the  answer.

 सेंट,  ग्रस्त  सिंह  :  क्या  माननीय  मंत्री  महोदय
 बताने  की  कृपा  करेंगे  कि कब  तक  ऐसी  पोजी-
 हन  हो  जायेगी  कि  इन  वस्तु लों  के  आयात  की
 जरुरत  नहीं  रहती  ?

 श्री  कानूनों  :  ख्याल  है  कि  पांच  साल  के
 बाद  इन  के  आयात  की  जरुरत  नहीं  होगी  ।
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 BETTERMENT  LEVY

 *2680.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  whether  the  proposal  to  accept
 payment  of  betterment  levy  in  form
 of  land  has  been  put  into  practice  ;
 and

 (b)  if  so,  the  names  of  the  projects
 where  it  has  been  done  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 A  statement  is  placed  on  the  Table  of
 the  House.  [See  Appendix  XV.  anne-
 xure  No.  57]

 Shri  L.  N.  Mishra  :  What  is  the  idea
 behind  accepting  land  in  payment  of
 betterment  levy  ?

 Shri  Hathi:  The  idea  behind  this
 is  that  the  Government  can  obtain
 land  for  the  purpose  of  settling  peo-
 ple  displaced  by  the  construction  of
 projects.  Then  there  is  the  question  of
 settlement  of  displaced  persons  also.
 The  third  is  about  effecting  improve-
 ment  in  the  agricultural  economy  of
 the  villages  under  the  project  by  con-
 solidation  of  holdings.  These  are  the
 three  primary  objects  with  which  this
 scheme  has  been  introduced.

 Shri  L.  N.  Mishra:  May  I  know
 whether  it  is  a  fact  that  there  are  some
 States  where  even  primary  legislation
 about  betterment  levy  has  not  been
 yet  enacted?  If  so,  may  I  know  the
 names  of  those  States  ?

 Shri  Hathi:  At  present  the  States
 of  Andhra,  Bombay,  Punjab,  Hydera-
 bad,  PEPSU  and  Rajasthan  have  en-
 acted  legislation  wherein  the  provi-
 sion  for  giving  land  instead  of  cash
 has  been  incorporated.  Other  States,
 like  Assam,  Madras,  Orissa,  Mysore
 and  Himachal  Pradesh  have  made
 legislation  but  they  have  not  provid-
 ed  for  paying  betterment  levies  in
 land  instead  of  cash.  Other  States
 have  not  yet  made  any  legislation.

 2—46  L.  S
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 Short  Notice  ‘Questions  and  Answers

 REBEI.  NAGAS

 S.N.Q.  No.  JA.  Shri  Vallatharas  :
 Will  the  Prime  Minister  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  two
 police  battalions  of  Madhya  Pradesh
 which  were  participating  in  the  mili-
 tary  operations  in  the  Naga  area  in
 NEFA  have  since  surrendered  with
 their  arms  to  the  rebel  Nagas  ;

 (b)  whether  it  is  a  fact  that  the
 Naga  National  Council  has  been  dis-
 solved  by  the  rebel  Naga  Leader,  and
 he  has  assumed  supreme  command  of
 the  Nagas  opposition  to  the  Govern-
 ment  of  India  ;

 (c)  whether  itis  a  fact  that  a  Naga
 Home  Guard  has  been  formed  and
 the  youths,  students  and  even  Naga
 women  have  joined  it  in  large  num-
 bers  ;

 (d)  whether  it  is  a  fact  that  about
 2  Naga  leaders  have  since  sent  8
 memorandum  to  the  Government  of
 India  through  the  local  authorities
 demanding  general  amnesty  to  the
 Nagas,  and  if  so,  what  are  the  terms
 of  the  memorandum  ;

 (e)  whether  it  is  a  fact  that  the
 Naga  leaders  who  met  the  Central
 Home  Minister  about  two  months
 back  in  New  Delhi,  seeking  to  settle
 the  matter  between  the  rebel  Naga
 leader  and  the  Government  of  India
 have  been  arrested  and  placed  under
 detention  when  they  returned  home
 in  Assam;

 (f)  whether  it  is  a  fact  that  the
 Military  operations  in  the  Naga  area
 have  come  to  a  standstill  by  reason  of
 the  Monsoon  ;

 (g)  whether  the  Assam  Government
 or  the  Officer  in  charge  of  the  Mili-
 tary  operations  have  submitted  a
 report  of  the  recent  happenings  and
 the  present  situation  to  the  Govern-
 ment  of  India;  and

 (h)  what  special  steps  the  Govern-
 ment  of  India  have  taken  to  check
 the  depredations  and  activities  of  the
 rebel  Nagas  in  the  Monsoon  period  ?
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 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal.
 Nehru)  :  (a)  to  (h)  I  am  not  answering
 this  question  separately  in  the  alpha-
 betical  order  of  sections  or  parts,  but
 the  question  as  a  whole.  This  Short
 Notice  Question  is  based  on  a  num-
 ber  of  wrong  assumptions.  For  in-
 stance,  there  is  only  half  a  battalion
 of  the  Madhya  Pradesh  Special  Arm-
 ed  Police  in  the  Naga  Hills.  None  of
 them  have  surrendered  their  arms  to
 anyone.  Again,  it  is  not  a  fact  that
 the  operations  in  the  Naga  _  Hills
 against  the  violent  gangsters  have
 come  to  a  stand  still  by  reason  of  the
 monsoon  or  otherwise.  Despite  the
 early  setting  in  of  the  monsoon  in  the
 middle  of  this  month,  our.  Forces
 destroyed  three  strongholds  of  violent
 gangs  concentrated  at  Khuivi.  Vishye-
 pu  and  Kivikhu,  about  40  miles  north-
 ‘east  of  Kohima.  On  these  places  being
 cleared  of  the  violent  elements,  the
 local  population  breathed  a  sigh  of
 relief  and  voluntarily  helped  in  the
 repair  of  the  road,  which  had  been
 damaged  by  the  misguided  elements.
 Action  against  the  violent  elements
 will  continue  during  the  monsoon,  if
 necessary,  until  violence  ceases.

 2.  Attempts  were  made  by  the  vio-
 lent  Nagas  to  recruit  youths  and
 students  to  form  a  body  of  armed
 gangs,  called  the  Naga  Home  Guards,
 in  order  to  commit  dacoity  and  extor-
 tion  and  collect  food  and  money  for
 the  violent  elements.  Information  in
 our  possession  does  not  reveal  that
 any  women  or  large  number  of  youths
 and  students  have  joined  this  body.

 3.  It  has  been  reported  that  at  a
 meeting  held  on  Ist  May,  Phizo  in-
 formed  his  associates  that  the  Naga
 National  Council  existed  no  more.
 This  announcement  of  Phizo,  accor-
 ding  to  our  information,  has  not
 found  favour  with  several  Naga  lea-
 ders,  some  of  whom  have  passed  a
 resolution  to  reorganise  the  Naga  Na-
 tional  Council.  We  have  only  seen  a
 copy  of  this  resolution  and  have  not
 yet  received  the  original.  The  copy,  as
 scen  by  us,  asks  for  a  general  amne-
 sty,  the  formation  of  a  Naga  State
 within  the  Indian  Union  and  a  referen-
 dum  later.  Among  the  signatories  to
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 this  resolution  are  2  of  the  3  Nagas
 who  came  to  Delhi  about  2  months
 ago.  These  2  Nagas  are  not  under
 arrest;  the  3rd  is  reported  to  have
 gone  underground.

 4.  The  Force  Commander  has  al-
 ready  issued  a  declaration  assuring
 full  protection  to  those  who  surren-
 der  their  arms,  unless  they  are  involv-
 ed  in  murder  or  heinous  crimes.  It  is
 for  the  misguided  elements  among  the
 Nagas  to  adopt  a  wiser  policy  and
 peaceful  methods  for  the  fulfilment
 of  their  legitimate  aspirations.  Gov-
 ernment  have  already  received  assu-
 rances  of  peace  and  co-operation  from
 about  00  villages.  One  of  the  im-
 portant  leaders  of  the  Naga  National
 Council  and  its  Public  Relations  Off-
 cer,  Shri  Vilhume,  surrendered  on
 27th  May  at  Kohima  and  was  set  free
 in  accordance  with  the  Force  Com-
 mander’s  declaration.

 5.  Government  receive  periodical
 reports  about  the  situation  in  the  Na-
 ga  Hills.  Steps  have  been  taken  to
 check  the  depredations  and  activitics
 of  the  violent  elements  during  the
 monsoon  by  (a)  posting  armed  Guards
 at  various  places,  (b)  organising  peace-
 ful  villagers  for  self-defence,  and  (c)
 enlisting  the  active  co-operation  of  the
 Naga  people.  Lines  of  communica-
 tions  have  been  maintained  intact
 and  a  few  air-strips  have  also  been
 constructed.

 6.  Government  are  determined  to
 maintain  the  peace,  integrity  and  unity
 of  the  Indian  Union,  and  subject  to
 this  paramount  consideration,  Govern-
 ment  have  always  been  prepared  to
 give  due  consideration  to  the  legiti-
 mate  aspirations  of  the  Nagas.

 In  this  reply  that  I  have  read  out,
 there  is  reference  to  the  recent  surren-
 der  of  Mr.  Vilhume,  a  leading  mem-
 ber  of  the  Naga  National  Council.
 Yesterday,  I  think,  there  a  red  a
 statement  by  him  in  the  pub  Frc  Press.
 I  am  not  reading  it  out  because  I  pre-
 sume  hon.  Members  have  read  it  in
 the  Press.  It  will  show  that  how  even
 leading  members  among  the  group
 which  had  been  opposing  the  Gov-
 ernment  have  realised  the  harm  being
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 done  and  the  futility  of  the  violent
 method  and  condemned  violence  and
 also  condemned  some  of  the  leaders
 who  have  incited  them  to  violence.
 This  is  a  welcome  development  and,
 as  will  be  seen,  even  this  person  who
 was  a  very  prominent  leader  of  the
 movement,  when  he  surrendered,  was
 set  free.  In  effect,  we  give  amnesty  to
 everybody  except  someone  who  is
 guilty  of  may  be  very  serious  and
 heinous  crimes.

 Shri  Vallatharas:  Will  it  be  the  in-
 tention  of  Government  to  consider
 the  question  of  a  separate  Naga  State
 under  the  Republic  and  then  start
 negotiations  for  the  settlement  of  the
 outstanding  problems,  as  suggested  by
 some  of  these  memorialists  ?

 Shri  Jawaharlal  Nehru:  Govern-
 ment  are  not  prepared  to  consider
 making  any  political  move  or  politi-
 cal  change  till  conditions  are  settled
 and  they  can  consider  it  calmly  and
 dispassionately.

 Shrimati  Khongmen:  May  I  know
 if  certain  terrorists  have  entered  the
 villages  and  terrorised  people  and  ex-
 torted  money  and  foodstuffs  from  the
 people  and  may  I  also  know  if  a  cer-
 tain  Naga  chief  of  Mokokchung  vil-
 lage  with  some  500  families  has  asked
 for  protection  by  the  military  person-
 nel  and  if  so,  what  steps  have  Govern-
 ment  taken  to  protect  these  people
 from  the  rebel  Nagas  ?

 Shri  Jawaharlal  Nehru:  I  did  not
 hear  the  last  part  of  the  question.  The
 first  part  was,  I  understand,  if  Gov-
 ernment  are  aware  of  extortion  of
 money  etc.  Yes,  that  is  so.  We  are
 aware  of  it  and  we  are  trying  to  stop
 that  and  we  have  succeeded  in  en-
 larging  the  area  where  they  cannot
 function.

 Mr.  Speaker:  The  other  portion  is
 whether  about  500  families  have
 sought  the  protection  of  Government
 to  help  them  get  out  of  the  clutches
 of  the  terrorists.

 Shri  Jawaharlal  Nehru:  I  do  not
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 know  about  the  number  of  families;
 but,  they  are  constantly  seeking  pro-
 tection  and  the  Force  Commander  is
 giving  it  wherever  he  can.  The  diffi-
 culty,—which,  perhaps,  hon.  Members
 may  not  have  thought  of,—is  that
 even  half  a  dozen  persons  may  do  a
 good  lot  of  mischief.  There  are  two
 types  as  I  heard.  There  are  certain
 strongholds  which  they  make  for  pur-
 poses  of  taking  defence.  They  are
 rather  effectively  made,  making  the
 advance  of  our  forces  very  difficult.
 They  put  in  spikes  over  it,  covered  with
 grass,  so  that  one  could  not  see  them.
 These  are  big  strongholds.  Most  of
 them  have  been  liquidated.  Therefore,
 a  large  area  is  relatively  free  from  the
 depredations  of  these  hostile  ele-
 ments,  and  that  area  is  increasing.
 The  other  thing  is  that  of  four  or  five
 persons  suddenly  swooping  down  in
 some  village,  and  it  is  in  the  nature
 more  of  a  dacoity  than  anything  else.
 That  kind  of  a  thing  is  not  a  military
 operation  ;  it  is  merely  a  police  opera-
 tion.  The  people  there  themselves  do
 it.  The  people  in  these  areas  are  pro-
 gressively  defending  themselves  much
 more  against  this  kind  of  thing.  From
 both  these  points  of  view,  advance
 has  been  made,  but  in  the  wide  hill
 areas  with  no  communications,  one
 can  never  be  dead  certain  that  there
 will  be  no  dacoity  or  no  attack  like
 that  just  as  even  the  House  knows
 the  amount  of  difficulty  we  have  had
 in  dealing  with  gangs  of  dacoits  in
 certain  ravines  in  Madhya  Bharat—
 U.P.  area,  where  the  terrain  is  bad
 and  it  is  not  easy  to  capture  indivi-
 duals  or  small  groups.  But  the  most
 hopeful  factor  about  the  Naga  situa-
 tion  is  that  the  leaders  of  the  move-
 ment  themselves  are  realising  the
 wrongness  and  the  futility  of  the
 action  they  undertook,  and  more
 especially  the  wrong  lead  that  had
 been  given  to  them.  So  far  as  we  are
 concerned,  we  have  made  it  perfect-
 ly  clear  that  we  cannot  tolerate  vio-
 lence  or  any  attempt  to  gain  anything
 by  violence,  and  we  are  not  going  to
 negotiate  with  anybody  on  the  basis
 of  threats  and  violence.  Nor  can  we
 consider  any  matter  in  terms  of  any-
 thing  that  is  against  the  unity  and  in-
 tegrity  of  India.  These  are  major
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 factors.  The  other  factors  we  have
 discussed,  and  we  are  prepared  to
 consider  what  should  be  done  because
 it  is  our  object  not  to  victimise,  not
 to  punish  anybody,  but  to  give  them
 all  the  privileges  and  obligations  of
 Indian  citizenship.

 Shri  H.  N.  Mukerjee:  In  view  of
 the  fact  that  Government's  attitude,
 while  technically  justified,  will  per-
 haps  only  alienate  further  a  proud
 people  like  the  Nagas  and  other
 tribes,  will  Government  contemplate
 the  serious  offer  of  complete  amnesty
 conditional  only  upon  a  withdrawal
 of  the  movement  and  a  promisc  of
 negotiations  to  follow  ?  Will  this
 gesture  be  made  particularly  in  view
 of  Buddha  Jayanti  ?

 Shri  Jawaharlal  Nehru:  I  have  just
 pointed  out  what  the  Forces’  Com-
 mander  stated  there.  I  need  not  tell
 the  House  that  what  the  Forces’
 Commander  states  is  just  what  we  tell
 him  to  state;  he  does  not  function
 there  as  a  local  ruler,  and  whatever
 the  Forces’  Commander  stated  has
 been  with  the  concurrence  of  the  Gov-
 ernment  of  India.  The  Forces’  Com-
 mander  stated  something  in  the  nature
 of  a  general  amnesty  except  for  those
 who  are  guilty  of  heinous  crimes;  in
 fact,  there  is  a  general  amnesty  to  those
 who  surrender.  You  cannot  give
 amnesty  to  those  who  hit  you  on  the
 head  all  the  time.  Those  who  surrender
 are  treated  very  leniently.  In  fact,  a
 leader  of  the  movement,  as  evidently
 the  House  knows,  came  and  surrender-
 ed,  and  his  surrender  was  accepted  and
 he  was  set  free.  He  is  not  proceeded
 against  in  any  way.  It  is  open  to  any-
 body  to  surrender  and  they  will  be
 treated  alike.

 Shri  Jaipal  Singh:  May  I  know  if
 the  special  officer,  the  Commissioner
 for  Scheduled  Tribes,  has  played  any
 role  whatever  in  assisting  Government
 in  the  taking  of  decisions?  If  he  has,
 what  role  has  he  played?  If  he  has
 not  played  any  role,  why  not?

 Shri  Jawaharlal  Nehru:  I  really  do
 not  know  if  that  special  officer  for  the
 Scheduled  Tribes  has  played  any  part
 in  this  matter.  He  has  some  kind  cf
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 assistant  officer  for  those  arcas  who
 has  been  in  touch  in  the  past  cer-
 tainly  with  the  Government  and  with
 the  other  authorities  and  presumably
 still  in  touch.  Apart  from  this,  so  far
 as  the  North  East  Frontier  Adminis-
 tration  is  concerned,  they  have,  as
 their  special  adviser  in  regard  to  tri-
 bal  affairs,  Dr.  Verrier  Elwin.  In  this

 particular  matter  I  do  not  know  if  he
 has  anything  to  do  with  it,  but  he
 is  a  person  with  a  great  deal  of  know-
 ledge  of  these  areas,  a  person  who  is

 greatly  respected  there  by  all  and
 whose  opinion  is  always  very  help-
 ful.  But  when  a  situation  like  this
 arises,  then  it  is  hardly  a  question  of
 constructive  approach.  Constructive
 approach  is  important  and  must  come,
 but  one  has  to  face  hostile  action  in
 this  way  and  to  put  an  end  to  it  and
 deal  with  the  situation  in  a  construc-
 tive  way.

 ACCIDENT  IN  SINDRI  Factory

 S.  N.  Q.  No.  25.  Shri  Kamath:  Will
 the  Minister  of  Production  be  pleased
 to  state  :

 (a)  whether  some  concrete  arches
 collapsed  at  the  Sindri  Fertilizer  Fac-
 tory  on  the  22nd  May  956  resulting
 in  death  and  injury  to  the  several
 workmen  ;

 (b)  if  so,  the  details  of  the  accident  ;

 (c)  the  number  and  nature  of  casual-
 ties  ;

 (d)  whether  any  enquiry  has  been
 made  regarding  this  accident;  and

 (९)  whether  steps  are  being  taken  to
 compensate  the  victims  and  to  punish
 those  responsible  for  the  accident  ?

 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra)  :  (a)  Yes,  Sir.

 (b)  and  (c)  The  Sindri  Fertilizer
 Company  has  placed  a  contract  for
 the  expansion  of  the  Factory  on  M/s.
 Montecatini  of  Italy  on  a  ‘turn-key’
 basis.  This  firm  has  to  hand  over  the
 fully  commissioned  plants  to  the  Sin-
 dri  Company.  The  work  relating  to
 the  construction  of  the  storage  build-
 ing  was  entrusted  by  M/s.  Montecatini
 to  M/s.  Hindustan  Construction  Com-
 pany.  Eight  arches  of  the  storage
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 building  under  construction  by  the
 Hindustan  Construction  Company,
 unfortunately,  collapsed  at  about  7.5
 a.m.  on  the  22nd  May  956  killing
 four  workmen  and  injuring  five
 others.  The  injured  were  immediately
 removed  to  the  Factory  hospital  and
 are  progressing  satisfactorily.

 (d)  The  Government  of  Bihar  are
 investigating  the  cause  of  the  acci-
 dent.  Technical  aspect  of  the  accident
 is  under  investigation  by  experts  of
 the  State  Government.  The  site  of  the
 accident  has  been  declared  as  closed
 area  by  the  police  pending  investiga-
 tions.  A  case  under  Section  304A
 of  the  Indian  Penal  Code  has  been
 ordered  to  be  instituted.

 (ec)  A  notice  under  Section  0  of
 the  Workmen’s  Compensation  Act  has
 been  issued  to  the  contractors  by  the
 Bihar  Government  for  payment  of
 compensation  to  the  injured  persons
 and  to  the  families  of  the  deceased.
 Responsibility  for  the  accident,  if
 any.  can  be  fixed  only  after  the  results
 of  the  investigations  now  in  progress
 are  known.

 Shri  Kamath:  Have  Government  in
 the  recent  past  received  complaints,
 and  even  complaints  subsequently
 substantiated  by  evidence  and  proved,
 that  contractors  are  in  the  habit  of
 using  shoddy  and  _  inferior  material
 contrary  to  specifications  and  con-
 trary  to  the  terms  of  the  tender  which
 had  been  earlier  approved  by  Gov-
 ernment  ?

 Mr.  Speaker  :  Generally  all  over  the
 country  or  there  ?

 Shri  Kamath;  In  Sindri.

 Shri  Satish  Chandra:  It  will  not  be
 proper  for  me  to  anticipate  the  results
 of  the  enquiries  that  are  being  con-
 ducted  now.  The  investigations  are  in
 progress  and  I  think  it  would  be  bet-
 ter  to  await  the  results.

 Shri  Kamath:  On  a  point  of  order,
 Sir.  My  question  does  not  relate  to
 this  particular  accident  in  the  Sindri
 factory.  Have  any  complaints  been
 received  that  the  contractors  have  used
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 shoddy  and  inferior  material  contrary
 to’  specifications  and  contrary  to  the
 terms  of  the  tender

 ap
 proved  by  the

 Government  earlier?  That  is  my  ques-
 tion.

 Shri  Satish  Chandra:  From  the
 preliminary  information  in  our  pos-
 session,  I  may  say  that  the  storage
 building  which  is  under  construction
 is  more  or  less  similar  to  the  storage
 building  for  gypsum  which  already
 exists  at  the  Sindri  factory.  It  con-
 sists  of  pre-cast  cement  arches  which
 are  hoisted  in  proper  position.  Sixty-
 three  arches  were  to  be  hoisted  one
 after  another,  and...

 Mr.  Speaker:  All  that  the  hon.
 Member  wants  to  know  is  whether,
 before  this  accident  occurred,  any
 complaints  had  been  received  about
 the  useless  material  or  the  bad  mate-
 rial  that  was  being  used  there.

 Shri  Satish  Chandra  :  No  such  com-
 plaints  have  been  received.  What  I
 wish  to  submit  is  that  as  far  as  we
 can  see  this  is  not  a  case  of  defective
 material.  There  was  an  accident  as
 some  pre-cast  arches  which  were
 hoisted  fell  down.

 Shri  T.  B.  Vittal  Rao:  In  view  of
 the  fact  that  the  construction  workers
 are  not  governed  by  any  statute,  are
 any  rules  framed  by  the  Sindri  Fer-
 tiliser  factory  management  defining
 the  conditions  of  the  workers  engaged
 there  ?

 Shri  Satish  Chandra:  There  work-
 men  are  not  the  employees  of  the
 factory.  They  are  the  employees  of  a
 sub-contractor  of  the  contractors  of
 the  factory.  But,  because  the  accident
 has  occurred  in  the  factory  premises,
 I  have  said  in  reply  to  the  main  ques-
 tion  that  a  notice  under  section  0  of
 the  Workmen’s  Compensation  Act  has
 been  issued  to  the  contractors  by  the
 Bihar  Government.

 Shri  T.  B.  Vittal  Rao:  Could  we
 know  who  are  the  members  of  the
 technical  committee  which  is  enquir-
 ing  into  the  accident  ?
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 Shri  Satish  Chandra:  The  Chief
 Engineer  of  Bihar  PWD  is  associated
 with  the  enquiry  to  look  into  the  tech-
 nical  aspects  of  this  collapse.  Other-
 wise,  the  investigations  are  being  con-
 ducted  by  the  magistrates  and  the
 police  officers  of  the  Bihar  Govern-
 ment.

 Shri  Bhagwat  Jha  Azad:  Since  the
 Sindri  Fertilizer  Workers’  Union—the
 only  union  of  this  big  State  under-
 taking—has  demanded  that  the  en-
 quiry  should  be  in  the  nature  of  a
 non-technical  and  judicial  enquiry
 and  that  further  work  should  be
 stopped  till  the  design  is  declared  safe.
 I  would  like  to  know  from  the  Minis-
 try  as  to  what  is  the  nature  of  this
 committee  and  also  whether  the  work
 has  been  stopped  till  it  is  declared
 safe.

 Shri  Satish  Chandra  :  It  is  only  pre-
 liminary  investigation  that  is  being
 conducted  by  the  Bihar  Government.
 No  regular  enquiry  committee  has
 been  appointed  so  far.  Under.  the
 statutory  provisions,  it  is  for  the  State
 Government  to  appoint  such  a  com-
 mittee;  the  Sindri  Fertilizer  Factory
 could  only  extend  its  Co-operation  to
 any  committee  that  may  be  formed
 for  the  purpose

 Shri  Bhagwat  Jha  Azad:  May  I
 know  if  the  Hindustan  Construction
 Company  has  not  got  the  requisite
 equipment  for  the  construction  of  this
 particular  type  of  building  ?

 Shri  Satish  Chandra:  The  Sindri
 Fertiliser  Factory  has  not  engaged  the
 sub-contractors.

 Shri  Bhagwat  Jha  Azad:  J  would
 like  to  know  whether  this  Hindustan
 Construction  Company  which  has
 been  given  the  contract  by  the  Italian
 firm  for  building  this  construction  has
 not  got  the  requisite  equipment  for
 the  construction  of  this  building

 Mr.  Speaker:  The  hon.  Méinister
 has  said  that  he  is  not  aware  of  it
 because  he  had  not  engaged  them.
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 Shri  मा,  N.  Moukerjee:  Will  the
 Minister  be  good  enough  to  give  us
 an  assurance  that  whatever  be  the
 technicalities,  compensation  would  be
 paid  for  death  and  disablement  and
 at  a  rate  at  least  comparable  to  the
 compensation  paid  to  the  bereaved
 shareholders  of  the  State  Bank  of
 India  and  the  insurance  companies  ?

 Mr.  Speaker:  The  hon.  Members
 should  always  avoid  insinuations  and
 jokes.

 Shri  H.  N.  Mukerjee:  What  exact-
 ly  is  the  insinuation  ?

 Mr.  Speaker  :  Bereaved  shareholders
 and  so  on  and  so  forth.  Why  should
 the  hon.  Member  bring  in  all  that?  A
 straight  question  may  be  put  as  to
 whether  compensation  would  be
 given.

 Shri  Satish  Chandra:  Any  compen-
 sation  which  is  due  under  the  provi-
 sions  of  the  Workmen’s  Compensation
 Act  will  be  given.

 Shri  Sarangadhar  Das:  May  I  know
 if  it  is  not  the.  duty  of  the  Sindri
 authorities  to  see  to  it  that  proper
 sub-contractors  are  appointed  by  these
 Italian  contractors  for  this  work
 when  there  is  danger  to  life  ?

 Shri  Satish  Chandra:  The  Hindus-
 tan  Construction  Company  is  a  very
 well-known  firm  of  building-contrac-
 tors  in  this  country.  Probably,  they
 are  one  of  the  leading  firms.  This  is  an
 unfortunate  accident  and  we  all  regret
 it.  I  do  not  think  that  there  is  any-
 thing  wrong  with  the  Hindustan  con-
 struction  company  as  such.

 SHORTAGE  OF  SUGAR

 N.  Q.  No.  26.  Shri  Sanganna  :
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  whether  any  shortage  of  sugar
 is  being  experienced  in  certain  parts
 of  the  country  and  prices  have  harden-
 ed  recently  ?

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  tide  over  the  shortage  of
 sugar  ;  and



 4633  Oral  Answers

 (c)  the  stock  position  of  sugar  at
 present  ?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  With  a  carry-
 over  of  5.42  lakh  tons  on  I-I-55  and
 the  estimated  production  in  1955-56
 season  of  18.50  lakh  tons,  which  is  an
 all-time  record,  there  is  no  cause  for
 any  shortage  being  experienced  in  any
 part  of  the  country  except  what  may
 be  due  to  temporary  difficulties  of
 transport.

 (b)  Does  not  arise.

 (0)  A  total  stock  of  2.55  lakh  tons
 was  available  with  factories  on  22-5-56
 including  .69  lakh  tons  of  sugar  al-
 ready  released.

 Shri  Sanganna:  What  is  the  annual
 output  of  sugar  at  the  existing  level
 of  production  and  what  is  the  annual
 off-take  ?

 Dr.  P.  S.  Deshmukh:  The  off-take
 has  been  varying  from  0.80  lakhs  to
 9  lakh  tons.  Last  year’s  production
 was  nearly  6  lakh  tons  as  against
 ten  lakhs  in  1953-54,  This  year  we  are
 likely  to  reach  8.5  lakh  tons.

 Shri  Bhagwat  Jha  Azad:  Could  we
 know  the  areas  where  temporary
 shortage  is  being  felt  and  what  ar-
 rangement  has  been  made  for  rushing
 sugar  to  those  areas  ?

 Dr.  P.  S.  Deshmukh:  I  have  not
 had  any  complaints  so  far  as  shortage
 is  concerned.  I  do  not  know  what
 particular  area  the  hon.  Member  is
 referring  to.

 Shri  Kasliwal  ;  May  |  know  whether
 the  Government  has  any  programme
 for  import  of  sugar  ?

 Dr.  P.  S.  Deshmukh  :  Not  at  all;  if
 anything,  we  may  export  some  quan-
 tity.

 Shri  Dhusiya  :  May  I  know  the  rea-
 son  why  sugar  is  not  available  and
 why  the  prices  have  shot  up?  What
 steps  were  taken  by  the  Government
 to  bring  the  prices  down  ?  Were  any
 arrests  made  ?
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 Dr.  P.  S.  Deshmukh  :  The  only  place
 where  some  rise  in  price  has  occurred
 is  Madras  and  most  of  it  is  really  due
 to  the  imposition  of  the  sales-tax
 which  comes  to  more  than  Rs.  2  per
 maund.  In  all  the  other  cases,  there
 is  only  the  normal  fluctuation  in
 prices  and  there  is  no  abnormal  rise.

 INDIAN  OLYMPIC  ASSOCIATION

 S.  N.  a  No.  27:  Shri  Bhagwat  Jha
 Azad:  Will  the  Minister  for  Educa-
 tion  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  new  con-
 stitution  adopted  by  the  Indian  Olyin-
 pic  Association  requiring  the  various
 Sports  Organizations  in  the  country
 to  approach  the  Government  for
 grants  through  the  Olympic  Associa-
 tion  only  ;

 (b)  whether  it  is  a  fact  that  most
 of  the  Sports  Organizations  opposed
 clause  2  of  the  new  constitution  of
 Olympic  Association;  and

 (c)  if  so,  whether  Government  have
 accepted  the  new  constitution  of  Indian
 Olympic  Association.

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  We  have  no
 information  except  what  appeared  in

 =
 papers,  and  that  was  not  very

 clear.

 (b)  We  have  no  information.

 (c)  The  question  of  Government
 accepting  a  constitution  framed  for

 tsell  by
 a  private  body  does  not  arise

 at

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  attention  of  the
 Government  has  been  drawn  to  this
 fact,  that  apart  from  threatening  and
 coercing  the  various  organisations  of
 the  country  to  approach  the  Govern-
 ment  for  funds  through  this  assucia-
 tion,  it  has  also  incorporated  in  this
 constitution  a  provision  that  it  can
 take  disciplinary  action  against  any
 officer  of  any  sports  association  in  the
 country,  which  is  receiving  grants  and,
 if  so,  will  the  Government  consider
 the  question  of  quashing  this  organi-
 sation  ?
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 Dr.  K.  L.  Shrimali:  As  I  said,  the
 Government  have  not  yet  examined
 the  constitution  as  we  have  not  yet
 received  the  papers  from  the  Indian
 Olympic  Association.  But  there  is  no
 question  of  quashing  the  Indian  Olym-
 pic  Association,  if  that  is  what  the
 hon.  Member  refers  to.  As  far  as  the
 policy  regarding  grants  is  concerned.
 the  Government  of  India  have  set  up
 an  All  India  Council  of  Sports  and
 that  council  makes  recommendations
 to  the  Government  for  the  dispersul
 of  grants  and  the  National  Federa-
 tions  would  be  quite  free  to  make
 applications  directly  to  the  Govern-
 ment.  The  decisions  of  the  Indian
 Olympic  Association  does  not  affect
 the  policy  of  the  Government  in  any
 way.

 Shri  D.  C.  Sharma:  May  I  know
 what  is  the  status,  technical  or  of-
 ficial,  of  the  Indian  Olympic  Associa-
 tion  with  reference  to  the  National
 Sports  Council  which  is  run  by  the
 Education  Ministry  ?

 Dr.  K.  L.  Shrimali:  The  status  is
 that  the  Government  of  India  have
 recognised  the  Indian  Olympic  Asso-
 ciation  for  participation  in  games  at
 the  International  Olympics  as  well  as
 in  Asian  Games.

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  in  the  international  field,

 particularly
 in  Olympic  events,  the

 dian  Olympic  Association  is
 supreme  and  the  Government  of
 India,  even  through  its  All  India
 Council  of  Sports,  is  completely  help-
 less,  and,  in  view  of  the  fact  that  the
 constituents  of  the  AICS  are  the
 same  as  the  constituents  of  the  IOA,
 may  I  know  why  the  Government  is
 not  taking  any  steps  to  co-ordinate
 the  activities  of  these  two  bodies  so
 that  there  may  be  perfect  harmony  ?

 Dr.  K.  L.  Shrimali:  Government
 have  made  the  best  efforts  and  [
 would  request  the  hon.  Member  to
 exercise  his  personal  influence  with
 the  Indian  Olympic  Association.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  Government  are  aware  that
 the  constitution  of  the  Indian  Olympic
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 Association  was  unanimously  adopted
 and  that  among  the  members  almost
 all  menfbers  of  the  AICS  along  with
 their  secretaries  and  treasurers  were
 also  present  ?

 Dr.  K.  L.  Shrimali:  If  the  hon.
 Member  is  referring  to  the  recent  deci-
 sions  taken  at  the  meeting,  I  have  not
 yet  received  full  information.

 Shri  U.  C.  Patnaik:  May  I  know
 whether  under  the  charter  of  the  In-
 ternational  Olympic  Council  any  na-
 tional  olympic  association  can  inter-
 fere  in  games  other  than  the  olympic
 sphere  ?

 Dr.  K.  L.  Shrimali:  There  is  no
 question  of  interference  as  far  as  the
 internal  games  are  concerned.  The
 Government  have  their  own  arrange-
 ments  and  they  give  grants  to  national
 federations  on  the  advice  of  the  All
 India  Council  of  Sports.

 Shri  Bhagwat  Jha  Azad:  May  7
 know  whether  the  Government  have
 at  any  time,  before  giving  grant  to
 this  organisation,  examined  the  com-
 position  of  the  organisation?  May  I
 also  know  whether  the  composition  of
 its  membership  shows  that  it  is  most-
 ly  a  family  affair  ?

 Dr.  K.  L.  Shrimali:  The  Govern-
 ment  are  most  anxious  to  put  national
 federations  in  proper  order  and  it  is
 with  that  purpose  the  All  India  Cioun-
 cil  of  Sports  has  been  set  up.

 ASSAM  OIL  COMPANY

 S.N.Q,  No.  28.  Shri  Debendra  Nath
 Sarma:  Will  the  Minister  of  Natural
 Resources  and  Scientific  Research  be
 pleased  to  state  whether  it  is  a  fact  that
 the  Assam  Oil  Company  Ltd.  is
 undertaking  a  scheme  to

 lay
 out  pipe-

 lines  for
 ore

 rt  of  crude  oil  from
 Assam  oil-field  with  a  view  to  have
 the  same  refined  outside  Assam  ?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  Government
 are  not  aware  of  any  proposal  of  the
 Assam  Oil  Company  to  lay  pipe-lines
 for  bringing  crude  oil  from  that  State
 to  any  place  outside  Assam.  The  Gov-
 ernment  have  not  yet  initiated  the
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 question  of  setting  up  of  a  refinery
 either  with  the  Assam  Oil  Company
 or  with  anyone  else  as  it  is  still  pre-
 mature.  It  is,  however,  open  to  the
 Assam  Oil  Company  or  to  any  one
 else  to  make  any  proposal  to  us  for  the
 refining  of  Crude  Oil  of  Assam.

 Shri  Debendra  Nath  Sarma:  May
 i  know  whether  the  hon.  Munistcr
 would  give  an  assurance  that  the  re-
 finery  will  be  established  in.  Assam
 alone  and  where-else  and  that  crude
 oil  will  not  be  transported  from
 Assam  to  outside  places.

 Shri  हू,  0,  Malaviya:  I  regret  very
 much  that  at  this  premature  ‘stage
 Government  cannot  give  any  assurance
 wanted  by  the  hon.  Member.  }Jow-
 ever,  I  would  like  to  assure  the  hon.
 Member  that  it  is  the  desire  of  the
 Government  to  have  the  refinery  in
 Assam,  if  it  is  at  all  possible  on
 grounds  of  economics  and  technology.

 Shri  T.  B.  Vittal  Rao  :  May  I  know
 whether  the  proposal  submitted  by  the
 Assam  Oil  Company  to  have  a  refi-
 nery  at  Calcutta  also  contains  a  pro-

 sal  to  lay  a  pipe-linc  of  690  miles
 from  Digboi  to  Calcutta  ?

 Shri  हू,  D.  Malaviya:  As  I  said,
 we  have  not  yet  considered  any  such
 proposal  to  bring  crude  oil  from
 Assam  to  Calcutta.

 Shrimati  Renu  Chakravartty:  May
 ]  know  whether  the  Government  are
 contemplating  setting  up  of  refineries
 themselves  and  not  accepting  the  pru-
 posal  of  the  Assam  Oil  Company  to
 have  a  refinery  under  their  agency  ?

 Shri  K.  D.  Malaviya:  We  have  not
 yet  accepted  any  proposal  of  the
 Assam  Oil  Company  to  include  its
 refinery  in  their  agreement  which  is
 now  being  discussed  or  being  consi-
 dered  and  the  question  of  having  the
 refinery  under  Dante  control  is  also
 being  considered.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  fabulous  profits  which  are
 being  made  by  the  refineries  that  have
 already  been  established  will  be  taken
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 into  consideration  while  considering
 the  agreement  with  the  Assam  Oil
 Company  ?

 Shri  K.  D.  Malaviya:  Surely,  Sir,
 all  such  questions  will  be  considered
 at  the  appropriate  time.

 Shri  Debendra  Nath  Sarma:  May
 I  know  whether  it  will  be  possible  for
 the  Government  to  fix  Digboi  as  the
 port  while  fixing  the  price  of  petrol,
 as  Digboi  has  its  own  refinery  there  ?

 Shri  K.  D.  Malaviya:  The  question
 of  fixation  of  price  of  oil  is  a  very
 intricate  one  and  cannot  be  consider-
 ed  in  an  isolated  way.  So  far  as  the
 Assam  oil  is  concerned  it  will  have
 to  be  considered  on  the  genera]  back-
 ground  of  the  oil  that  we  produce  and
 the  oil  that  we  import.  You  know
 we  have  to  import  oil  from  outside.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 CasH  Does  To  DispLacep  PERSONS

 *2672.  Shri  Ramananda  Das:  Will
 the  Minister  of  Rehabilitation  be  plca-
 sed  to  state  :

 (a)  the  reasons  for  which  cash  doles
 and  other  assistance  to  refugecs  of
 Transit  Camps  are  stopped  ;

 (b)  the  rules  under  which  the  re-
 fugees  of  Transit  Camps  are  to  report
 to  the  Superintendent  of  the  Transit
 Camp  twice  or  thrice  daily  and  the
 punishment  for  not  complying  with
 this  order;  and  ,

 (c)  the  number  of  refugees  in  diffe-
 rent  Transit  Camps  in  West  Bengal
 whose  cash  doles  and  other  assist-
 ances  are  stopped  ?

 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand  Khanna)  :  (a)  Cash
 doles  are  stopped  only  in  cases  of  in-
 discipline,

 (b)  There  are  no  such  rules;  physi-
 cal  verification  of  inmates  is,  how-
 ever,  made  weekly  or  fortnightly  by
 the  camp  authorities.

 (c)  At  present  there  is  only  one
 such  case  m  Jeerut  camp.
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 ForREIGN  FIRMS

 Pandit  S.  C,  Mishra:
 *2677.  <  Shri  Rishang  Keishing  :

 Shri  Mushar  :
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state  :

 (a)  whether  many  of  the  Foreign
 Firms  and  Managing  Agencies  in
 India  are  still  incorporating  foreign
 employees  on  fabulous  emoluments
 and  are  not  utilising  the  services  of
 Indians  having  same  qualifications  ;

 (b)  whether  Indians  of  equal  quali-
 fications  are  drawing  very  much  lower
 emoluments  than  their  foreign  coun-
 ter-parts  ;  and

 (c)  whether  it  is  proposed  to  stop
 this  discrimination  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c)  Government
 are  interested  in  the  progressive  Indi-
 anisation  of  key  posts  in  foreign  firms.
 Statistics  collected  by  Government  in
 this  regard  show  that  the  percentage
 of  Indians  drawing  Rs.  3,000  and
 above  has  been  increasing.

 LocaL  DEVELOPMENT  PROJECTS

 *268l.  Shri  K.  K.  Basu:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  total  amount  sanctioned  and
 spent  on  Local  Development  Projects
 during  the  last  three  financial  years
 in  West  Bengal  with  special  reference
 to  Midnapur  and  24  Parganas  ;

 (b)  the  amount  spent  on  sub-divi-
 sions  of  Ghatal,  Diamond  Harbour
 and  24  Parganas  Sadar:  and

 (c)  the  amount  that  was  asked  for
 by  the  Districts  or  the  Sub-divisions  ?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  to  (c)  The
 hon.  Member  presumably  refers  to
 the  Local  Development  Works  Pro-
 gramme  which  was  inaugurated  in
 1953-54,  Against  a  total  Central  grant
 of  Rs.  82.700  lakhs  released  to  the
 Government  of  West  Bengal  for  that
 programme  during  the  last  three  years,
 a  total  utilization  of  Rs.  6.628  lakhs
 has  been  reported  by  the  State  Gov-
 ernment  in  1953-54,  1954-55  and  dur-
 ing  the  first  three  quarters  of  the  year
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 1955-56.  Details  of  expenditure  by
 districts  and  sub-divisions  are  being
 collected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the
 House.

 I.N.  A.  MEMORIAL,  SINGAPORE

 *2682.  Shri  Kamath  :  Will  the  Prime
 Minister  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  Ne.
 437  on  the  14th  April,  956  and
 state  :

 (a)  whether  Government  have  ap-
 proached  the  Chief  Minister  of  Singa-
 pore  with  a  request  for  reconstruction
 of  the  I.  N.  A.  Memorial  at  Singa-
 pore  ;

 (b)  if  so,  the  progress  made  so  far;
 and

 (c)  if  not,  where  the  matter  rests?

 The  Deputy  Minister  of  External

 Fal
 (Shri  Anil  K.  Chanda)  :  (a)  No,

 r.

 (b)  and  (c)  Necessary  information
 is  being  obtained  before  approaching
 the  authorities  concerned  in  Singa-
 pore.

 New  ENGINEERING  COLLEGES

 *2683.  Dr.  Rama  Rao:  Will  the
 Minister  of  Planning  be  pleased  to
 state  the  steps  that  are  being  taken
 to  open  new  Engineering  Colleges  and
 Technical  Institutes  to  meet  the
 serious  shortage  of  qualified  staff  for
 the  envisaged  Industrial  and  Develop-
 mental  projects  ?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  The  recommen-
 dations  made  in  his  regard  by  the
 Engineering  Personnel  Committee  are
 under  consideration.

 DIVERSION  OF  TUNGABHADRA  WATERS

 *2684,  Shri  Eswara  Reddi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  the  nature  of  the  dispute,  over
 the  diversion  of  Tungabhadra  waters
 into  the  proposed  high-level  channel,
 between  Andhra  and  Mysore  Gov-
 ernments  ;  and
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 (b)  the  efforts  made  so  far  by  the
 Government  of  India  to  resolve  the
 above  dispute  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b)
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  XV,  anne-
 xure  No.  58].

 NAGARJUNA  DaM

 92685,  Shri  T.  B.  Vittal  Rao  :  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  :

 (a)  the  amenities  provided  for  by
 Government  for  labourers  working  at
 the  Nagarjuna  Dam  site  ;

 (b)  whether  any  representation  has
 been  made  to  the  Project  Control
 Board  with  regard  to  inadequate
 housing  and  water  supply  facilities  ;

 (c)  whether  minimum  wages  have
 been  fixed  as  laid  down  under  the
 Minimum  Wages  Act,  948  ;  and

 (d)  the  medical  facilities  now  being
 made  available  and  those  proposed  in
 the  near  future  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Protect-
 ed  water  supply  and  medical  facilities
 are  already  provided.  The  Control
 Board  have  sanctioned  the  construc-
 tion  of  one  thousand  huts  for  labour.

 (b)  Yes,  Sir.

 (c)  Hyderabad  State
 wages  are  paid.

 (d)  One  hospital  with  six  beds  and
 two  dispensaries  have  been  establish-
 ed.  It  is  proposed  to  construct  a  hos-

 oie
 with  fifty  beds,  with  provision

 minimum

 or  expansion  to  one  hundred  beds.

 CEMENT  SHIPMENTS

 *2686.  Shri  Bansal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be  plea-
 sed  to  state  :

 (a)  whether  any  shipments  of
 cement  ordered  by  Government  from
 foreign  countries  have  arrived  in  the
 country  ;
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 (b)  if  so.  its  quantity  ;

 (c)  at  which  ports  they  have  arriv-
 ed;  and

 (d)  the  areas  where  this  imported
 cement  will  be  distributed  ?

 The  Minister  of  Industrial  Deve-

 aaa
 (Shri  M.  M.  Shah)  :  (a)  Yes.

 r.

 (b)  10,300  tons.

 (c)  Bombay.

 (d)  The  bulk  of  the  cement  is  being
 distributed  in  Bombay  City  and  Bom-
 bay  State.

 WalIn  GANGA  PROJECT

 #2687,  Mulla  Abdullabhai:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  :

 (a)  whether  there  is  any  possibility
 of  making  a  survey  for  Wain  Ganga
 Project  by  the  Central  Government
 during  Second  Five  Year  Plan;  and

 (b)  if  so,  the  time  by  which  it  will
 be  done  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 HirakuD  Dam  PROJECT

 *2688.  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  during
 November  and  December  1955  and
 January  1956,  a  large  number  of
 masonry  blocks  were  constructed  at
 Hirakud  Project  under  orders  of  the
 Chief  Engineer  ;

 (b)  whether  it  is  also  a  fact  that
 the  said  blocks  were

 req
 uired  to  be

 tested  by  a  special  type  of  jacks  which
 were  not  purchased  on  account  of
 high  cost;  and

 (c)  whether  the  said  blocks  are  at
 present  lying  abandoned  ?

 The  Deputy  Minister  of  I
 and  Power  (Shri  Hathi)  :  (a)  Yes,  Sir.
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 (b)  These  blocks  are  to  be  tested  by.
 a  special  type  of  jacks  orders  for
 which  have  already  been  placed.

 (c)  No,  Sir.

 NUCLEAR  TESTS

 *2689,  Shri  C.  R.  Narasimhan  :  Will
 the  Prime  Minister  be  pleased  to  state
 whether  Government  have  any  infor-
 mation  about  the  radio-fall  out  and
 other  effects  in  and  around  our  coun-
 try  consequent  upon  the  Hydrogen-
 bomb  test  explosion  reported  in  the
 Press  on  17th  May,  1956  to  have  taken
 place  in  the  Indian  Ocean  off  the
 North  Coast  of  Australia  and  con-
 ducted  by  the  British  Government  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  The  test  explosion  conduct-
 ed  by  the  British  Government  at
 Monte  Bello  islands  off  the  Austra-
 lian  north  coast  on  l6th  May  956
 was  an  atomic  explosion  and  not  a
 hydrogen  bomb  explosion.  This  ex-
 plosion  has  not  so  far  given  any
 measurable  radio-active  fall  out  as
 measured  in  Bombay.  There  is  also
 no  increase  following  the  above  ex-
 plosion  in  the  radio-activity  in  sea
 water  in  and  around  Bombay.

 Motor  SPIRIT

 *2689-A.  Shri  Debendra  Nath
 Sarma:  Will  the  Minister  of  Works,

 ——
 and  Supply  be  pleased  to

 state  whether  it  is  a  fact  that  Assam.
 the  only  oil  producing  State  in  India,
 pays  the  highest  price-  for  motor
 ‘spirit  ?

 The  Parliamentary  Secretary  to  the
 “Minister  of  Works,  Housing  and  Sup-
 ply  (Shri  P.  S.  Naskar):  No,  Sir.

 STATE  COLLIERIES

 *2690.  Shri  Nageshwar  Prasad
 ‘Sinha:  Will  the  Minister  of  Produc-
 tion  be  pleased  to  state  :

 (a)  whether  any  steps,  if  at  all,
 ‘have  been  taken  towards  commercia-
 lisation  of  the  State  Collieries  ;

 (b)  if  so,  the  date  from  which  it  is
 proposed  to  be  so  done  ;  and
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 (c)  whether  Government  will  lay
 on  the  Table  of  the  Sabha  a  state-
 ment  showing  all  details  in  relation
 to  above  and  a  copy  of  the  Memo  on
 Articles  of  Association  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Production  (Shn  R.  G.
 Dubey):  (a)  It  is  proposed  to  form
 a  Limited  Company  which  will  take
 over  the  management  of.  the  State
 Collieries.

 (b)  The  intention  is  to  register  the
 Company  as  soon  as  all  the  prelimi-
 naries  are  settled.

 (c)  A  copy  of  the  Memorandum  and
 Articles  of  Association  of  the  Com-
 pany  will  be  laid  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 TUNGABHADRA  AND  SHARAVATHI
 PROJECTS

 #2601  Shri  Wodeyar:  Will  the  Mi-
 nister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  the  comparative  cost  of  produc-
 tion  of  electricity  in  the  Tungabhadra
 Hydel  Project  and  the  proposed
 Sharavathi  Valley  Project  ;

 (b)  the  total  outlay  involved  to
 generate  electricity  under  both  the
 schemes  and  the  total  output  expect-
 ed;  and

 (c)  the  reason  for  the  difference  in
 cost  of  production  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Cost  of
 generation  per  KW  hour:  Tungabha-
 dra  Hydel  Project  :  (Andhra-Mysore
 firm  capacity  32,000  KW)......  0.48
 anna.

 Sharavathi  Project  (lst  stage  firm
 capacity  42,000  KW)...0.26  anna.

 (b)  Tungabhadra  Hydel  Project  ;
 (Andhra-Mysore)......  Rs.  6.26  crores.
 Sharavathi  Project:  (Jst  stage).......
 Rs.  8.72  crores.’

 (c)  The  lower  cost  of  power  genera-
 tion  from  the  Sharavathi  Project  is
 due  to  the  several  natural  conditions
 which  favour  the  scheme.  The  sharp
 fall  in  the  river  bed  at  Gerosappa
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 (Jog)  enables  economic  development
 of  a  drop  of  about  1,500  ft.,  whereas
 under  the  Tungabhadra  Scheme,  the
 waters  are  used  at  a  total  average  drop
 of  only  about  70  ft.  Apart  from  the
 higher  head,  the  Sharavathi  Project
 with  a  large  firm  power  potential  also
 contributes  substantially  to  its  econo-
 my.

 भूटान  को  सहायता

 २६६२.  ओ  जांगड़े  :  क्‍या  प्रधान  मंत्रों

 यह  बताने  की  कृपा  करेंगे  कि  १९५२  से
 ९४६

 ह

 टान  को  रुपया,  सामान  शौर

 मशीनरी
 ्  के  रूप  में  कितनी  सहायता

 दी  गई

 वैदेशिक  कार्य  उसको  (भो  मिल  के  चंदा
 0 भारत  और  भूटान  के  बीच  १६४६  में  हुई

 के  प्रनुसार  ५  लाख  रुपये  की  सालाना  आदायगी
 के  प्र लावा,  भूटान  को  १६५४  तथा  १६५५
 में  बाढ़  सहायता  के  लिए  ५५,०००  रुपया  का

 पग्रनुदान  दिया  गया  ।  भौर  साथ  ही,  १६५४  में
 भारत  सरकार  के  खर्च  पर  मिलिटरी  उक्‍्काडमी,
 देहरादून  में  भूटान  के  ३  कैडेटों  की  प्रशिक्षा
 का  और  बिडला  विद्या  मंदिर,  नैनीताल  में  २३

 भूटानी  बालकों  की  शिक्षा  का  प्रबन्ध  किया
 गया  ।

 PONDICHERRY  ADMINISTRATION

 #2693.  Shri  Kasliwal:  Will  the
 Prime  Minister  be  pleased  to  state  :

 (a)  whether  in  Pondicherry  there
 is  a  dispute  regarding  the  election  of
 the  sixth  Councillor  of  the  Govern-
 ment  by  the  representative  Assembly
 of  Pondicherry  ;

 (b)  whether  a  new  President  to  the
 said  Assembly  was  elected  on  the
 23rd  April,  956  ;  and

 (c)  if  so,  whether  the  election  of
 the  new  President  has  been  accepted
 by  the  Chief  Commissioner  of  Pondi-
 cherry  ?

 The
 Deputy

 Minister  of  External
 Affairs  (  Anil  हू,  Chanda):  (a)
 Yes.

 (b)  and  (c)  A  no-confidence  mo-
 tion  against  the  President  of  the  Pon-
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 dicherry  Representative  Assembly  was
 handed  over  to  him  by  the  leader  of
 the  House  on  the  23rd  April,  956
 after  the  President  had  adjourned  the
 House,  sine  die.  The  majority  party
 consisting  of  20  members,  after  the
 departure  of  the  President,  continued
 the  meeting  under  the  Vice-President
 as  such  was  elected.  The  proceedings
 of  the  Assembly  after  the  President
 had  adjourned  the  House  have,  how-
 ever,  been  held  void  and  a  decree  to
 that  effect  has  been  issued  by  the
 Chief  Commissioner,  Pondicherry.

 Cauver!  RIVER  CANAL

 #2694,  Shri  Vajllatharas:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  whether  the  proposal  to  open
 a  canal  from  Cauveri  River  in
 Madras  State  to  utilise  the  water  of
 the  Cauveri  river  to  irrigate  area  of
 Manaparai,  Kulathur,  Alangudy,  and
 Tirumiem  Talugs  in  Tiruchirapalli
 District  has  since  been  examined  at
 the  technical  level  by  the  central
 Water  and  Power  Commission;  and

 (b)  whether  any  and  if  so,  what
 steps  have  been  taken  so  far  to  pro-
 vide  permanent  irrigational  facilities
 for  the  said  area  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No  pro-
 posal  to  open  a  canal  from  the  Cau-
 very  River  in  Madras  State  to  utilise
 the  water  of  that  river  for  irrigation
 of  areas  in  the  Manaparai,  Kulathur,
 Alangudy  and  Tirumiem  Talugs  in
 Tiruchirapalli  District  has  been  re-
 ceived  from  the  State  Government  ;

 (b)  Does  not  arise.
 A.LR.  AGREEMENT  WITH  B.B.C.

 +2695,
 Sardar  Iqbal  Singh  :
 Shri  Ram  Krishan  :

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  833  on  the  15th  December,
 955  and  state:

 (a)  whether  any  agreement  has  sinc:
 been  reached  regarding  the  reciprocal
 facilities  of  broadcasting  between
 A.LR.  and  B.B.C.;  and
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 (b)  if  so,  the  main  features  of  this
 agreement  ?

 The  Minister  of  Information  and

 Broadcasting
 (Dr.  Keskar):  (a)  Yes,

 ir,
 (b)  The  B.B.C.  have  agreed  to  the

 use  being  made  of  their  transrnitter
 for  the  purposes  of  sending  point  to
 point  despatches  from  London  to  New
 Delhi  by  All  India  Radio  representa-
 tive  until  the  Post  Office  Radio  cir-
 cuit  between  these  points  is  established
 or  until  the  end  of  1956,  whichever  is
 earlier.

 Naas

 *2695-A.  Shri  Shree  Narayan  Das:
 Will  the  Prime  Minister  be  pleased  to
 state  the  extent  of  response  received
 to  the  appeal  made  by  Indian  autt:ori-
 ties  to  the  Nagas  to  the  effect  that  if
 they  would  surrender  arms  they  would
 be  given  full  protection  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  In  response  to  the
 declaration  of  the  Force  Comman-
 der,  30  guns  including  2  rifles  were
 surrendered  up  to  l8th  May  1956.  Re-
 ports  of  more  surrenders  are  coming
 in  as  the  declaration  of  the  Force
 Commander  is  reaching  other  villages.

 “REGIME  OF  HIGH  SEAS”

 *2696.  Shri  Gidwani:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  Indian  Represen-
 tative  in  the  United  Nations  Interna-
 tional  Law  Commission  proposed  on
 the  4th  May,  956  the  inclusion  of  an
 article  in  the  Draft  Articles  on  the
 “Regime  of  High  Seas”  which  would
 have  permitted  Scientific  Research
 and  Atomic  tests  only  if  they  were.
 not  likely  to  be  harmful  to  any  part
 of  mankind  and  did  not  interfere  with
 equal  freedom  of  other  States

 (b)  whether  this  proposal  was  re-
 jected  by  the  Commission  ;  and

 (c)  whether  the  Indian  Representa-
 tive  recorded  his  vote  for  or  aguinst
 the  proposal  ?
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 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 Dr.  Radhabinod  Pal  is  member  of  the
 International  Law  Commission  which
 consists  of  experts  who  serve  in  their
 individual  capacity.  The  proposal  re-
 ferred  to  by  the  hon.  Member  was
 submitted  by  him.

 (b)  and  (c)  As  the  proposal  was
 withdrawn  by  the  mover  it  was  not
 put  to  vote

 VAMSADHARA  RIVER  PROJECT

 #2697  Shri  Sanganna  :  Will  the  Mi-
 nister  Of  Planning  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  33  on  the  10th  April,  956  in
 Tespect  of  the  Vamsadhara  River  Pro-
 ject  and  state  :

 (a)  whether  any  decision  arrived  at
 by  both  the  Government  of  Orissa
 and  the  Government  of  Andhra  has
 since  been  received  ;  and

 (b)  if  so,  what  is  the  result  ?

 The  Deputy  Minister  of  Irrigation

 ae
 Power  (Shri  Hathi):  (a)  Not  yet

 iy

 (b)  Does  not  arise.

 लिगनाईट  उद्योग

 २६९८.  भरी  Bo  सी०  सोनिया  :  क्‍या
 उत्पादन  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  लीग-
 नाइट  का  खनन  तथा  उपयोग  कौर  उसके

 सहायक  उद्योगों  का  विकास  किन-किन  देशों
 में  किया  जा  चुका  है;

 (ख)  यदि  हां,  तो  उन  देशों  के  नाम  क्‍या
 है,  शौर  उन्होंने  लिग्नाइट  से  किन-किन
 सहायक  उद्योगों  का  विकास  किया  है;

 (गे)  लिगनाइट  के  सम्बन्ध  में  भारत  की
 तथा  विदेशों  की  समस्याओ्रों  में  जो  अंतर  है,
 क्या  उस  पर  विचार  कर  लिया  गया  है  ;

 (घ)  यदि  हां,  तो  उनका  क्‍या  परिणाम
 निकला  है;  कौर
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 (क)  लंदन  के  पावेल  डफरिन  प्राविधिक
 सवा  लिमिटेड  ने  लिगनाइट  के  खनन  में  कहां  कहां
 अनुभव  प्राप्त  किया  है  और  उनकी  परामर्श-
 दाता  के  रूप  में  नियुक्त  की  एर्तें  क्‍या  हैं?

 उत्पादन  उपमंत्री  (श्री  सतोशचन्त्र)  (क)
 तथा  (ख).  संयुक्त  राज्य  प्रमेरिका,  जमेना
 तथा  आस्ट्रेलिया  में  लिगनाइट  के  विकास  में
 काफी  प्रगति  हुई  है  ।  इसका  इस्तेमाल  मुख्यतः
 बिजली  घरों  के  चलाने,  सीमेंट,  टाऊन  गैस  तथा
 रासायनिक  खादें  बनाने,  तथा  टों  के  रूप  में
 औद्योगिक  प्रथा

 शल  ही
 के  काम  के  लिये

 किया  जाता  है  t  कुछ  में,  विशेषकर  पूर्वी
 जर्मनी  में,  लो  शाफ्ट  (  Low  nat

 भट्ठियों  में  कच्चे  लोहे  कौर  अरन्य  कच्ची

 बाय के  गलाने  के  लिए  भी  किया  जाता  है  1

 (ग)  तथा  (घ).  दक्षिणी  प्रार्काट  में  लिग-
 नाइट  के  खनन  की  मुख्य  समस्या  लिगनाइट
 की  तह  के  नीचे  उत्पीड़  (ग्रार्टीजियन  )  पानी  है  1
 डीपीए-पानी  के  दबाव  पर  काबू  पाने  के  लिए
 पम्पिंग  द्वारा  परीक्षण  किये  जा  रहे  हैं।

 (=)  सर्वश्री  पावेल  डफरिन  टेक्नीकल
 स्विस  लिमिटेड  को  इंगलैण्ड  की  कोयले  की

 बड़ी  खानों  का  काफी  प्रभुत्व  है  भ्र ौर  व ेलिगनाइट
 के  उत्पादन  तथा  उपयोग  के  बारे  में  यूनानी
 सरकार  के  परामर्शदाता  के  रूप  में  काम  कर  चुके
 हैं।  उनकी  सेवाएं,  दक्षिणी  श्रार्काट  क ेलिगनाइट
 की  योजना  तैयार  करने  के  लिये,  कोलम्बो
 प्लान  के  अ्रधीन  प्राप्त  की  गई  थी  ।  लिगनाइट
 खनन  करने  की  प्रारम्भिक  प्रावस्था  में  जिन
 प्रचलित  तथा  विशेष  साज-सामान  की  आवश्यकता

 होनी  है  उसका  वस्तुत  विवरण  (स्पेसीफीकेशन्स  )
 बनाने  के  लिए  भारत  सरकार  ने  इस  फर्म  के
 साथ  एक  समवर्ती  समझौता  भी  किया  है  t

 D.  V.  C.  EMPLOYEES

 *2699.  Dr.  Ram  Subhag  Singh:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  there  exists  any  appre-
 hension  of  strike  among  the  Damodar
 Valley  Corporation  employees  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  Government  contem-
 plate  to  take  to  ward  off  that  strike
 threat  ?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes  Sir.

 (b)  The  Staff  Association  has  taken
 the  stand  that  there  should  be  no  re-
 trenchment  without  alternative  cm-
 ployment  being  provided.

 (c)  Attention  is  invited  to  the  state-
 ment  laid  on  the  Table  of  the  Lok
 Sabha  by  the  Minister  of  Irrigation
 and  Power  on  the  3rd  May,  956.

 SURVEY  OF  IMPORTANT  PROJECTS

 *2700.  Shri  Radha  Raman:  Will
 the  Minister  of  Planning  be  pleased  to
 state  :

 (a)  whether  Government  are  con-
 sidering  the  setting  up  of  a  High
 Power  Committee  to  organise

 survey
 5

 of  important  projects  both  at  e
 Centre  and  in  the  States;

 (b)  the  coverage  of  these  investiga-
 tions  which  the  proposed  Committee
 will  be  asked  to  conduct;  and

 (c)  when  the  proposed  Committee
 will  be  set  up  ?

 The  Deputy  Minister  of  P
 (Shri  S.  N.  Mishra);  (a)  to  (c)  The
 National  Development  Council  has
 constituted  a  Committee,  called  the
 Committee  on  Plan  Projects,  to  orga-
 nise  investigations  of  important  pro-
 jects  in  the  Plan  both  at  the  Centre
 and  in  the  States.  The  functions  of  the
 Committee  and  other  details  are  given
 in  paragraph  I!  of  Chapter  VI  of  the
 Second  Five  Year  Plan.  The  Commit-
 tee  will  consist  of  the  Union  Minis-
 ters  for  Home  Affairs,  Planning  and
 Finance,  the  Deputy  Chairman  of  the
 Planning  Commission  and  two  Chief
 Ministers  of  States  proposed  by  the
 Prime  Minister  as  Chairman  of  the
 National  Development  Council.  The
 Union  Minister  for  Home  Affairs  will
 be  the  Chairman  of  the  Committee.

 Heavy  ELEcTRICAL  EQUIPMENT  PLANT

 *270l.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Production  be  pleased  to
 state  :

 (a)  the  requirement  of  the  country
 for  heavy  electrical  machinery  in  the
 Second  Five  Year  Plan  period  ;  and
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 (0)  when  the  country  is  likely  to
 be  self-sufficient  in  her  requirements
 for  such  machinery  ?

 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra):  (a)  An  esti-
 mate  of  requirements  of  the  country
 for  heavy  electrical  equipment  for  the
 period  1954-70,  is  given  in  the  Report
 of  the  Heavy  Electrical  Equipment
 Project  Enquiry  Committee  which  is
 available  in  Parliament  Library.

 (0)  It  is  too  early  to  indicate  a
 likely  date.

 SUNDERBANS  DEVELOPMENT  SCHEME

 *2702.  Shri  K.  K.  Basu:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  whether  a  scheme  has  been  sub-
 mitted  by  the  Government  of  West
 Bengal  on  the  flood  control  and  the
 development  of  Sunderbans  and  24
 Parganas  ;

 (b)  if  so,  the  total  amount  involv-
 ed;

 (c)  whether  the  Central  Govern-
 ment  have  sanctioned  this  scheme  ;
 and

 (d)  if  so,  when  the  scheme  would
 begin  to  operate?

 The  Depaty  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.  A
 Scheme—Sunderbans  Embankment—
 Land  Drainage  and  Reclamation
 scheme—had  been  submitted  by  the
 Government  of  West  Bengal.

 (b)  Rs.  350  lakhs.

 (c)  The  matter  is  still  under  corres-

 pondence  with  the  State  Government.

 (d)  Does  not  arise,

 INDUSTRIALIZATION  OF  BACKWARD
 AREAS

 *2703.  Shri  Madiah  Gowda:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  ‘state  :

 (a)  whether  Government  are  aware
 that  the  Kannada-speaking  area  in  the
 Bombay  State  is  industrially  back-

 ward
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 (b)  whether  it  is  a  fact  that  the  peo-
 ple  of  that  area  have  represented  to
 him  during  the  recent  tour  to  help
 them  in  setting  up  a  number  of  indus-
 tries  there  ;

 (c)  if  so,  the  reactions  of  Govern-
 ment  in  the  matter;  and

 (d)  the  names  of  the  industries
 which  can  be  developed  there  ?

 The  Minister  of  Industries  (Shri
 Kanungo):  (a)  and  (b)  Yes,  Sir.

 (c)  Government  would  help  to  the
 extent  possible.

 (d)  The  matter  is  being  investigated.

 EVACUEE  PROPERTY  LAW

 #2705,  Shri  Gidwani:  Will  the  Mi-
 nister  of  Rehabilitation  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  India.
 has  suggested  to  Pakistan  that  the
 Evacuee  Property  Law  in  _  that
 country  may  be  repealed  as  such  Law
 in  India  has  ceased  to  operate  from
 May,  1954;  and

 (b)  if  so,  whether
 naa

 reply  has  beer
 received  from  the  istan  Govern-
 ment?

 The  Minister  of  Rehabilitation  (Shri.
 Mehr  Chand  Khanna):  (a)  Yes.

 (b)  Yes,  but  the  matter  is  still  un-
 der  correspondence.

 Hirakup  Dam  Project

 *2706.  Shri'  Samganna:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  due  to-
 substantial  completion  of  spillway  por-
 tion  of  Hirakud  Dam  Project  about
 263  employees  of  different  categories
 face  retrenchment  ;

 “(b)  if  so,  when,  how  and  where  these-
 personnel  will  be  absorbed  ;  and

 (c)  how  many  of  them  are  perma-
 nent  employees  deputed  from  regular:
 cadres  either  of  State  Government  or:
 Central  Government?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Due  to
 substantial  completion  of  the  Spillway
 of  the  Hirakud  Dam  Project  404  em-
 ployees  borne  on  work

 ant
 ed  estab-

 lishment  were  rendered  surplus  ;  there
 will  however  be  no  retrenchment  of
 staff  on  regular  establishment.

 (b)  All  the  surplus  personnel  were
 offered  alternacive  employment  on  the
 Project.  27l  persons  were  so  transfer-
 red.  33  did  not  join;  most  of  them
 were  mazdoors  and  helpers.

 (c)  Does  not  arise  since  these  are
 all  work-charged  personnel  recruited
 locally.

 Motor  Car  AND  TRUCK  TYRES

 *2707.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 ™(a)  whether  there  is  an  acute  shor-
 tage  of  Motor  Car  and  Truck  Tyres  in
 the  country  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  the  steps  taken  or  proposed  to

 be  taken  by  Government  in  the  mat-
 ter  :

 (d)  whether  the  export  of  tyres  is
 allowed  ;  and

 (e)  if  so,  the  authority  which  is  res-
 ponsible  to  control  and  fix  the  export
 prices  of  these  tyres?

 The  Minister  of  Industries  (Shri
 Kanungo):  (a)  There  appears  to  be
 only  a  temporary  shortage  in  certain
 isolated  parts  of  the  country.

 (b)  The  shortage  is  partly  due  to
 transport  difficulties  and  partly  to  the
 increased  demand  during  the  summer
 months.

 (c)  Imports  of  sizes  and  ply  ratings
 manufactured  in  the  country  which
 were.  hitherto  banned  have  now  been
 permitted

 (d)  Exports  are  allowed  on  a  limited
 scale

 «¢)  The  Chief  Controller  of  Imports
 and  Exports  controls  the  exports.
 There  is  no  control  on  export  prices  of
 tyres.

 3—I46L.  S.
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 PRIVATE  LANDSOCCUPIED  BY  SQUAT-
 TERS

 *2708.  Shri  Radha  Raman:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  :  .

 (a)  the  number  of  squatters  who  are
 occupying  private  lands  in  Delhi  and
 the  number  to  whom  alternative  ac-
 commodation  is  offered  and  still  have
 not  vacated  the  private  lands  ;

 (b)  the  steps  Government  have  tak-
 en  to  have  these  private  lands  and  pro-
 perties  freed  from  unauthorised  accom-
 modation  ;  and

 (c)  whether  displaced  families  are
 still  occupying  public  places,  worship-
 lands  or  temples,  Gurdwaras,  Mos-
 ques,  Dharmashalas  or  dispensaries,
 orphanages,  schools  and  libraries  and  if
 so  the  details  and  number  thereof?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)  No  re-
 cords  are  available  with  the  local
 authorities.

 (b)  No  steps  have  been  taken  by
 Government.  This  is  a  matter  for  the
 owners  themselves  to  seek  redress
 through  the  normal  channels.

 (c)  Yes,  only  in  a  few  isolated  cases.
 The  bulk  of  the  problem  has  already
 been  resolved

 CATTLE  LIFTING  ON  RAJASTHAN
 BORDER

 *2709,  Shri  Kamath:  Will  the
 Prime  Minister  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  cows
 and  calves  are  being  removed  to  Pa-
 kistan  in  large  number  on  the  Rajas-
 than-Pakistan  border  ;

 (b)  whether  in  the  interest  of  our
 national  agrarian  economy  Govern-
 ment  have  taken  steps  to  control  this
 movement  of  cows  and  calycs  into
 Pakistan  ;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  ef  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 to  (c).  Lifting  of  camels  and  sheep
 is  common  on  the  Rajesthan-West
 Pakistan  border  and  the  police  on
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 either  side  keep  in  touch  with  each
 other  regarding  this.  But  Government
 have  no  information  of  any  large  scale
 removal  of  cows  and  calves  to  West
 Pakistan.

 COMMUNITY  PROJECTS  AND  N.ES.
 BLocKks

 *2559.  Shri  Bansal:  Will  the  Min-
 ister  of  Planning  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 reduce  the  Budget  for  the  Community
 Projects  and  National  Extension  Ser-
 vice  Blocks  at  a  recent  meeting  of  De-
 velopment  Commissioners  ;  and

 (b)  if  so,  the  effect  of  such  reduc-
 tion?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  The  schematic  budgets  have
 been  reduced  from  Rs.  J5  lakhs  to  Rs.
 2  lakhs  in  the  case  of  a  Community
 Development  Block,  and  from  xs.  44
 lakhs  to  Rs.  4  lakhs  in  the  case  of  a
 National  Extension  Service  Block.

 DispLacep  PrRSONS’  TENEMENTS  AND
 SHors  IN  PEPSU

 2494,  Shri  Ram  Krishan:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  the  number  of  residential
 houses,  tenements  and  shops  construc-
 ted  so  far  for  displaced  persons  in  the
 State  of  PEPSU,  district-wise?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):

 District  Tenements  Shops  of  various  kinds
 Sangrur  34

 Patiala  3672  588

 FirzE  IN  AMBASSADOR’S  RESIDENCE,
 Hacue

 2495.  Shri  Kamath:  Will  the  Prime
 Minister  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 938  on  the  9th  May,  1956,  and  state  :

 (a)  whether  the  inquiry  on  the  cause
 of  the  fire  in  the  Indian  Ambassador’s
 residence  at  Hague  has  been  com-
 pleted  ;  and

 (b)  if  so,  with  what  result?
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 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru)  :  (a)  Yes.

 (b)  The  most  probable  cause  of  the
 fire  was  an  electrical  short  circuit  on
 the  Second  floor  of  the  building.  De-
 tails  of  property  lost  are  awaited.

 EDUCATED  UNEMPLOYED  IN  TRAVAN-
 CORE-COCHIN

 2495-A.  Shri  Mathew:  Will  the
 Minister  of  Planning  be  pleased  to
 State  :

 (a)  the  latest  available  figure  for  the
 educated  unemployed  in  Travancore-
 Cochin  State  ;

 (b)  how  it
 conspares

 with  the  figures
 for  the  previous  three  years  ;  and

 (c)  the  steps  being  taken  to  solve
 the  problem  of  educated  unemployed
 in  the  State?

 The  Deputy  Minister  of  Pla
 (Shri  S.  N.  Mishra):  (a)  to  (c).  The
 required  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  it  is  available.

 MEDIUM-SIZED  PROJECTS  UNDER  SE-
 COND  PLAN  OF  ANDHRA

 2496.  Shri  Eswara  Reddi:  Will  the
 Minister  of  Irrigation,  and  Power  be
 pleased  to  state  :

 (a)  the  number  and  names.  of
 medium-sized  projects  recommended
 by  Andhra  Government  for  inclusion
 in  the  Second  Five  Year  Plan  district-
 wise  ;

 (b)  their  estimates  in  brief  and  the
 extent  of  land  to  be  irrigated  under
 each  project  ;  and

 (c)  the  steps  that  have  been  taken
 on  these  recommendations?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  to  (c).  In-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 _  ALL  InpIA  HANDLOOM  BoaRD

 2497.  Shri  Eswara  Reddi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  State  :

 (a)  whether  the  Standing  Committee
 of  the  All  India  Handloom  Board  has
 made  any  recommendation  to  render
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 more  adequate  financial  help  under  the
 scheme  of  Housing  subsidy  to  weaver
 colonies  run  by  Co-operatives  ;

 (b)  if  so,  the  decision  taken  thereon;

 (c)  whether  the  Government  of  An-
 dhra  have  sent  any  proposals  under
 the  above  scheme  ;  and

 (d)  if  so,  what  are  they  and  the
 action  taken  by  Government  thereon?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 Standing  Committee  had  recommend-
 ed  the  raising  of  the  level  of  subsidy
 from  25%  to  33-1/3%  of  the  cost  of
 the  house.  Government  have  accepted
 this  recommendation  subject  to  the
 cost  of  house  not  exceeding  Rs,  3,600.

 (c)  None.

 (d)  Does  not  arise.

 COMMERCIAL  PREMISES

 2498.  Shri  Badshah  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  :

 (a)  whether  any  action  has_  been
 taken  so  far  regarding  the  application
 of  Section  3  of  the  Delhi  and  Ajmer
 Rent  Control  Act,  1952,  to  the  com-
 mercial  premises;  and

 (b)  if  so,  what?

 The  Parliamentary  Secretary  to  the
 Minister  of  Works,  Housing  and  Sup-
 ply  (Shri  P.  S.  Naskar):  (a)  and  (0).
 The  Government  of  India  have,  after
 very  careful  consideration,  come  to
 the  conclusion  that  it  is  not  desirable
 to  amend  the  Delhi  and  Ajmer  Rent
 Control  Act,  1952,  so  as  to  bring
 the  Commercial  premises  within  the
 purview  of  Section  3  thereof.

 FOREIGNERS  IN  DEPARTMENT  OF  ATO-
 MIC  ENERGY

 2499.  Shri  Kamath:  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  the  number  of  foreigners  work-
 ing  in  the  Department  of  Atomic
 Energy  ;  and
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 (b)  the  work  on  which  each  of  them
 is  engaged?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Two.

 (b)  One  of  them  is  employed  as
 Principal  Scientific  Officer  in  the
 Neutron  Physics  Division  and  the  other
 as  Medical  Officer  in  the  Medical  and
 Health  Division  of  the  Atomic  Energy
 Establishment  of  the  Department.

 ESTATE  OFFICE

 2500.  Shri  Kamath:  Will  the  Min-
 ister  of  Works,  Housing  and  Supply
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the
 Estate  Office,  non-accounts  clerks  are
 posted  as  accounts  clerks  ;  and

 (b)  if  so,  the  reason  therefor  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Works,  Housing  and  Sup-
 ply  (Shri  P.  S.  Naskar):  (a)  and  (b).
 Organizationally,  the  Estate  Office  is
 divided  into  two  wings,  an  Allotment
 Section  and  a  Rent  Section.  The  posts
 of  clerks  in  both  Sections  carry  the
 same  scale  of  pay  and  status  and  their
 services  are  interchangeable.  The
 clerks  working  on  the  rent  side  are  de-
 signated  as  Accounts  Clerks,  but  no
 specialised  knowledge  of  accounts  is
 expected  of  them  and  no  such  specia-
 lised  knowledge  is  required  either,  as
 the  work  consists  only  of  simple  arith-
 metical  calculations  and  tabulation.

 seq  द्वितीय  पंचवर्षीय  योजना,  बिहार

 २५०  १-  श्री  विभूति  मिश्र  :  क्‍या  योजना  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  द्वितीय  पंचवर्षीय  योजना  के  भ्रन्तगेंत
 बिहार  सरकार  द्वारा  कितनी  रकम  के  व्यय  की
 प्रस्थापना  की  गई  है;

 (@)  संघ  सरकार  ने  कितना  व्यय  स्वीकार
 किया  है;  शौर

 (ग)  संघ  सरकार  द्वारा  बिहार  सरकार
 की  कौन  कौन  सी  योजनायें  विकृत  की
 गई  हैं  ?
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 योजना  उप मंत्रो  थी  एस०  एन०  मिश्र)  :

 (क)
 तथा  (ख).  बिहार  की  द्वितीय  पंचवर्षीय

 ना  के  प्रारूप  में  कुछ  खर्च  करीब  ६४२
 करोड़  रुपया  था  ।  वाद  विवाद  के  परुचात्‌ू
 १६४२  करोड़  रु०  की  'रकमें  राज्य  की  योजना
 के  लिये  निर्धारित  की  गई  ।

 (ग)  इस  सम्बन्ध  में  विस्तार  पूर्वक  जान-
 कारी  द्वितीय  पंचवर्षीय  योजना  में  विकास-
 योजनायें  नामक  पुस्तक  में  दी  जायेगी  जो  तैयार
 हो  रही  है  ।

 मध्य  भारत  की  स्थानीय  विकास  योजनायें

 २५०२.  श्री  कमर  सिह  डामर  :  क्या

 गि
 मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  मध्य  भारत  सरकार  ने  केन्द्रीय
 सरकार  से  १६५५-५६  में  किन-किन  और

 कुल  कितनी  बिकास  योजनाओं  के  लिये  भ्रनुदान
 कौर  ऋणों  की  मांग  की  ह;  और

 (ख)  केन्द्रीय  सरकार  ने  किन-कित  कौर
 कितनी  योजनायें  के  लिये  भ्रनुदान  कौर  ऋण

 मंजूर  किये  हैं  ?

 योजना  उपमंत्री  (घी  एस०  एन०  मिथ्)  :

 (क)  तथा  (ख).  अपेक्षित  सूचना  प्राप्त  की
 जा  रहीं  हैं  कौर  प्राप्त  होते  ही  सदन  की  मेज  पर
 रख  दी  जायेगी  I

 DISPLACED  PERSONS  IN  ASSAM

 2503.  Shri  Amjad  Ali:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  :

 (a)  the  amount  sanctioned  by  the
 Government  of  India  for  loans  and
 aids  for  displaced  persons  in  Assam
 during  1955-56  ;

 (b)  whether  any  sum  has  been  ear-
 marked  for  respective  districts  of
 Assam  ;  and

 (c)  the  steps  taken  to  increase  the
 tempo  of  rehabilitation?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)
 Grants  Rs,  24,  06  lakhs
 Loans  Rs.  88,  22  lakhs

 Rs,  12.  28  lakhs Tora.
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 (b)  Allotment  to  individual  Dis-
 tricts  is  left  to  the  State  Government.

 (c)  Every  effort  is  being  made  to  ac-
 celerate  the  process  of  rehabilitation.
 It  has  béen  decided  to  reclaim  new
 lands  and  set  up  more  training-cum-
 production  centres  and  industries.

 TEAM  OF  BRITISH  INDUSTRIALISTS  AND
 TECHNICAL  EXPERTS

 2504.  J  Shri  0.  ९.  Sharma  :
 Shri  Raghunath  Singh  :

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  :

 (a)  whether  a  team  of  British  Indus-
 trialists  and  Technical  Experts  is  going
 to  tour  India  to  study  India’s  require-
 ments  for  goods  and  services  during
 the  Second  Five  Year  Plan  ;  and

 (b)  if  so,  the  names  of  places  to  be
 visited  by  them?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  I.
 Krishnamachari):  (a)  and  (b).  Gov-
 ernment  have  no  information.

 ELECTRIC  MAINS  AND  CABLES

 2505.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  Delhi
 a  large-number  of  electric  mains  and
 cables  were  dismantled  and  replaced
 by  the  Delhi  State  Electricity  Board

 by
 new  materials  during  and  after

 946  ;

 (b)  if  so,  whether  the  dismantled
 materials  are  still  kept  in  stock  ;  and

 (c)  if  not,  when  and  how  it  was  dis-
 posed  of?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No;  Sir,
 the  Delhi  State  Electricity  Board
 came  into  being  only  in  i95T.

 (b)  and  (c).  Do  not  arise.
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 Srupy  Tour  of  ComMUNITY  PROJECTS

 _2506.  Shri  Sanganna:  Will  the  Mi-
 nister  of  Planning  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Community  Projects  Administration
 has  arranged  a  tour  of  42  days  for  pro-
 ject  workers  of  some  States  to  visit
 the  different  development  projects
 with  a  view  to  exchange  experiences
 and  to  pool  knowledge  of  one  area  for
 the  other  during  the  year  955  ;  and

 (b)  if  so,  the  impression  of  these
 workers  on  the  projects  of  the  States
 they  visited?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  The  reply
 is  in  the  affirmative.

 (b)  These  tours  are  essentially  study
 tours  and  are  intended  to  exchange  ex-
 periences  rather  than  evaluate  work  in
 other  States.  So  it  may  not  be  advis-
 able  to  give  impressions  of  work  in
 other  States.

 SEMINAR  OF  VOLUNTARY  ORGANISA-
 TIONS

 2507.  Shri  Madiah  Gowda:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  it  has  come  to  his  notice
 that  a  seminar  of  Voluntary  Organisa-
 tions  was  recently  held  in  New  Delhi;
 and

 (b)  if  so,  the  main  recommendations
 of  that  seminar?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  The  reply  is
 in  the  affirmative.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  XV,
 annexure  No.  59].

 SECOND  FivE  YEAR  PLAN

 Sardar  Iqbal  Singh  :
 2508.  {  Sardar  Akerpuri  :
 Will  the  Minister  of  Planning  be

 pleased  to  state  :

 (a)  the  major  schemes  approved  for
 inclusion  in  the  Second  Five  Year  Plan
 regarding  the  States  of  Punjab  and
 PEPSU  ;  and
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 (b)  the  total  estimated  cost  of  the
 above  schemes?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Detailed  in-
 formation  will  be  furnished  in  a
 volume  on  Development  Schemes  in
 the  Second  Five  Year  Plan  which  is
 under  preparation.

 (b)  The  amounts  allotted  for  the
 State  plans  of  Punjab  and  PEPSU  are
 respectively  Rs,  l26.3  and  36.3  crores.

 INDIANS  IN  KENYA

 2509,  Shri  N.  M.  Lingam:  Will  the
 Prime  Minister  be  pleased  to  state
 the  number  of  permanent  entry  per-
 mits  and  temporary  employment  per-
 mits  issued  to  Indians  during  the  past
 three  years  for  Kenya  (East  Africa)?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  According  to  the  figures  pub-
 lished  by  the  Government  of  Kenya,
 ,46l  permanent  entry  permits  and
 5,377  temporary  employment  passes
 were  issued  to  Asians  during  the
 seven  years  from  January  1,  949  to
 December  31,  1955.  Figures  in  res-
 pect  of  Indians,  as  distinct  from
 Asians,  are  not  availale  ;  nor  are  these
 available  separately  for  each  year.

 दियासलाई  उद्योग

 २५१०.  शी  भक्त  वर्षा  :  कया  वाणिज्य
 कौर  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (=)  कया  द्वितीय  पंचवर्षीय  योजना  के
 अन्तर्गत  दियासलाई  उद्योग  का  विकास
 करने  के  लिये  कई  नई  फैक्टरियों  शौर  गृह
 उद्योग  केन्द्रों  के  खोलने  का  निश्चय  किया
 गया  है;  और

 (ख)  यदि  हां,  तो  कितनी  नई
 ि

 फैक्टरियां
 खोली  जायेंगी  धौर  किन-किन  स्थानों  में  खोली
 जायेंगी  ?

 बाणी  जौर  उद्योग  तथा  लोहा  झोर  इस्पात
 मंत्री  (की  tte  टी०  कृष्णमाचारी)  :  (क)
 जी,  हां  |
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 (@)  Wo  मा०  खादी  कौर  ग्राम  उद्योग

 मंडल  का  प्रस्ताव  हैं  कि  द्वितीय  पंचवर्षीय

 योजना  की  'रवि  में  प्रतिवर्ष  'डी'  श्रेणी  वाले

 दियासलाई  के  २००  कारखाने  स्थापित  किये

 जायें।  धन  निर्धारित  कर  दिये  जाने  पर  ही  यह
 निश्चय  किया  जायगा  कि  ये  कारखाने  कहां  स्थापित

 किये  जायें  |  छोटे  पैमाने  पर  दियासलाई  के

 सहकारी  कारखाने  प्रत्येक  राज्य  में  कम  से  कम

 एक  कारखाना  स्थापित  करने  का  भी  प्रस्ताव

 है  जिससे  निम्न  और  मध्यम  वर्ग  की  राय  वाली

 महिला ओझ ों  को  अतिरिक्त  पारिश्रमिक  मिल  सके  t

 इस  प्रकार  के  कारखाने  दिल्ली,  हेदराबाद,  पूना,

 विजयवाड़ा,  इलाहाबाद  और  मद्रास  में  स्थापित

 किये  जा  चुके  हैं।  प्राय  राज्यों  में  भी  इसी  प्रकार

 के  कारखाने  स्थापित  करने  के  प्रस्ताव  विचाराधीन

 हें  I

 RURAL  ELECTRIFICATION

 2511.  Shri  R.  P.  Garg:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 {a)  the  number  of  villages  and
 towns  clectrified  during  the  First  Five
 Year  Plan  ;

 (b)  the  cost  involved  in  the  electri-
 fication  scheme  to  cover  these  places
 in  the  First  Plan  period  ;

 (c)  the  number  of  towns  20  vil-
 lages  proposed  to  be  covered  during
 the  Second  Plan  period  ;  and

 (d)  the  cost  of  these  schemes  to  the
 Government?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  7761.

 (b)  Information  is  not  available  as
 no  separate  provision  for  rural  electri-
 fication  was  made  by  State  Govern-
 ments  in  the  First  Five  Year  Plan.

 (c)  1,100.

 (d)  A  sum  of  Rs.  75  crores  has  been
 allotted  for  rural  electrification  in  the
 Second  Five  Year  Plan.
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 २४१२.  श्री  Go  सी०  सोनिया  :  क्‍या
 वाणिज्य  शौर  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  तम्बाक्‌  का  निर्यात  करने  में  उत्पादन

 शुल्क  के  मामले  में  क्या  कोई  रियायत  दी
 जाती  है;  और

 (ख)  यदि  हां,  तो  किस  सीमा  तक  ?

 वाणिज्य  और  उद्योग  तथा  लोहा  शौर  इस्पात
 मंत्री  (शी  टो०  Ao  कृष्णमाचारी  )  :  (क)  तथा

 (ख).  जी,  हां;
 पूल  चुराने

 के  पश्चात्‌  यदि
 भारत  के  बाहर  भी  देश  को  तम्बाकू
 का  निर्यात  किया  जाता  ह,  तो  उत्पादन  शुल्क
 की  पूरी  छट  दी  जाती  है  किन्तु  इसके  कुछ  छोटे-
 मोटे  अपवाद  भी  होते  हें  जो  प्रशासनिक  दृष्टि
 से  भ्रावश्यक  हो  जाते  हैं  ।

 DELEGATIONS  ABROAD

 2513.  Shri  Ramananda  Das:  Will
 the  Prime  Minister  be  pleased  to
 state  :

 (a)  the  number  of  persons  sent  ab-
 road  in  different  Delegations  from
 India  during  1955-56  since  August
 955  ;

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  in  each  of  these
 Delegations  ;

 (९)  the  principles  of  selection  of  the
 delegates  and  advisers  in  each  of  the
 Delegations  to  the  foreign  countries  ;
 and

 (d)  the  total  amount  spent  on  these
 Delegations  during  the  same  period  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  placed  on
 the  Table  of  the  House.

 RourRKELA  STEEL  PLANT
 2514,  Shri  Niranjan  Jena:  Will  the

 Minister  of  Iron  and  Steel  be  pleased
 to  state  :

 (a)  whether  there  is  any  special
 Directorate  of  Employment  Exchange
 for  the  recruitment  of  ordinary  and
 technical  staff  required  for  the  Hindus-
 tan  Steel  Company  Limited,  Rour-
 kela  :  and
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 (b)  if  so,  whether  it  is  a  fact  that
 the  Hindustan  Steel  Co.  Ltd.,  is  not
 following  the  procedure  laid  down  by
 the  Government  of  India  in  the  Minis-
 try  of  Home  Affairs  for  the  recruit-
 ment  of  the  urgent  personnel  through
 the  Employment  Exchange  ?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T.
 Krishnamachari)  ;  (a)  and  (b).  There
 is  a  District

 Employ
 ent  Exchange.  at

 Rourkela  to  assist  Hindustan  Steel  Pri-
 vate  Limited  in  recruiting  personnel.
 The  Company,  following  the  procedure
 laid  down  by  the  Ministry  of  Home
 Affairs  in  respect  of  recruitment  in  the
 Central  Government  establishments,
 invariably  notify  their  vacancies  to  the
 Employment  Exchange,  and  the  Regi-
 nal  Directorate  of  Resettlement  and
 Employment,  Cuttack.  The  recruit-
 ment  is  ordinarily  made  from  amongst
 the  candidates  sent  by  the  Employ-
 ment  Exchange.  But  the  choice  can-
 not  obviously  be  restricted  to  the  can-
 didates  recommended  by  the  Ex-
 change.  In  fact,  in  the  interest  of  work,
 recruitment  of  candidates  by  the  Com-
 pany  has  to  be  made  from  the  open
 market  basis,  besides  obtaining  em-
 ployees  through  negotiation.

 Kos!  PRoyECT

 2515.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  whether  the  Central  Water  and
 Power  Commission  have  fixed  up  any
 programme  for  the  execution  of  diffe-
 rent  stages  of  the  Kosi  Project  in
 Bihar  ;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  the  project  is  going  up
 to  schedule  ;  and

 (d)  when  it  is  expected  to  be  com-
 pleted?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  ans-
 wer  is  in  the  affirmative.

 (b)  According  to  the  Commission's
 programme,  the  works  are  expected  to

 pe  complied
 in  six  years  as  indicated

 low.
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 First  Year  :

 Gi)  Provision  of  road  communica-
 tions  from  Jogbani  to  Hanuman  Nagar
 Barrage  via  Ghurna  Bazar.

 (ii)  Provision  of  colonies  at  Bhim-
 nagar  and  at  suitable  places  for  cons-
 truction  of  flood  banks  and  irrigation
 canals.

 (iii)  Preparation  of  detailed  designs,
 estimates  and  specifications  for  cons-

 aia
 plant  and  placing  orders  there-

 tr.

 Second  Year:

 (i)  Commencement  of  the  earthwork
 on  the  embankments  from  the  upper
 reaches  of  the  barrage  and  the  dredg-
 ing  of  the  river  course.

 (ii)  Commencement  of  the  earth-
 work  on  the  flanks  of  Hanuman  Nagar
 Barrage  and  on  the  excavation  of
 canals  and  construction  of  masonary
 works.

 Third  Year  to  Fifth  Year:

 (i)  Starting  work  on  the  concrete
 spillway  section  in  the  third  year  and
 completion  of  excavation  and  aprons
 by  the  end  of  fifth  year.  Simultane-
 ous  progress  of  work  on  piers.

 (ii)  Completion  of  earthwork  in  res-
 pect  of  embankments  and  Barrage.

 Sixth  Year  :

 Completion  of  the  concrete  spillway
 section  of  the  Hanuman  Nagar  Bar-
 rage  and  all  other  works.

 (c)  Keeping  in  view  the  programme
 drawn  by  the  C.  W.  &  P.  ef  detailed
 programme  for  1954-55  and  1955-56
 was  prepared  by  Chief  Engineer,
 Kosi  Project.  and  approved  by  the
 Kosi  Control  Board.  Considering  the
 achievements  in  the  two  working  sea-
 sons  for  the  programme  and  progress,
 it  can  be  said  that  the  Project  is  going
 up  to  schedule.

 (d)  As  at  present  envisaged,  the
 a

 x
 is  expected  to  be  completed  by

 1960-61.
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 HEAVY  ELecTRICAL  EQUIPMENT  PLANT

 2516.  Shri  Gidwani:  Will  the  Min-
 ister  of  Preduction  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  Train-
 ing  Institute  will  be  opened  at  Bhopal
 to  train  young  men  who  will  man  the
 proposed  Electrical  Equipment  Fac-
 tory  at  Bhopal  ;

 (b)  what  will  be  the  qualifications
 and  terms  on  which  they  will  be  ap-
 pointed  ;  and

 (c)  what  will  be  the  number  of  such
 trainees?

 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra):  (a)  to  (c).
 The  Technical  Consultants  of  the
 Factory  are  preparing  a  scheme  for  the
 training  of  Indian  personnel  on  an  ap-
 propriate  scale,  specifying  the  number
 of  trainees  in  different  categories  and
 the  type  of  training  to  be  imparted  to
 them.  This  scheme  will  form  part  of
 the  Project  Report  which  is  expected
 to  be  received  by  November,  1956.
 Further  details  will  be  worked  out  in
 due  course.

 Sports  Goops  INDUSTRY

 2517.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  there  is  any  scheme  to
 develop  the  sports  goods  industry  ;

 (b)  if  so,  the  details  thereof  :

 (c)  to  what  extent  India  relies  on
 sports  goods  requirements  on  local
 manufacture  and  how  much  is  import-
 ed;

 (0)  the  number  of  items  of  sports
 goods  manufactured  and  proposed  to
 be  manufactured  in  India  in  the  future;
 and

 (९)  whether  any  financial  or  other
 technical  help  is  proposed  to  be  made
 available  to  small  artisans  in  the  line?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  XV,  annexure
 No.  60].
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 EVACUEE  PROPERTY

 2518.  Shri  Gidwani:  Will  the  Mi-
 nister  of  Rehabilitation  be  pleased  to
 state  :

 (a)  whether  Government  have  re-
 ceived  any  letter  from  Pakistan  Minis-
 ter  for  Rehabilitation  regarding  the
 settlement  of  the  evacuee  property
 dispute  ;  and

 (b)  if  so,  the  nature  of  the  reply?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna);  (a)  Yes.

 (b)  As  the  matter  is  still  under  cor-
 respondenice,  it  will  not  be  in  the  pub-
 lic  interest  to  disclose  the  contents.

 INDIAN  SYSTEMS  OF  MEDICINE

 258-A.  Shri  Gidwani:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  a  conference
 of  experts  on  indigenous  system  of
 medicines  was  conveyed  by  the  Plan-
 ning  Commission  on  the  I5th  and,  ]6th
 May,  1956;  and

 (b)  if  so,  the  decisions  arrived  at  in
 the  Conference?

 The  Minister  of  Plan
 (Shri  1, Deeg  :  (a)  Yes,  Sir.  se

 (b)  A  copy  of  the  memorandum  sub-
 mitted  on  behalf  of  the  invitees  to  the
 Conference,  which  formed  the  basis  of
 discussion,  is  laid  on  the  Table  of  the
 House.  [See  Appendix  XV,  annex-
 ure  No.  6l].  The  views  expressed  at  the
 Conference  have  been  noted  for  ap-
 propriate  action  by  Government.

 SMALL  SCALE  INDUSTRIES

 2519.  Shri  Bogawat:  Will  the  Mi-
 nister  of  Commerce  and  Industry  be
 pleased  to  State  :

 (a)  the  amount  granted  to  the  Gov-
 ernment  of  Bombay  during  1955-56
 for  the  development  of  small  scale  in-
 dustries  ;
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 (b)  the  names  of  the  industries  for

 _—
 the  amount  has  been  allotted  ;

 an

 (c)  the  location  of  these  industries”

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  XV,  annexure
 No.  62].

 IRRIGATION  AND  RuRAL  ELECTRIFICA-
 TION  SCHEMES

 2520.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  the  progress  of  irrigation  and
 rural  electrification  schemes  in  Sau-
 tashtra  ;

 (b)  the  amount  spent  so  far  in  this
 connection  ;

 (c)  the  number  of  schemes
 Propo

 sed
 to  be  taken  up  during  the  Second  Five
 Year  Plan  ;  and

 (0)  whether  the  surveys  and  esti-
 mates  of  the  same  are  ready  and  have
 been  sanctioned?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  (i)  /rri-
 gation  Schemes.—A  statement  is  laid
 on  the  Table  of  the  House  [See  Ap-
 pendix  XV,  annexure  No.  63].

 (ii)  Rural  Electrification  Schemes.—
 Civil  works  in  most  of  the  cases  have
 been  completed.  Route  surveys
 power  lines  have  either  been:  complet-
 ed  or  are  in  the  process  of  completion.
 Machinery,  stores  and  equipment  for
 which  orders  have  been  placed  have
 been  received  in  some  cases  and  more
 are  being  received.

 (b)  (i)  Irrigation  |  Schemes.—Rs.
 418-91  lakhs  [this  amount  excludes
 expenditure  on  three  schemes  viz.  (l)
 Lift  irrigation,  (2)  Shetrunji,  (3)  Bha-
 dar,  the  figures  for  which  are  not
 available].  The  information  is  being
 collected  from  the  State  Government.

 (ii)  Rural  Electrification  Schemes.—
 Rs.  65.1  lakhs  up  to  the  end  of  Feb-
 tuary  1956.  Anticipated  expenditure
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 in  March,  1956,  is  Rs.  44  lakhs.  Out  of
 this  Rs.  6-5  lakhs  will  be  advanced  to
 private  electricity  undertakings  loan.

 (c)  (i)  Irrigation  Scherwes—leven
 schemes  are  proposed  to  be  taken
 up  during  the  Second  Five  Year  Plan.

 (ii)  Rural  Electrification  Schemes.—
 The  details  of  the  rural  electrifica-
 tion  in  the  Second  Five  Year  Plan  have
 not  so  far  been  received  from  the  State.
 A  tentative  provision  of  Rs.  50  lakhs
 has  however  been  made  for  these
 schemes  in  the  Second  Plan.

 (d)  G)  Irrigation  Schemes.—Pro-
 ject  reports  and  estimates  based  on
 preliminary  surveys  have  been  receiv-
 ed  for  the  ll  projects  proposed  for
 the  2nd  Plan.  Information  as  to  whe-
 ther  these  Projects  have  been  sanc-
 tioned  or  not  is  not  readily  available.
 This  is  being  collected  from  the  State
 Government.

 (ii)  Rural  Electrification  Schemes.—
 Information  is  not  readily  available
 and  is  being  collected  from  the  State
 Government.  The  information  that  is
 being  collected  from  the  State  Govern-
 ment  under  parts  (a)(i),  (0)0),  00)  and
 d(ii)  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.

 DISPLACED  PERSONS  FROM  PAKISTAN-
 HELD  JAMMU.AND  KASHMIR

 252i,  Shri  H.  N.  Muakerjee:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  representation  of  refu-
 gees  from  Pakistan-held  territory  of
 Jammu  and  Kashmir  State  in  regard  to
 discriminatory  treatment  of  their
 claims  ;  and

 (b)  if  so,  whether  they  will  be  treat-
 ed  as  on  par  with  refugees  from  Pakis-
 tan  proper?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)  and  (b).
 Attention  of  the  hon.  Member  is  drawn
 to  the  reply  given  in  the  Lok  Sabha  to
 question  No.  985  by  Shri  Radha
 Raman  on  December  20,  1955,  Kash-
 miri  displaced  persons  are  given  the
 same  rehabilitation  benefits  as  are
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 accorded  to  the  displaced  persons  from
 West  Pakistan  except  in  the  matter  of
 payment  of  compensation  and  grant
 of  loans  by  the  Rehabilitation  Finance
 Administration.

 VILLAGE  EXCHANGE  PROGRAMME

 2522.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  the  manner  in  which  the  Village
 Exchange  Programme  worked  in  the
 Community  Project  and  National  Ex-
 tension  Service  Blocks  areas  during  the
 First  Five  Year  Plan  ;  and

 (0)  the  names  of  areas  where  this
 programme  was  carried  out?

 The  Deputy  Minister  of  Plann
 (Shri  S.  N.  Mishra):  (a)  and  (b).
 statement  is  laid  on  the  table  of  the
 House.  [See  Appendix  XV,  annexure
 No.  64].

 MARINE  Propucts  INDUSTRY

 2523.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  there  is  any  scheme  to
 develop  the  Marine  Products  Industry
 in  the  country;

 (vb)  whether  any  survey  has  been
 undertaken  in  this  regard  ;

 (c)  if  so,  what  are  the  possibilities
 for  its  development  region-wise  ;  and

 (d)  the  final  decision,  if  any,  taken
 by  Government  in  the  matter?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  Shri  T.  T.
 Krishnamachari)  :  (a)  to  (d).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 TRAINING  OF  INDIAN  POTTERS

 2524,  Shri  N.  Sreekantan  Nair:
 Will  the  Minister  of  Commerce  and
 Indastry  be  pleased  to  state  :

 (a)  whether  any  Scheme  for  train-
 ing  Indian  Potters  in  China  was  ac-
 cepted  by  Government  in  955  ;
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 (b)  whether  persons  from  the  Tra-
 vancore-Cochin  State  have  been  select-
 ed  for  this  purpose  ;  and

 (c)  if  so,  how  many?

 The  Minister  of  Commerce  and  In-
 dustry  and  Iron  and  Steel  (Shri  T.  T.
 Krishnamachari)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 MINOR  IRRIGATION  PROJECTS  IN
 ANDHARA

 2525.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Planning  be  pleased  to
 state  :

 (a)  the  total  amount  of  money  to
 be  spent  on  minor  irrigation  projects
 in  Andhra  during  the  Second  Five
 Year  Plan;

 (b)  the  amount  of  Central  grants
 made  in  this  respect  ;  and

 (c)  the  number  of  schemes  accepted
 by  the  Centre?

 The  Deputy  Minister  of  ,  Planning
 (Shri  S.  N.  Mishra):  (a)  A  provision
 of  about  R.  248  lakhs  has  been  made
 in  the  State  Plan  for  Minor  Irriga-
 tion.

 (b)  The  quantum  of  Central  assist-
 ance  would  be  determined  on  the  basis
 of  individual  schemes  as  and  when
 concrete  proposals  for  them  are  sent
 by  the  State  Government.

 (c)  Five.

 WEAVERS’  CO-OPERATIVE  SOCIETIES

 2526.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  the  amount  of  financial  help
 given  to  the  Weavers’  Co-operative
 Societies  in  Andhra  during  1955-56  ;

 (b)  the  progress  made  with  regard
 to  production  and  sale  of  Handloom
 products  by  these  Societies  during  the
 same  period  ;  and

 (c)  any  other  facilities  asked  for  by
 the  State  Government  in  this  regard?
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 The  Minister  of  Commerce  and  In-
 dustry  and  Iren  and  Steel  (Shri  T.  T.
 Krishnamachari);  (a)  and  (c).  Finan-
 cial  assistance  is  rendered  to  the  State
 Governments  for  their  handloom  de:
 velopment  schemes  which  are  mostly
 implemented  through  the  medium  of
 the  Weavers’  Co-operative  Societies.
 Andhra  Government  had  also  sub-
 mitted  schemes  in  this  regard,  and  dur-
 ing  1955-56  grants  and  loans  totalling
 Rs.  86,48,126  were  sanctioned  as
 against  Rs.  ,02,60,000  asked  for  by
 them.  Schemes  for  balance  were  not
 sanctioned  as  they  were  not  within  the
 general  principles.  No  other  facilities
 had  been  asked  for.

 (b)  Figures  of  production  and  sales
 during  1954-55  and  1955-56  were  as
 follows  :—

 ‘1954-55,  1955-56.
 Production  17,233,734  Yds.  (22,566,999  Yds.
 Sales  15,755,905  Yds.  23,679,802  Yds.

 District  DEVELOPMENT  SCHEMES

 2527.  Shri  Deogam  :  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  whether  the  District  Magistrates
 or  the  Deputy  Commissioners  who  are
 incharge  of  District  Development
 schemes  procure  their  copies  of  the
 Plans,  or  Government  supplies  them
 with  the  publication  ;  and

 (b)  the  manner  in  which  they  are
 guided  so  that  they  may  faithfully  im-
 plement  the  directives  of  the  Plan  ?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  The  Plan-
 ning  Commission  arranges  to  supply
 copies  of  the  Plan  and  other  litera-
 ture  connected  with  planning  to  dis-
 trict  officials  and  to  State  depart-
 ments.

 (b)  District  officials  work  under  the
 direction  of  State  Governments  to
 whom  the  Planning  Commission  and
 Central  Ministries  convey  recommen-
 dations  and  proposals  concerning  the
 implemenation  of  the  Plan  from  time
 to  time.
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 प्राकादावाणी  केस,  मारकर

 २५२८-  श्री  जांगड़े  :  क्‍या  सूचना  शोर
 सारण  मी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  आकाशवाणी
 के  नागपुर  स्टेशन  से  छत्तीसगढ़ी  बोली  में  नाटक,
 प्रसार गीत,  लोक  गीत,  नृत्य,  सांस्कृतिक  कार्यक्रम
 भ्र ौर  कविता  पर्याप्त  संख्या  में  प्रसारित  नहीं
 की  जाती  है;  शौर

 (ख)  कया  यह  भी  सच  है  कि  नागपूर  स्टेशन
 से  दिन  के  समय  प्रसारित  किया  जाने  वाला
 कार्यक्रम  नागपूर  से  Roo  मील  से  भ्र धिक  दूर
 के  स्थानों  में  नहीं  सुना  जा  सकता  है  ?

 सूचना  कौर  प्रसारण  मंत्रो  (डा०  केसकर)  :

 (क)  जी  नहीं  t  छत्तीसगढ़ी  में  कार्यक्रम  न
 केवल  देहाती  प्रोग्राम  में  नियमित  रूप  से  है,

 लोक  गीत  शादी  के  मामूली  कार्यक्रम  में
 प्रमाण  में  है  ।

 (ख)  नागपुर  स्टेशन  से  प्रसारित  कार्यक्रम
 को  सुनने  का  क्षेत्र  मौसम  पर  निर्भर  है  कौर  इसमें

 ऋतुझ्नों  के  साथ  क्षेत्र  घटता  बढ़ता  रहता  है  |

 राष्ट्रीय  बिस्तार  सेवा  खण्ड

 २५२६.  श्री  जांगड़े  :  क्‍या  योजना  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५४  कौर  १६५४  में  कितने  राष्ट्रीय
 विस्तार  सेवा  खण्डों  को  सामुदायिक  विकास
 परियोजनाओं  में  बदला  गया;

 (ख)  मध्य  प्रदेश  में  ऐसे  कितने  परिवर्तन

 हुए  और  सन्‌  eco e  में  मध्य  प्रदेश  में  कितने

 सामुदायिक  विकास  केन्द्र  खोले  गये;

 (ग)  इन  केन्द्रों  में  कौन-कौन  से  कुटीर
 उद्योगों  का  पुनरुद्धार  किया  गया;  कौर

 (घ)  कितने  नये  उद्योग  स्थापित  हुए  भर
 कितने  लोगों  को  प्राइम-निर्भर  बनाया  गया  ?

 योजना  उपमंत्री  (शी  एस०  एस  मिथ)  :

 (क)  RON — FG  नहीं  t

 PERN— LKR  सामुदायिक  विकास  खंड  !

 (ख)  मध्य  प्रदेश  में  ऐसे  रूपान्तर  १५  ब्लाक  |

 (ग)  तथा  (घ).  राज्य  सरकार  से  जानकारी
 प्राप्त  की  जा  रही  है  ।
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 श्राकोशवाणी  कख

 २५३०.  श्री  जांगड़े  :  क्‍या
 सूचना

 कौर
 प्रसारण  मंत्री  यह  बताने  की  क्षा  करेंगे  कि  क्‍या

 में  छत्तीसगढ़ी  बोली  में  विशेष  कार्यक्रम
 करने  के  लिये  एक  रेडियो  स्टेशन  बनाये

 जाने  का  विचार  है  ?

 सूचना  और  प्रसारण  मंत्री  (डा०  केसकर )
 जी,  नहीं  ।

 DISPLACED  PERSONS  FROM  East
 PAKISTAN

 253l.  Shri  Kamath:  Will  the  Mi-
 nister  of  Rehabilitation  be  pleased  to
 state

 (a)  whether  any  scheme  or  plan  for
 the  rchabilitation  of  displaced  persons
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 from  East  Pakistan  in  Bastar,  Raigarh
 and  Surguja  districts  of  Madhya  Pra-
 desh  has  been  finalised  ;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)  No;  only
 a  preliminary  selection  has  been  made
 of  5,000  acres  in  Bastar,  7,000  acres
 in  Raigarh  and  8,500  acres  in  Surguja,
 as  suitable  for  rehabilitation  of  dis-
 placed  persons  from  FEast  Pakistan.
 Thereafter  the  land  will  have  to  be  re-
 claimed  and  developed  before  schemes
 or  plans  for  rehabilitation  of  displaced
 persons  on  them  can  be  finalised

 (b)  Docs  not  arise.
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 LOK  SABHA

 Wednesday,  30th  May,  7956
 The  Lok  Sabha  met  at  Ten  of  the

 Clock.
 (Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 11-38  AM.
 CALLING  ATTENTION  TO

 MATTER  OF  URGENT  PUBLIC
 IMPORTANCE  AND  MOTION  FOR

 ADJOURNMENT
 DISTURBANCES  AT  KALKA  STATION
 Mr.  Speaker:  I  have  received  notice

 of  an  adjournment  motion  from  Shri
 A.  K.  Gopalan  and  others  relating  to
 the  disturbances  at  Kalka.  Earlier  I
 had

 ape  notice  er  9
 attention  to

 a  matter  of  urgent
 a

 importance from  Sardar  A'S.  igal.  Actually,
 this  was  received  yesterday,  calling  the
 attention  of  the  Railway  Minister  to
 the  disturbances  at  Kalka.  So  that  may
 be  taken  up  first;  let  the  Minister  make
 his  statement  and  then  X  will  consider
 the  adjournment  motion.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  Du  you  want
 me  to  make  a  statement,  Sir?

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  If  a  statement  is  made  on  the
 notice  calling  attention  to  a  matter  of
 public  importance,  then  as  per  rules
 there  can  be

 sre
 further  said  by

 the  other  side.  ore,  if  this  notice
 calling  attention  is  allowed,  then  the
 adjournment  motion  will  not  be  allow-
 ed  on  the  ground  that  attention  has
 already  been  drawn.

 Mr.  Speaker:  I  allowed  this  notice
 calling  attention  long  before  I  got  the
 adjournment  motion  and  that  is  also
 put  down  in  the  order  paper.  It  was
 actually  given  to  me  yesterday.

 Shrimati  Renu  Chakravartty:  The
 reports  were  received  only  last  eveuing.

 Mr.  Speaker:  It  was  given  to  me
 yesterday  and  in  view  of  the  serous-
 ness  I  asked  the  hon.  Minister,  because
 today  was  the  last  date,  to  accept
 notice  and  answer  it  today.
 I—47  Lok  Sabha
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 Shri  A.  K.  Gopalan  (Cannanore):

 Sir,  you  can  take  the  notice  calling  at-
 tention  first  or  the  adjournment  motion
 first  as  you  like,  because  you  have  the
 right.  But  what  I  have  to  say  is  this.
 Notice  calling  attention  means  that  there
 would  be  only  a  statement  by  the  Mi-
 nister  and  nothing  else.  With  regard
 to  the  adjournment  motion—though  it
 had  been  killed  now—the  practice  had
 been  that,  before  an  adjournment  mo-
 tion  is  decided  on  merits  as  to  whether
 it  should  be  admitted  or  not,  the  Chair
 used  to  call  the  Minister,  hear  from
 him  what  he  has  to  say  on  the  matter,
 and  then  say  whether  the  motion  itself
 will  be  admitted  or  not,  so  that  6
 other  side  may  not  say  anything  on  the
 subject.

 So,  I  want  to  know  whether,  as  far
 as  this  at  least  is  concerned,  you  would
 see  that  the  other  side  also  has  to  say
 something,  and  then  you  may  see  whe-
 ther  it  must  be  admitted  or  not.  I  say
 this  because  it  is  not  for

 pleasure
 that

 adjournment  motions  are  ght  in. The  other  day,  an  adjournment  motion
 was  brought  in  respect  of  the

 —_
 at

 Kharagpur.  Afterwards  something
 very  bad  and  something  very  unfor- tunate  happened  there.  So,  that  discus-
 sion  took  place  here.  I  can  find  from
 the  House  that  the  whole  House  is  per-
 turbed  at  what  is

 happe
 ning  at  Kalka

 and  what  has  happened  there  yesterday.
 Certainly,  everyone  in  this  House  will
 say  that  destroying  railway  property  is

 ptf
 ing  one’s  own  property.  Nobody

 will  allow  that  and  nobody  will  allow
 a  workman  being  pulled  away  from  the
 train  and  then  leaving  the  train  as  it
 is.  These  are  things  which  perturb
 everybody.  This  should  not  happen.  As
 the  Railway  Minister  has  said,  we  are
 also  very  much  sorry  that  everywhere,
 in  Kharagpur,  in  Kazipet,  in  Allahabad,
 in  Agra  and  yesterday  in  Kalka,  these
 things  are  happening.  What  I  want  to
 know  is,  is  it  because  of  the  behaviour
 of  the  workers  only  that  these  things
 happen.

 As  far  as  today’s  subject  is  con-
 ,  there  is  a  report  from  Shri

 Ramachandra  who  is  the  President  of—
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 Mr.  Speaker:  I  will  ask  the  hon.
 Minister  to  make  a  statement  in  pur- suance  of  the  notice,  calling  attention
 to  a  matter  of  urgent  public  impor- tance.  In  as  much  as  the  adjournment motion  is  before  the  House,  I  will  give the  hon.  Member  an  opportunity  to  say
 what  he  has  to  say,  and  then  decide
 on  the  admissibility  or  otherwise  of  the
 adjournment  motion.

 Sbri  S.  8.  More  (Sholapur):  Sir,  I
 rise  to  a  point  of  order,  and  I  want  to
 seek  a  clarification  from  you.  When
 a  motion  for  adjournment  is  there  and
 when  a  subject  to  which  attention  has
 been  called  is  also  there,  is  it  not.  a
 matter  of  procedure  that  an  adjourn- ment  motion  gets  priority  over  any other  business  after  the  question  hour
 is  over?  I  am  only  seeking  a  clarifica-
 tion.

 Mr.
 fn

 That  is  why  I  first  men-
 tioned  the  adjournment  motion.  The
 hon.  Member  will  kindly  note  that
 the  practice  relating  to  an  adjournment
 motion  is,  when  the  motion  is  tabled,
 and  before  I  give  consent  I  ask  the
 hon.  mover  to  make  a  short  statement
 about  it  if  there  is  any  doubt  about
 it,  and  then  I  also  ask  the  hon.  Minis-
 ter  in  charge  of  the  subject  to  make  a
 statement  before  I  come  to  the  conclu-
 sion  as  to  whether  I  could  give  my consent  to  it  or  not.

 So  far  as  this  matter  is  concerned,  I
 brought  it  to  the  notice  of  the  House—
 it  is  already  on  the  order  paper—that
 a  notice  for  calling  attention  was  re-
 ceived,  in  respect  of  an  urgent  matter.
 Let  me  understand  what  exactly  is  the
 situation.  I  will  hear  both  sides  and
 then  I  will  decide  as  to  whether  I
 should  give  or  refuse  my  consent  to  the
 adjournment  motion.

 Sardar  A.  S.  Saigal  (Bilaspur):  Under
 rule  216,  I  beg  to  call  the  attention  of
 the  Minister  of  Railways  to  the  follow-
 ing  matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a  state-
 ment.  thereon:—

 “Disturbances  at  the  Kalka  Rail-
 way  Station  and  the  police  firing
 on  the  29th  May,  1956.”

 Shri  L,  B.  Shastri:  I  shall  make  a
 brief  statement  of  facts.  On  the  evening
 of  the  28th  May,  1956,  the  Chairman,
 Railway  Board,  left  Delhi  by  the  Kalka
 Mail  and  arrived  at  Kalka  at  6-0  a.M.
 on  the  29th  on  his  way  to  Simla.  A
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 large  number  of  workers  had  already
 gathered  at  the  Kalka  station,  On  his
 arrival  he  was  informed  by  office-
 bearers  of  the  local  branch  of  the  union
 that  the  staff  desired  to  present  a
 charter  of  demands  to  him.  He  agreed
 to  accept  this  but  the  staff  in  the  mean-
 time  swarmed  on  to  the  track.  After
 the  charter  of  demands  had  been  read
 out,  the  Chairman  of  the  Railway  Board
 pointed  out  that  certain  demands  had
 already  been  considered  in  the  past  but
 that  he  would  have  these  as  well  as
 the  others  examined.  The  crowd  whicn
 had  become  aggressive  insisted  on  an
 assurance  and  the  immediate  fulfilment
 of  the  demands.  Some  of  them  lay  be-
 fore  the  passenger  rail  car  which  was
 ready  to  leave  and  obstructed  its  pas-
 sage  while  others  climbed  the  bonnet
 of  the  car.  The  police  pleaded  with  the
 demonstrators  to  clear  the  car  and  the
 track.  They,  however,  declined  to
 comply  and  pelted  the  rail  car  with
 stones.  The  railway  authorities,  were,
 however,  able  to  start  the  rail  car  later.
 Subsequently,  the  crowd  prevented  all
 further  movement  and  grew  violent.
 They  pelted  the  police  with  stones,  tried
 to  snatch  the  revolver  of  the  station
 house  officer  and  attempted  to  over-
 power  the  police.  The  latter  had,  there-
 fore,  to  open  fire  in  self-defence  which
 unfortunately  resulted  in  four  persons
 being  killed  and  seven  injured.

 All  movement  of  narrow  gauge
 trains  from  Kalka  is  at  a  standstill  and
 so  the  movement  of  broad  gauge  trains
 to  and  from  Kalka.  With  difficulty  this
 morning  a  broad  gauge  mail  was  allow-
 ed  to  enter  Kalka  station.  The  Punjab
 Government  is  dealing  with  the  situa-
 tion.  Further  report  is  awaited.

 Shri  A.  K.  Gopalan:  In  today’s
 papers.  a  report  from  Mr.  Ramachan-
 dra,  who  is  said  to  be  a  Congress  MLA
 and  who  is  also  the  President  of  the
 Northern  Railway  Mazdoor  Union,  ap-
 is  a  cold  blooded  murder  and  no  trade
 union  could  allow  such  a  state  of  af-
 fairs  to  go  unchallenged.  What  I  have
 to  say  is  this  I  do  not  want  to  re-
 peat  what  I  have  stated  before.  ‘These
 things  should  not  be  allowed.  Every
 Member  of  this  House  must  see  to
 it  that  such  things  do  not  happen  here-
 after.  I  also  want  to  say  this.  Whether
 the  workers,  out  of  their  own  pleasure,
 are  doing  these  things  or  whether  there
 are  any  serious  things  because  of
 which  the  workers  are  doing  these
 pears.  He  says  in  the  report  that  this
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 things  and  these  things  are  happening,
 must  be  gone  into.

 There  are  two  things  that  the  Gov-
 ernment  ought  to  look  into.  There  are
 certain  grievances  of  the  workers  not
 only  in:  this  place  but  in  other  places
 also,  and  they  are  not  looked  into.
 There  are  certain  things  relating  to  the
 non-recognition  of  unions.  In  this  case,
 it  is  a  recognised  union  which  is  under
 the  INTUC.  Even  then,  the  leader  could
 not  stop  that  thing,  because  there  was
 something  happening.  What  does  it
 show,  I  ask.  Even  though  it  is  under
 the  INTUC,  they  could  not  stop  the
 workers.  This  means  that  there  had  been
 something  happening.  Of  course,  work-
 ers  who  are  in  the  wrong  and  =  any
 section  of  the  workers  who  are  in  the
 wrong  must  be  punished.  But  what  I  say
 is,  is  it  only  by  shooting,  killing  or  by
 some  such  punishment  that  these  things
 can  be  stopped.  I  very  humbly  —  say
 and  from  our  experience  we  have
 known,  that  these  things  cannot  be
 stopped  in  that  way.  It  may  be  that
 some  workers  are  like  that.  But  sup-
 pose  in  every  place,  the  workers  are
 involved,  the  train  is  stopped  and  the
 train  is  not  able  to  move,  then,  it  is  a
 very  serious  matter  which  needs  dis-

 passionate
 consideration.  Let  the  Mem-

 ts  of  this  House  and  the  Government
 know  it,  and  let  the  Government  tell
 us  what  it  is.  We  know  certain  things
 from  other  sources.  We  will  place  them”
 before  the  Government.  Let  the  Mem-
 bers  on  this  side  as  well  as  on  the  Con-
 gress  benches  go  together  to  all  these
 places  and  let  us  enquire.  Let  us  have
 an  understanding  of  these  things  so  that
 this  House  may  dispassionately  discuss
 these  things  and  see  that  these  things
 do  not  ig

 ong
 Even  Shri  Ramachandra

 as  I  said,  has  made  a  statement  to  which
 I  referred  earlier.  Of  course,  later  on,
 they  may  accuse  us.  We  have  no  objec-
 tion,  because  that  is  what  generally  is
 done.  You  can  question  our  patriotism also.  Everything  can  be  done.  What’  we
 say  now  is  that  we  want  that  such
 things  should  not  happen.  We  must  find
 out  the  causes.  If  there.  is  something
 very  wrong,  something  which  disturbs
 all  the  railway  workers  in  this  country,
 I  want  that  it  should  be  gone  into.  That
 is  what  I  want  to  say.

 You  may  be  pleased  to  see  that  a
 discussion—a  dispassionate  discussion
 —on  this  issue  may  be  allowed  and
 see  that  such  things  do  not  occur.  We
 must  know  what  the  precise  causes.  are.
 From  whatever  quarters  the  causes
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 arise,  whether  it  is  the  employers  or
 the  employees,  whatever  it  is—let  all  of
 us  try  and  see  that  such  things  do  not
 happen.  That  is  all  my  suggestion.

 Shri  Kamath  (Hoshangabad):  May  I
 invite  your  attention  and  the  attention
 of  the  House  to  another  aspect  of  this
 matter?  In  this  case,  the  police  have
 opened  fire  and  killed  four  people,  ac-
 cording  to  the  press  reports  and  accord-
 ing  to  the  statement  of  the  hon.  Mi-
 nister,  and  injured  seven  others.  Whe-
 ther  the  police  fired  in  self-defence  or
 have  exceeded  the  right  of  self-defence
 given  to  them  under  the  law  can  _  be
 established  only  after  an  independent
 enquiry.  It  has  been  proved  recently,
 for  instance,  in  the  Patna

 ra
 inci-

 dent,  that  the  assumptions  made  the
 Government  rather  by  the  Prime  Mi-
 nister,  in  his  speech  on  the  Patna
 maidan,  were  unwarranted  and  unjusti-
 fied.  That  was  the  finding  of  the  judi-
 cial  inquiry  which  proved  that.

 Mr.  Speaker:  Each  firing  is  indepen-
 dent  of  the  other.

 Shri  Kamath:  I  know,  Sir.  In__  this
 case,  therefore  is  it  open  for  the  Minis-
 ter  to  say  that  they  fired  in  self-defence.
 Such  things  cannot  be  justified  at  this
 stage,  unless  there  is  an  enquiry.  No-
 body  will  deny  that  violence  must  not
 be  employed  to  gain  political  ends.  But,
 there  should  be  a  curb  on  the  actions
 of  the  police  also  in  the  use  of  violence.
 The  hon.  Home  Minister  replying  to
 the  debate  on  the  Home  Ministry's
 Grants  two  months  ago,  promised  this
 House  that  he  was  enquiring  into  this
 general  matter  as  to  the  powers  of  the
 police  to  use  force,  and  how  far  it
 should  be  curbed  and  how  far  it  should
 be  controlled  and  regulated.  He  said
 that  he  was  trying  to  find  out  whether
 means  could  not  be  found  to  control
 crowds  and  similar  situations  in  a  non-
 violent  manner.  Therefore,  it  is  unfor-
 tunate  that,  in  this  particular  incident
 at  Kalka,  the  police  opened  fire  killing
 several  people.  I  would  urge  that  an  in-
 dependent  judicial  enquiry  should  be
 held  in  this  matter  so  that  it  may  be
 decided  once  for  all  whether  the  police
 fired  in  self-defence  or  exceeded  the
 right  of  self-defence  given  to  them
 under  the  law.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  hon.  Member  has  brought
 into  his  wide  and  sweeping  remarks
 my  speech  delivered  a  year  ago  at
 Patna.  He  is  under  a  mistaken  impres-
 sion,  as  he  often  is,  that  something  has



 007  Calling  Attention  to

 [Shri  Jawaharlal  Nebru]
 been  said  or  done  which  was  never  said
 or  done,  What  I  said  in  Patna  had
 nothing  to  do  with  his  present  remarks.
 What  I  said  in  Patna  has  been  borne
 out  by  everything  that  has  happened.

 Shri  N.  C.
 (Hooghly

 oo  But,
 I  should  remind  that  the  Chief  Justice’s
 report  has  condemned  the  police  firing
 and  also  the  action  taken  by  the  police
 in  some  cases.

 Shri  Jawaharlal  Nehru:  Yes,  Sir.  But,
 what  has  that  got  to  do  with  my  speech?
 Shri  N.  C.  Chatterjee  is  a  lawyer.  It  is
 no  good  making  a  consequential  re-
 mark.  It  is  no  good.

 Shri  Kamath:  The  Prime  Minister
 condemned  the  students  and  justified
 the  police.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  completely  wrong.  I  wish  he
 is  correct  in  his  facts  when  he  makes
 such  statements.  I  never  justified  any-
 body  in  my  speech.  I  condemned  vio-
 lence.  I  said  that  the  matter  has  been
 considered  by  a  competent  authority,
 we  shall  abide  by  the  decision  of  that
 competent  authority  and  that  people
 should  not  take  the  law  into  their  own
 hands.  That  is  what  I  said.

 Shri  Frank  Anthony  (Nominated-
 Anglo-Indians):  May  I  say,  Sir,  that
 this  is  a  matter  which  is  assuming
 serious  proportions  and  warrants  care-
 ful  consideration  by  this  House?  It  is
 not  a  matter  for  partisan  advantage.  I
 feel  that  what  we  are  witnessing  today
 are  symptoms  of  a  deep-seated  and
 spreading  disease.  Nobody  condemns
 violence  more  than  I  do.  Let  us  keep
 the  issues  clear.  Apparently  something
 has  been  started  by  a  recognised  union
 presided  over  by  a  Congress  M.L.A.
 Why  are  railwaymen  en  masse  joining
 in  this  kind  of  thing?  Everywhere  you
 see  these  symptoms.  I  want  the  House
 to  go  into  the  matter  deeply  and  see
 where  the  disease  is  and  not  to  refuse
 to  look  ‘into  it.  Otherwise,  the  disease
 will  spread  and  the  whole  administra-
 tion  will  suffer.  That  is  why  I  want

 a  discussion:  not  by  way  of  censure  of
 Government  or  the  Railway  Ministry.

 Shri  T.  N.  Singh  (Banaras  Distt.-
 East):  Sir,  in  these  happenings  that  are
 taking  place,  what  is  probably  to  my
 mind,  more  important,  is  why  a
 similarity  of  pattern  is  occurring  in  80
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 Many  cases.  Are  there  certain  forces
 which  are  common  to  all  these  incidents
 and  it  is  they  who  are  trying  to  work
 it  out?  So  far  as  enquiries  go,  after
 every  firing  in  which  there  are  deaths,
 there  8

 itr
 for  an  enquiry  and  I

 believe  that  is  being  held,  or  that  would
 be  held.  I  would  like  to  have  a  clari-
 fication  from  the  Minister  on  that  point.
 But,  what  is  more  important  is  the  im-
 promptu  happenings:  to  take  out  a
 certain  occasion,  say,  when  the  Chair-
 man  of  the  Board  visits,  and  immedi-
 ately  certain  things  happen.  Something
 happens  without  any  notice.  Without
 any  notice,  strike  takes  place  and
 violence  occurs.  All  that  has  to  he
 looked  into.  There  will  always  be
 grievances  where  l  million  people  are
 employed.  That  is  not  a  new  ee  What
 is  that  new  factor  which  is  causing  all
 these  things,  in  the  south,  in  Kharag-
 pur,  and  near  Simla,

 An  Hon.  Member:  [n  Bikaner.
 Shri  T.  N.  Singh:  What  are  the  forces

 behind  that,  we  would  like  to  hear.
 We  would  like  to  know  whether  the
 Government  has  enquired  into  the
 matter  and  can  elucidate  any  facts
 about  that.

 Shri  Nambiar  (Mayuram):  I  beg  to
 submit  that  it  is  a  very  sad  news  that
 we  have  heard  from  Kalka.  None  of  us

 ‘on  this  side  are  desirous  to  see  violence
 in  any  form,  in  strikes  or  by  throwing
 stones,  etc.  We  deprecate  such  vio-
 lence,  if  any  on  the  part  of  the  railway-
 men  or  whoever  it  is.  But,  we  have  to
 see  that  it  is  not  only  a

 hinge
 of

 violence  on  the  part  of  wor!  It  is  a
 question  of  the  denial  on  the  part  of
 railway  officials  to  hear  the  workers”
 case.  It  is  in  this  connection  that  we
 have  to  view  the  situation.  The  Chair-
 main  of  the  Railway  Board,  a  very
 responsible  person,  refuses  to  receive
 the  workers  and  that  leads  to  clashes,
 stone  throwing  or  whatever  it  is  and
 ends  in  firing  leading  to  the  death  of
 four  workers  and  others.  This  is  a
 matter  which  requires

 ng
 enquiry  and

 understanding  as  to  what  has  led  to  the
 situation.  Therefore,  I  submit  that  the
 Government  and  the  Railway  Ministry
 in  particular,  may  go  into  the  question
 not  only  in  Kalka,  buf  also  in  other
 areas,  of  the  mounting  grievances  of  the
 railwaymen  and  take  all  possible  steps
 to  see  that  the  grievances  are  re’
 and  better  relationship  is  built  between
 the  railwaymen  and  the  administration.
 A  new  conduct  and  behaviour  on  the
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 part  of  the  railway  officials,  many  of
 ‘whom  bave  gone  beyond  correction,  is
 needed.  I  can  quote  my  own  experien- «ce.  This  requires  immediate  considera-
 tion,  particularly  in  view  of  the  huge
 amount  of  Rs.  1,500  crores  that  we
 are  going  to  spend  on  the  railways  and
 the  success  of  the  Second  Five  Year
 Plan  mainly  depends  on  the  success  of
 transport.  No  one  on  this  side  incites
 ‘any  violence  on  the  part  of  the  railway-
 men  or  any  part  of  the  Indian  people.
 Let  there  be  no  doubt  about  it.  I  r

 eer the  hon.  Prime  Minister  and  the  Rail-
 ‘way  Minister  to  attend  to  this  problem
 and  create  better  relations  between
 labour  and  the  Government  in  this
 country.

 Shri  N.  C.  Chatterjee:  May  we  have
 ‘one  piece  of  information?  Is  it  correct
 that  a  Congress  Member  of  the  legis-
 lature  is  the  president  of  the  trade
 union?  Is  it  correct  that  that  trade
 union  sponsored  these  demands?  It  is
 very  important  that  in  independent
 India,  w! ben  Shri  Jawaharlal  Nehru  is
 the  Prime  Minister,  there  should  be  no

 ‘feeling  that  human  lives  are  held  cheap.
 ‘Therefore,  it  is  absolutely  essential  that
 after  such  a  tragedy  takes  place,  there
 should  be  an  immediate  judicial  en-
 -quiry  ordered.  Will  the  Railway  Minis-
 ter  or  the  Prime  Minister  announce
 here  that  a  judicial  enquiry  will  be
 ‘made,  so  that  the  facts  can  be  got  at?
 After  all,  what  Shri  A.  K.  Gopalan

 thas  read  is  a  very  serious  thing.

 An  Hon.  Member:  Has  the  press  re-
 port  been  verified?

 Shri  N.  C.  Chatterjee:  Let  there  be
 no  interruption.  This  is  a  very  serious
 matter.  We  all  deprecate  violence:  all
 sections  of  the  House.  As  a  matter  of
 fact,  if  it  had  been  alleged  that  the
 communist  trade  union  or  communist
 ‘forces  are  doing  it,  possibly  my  friends
 would  have  had  some  case.  Here,  a
 Congress  M.  L.  A.  is  saying  that  no
 trade  union  can  allow  such  a  state  of
 ‘affairs  to  go  unchallenged.  In  this  state
 of  things,  may  I  appeal  to  the  Railway
 Minister  and  to  the  Prime  Minister  to
 accede  to  our  request  for  the  imme-
 diate  institution  of  a  judicial

 TA Then,  the  facts  can  be  got  at.  If  not,
 I  would  press  that  you  should  be
 pleased  to  accede  to  this  demand  for
 ‘an  adjournment  motion.

 An  Hon.  Member:  They  doubt  their
 ‘own  shadow.
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 Shri  Sarangadhar  Das  (Dhenkanal-
 West  Cuttack):  I  have  not  much  to
 say.  There  is  the  same  pattern  all
 over  the  country.  In  this  railway  union
 business.  There  is  no  doubt  that  it  is  a
 disease  and  that  should  be  looked  into
 and

 suppress
 But,  in  this  case  of

 Kalka,  have  been  told  by  some  of
 the  railway  union  members  that  their
 grievances  were  given  to  the  General
 Manager  of  the  Northern  Railway  some
 time  ago  when  he  was  travelling  from
 Kalka  to  Simla.  Nothing  was  done.
 Then  later  on  the  DTS  was  going  from
 Kalka  to  Simla  and  he  did  not  listen
 to  it.  Consequently,  when  these  people
 are  absolutely  neglected  and  their
 grievances  have  not  been  listened  to  by
 the  authorities,  there  is  the  Chairman
 going  and  they  obstruct  the  line.  I  do
 not  support  the  obstruction  of  the  rail-
 way  line  or  anything  like  that.  Do  not
 get  touchy  about  an  enquiry.  On  the
 other  side  I  find  they  are  touchy  when-
 ever  an  enquiry  is  asked  for.  I  say
 whether  it  is  the  Congress  union  or
 the  Communist  union  or  any  indepen- dent  union  that  is  guilty  of  these  things,
 it  should  be  judicially  enquired  into  and
 then  only  can  we  be  sure  of  stopping
 this  aberration  in  the  railway  service
 and  get  ready  for  the  Second  Five  Year
 Plan.  Otherwise,  if  you  always  refuse
 to  have  a  judicial  enquiry,  then  I  say
 there  is  something  rotten  somewhere  on
 the  other  side  which  makes  them  afraid
 of  an  enquiry.  I  know  of  cases  which
 I  have  pleaded  in  this  House  previous-
 ly,  not  in  this  connection  but  in  an-
 other  connecting,  because  in  certain
 cases  officers  and  the  police  ran  away
 =

 field  and  then  the  incident  oc-
 curred.
 2  Noon

 Mr.  Speaker:  Let  us  confine  our-
 selves  to  the  facts  of  this  case.

 Shri  Sarangadhar  Das:  So,  a  judicial
 enquiry  in  every  case  where  there  is
 firing,  is  necessary  and  also  when  there
 is  anv  disruption  or  beginning  of  dis-
 ruption,  it  should  be  found  out  by  a
 judicial  enquiry.

 Shri  Thanu  Pillai  (Tirunelveli)  rose—

 Mr.  Speaker:  The  hon.  Home  Minis-
 ter.

 Shri  Thane  Pillai:  We  have  heard
 with  pleasure......

 Mr.  Speaker:  I  have  called  the
 Home  Minister.
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 The  Minister  of  Home  Affairs  (Pandit
 G.  B.  Pant):  It  seems  to  be  realised,  I
 think,  that  no  occasion  for  an  adjourn-
 ment  motion  has  arisen.  The  facts
 that  have  been  mentioned  deserve  con-
 sideration  and  the  incident  is  a  regretta-
 able  one  which  we  all  deplore.  Some
 of  the  sentiments  which  have  been
 expressed  on  the  other  side  are  shared
 by  us,  but  there  is  no  issue,  I  think,
 between  us  so  far  as  the  desire  to  main-
 tain  a  non-violent  and  peaceful  spirit
 in  the  country  and  of  avoiding  use  of
 force  even  on  the  part  of  the  police
 except  when  inevitable  are  concerned.
 We  agree  on  these  points.  But,  so  far
 as  this  particular  incident  is  concerned,
 the  law  and  order  part  of  the  problem
 concerns  the  Punjab  Government.  They
 have  exclusive  jurisdiction  in  regard  to
 that  matter.  The  police  have  to  inter-
 vene  sometimes  to  secure  the  release
 of  people  who  are  victims  of  |  mob
 violence  or  who  have  to  be  extricated
 when  the  road  is  obstructed  or  when
 they  are  subjected  to  wrongful  _  rest-
 taints  or  wrongful  confinement.  So,  that
 is  a  legitimate  duty  of  the  police.

 We  would  like  grievances  to  be  look-
 ed  into  and  it  is  the  desire  of  Govern-
 ment  that  they  should  be  examined  and
 considered  as  promptly  and  speedily  as
 may  be  possible.  We  have,  however,  to
 bear  in  mind  the  fact  that  the  railway
 administration  employs  lakhs  of  people
 and  it  is  not  always  easy  to  dispose
 of  all  requests  immediately  and  forth-
 with.  So,  allowance  should  be  made  for
 that.  In  this  particular  case  the  Chair-
 man  of  the  Railway  Board  promised  to
 look  into  the  matter  and  assured  them
 that  he  would  give  consideration  to  the
 demands  that  had  been  presented  to
 him.  I  see  no  reason  why  the  workmen
 should  not  give  time  to  him  to  examine
 the  demands  and  let  them  know  the
 decision.  The  course  adopted  by  them
 would  have  been  open  to  objection  in
 any  case  and  under  any  circumstances,
 but  after  having  received  such  an  as-
 surance  from  the  chief  of  the  railway
 administration,  it  was  certainly  highly
 improper  on  their  t  to  have  resort-
 ed  to  such  sort  of  methods.  They
 would  be,  I  think,  condemnable  under
 any  circumstances.

 As  to  the  question  that  these  men
 have  been  killed  and  there  should  be
 an  enquiry,  I  hope  the  Punjab  Govern-
 ment  will  do  it.  They  have,  I  under-
 stand,  already  started  an  enquiry  and
 have  deputed  a  judicial  magistrate  for
 that  purpose.  As  to  whether  any  other
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 officers  should  be  associated  or  should
 ‘be  connected  with  it,  I  think  they  would

 look  into  that  too,  but  that  is,  so  far
 as  the  constitutional  position  goes,  ex-
 clusively  their  concern.

 I  agree  that  when  such  occurrences.
 happen  they  should  be  iooked  into
 closely  so  that  there  may  be  no  doubt
 left  in  any  quarter  as  to  the  course
 adopted  by  police.  I  believe  that
 whatever  they  did,  they  had  to  do  under
 compelling  circumstances,  when  no
 other  alternative  course  was  open
 them,  but  that  is  only  a  matter  of  in-
 ference.  I  cannot  say  more  than  that.
 So,  I  do  not  think  there  is  any  occasion
 for  an  adjournment  motion.

 This  question  also  deserves  considera-
 tion,  and  I  hope  the  Government  will
 look  into  it,  that  simultaneously  the
 same  sort  of  method  is

 wat
 adopted in  more  than  one  place.  Well,  perhaps imitation  may  be  the  cause,  perhaps.

 there  may  be  something  deeper  behind.
 it,  but  the  whole  question  deserves  care-
 ful  consideration  at  the  hands  of  Gov-
 ernment,  and  I  hope  that  the  hon.
 Members  of  this  House  will  also  in
 every  way  co-operate  in  maintaining  a
 peaceful

 Ente
 d  as  we  have  been  assured’

 by  Shri  Nambiar,  and  see  that  nothing is  done  which  ultimately  results  in.
 such  developments.  The  first  step  is
 a  very  important  one  and  it  is  there
 that  care  has  to  be  taken.  Once  we
 apply  the  match  to  a  little  spark,  we
 do  not  quite  realise  that  it  can  lead  to
 a  disastrous  conflagration.  So,  while
 taking  the  first  step  and  applying  the
 match  we  have  to  see  that  we  do  not
 do  anything  in  a  reckless  or  ruthless
 way.  If  we  take  care  to  regulate  our
 own  behaviour  and  conduct,  I  hope
 everything  would  be  all  right.  My  own
 request  is  that  there  is  no  occasion  for
 any  adjournment  motion.

 Shri  Kamath:  May  I  request  the
 Home  Minister  to  advise  the  Punjab Government  in  a  friendly  manner  to
 have  a  judicial  and  independent  enquiry
 ay

 this  matter?  Is  it  not  possible  at
 all?

 Pandit  G.  B.  Pant:  What  does  “inde-
 pendent”  mean?  I  think  every  person who  holds  an  enquiry  does  it  in  a
 dispassionate,  impartial  way,  but  what-
 ever  has  been  stated  here  will  come  to-
 the  notice  of  the  Punjab  Government.

 Mr.  Speaker:  The  facts  of  this  case
 are  quite  clear.  So  far  as  the  occasion
 for  the  incident  that  has  occurred  which
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 ultimately  led  to  the  firing  by  the  police
 which  resulted  in  the  death  of  four
 people  is  concerned,  it  has  been  stated
 that  representations  had  been  made
 and  that  they  wanted  an  assurance
 there  and  then  from  the  Chairman  of
 the  Railway  Board  when  he  was  about
 fo  start  in  the  train  or  in  the  coach.
 He  expressed  his  inability  to  give  an
 assurance  there,  but  he  promised  to
 look  into  the  matter.  They  sat  across
 the  rails  and  then  did  not  allow  him
 io  proceed,  and  then  some  stone-throw-
 ing  and  other  things  took

 pee
 as  a

 result  of  which  the  police  d.  So
 far  as  the  police  firing  is  concerned,  it
 has  been  said  and  it  is  common  know-
 ledge  that  once  the  police  fire  and  death
 occurs,  the  district  magistrate  goes  to
 the  spot  and  makes  an  enquiry.  That
 is  law  and  order  and  is  a  matter  per-
 taining  to  the  State  Government.  Cer-
 tainly,  whether  we  ask  them  to  do  it
 or  not,  an  enquiry  will  go  on.  That  is
 not  the  responsibility  of  the  Centre.
 All  that  can  be  asked  is:  have  they  to
 be  condemned  by  an  adjournment  mo-
 tion?  Can  it  be  said  that  there  and  then
 the  Chairman  of  the  Railway  Board  did
 not  give  an  assurance,  even  though  he
 said  that  he  would  look  into  the  matter,
 and  therefore  it  is  open  to  those  per-
 sons,  the  railway  emplo’  to  prevent
 him  from  proceeding  further?  Who  is
 to  be  con  deenned  here,  the  chairman
 of  the  Railway  Board  who  has  not  ac-
 ceded  immediately  to  their  requests,  or
 those  people  who  stood  or  sat  across
 the  railway  lines,  and  were  responsible
 for  these  things?  If  similar  things  have
 occurred  elsewhere,  then,  as  it  has  been
 suggested  here,  generally,  these  matters
 have  to  be  looked  into.  But  this  ad-
 journment  motion,  I  consider,  is  not  the
 proper  method  for  looking  into  ll
 those  matters.

 Under  these  circumstances,  I  do  not
 find  that  any  responsibility  of  the  Cen-
 tre  has  not  been  carried  out  in  this
 matter.  The  one  relates  to  law  and
 order  to  be  maintained  by  the  State
 Govemment.  So  far  as  the  other  is
 concerned,  it  cannot  be  expected  that
 merely  because  the  chairman  of  the
 Railway  Board  was  not  able  to  give  an
 assurance  there  and  then,  he  ought  to
 be  obstructed.  In  future,  of  course,  it
 has  been  said  that  all  Sides  are  anxious
 to  see  that  everything  goes  on  peace- fully.  ॥  do  not  think  that  an.  adjourn-
 ment  motion  is  the  proper  method  to
 carry  on  any  settlement  or  to  effect
 Peaceful  relations  between  the  one  side
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 and  the  other.  I  do  not  allow  this  ad-
 journment  motion.

 Shri  Nambiar:  Now,  the  strike  is
 going  on  in  that  area  and  roundabout.
 Will  the  Minister  take  steps  to  see
 that  the  strike  is  negotiated  and  settled?
 May  I  also  know  whether  the  Central
 Government  could  persuade  the  Pun-
 jab  Government  to  fold  a  judicial  en-
 quiry?  These  are  the  two  points  on
 which  we  would  like  to  know  from  the
 Minister,  so  that  we  can  understand
 what  the  position  is.

 Mr.  Speaker:  The  Home  Minister
 has  already  said  that  an  enquiry  wiil
 go  on  in  the  usual  course.

 Shri  Nambiar:  It  should  be  a  judicial
 enquiry.

 Mr.  Speaker:  A  district  magistrate  is
 as  much  a  judicial  officer  as  any  other.
 The  district  magistrate  acts  under  the
 Criminal  Procedure  Code,  He  is  a
 judicial  officer.  He  is  not  a  collector.

 Shri  Sadhan  Gupta  (Calcutta-South-
 East):  In  this  instance,  he  is  an  execu-
 tive  officer.

 Shri  Nambiar:  What  about  the  pre-
 sent  strike?

 Shri  L.  B.  Shastri:  On  calling  atten-
 tion  to  a  matter  of  urgent  public  im-
 portance,  have  I  to  make  any  further
 statement?

 Mr.  Speaker:  I  thought  that  the  Mi-
 nister  has  made  the  statement.  If  he
 wants  to  make  any  other  statement,  he
 can  do  so.

 Shri  L.  8.  Shastri:  Perhaps,  it  might
 be  better.  I  shall  take  only  ten  minutes.
 If  I  am  given  some  time....

 Mr.  Speaker:  I  looked  towards  the
 Minister  for  I  thought  he  might  have
 to  say  something,  t  he  was  sitting
 in  his  seat  and  he  did  not  rise.

 Shri  L.  B.  Shastri:  In  fact,  I  had
 got up,  and  I  wanted  to  say  something.  But

 if  you  would  permit  me,  I  shall  make  a
 statement  in  the  afterndon—it  would
 not  take  more  than  ten  minutes—be-
 cause  I  want  to  clear  one  statement
 that  has  been  made,  namely  that  the
 demands  were  there,  they  had  been  put
 forward  and  they  have  been  pending
 for  a  long  time.  Shri  Frank  Anthony
 has  more  than  once  said  that  all  these
 demands  are  pending,  and  therefore,  the
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 workers  feel  frustrated.  I  want  to  make
 it  clear  that  these  demands  have  not
 been  pending  for  a  long  time.  They
 were  replied  to;  they  were  discussed
 by  the  Railway  Administration,  and
 therefore,  they  know  what  the  deci-
 sion  of  the  Railway  Ministry  was.

 Mr.  Speaker:  If  the  Minister  wants
 to  gather  some  facts  and  place  them
 before  the  House,—certainly,  it  will
 bring  about  a  better  understanding
 amongst  all  parties,  and  let  us  know
 what  exactly  those  facts  are—I  shall
 just  allow  him  to  make  a  _  statement
 later  on,  when  he  wants,  or  immediate-
 ty  he  may  make  a  statement,  as  he
 likes.

 Shrimati  Renu  :  But
 we  must  know  at  what  time  he  is  going
 to  make  the  statement.  It  cannot  be
 at  the  whims  of  the  Minister.

 Shri  L.  B.  Shastri:  I  have  said  just
 now  what  I  have  to  say.

 Mr.  Speaker:  So,  there  is  nothing
 more  to  say  now.  (Interruptions)  The
 Minister  has  said  that  the  matter  has  not
 been  pending  for  a  very  long  time;  it
 has  been  discussed  and  disposed  of.
 That  is  all  that  he  wants  to  say.

 An  Hon.  Member:  Has  he  changed
 his  mind  now?

 Mr.  Speaker:  That  is  his  opinion.
 Shri  Ss.  s.  More:  May  I  make  one

 submission?  In  view  of  the  serious  alle-
 gation  made  by  my  hon.  friend  Shri
 Frank  Anthony...

 Shri  Frank  Anthony:  I  did  not  say
 that.

 Shri  $.  s.  More:....that  the  com-
 plaints  and  grievances  of  the  workers
 have  remained  unredressed  or  even
 unreplied  to,  shall  we  have  all  the  re-
 levant  dates  when  the  grievances  were
 submitted,  when  the  enquiries  or  other
 replies  were  made  and  so  on?  That
 will  enable  us  to  come  to  proper  con-
 clusions.

 Shri  Jawaharlal  Nehru:  Shri  Frank
 Anthony  is  here.  I  do  not  know  what
 serious  allegations  were  made  by  him.

 Shri  Frank  Anthony:  On  a  point  of
 explanation.  I  have  no  personal  know-
 ledge  in  this  matter.  I  wanted  to  know
 whether  they  had  submitted  their  grie-
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 vances,  and  they  have  been  looked  into.
 I  also  wanted  to  know  whether  the  strike
 has  been  sponsored  by  a  recognised
 union,  and  whether  the  president  of  the
 union  is  a  Congress  MLA.  That  is
 what  I  wanted  to  know.

 Mr.  Speaker:  All  that  has  been  said
 (Interruptions)

 Shri  Kamath:  You  may  allow  him
 to  make  the  statement.

 Mr.  S|
 Minister.

 +  We  cannot  ferce  the
 He  has  said  enough.

 So  far  as  the  adjournment  motion  is
 concerned,  I  have  already  said  that
 whatever  might  be  the  grievances  of  the
 workers,  there  is  no  justification  for
 their  standing  in  front  and  obstruct-
 ing  the  carriage.  If  that  happens,  then
 there  is  police  firing.  We  ought  not  to
 accuse  this  Government  of  having  taken
 all  those  steps.  Therefore,  I  dispose  of
 the  adjournment  motion.

 Regarding  the  second  point,  Shri
 Frank  Anthony  has  just  stated  that
 there  might  be  grievances.  So  far  as
 the  Minister  is  concerned,  he  has  said
 that  they  were  immediately  looked  into,
 there  were  some  talks,  and  they  were
 disposed  of.  Therefore,  there  is  nothing more  to  be  done  so  far  as  this  matter
 is  concerned.

 PAPERS  LAID  ON  THE  TABLE
 SEconD  ANNUAL  REPORT  (1955-56)  oF
 ORGANISATION  AND  METHODS  DIvision

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Dear  Sir....]  am  sorry.  Mr.
 Speaker  Sir,  I  beg  to  lay  on  the  Table
 a  co  of  the  Second  Annual  Report
 (1955-56)  of  the  Organisation  and
 Methods  Division.  [Placed  in  Library.
 See  No.  5-2i4/56.]

 Shri  Kamath  (Hoshangabad):  Yours
 sincerely.
 REPORT  OF  ADMINISTRATIVE  VIGILVNCE
 Division  FoR  Periop  EnpiInc  3|sT

 Marca  956
 The  Minister  of  Home  Affairs  (Pandit

 G.  BE.  Pant):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Report  of  the  Administra-
 tive  Vigilance  Division  for  the  period
 ending  3ist  March  1956,  [Placed  in
 Library.  See  No.  S-25|56.]
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 Report  BY  Pror.  KALDOR  ON  INDIAN
 Tax  REFORM  AND  NOTE  oF  CENTRAL

 Boarp  oF  REVENUE  THEREON

 6
 The  Deputy  Minister  of  Finance

 bri  B,  R.  Bhagat):  On  behalf  of  Shri
 «C.  D,  Deshmukh,  I  beg  to  lay  on  the
 Table,  in  pursuance  of  an  assurance
 given  by  him  on  the  25th  May,  ‘1956,  a
 copy  of  the  report  by  Professor  Nicho-
 Jas  Kaldor  on  the  Indian  Tax  Reform
 together  with  the  Note  of  the  Central
 Board  of  Revenue  on  Professor  Kal-.

 -dor’s  Estimate  of  Evasion,  [Placed  in
 Library.  See  No.  S-216/56.]

 SUMMARY  OF  RECOMMENDATIONS  OF
 Pror,  BLACK  AND  Dr.  STEWART  ON

 Economics  OF  AGRICULTURE

 The  Minister  of  Agriculture  Dr.
 P.  §.  Deshmukh):  l  beg.  to  lay  on  the
 ‘Table  a  copy  of  the  brief  summary  of
 the  main  recommendations  of  Professor
 Black  and  Dr.  Stewart  on  Research,
 ‘Teaching  and  Public  Administration  of
 the  Economics  of  Agriculture  for  India,
 in  pursuance  of  an  undertaking  given
 by  me  on  the  28th  May,  956  in  reply to  a  supplementary  on  Starred  Question
 ae  rg

 {See  Appendix  XV,  annexure
 io.

 Bupcer  Estimates  oF  ‘Dey  STATE
 ELECTRICITY  BOARD  FoR  1956-57

 The  Minister  of  Commerce  (Shri
 Karmarkar):  On  behalf  of  the
 Minister  of  Irrigation  and  Power,  I  beg to  lay  on  the  Table  a  copy  of  the
 Budget  Estimates  for  the  year  1956-57
 -of  the  Delhi  State  Electricity  Board,
 under  sub-section  (3)  of  section  6  of
 the  Electricity  (Supply)  Act,  1948.
 {Placed  in  Library.  See  No.  §-28/56.]

 DIRECTIONS  ISSUED  BY  SPEAKER  UNDER
 RULES  OF  PROCEDURE

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Directions  issued  by  the
 Speaker  under  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok  Sabha
 {Fourth  Edition).
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 ProceepiIncs  oF  RULES  COMMITTEE
 Hetp  on  I5TH  APR  4950  AND

 MinuTes  OF  NINETEEN  SITTINGS
 HELD  Durinc  95l  To  May  956

 Sardar  Hukam  Singh:  I  beg  to  Jay  on
 the  Table  a  copy  each  of  the  following
 papers:

 AD  Proceedings  of  the  sitting  of  the
 Rules  Committee  held  on  the  5th
 April  1950;  and

 (2)  Minutes  of  nineteen  sittings  of
 the  Rules  Committee  held  during
 the  period  95  to  May,  1956.

 Shri  Kamath:  On  a  point  of  infor-
 mation,  regarding  item  No.  l.  May  I
 know  why  this  delay  has  occurred,  in
 so  far  as  laying  of  this  item  on  the
 Table  of  the  House  is  concerned?  It
 relates  ta  1950,  that  is,  about  six
 years  ago.  But  it  is  being  laid  on  the
 Table  only  today.

 Mr.  Speaker:  Formerly,  the  practice
 was  for  the  Rules  Committee  to  send
 the  rules  to  the  Speaker.  Now,  _  the
 rules  have  been  altered,  and  the  report
 of  the  Rules  Committee  and  the  rules
 have  to  be  submitted  to  the  House.  It
 has  also  been  decided  that  all  those
 proceedings  of  the  Rules  Committee
 which  have  not  been  placed  before  the
 House  hitherto  may  also  be  placed  on
 the  Table  of  the  House  for  the  infor-
 mation  of  hon.  Members  so  that  when-
 ever  any  question  of  interpretation  etc.

 i  =
 they  may  be  able  to  refer  to

 Shri  Kamath:  Am  I  to  understand
 that  no  meetings  of  the  Rules  Com-
 mittee  were  held  prior  to  I5th  April,
 19507,

 Mr.  Speaker:  Possibly,  no  sittings
 have  been  held.
 MINUTES  OF  FIFTEENTH  TO  SEVEN-
 TEENTH  SITTINGS  OF  COMMITTEE  ON

 ABSENCE  OF  MEMBERS  FROM  THE
 SITTINGS  OF  THE  House

 Shri  Altekar  (North  Satara):  I  beg  to
 lay  on  the  Table  the  minutes  of  the
 Fifteenth,  Sixteenth  and  Seventeenth
 sittings  of  the  Committee  on  Absence
 of  Members  from  the  sittings  of  the
 house  held  during  the  Twelfth  Session.

 ESTIMATES  COMMITTEE
 TRIRTY-THIRD  REPORT

 श्री  बो  जी०  मेहता  (गोहिल वाड):  श्रीमान
 मैं  रेल्वे  मंत्रालय  सम्बन्धी  एस् टी मेट्स  समिती  की
 तैतीसवाँ  रिपोर्ट  पेश  करता  हूं।
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 COMMITTEE  ON  PETITIONS

 Ninto  REPorT
 Shri  P.  Subba  Rao  (Nowrangpur):  I

 beg  to  present  the  Ninth  Report  of  the
 Committee  on  Petitions.

 LEAVE  OF  ABSENCE
 Mr.  Speaker:  The  Committee  on

 Absence  of  Members  from  the  sitlings
 of  the  House  in  its  Fifteenth  Report
 has  recommended  that  leave  of  absence
 may  be  granted  to  the  following  Mem-
 bers  for  the  periods  indicated  in  the
 Report:  Shri  A.  K.  Basu,  Shri  A.  V.
 Thomas  and  Dr.  Satyaban  Roy.

 I  take  it  that  the  House  agrees  with
 the  recommendations.

 Several  Hon.  Members:  Yes.
 Mr.  Speaker:  The  Members  will  be

 informed  accordingly.

 CORRECTION  OF  ANSWER  TO
 UNSTARRED  QUESTION

 The  Minister  of  Industries  (Shri
 Kanungo):  Sir,  in  part  (b)  of  Unstarred
 Question  No.  995  answered  on  the
 14th  May,  1956,  Shri  Ram  Krishan
 asked  for  the  quantity  of  cement  im-
 ported  during  955-56.  In  the  reply  laid
 on  the  Table,  it  was  stated  that  the
 imports  were  merely  400  tons  duri
 1955.  Actually,  during  the  said

 Paro
 hn

 the  imports  were  of  the  order  of  4,000
 tons.  I  regret  the  mistake  that  has
 crept  in  owing  to  a  typographical  error
 and  request  that  the  figure  of  ‘400°  oc-
 curring  in  reply  to  part  (b)  ma  be
 substituted  by.  ‘he  ies  ooo"

 MANIPUR  STATE  HILL  PEOPLES
 (ADMINISTRATION)  REGULATION

 (AMENDMENT)  BILL

 The  Minister  in  the  Ministry  of  Home
 Affairs  (Shri  Datar):  I  beg  to  move  for
 leave  to  withdraw  the  Bill  to  amend  the
 Manipur  State  Hill  Peoples  (Adminis-
 tration)  Regulation,  1947  for  the  pur-
 pose  of  making  provision  for  elected
 village  authorities  and  for  matters  con-

 Hg
 therewith,  as  passed  by  Rajya abna

 As  the  House  is  aware,  this  House
 requested  the  Rajya  Sabha  to  grant
 permission  to  the  withdrawal  of  —  this
 Bill.  The  Rajya  Sabha  concurred  in  the

 said  motion  and  the  message  was  re-
 ported  to  this  House.  On  a  former  oc-
 casion,  this  matter  was  considered  by
 you,  when  I  desired  to  seek  the  leave
 of  the  House  to  withdraw  the  Bill  as.
 another  comprehensive  Bill  was  already
 being  introduced

 Shri  s.  S.  More  (Sholapur):  May  I
 bring  to  your  notice  one  fact?  The
 Bill  was  originally  introduced  in  the
 Rajya  Sabha  and  was  sent  to  this  House
 for  necessary  action.  We  submitted  a
 resolution  to  that  House  conveying  our
 own  request  that  they  permit the  withdrawal  of  this  Bill.  Now,  when
 they  have  permitted  the  withdrawal
 how  can  this  question  be  agitated  on
 the  floor  of  this  House  and  put  in  the
 form  of  a  motion?  This  has  already  been
 withdrawn.  It  was  their  Bill.  We  made
 a  request  that  it  be  withdrawn  and
 they  have  already  withdrawn  it.  So
 how  can  any  such  motion  be  now  moved
 in  this  House?

 Mr.  Speaker:  The  previous  motior
 was  only  this.  After  the  Bill  was  passed
 in  the  other  House,  it  was  transmitted
 to  this  House  and  laid  on  the  Table  of
 the  House.  The  hon.  Member  will
 kindly  recollect  that  there  was  a  dis-
 cussion  on  this  matter  as  to  whether  the
 Bill  was  pending  in  this  House  or  not—
 he  himself  raised  the  point.  Then  it
 was  considered  that  the  Bill  was  pend-
 ing  in  this  House.  The  other  House  had
 passed  the  Bill  and  it  was  pending  only here.  If  we  say  that  it  may  be  with-
 drawn  from  this  House,  unless  the  other
 House  concurs,  it  will  be  in  a  state  of
 suspended  animation.  Under  those  cir-
 cumstances,  the  motion  was  to  the  effect
 that  this  House  requests  the  Rajya  Sabha to  concur  in  its  motion  to  give  permis-
 sion  to  withdraw  the  Bill.  They  con-
 curred,  and  now  leave  is  being  granted
 to  withdraw.

 Shri  Ss.  Ss.  More:  May  I  bring  to  your
 notice  the  fact  that  the  concurrence  of
 the  other  House  for  withdrawal  can
 only  be  subsequent  to  withdrawal  by
 us.  Concurrence  cannot  precede  the
 actual  act  of  withdrawal.

 Mr.  Speaker:  Leave  was  sought,  be-
 cause  the  other  House  passed  it

 Shri  Raghavachari  (Penukonda):  May I  submit  that  the  thing  is  clear?  Only
 people  do  not  look  into  it

 Shri  S.  S.  More:  I  seriously  protest
 against  that  remark.  What  does  the
 hon.  Member  think  about  himself  and
 about  others?
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 Mr.  Speaker:

 Manipur  State  Hill  Peoples

 The  hon.  Member, Shri  Raghavachari,  need  not  say  that.
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 REPRESENTATION  OF  THE  PEO-
 PLE  SECOND  AMENDMENT) Shri  Raghavachari:  I  mean  what  I

 say.
 Shri  S.  S.  More:  He  is  behaving  like

 @  school  teacher.
 Shri

 the  motion

 Raghavachari:  This  is  explained in  the  note  below  on  the  agenda  paper. As  the
 Rajya

 Sabha  have  passed  it,
 fr  our  concurrence  in  the

 withdrawal  was  sent  to  them.  They  have
 now  given  their  consent  to  this  House to  permit  the  withdrawal  of  the  Bill.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  with-

 draw  the  Bill  to  amend  the  Mani-
 pur  State  Hill  Peoples
 tration)  Regulation,  ‘1947,  for  the
 purpose  of  making  provision  for

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  I  beg  to  move:

 ‘That  the  following  amendments
 made  by  Rajya  Sabha  in  the  Bill
 further  to  amend  the  Representa-
 tion  of  the  People  Act,  95l,  and
 to  make  certain  consequential
 amendments  in  the  Government  of
 Part  C  States  Act,  95l,  be  taken
 into  consideration.

 Clause  4

 l.  That  at  page  16,  in  lines  26-27—

 for  the  word  “section”  the  word
 “sections”  be  substituted.

 (Adminis-

 elected  village  authorities  and  for
 matters  connected  therewith,  as
 passed  by  Rajya  Sabha.”

 The  motion  was  adopted.

 2.  That  at  page  l6—

 after  line  27,  the  following  be
 inserted:

 Publication  re-
 sults  of  elections  to
 the  Council  of  Sta-
 tes  and  of  names  of
 Persons  nominated
 by  the  President.

 «Publication  of  re-
 sults  of  elections  for
 the  reconstitution  of
 electoral  _  colleges
 for  certain  Part  C
 States.

 The  After  the  elections  held  in  any  year  in  pursuance  of  the  notifications

 72.

 issued  under  section  12,  there  shall  be  notified  by  the  sppropriate
 authority  in  the  Official  Gazette  the  names  of  members  elected  by
 the  elected  members  of  the  Legislative  Assemblies  of  the  States
 and  by  the  members  of  the  electoral  Colleges  for  the  various  Part
 C  States  at  the  side  elections  together  with  the  names  of  any
 persons  nominated  by  the  President  to  the  Council  of  States  under
 sub-clause  (a)  of  clause  (l)  of  article  80  or  under  any  other
 provisions.”*
 After  the  elections  held  in  pursuance  of  the  notification  issued  under
 section  3  for  the  reconstitution  of  the  electoral  college  for  a  Sche-
 duled  Part  C  state,  there  shall  be  notified  [by  the  appropriate
 authority  in  the  Official  Ga:atte  as  soon  as  may  be  after  the  date  or
 the  last  of  the  dates  fixed  for  the  completion  of  the  said  elections
 the  mames  of  the  persons  elected  for  the  various  electoral  college
 constituencies  at  the  said  elections.”  *

 3.  That  at  page  16,  line  28—
 for  the  figures  “7l"  the  figures “7  be  substituted.

 4  That  at  page  l7,  after  line  9,
 the  following  be  inserted  ;

 “Publication  of  re-
 sults  of  elections  to
 the  State  Legislative
 Councils  and  of

 names  of  on
 persons  nominated
 to  such  Councils.

 74.  After  the  elections  held  in  any  year  in  pursuance  of  the  notifications
 fssued  under  section  16,  there  shall  be  notified  by  the  appropriate
 authority  in  the  official  Gazette  the  names  of  the  members  elected
 for  the  various  Council  constituencies  and  by  the  members  of  the
 Legislative  Assembly  of  the  State  at  the  said  elections  together  with
 the  names  of  any  persons  nominated  by  the  Governor  or  Rajpramukh
 as  the  case  may  be,  under  sub-clause  (e}  of  clause  (3)  of  article  I7!.”



 30033  Representation  of

 Clause  79
 5.  That  at  page  30  the  existing  clause

 79  be  deleted
 a

 Clause  80
 6.  That  at  page  30,  line  7—

 for  sub-clause  (a)  the  following
 be  substituted  :

 “(a)  in  sub-section  (l)  for  the
 word  and  figures  ‘section  75’  the
 word  and  figures  ‘section  74’  shall
 be  substituted;  and”.
 7.  That  at  page  30,  lines  8  to  0—

 for  sub-clause  (6)  the  following be  substituted  :
 “(b)  in  sub-section  (2),  for  the

 word  and  figures  ‘section  75’  the
 word  and  figures  ‘section  74°  shall
 be  substituted”.’
 This  is  a  very  simple  matter.  As  hon.

 Members  are  aware,  clause  4]  of  the
 present  Bill  relates  to  publication  of
 election  results  and  nomination.  Section
 1  relates  to  publication  of  results
 of  election  to  the  Council  of  States
 and  names  of  persons  nominated  by  the
 President.  Section  72  relates  to  publica- tion  of  results  of  elections  for  the.  re-
 constitution  of  electoral  colleges  for
 certain  Part  C  States.  Section  73  re-
 Jates  to  publication  of  results  of  general
 elections  to  the  House  of  the  People. Section  74  relates  to  results  as  regards
 elections  to  State  Assemblies  and  sec-
 tion  75  relates  to  publication  of  results
 of  elections  to  the  Legislative  Councils.

 Now  under  the  scheme  of  law  as  it
 now  exists  under  the  Constitution,  so
 far  as  ‘the  elections  in  952  were  con-
 werned,  they  were  elections  not  only  to
 the  House  of  the  People  but  also  to  the
 Council  of  States.  Therefore,  all  these
 sections  were  framed.  When  the  matter
 was  considered  in  the  Select  Committee,
 they  thought  that  now  that  the  Council
 of  States  ugder  the  Constitution  is  a
 permanent  Posy  and  only  one-third  of
 Members  retired  after  every  two  years,
 some  changes  were  necessary.  As  hon.
 Members  are  aware,  they  therefore  only
 made  provision  for  the  publication  of
 tesults  so  far  as  the  House  of  the  Peo-
 ple  was  concerned  and  not  with  respect
 to  the  Council  of  States  or  the  other
 Legislative  Councils  or  the  electoral
 colleges  empowered  to  elect  Members  to
 the  Council  of  States.

 Then  the  Bill  went  to  the  other
 House.  What.  ha;  8  is  that  the  elec-
 tion  of  that  one  thir ird  also  does  not
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 always  take  place  simultaneously  be-
 cause  the  election  is  from  different
 States.  There  are  nominations  also
 which  are  made  and  they  are  not  at
 one  and  the  same  time.  For  the  sake
 of  convenience,  it  was,  therefore,
 thought  that  just  as  there  was  provision for  publication  of  all  these  results  in
 one  notification  so  far  as  elections  to
 the  House  of  the  People  or  the  Legis-
 lative  Assemblies  were  concerned,  it
 was  much  better  that  at  the  end  of  the
 second  year  period  when  the  elections
 were  held  with  respect  to  the  one-third
 who  retire  either  in  the  Council  of
 States  or  the  Councils,  the  results
 should  also  be  published.

 The  Select  Committee  dropped  it
 because  there  is  another  provision  in
 section  67  which  relates  to  publication.
 But  then  the  elections  are  not  held  af
 the  same  time.  It  was  thought  as  a
 matter  of  convenience  that  the  publica-
 tion  of  those  results  is  desirable  and
 that  there  should  be  some  notification
 somewhere  which  would  give  an  indica-
 tion  with  respect  to  the  one-third  peo-
 ple  who  retired,  because  they  were
 returned  by  nomination  and  by  elec-
 tion  from  different  States.  That  is  the
 only  change  which  is  now  sought  to  be
 made  by  the  introduction  of  these  new
 sections.  I  will  read  only  one  of  them,
 because  the  others  are  almost  the  same.
 Section  7]  says:

 “After  the  elections  held  in  any
 year  in  pursuance  of  the  notifica-
 tions  issued  under  section  12,  there
 shall  be  notified  by  the  appropriate
 authority  in  the  Official  Gazette
 the  names  of  members  elected  by
 the  elected  members  of  the  Legis-
 lative  Assemblies  of  the  States  and
 by  the  members  of  the  electoral
 colleges  for  the  various  Part  C
 States  at  the  said  elections  together
 with  the  names  of  any  persons  no-
 minated  by  the  President  to  the
 Council  of  States  under  sub-clause
 (a)  of  clause  (l)  of  article  80  or
 under  any  other  provisions.”
 This  is  what  they  have  passed.  Sec-

 tion  72  relates  to  publication  of  results
 of  elections  for  the  reconstitution  of
 electoral  colleges  for  certain  Part  C
 States.  Then  there  is  another  amend-
 ment  which  says:

 “After  the  elections  held-in  any
 year  in  pursuance  of  the  notifica-
 tions  issued  under  section  6,  there
 shal]  be  notified  by  the  appropriate
 authority  in  the,  Official  Gazette
 the  names  of  the  members  elected
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 for  the  various  Council  constitu-  amendments  and  I  hope  there  will  be
 encies  and  by

 the  1  =  Of  the  no  objection  to  them.
 Legislative  Assembly  o:  tate at  he  said  elections  together  with  Mr.  Speaker:  The  question  4s
 the  mames  of  any  persons....”  ‘That  the  following  amendments

 made  by  Rajya  Sabha  in  the  Bill The  only  point,  therefore,  its  just  as  further  to  amend  the  Representa- we  have  made  provision  here  for  the  tion  of  the  People  Act,  1951,  and names  of  those  who  were  elected  to  the  to  make  certain  tial House  of  the  People  or  the  Legislative  amendments  in  the  Government  of Assemblies  being  published  in  one  Part  C  States  Act,  1951,  be  taken
 place  together,  and  that  was  consider-  into  consideration  : ed  really  convenient,  it  was  also
 thought  necessary  and  desirable  that  Clause  4

 an
 the

 ator
 are

 _  a  the  l.  That  at  page  i6,  in  lines  26-27— ouncil  of  States—it  may  be  with  res-  ‘Wea  oe
 pect  to  only  one-third  or  to  the  eae  tale

 the  word
 Councils,  they  should  also  be  consoli-
 dated  and  published  in  the  gazette  2.  That  at  page  16  after  line  27,  the That  is  the  only  purport  of  these  following  be  inserted
 Publication  of  re-  mh  After  the  elections  held  in  any  year  in  pursuance  of  the  notifications
 sults  of  elections  to  issued  under  section  12,  there  shall  be  notified  by  the  appropriate the  Council  of  States  authority  in  the  official  Gazette  the  names  of  members  elected  by  the
 and  of  names  of  per-  elected  members  of  the  Legislative  Assemblies  of  the  States  and  by sons  nominated  by  the  bers  of  the  electoral  colleges  for  the  various  Part  C  States
 the  President.  at  the  said  elections  together  with  the  names  of  any  persons  nomina

 ted  by  the  President  to  the  Council  of  States  under  sub-clause  (a) of  clause  rch  of  article  80  or  under  any  other  provisions
 ‘Publication  of  re-  The.  After  the  elections  held  in  p  ce  of  the  notification  issued  under
 sults  of  elections  for  section  13  for  the  reconstitution  of  the  electoral  college  for  a  Sched  sc
 the  reconstitution  of  uled  Part  C  State,  there  shall  be  notified  by  the  appropriate  auth-
 electoral  colleges  for  ority  in  the  Official  Gazette  as  soon  as  may  be  after  the  date  or  the
 certain  Part  C  States,  last  of  the  dates  fixed  for  the  completion  of  the  said  elections,  the

 names  of  the  persons  elected  for  the  various  electoral  college
 neies  at  the  said  elections.”

 3.  That  at  page  16  line  283—  4.  That  a  page  17  after  line  9,  the
 for  the  “TW  the  figures  following  be  inserted:

 “73"  be  su  ie  ted  . Publicattion  of  re-  74.  After  the  elections  held  in  any  year  in  pursuance  of  the  notifications
 sults  of  elections  to  issued  under  section  6  there  shall  be  notified  by  the  appropriate
 the  State  Legislative  authority  in  the  official  Gazette  the  names  of  the  members  elected
 Councils  and  of  for  the  various  Council  constituencies  and  by  the  members  of  the
 names  of  persons  Legislative  Assembly  of  the  State  at  the  said  elections  together  with
 nominated  to  such  the  names  of  any  persons  inated  by  the  G:  or  Rajpramukh
 Councils.  as  the  case  may  be  under  sub-clause  (e)  of  clause  (3)  of  article  a7

 Clause  79
 —  =  Apis  tse

 74  shall
 substituted;  and”

 done  ee
 Oe  Seen  7.  That  at  page  30,  lines  8  to  l0—

 for  sub-clause  (a),  the  following  be Clause  80  substituted  :
 6.  That  at  page  30,  line  7—

 won,
 in

 Ppa
 n  (2),

 Jor  ho b)  the  following  be  word  and  figures  ‘section  75°  the
 =  |  lo

 (४)
 me  word  and  figures  ‘section  74’  shall

 be  substitut co  the
 =  aod’  Beue  cecmon  I  the  The  motion  was  adopted.
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 Shri  Pataskar:  I]  beg  to  move:
 “That  the  amendments  made  by

 Rajya  Sabha  in  the  Bill  be  agreed
 to.”

 Mr.  Speaker:  The  question  is:
 “That  the  amendments  made  by

 Rajya  Sabha  in  the  Bill  be  agreed
 to.”

 The  motion  was  adopted

 BUSINESS  OF  THE  HOUSE
 Shri  Kamath  (Hoshangabad):  Sir,

 before  the  House  proceeds  to  the  next
 item  of  business,  may  I  make  a  request
 to  you?  There  are  still,  on  a  fairly  ac-
 curate  computation,  about  g  hours’
 work  before  us  today;  44  hours  for  the
 next  item,  2  hours  for  the  Bengal  exo-
 dus,  one  hour  for  the  IAS  mules,  half
 an  hour  for  Shri  Vittal  Rao’s  half-hour
 discussion  and  then  the  Copyright  Bill—
 I  do  not  know  whether  it  would  be  taken
 up  or  not.  The  discussion  on  the  Pre-
 ventive  Detention  Act  may  proceed
 for  about  three  hours  only  today  and
 then  carried  over  to  the  next  session,
 so  that  the  other  items  like  Bengal
 exodus  and  the  IAS  rules  which  are
 immediately  more  important  could  be
 discussed.  “The  House  should  not,  at
 the  fag  end  of  the  session,  discuss  them
 very  cursorily.  Therefore,  I  would  re-
 quest  my  hon.  colleagues  on  the  other
 side  also—I  have  consulted  some  of
 my  friends  and  they  are  willing—to
 agree  so  that  we  can  carry  on  this  dis-
 cussion  for  three  hours  and  carry  it
 over  to  the  next  session.

 Shri  U.  M.  Trivedi  (Chittor):  We  are
 not  prepared  to  agree  even  on  this
 side;  what  to  talk  of  the  other  side  on
 the  question  of  the  discussion  on  pre-
 ventive  detention.  This  is  a  very  im-
 portant  question  and  what  happens  is
 this.  Most  of  us  do  not  get  an  oppor-
 tunity  in  any  discussion  of  this  nature,
 because  of  this  pi  ]  arrangement.
 One  piecemeal  discussion  we  have  al-
 ready  had  and  now  the  question  of  pre-
 ventive  detention  comes.  Some  party
 or  group  leaders  come  into  the  picture
 and  then  we  are  left  out.  We  want  to
 have  our  say  also.

 Shri  S.  S.  More  (Sholapur):  Unfor-
 tunately,  Sir,  I  have  to  disagree  with  the
 suggestion  of  Shri  Kamath,  because,
 specially  for  the  Bombay  State  the
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 question  of  preventive  detention  has  be-
 come  a  question  of  major  magnitude and  may  have  very  serious  implica- tions.  Similarly  also  for  Be

 Eo
 We

 want  to  bring  to  the  notice  of  Home
 Minister  and  through  him  to  the  Gov-
 ernment  of  India  gravity  of  the
 situation  in  Bombay.  From  that  point of  view,  we  do  not  attach  to  other
 subjects  the  importance  which  he  feels.
 Therefore,  those  who  are  not  concern-
 ed  with  this  question  can  keep  out  and
 those  who  are  concerned  with  this
 should  be  given  an  opportunity.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  The
 IAS  rules  may  be  postponed.

 The  Minister  of  Home  Affairs  (Pandit G.  B.  Pant):  Shri  More  and  Shri  Desh-
 pande  already  suggested  that  we  should
 stick  to  the  time-table  and  finish  it.
 If  anything  stands  over,  that  can  be
 taken  up  during  the  next  session.

 MOTION  RE:  WORKING  OF  PRE;
 VENTIVE  DETENTION  ACT—contd.

 Mr.  :  The  House  will  now
 resume  Br  discussion  of  the
 motion  re.  working  of  the  Preventive
 Detention  Act,  1950,  moved  by  the
 Home  Minister  yesterday.  Shrimati
 Renu  Chakravartty  to  continue  her
 speech.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  I  am  glad  we  are  going  to  con-
 tinue  the  debate  today  and  I  want  the
 hon.  Home  Minister  to  give  very  serious
 thought  to  the  points  which  I  am  going to  raise.  I  have  been  disturbed  at  the
 attitude  taken  by  the  vast  majority  of
 the  Congress  party,  at  the  attitude  of
 violence  which  they  take  up  even  with-
 in  this  House  whilst  taking  up  the  cause
 of  non-violence.  We  are  all  very  much
 disturbed  by  what  is  happening  in  the
 country  and  I  feel  t  it  is  necessary to  see  and  go  deep  into  the  causes  of
 it  and  not  to  try  to  make  political
 points,

 This  Kharagpur  affair  has  shown  the
 ruling  party  in  a  very  ugly  light  because
 instead  of  being  concerned  and  seeing
 why  it  is  that  these  things  are  happen-
 ing,  they  try  to  make  political  capital out  of  it,  showering  venom  on  the
 Communist  party,  trying  to  expound their  theory  of  the  recognition  of  the
 INTUC  unions  instead  of  going  to  that
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 which  has  affected  the  life  of  the  com-
 munity  and  the  workers  of  India.  Now
 that  the  matter  has  spread  to  Kalka and  the  INTUC  workers  are  also  in-
 volved  in  it  and  it  has  come  to

 light that  the  most  ferocious  repression  has been  perpetrated  and  the  blood-path has  been  followed,  it  is  necessary  for
 us  to  see  very  very  clearly  why  these
 ‘things  are  happening.

 The  hon.  Home  Minister  has  asked
 us  tO  co-operate.  We  want  to  co-

 operate  but  that  co-operation  can  only be  successful  if  it  is  full  co-operation and  if  there  is  full  co-operation  on  the
 side  of  the  Government  also  not  to  use
 violence.  That  is  why  I  say  that  I  was
 actually  surprised  when  I  was  reading this  morning’s  papers  to  read  about
 what  is  happening  in  France.  It  was  so
 similat_  to  what  happened  in  our  coun-
 try.  Five  thousand  men  mobbed  a
 train.

 “A  mob  of  about  5,000  men
 stormed  the  police  lines  yesterday and  carried  home  in  triumph  a
 group  of  reservists  who  were  to
 leave  by  train  for  service  in
 Algeria.

 A  force  of  about  1,000  mobile
 guards  and  special  riot  police,
 swinging  gun  butts  and  clubs,  was
 unable  to  check  the  demonstrators’
 march  on  the  railway  station  in
 this  seaport  and  shipbuilding  town.
 Tear  gas  and  practice  grenades were  used  in  vain.

 The  mob  threw  anything  within
 Teach  at  the  police—stones,  iron
 bars  and  heavy  bolts.  Several  per- sons  were  injured  on  both  sides.
 About  200  reservists  were  on  the
 train.  It  was  only  after  the  reser-
 vists  left  that  order  was  restored
 and  the  area  cleared.”
 All  this  happened  there.  They  do

 not  believe  in  Gautama  Buddha;  they ‘do  not  believe  in  ahimsa.  Several  per- ‘sons  were  injured  and  it  was  only  after
 the  reservists  left  the  train  that  order

 ‘was  testored.
 Dr.  Suresh  Chandra  (Aurangabad): ‘The  mob  was  communist,  probably.
 Shri  Sadhan  Gupta  (Calcutta  South-

 East):  But  the  police  was  not  Congress
 police;  that  is  the  point.

 Shrimati  Renu  Chakravartty:  The
 French  police  behaved  with  restraint
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 which,  I  think,  would  do  good  for  our
 ahimsa  police  to  follow.  That  is  why I  feel  that  it  is  very  serious  that  Gov-
 ernment  should  consider  that  _  the
 amount  of  force,  intimidation  and  re-
 pression  which  they  are  using  is  com-
 pletely  unjustified.  I  believe  that  this
 House  has  to  consider  very  carefully what  laws  and  what  methods  Govern-
 ment  is  utilising  in  order  to  crush  poli- tical  opponents.  We  really  have  to
 hang  down  our  heads  in  shame  when
 we  find  that  in  other  countries,  today, which  are  far  less  democratic  than
 ours,  they  are  beginning  to  realise  how
 wrong  it  is  to  bolster  up  their  govern- ments  by  emergency  powers  when  no
 such  emergency  exists.  That  is  why  I
 want  Government  to  think  very  clearly. The  hon.  Home  Minister  said  the  other
 day  that  the  world  may  follow  us.  Un-
 fortunately,  in  this  matter,  I  think,  we
 shall  have  to  follow  certain  other  peo-.
 ple.  I  will  not  go  into  anything  else, but  I  only  want  to  speak  about  some
 of  the  charge-sheets  that  have  been
 given  to  the  various  detenus  to  show
 how  all  sorts  of  things,  insinuations,
 allegations  and

 ag
 are  made,  mak-

 ing  it  very  difficult  for  the  detenu,  who
 is  already  handicapped,  to  actually
 prove  or  disprove  the  charges.  For
 instance,  I  raised  the  question  of  Sita-
 ram  Singh  of  the  Calcutta  Port  Trust
 last  year.  I  had  mentioned  at  that  time
 that  only  a  few  days  before  that  dis-
 cussion  took  place,  he  was  one  of  the
 dock  workers’  leaders  who  had  been
 arrested.  What  was  the  dispute  about?
 The  workers  refused  to  carry  more
 than  2  maunds  of  load  and  theirs’  was
 a  perfectly  legitimate  trade  union  de-
 mand.  Sitaram  Singh  still  continues  to
 rot  in  jail  almost  for  a  year  now.  The
 facts  of  the  case  are  that  the  coal  berth
 workers  employed  under  the  Calcutta
 Port  Commissioner  have  been  for  a
 long  time  working  under  conditions
 which  endanger  the  health  and  safety of  their  lives.  This  fact  was  admitted
 by  the  Dock  Safety  Inspector  of  the
 Government  of  India  when  he  came  for
 information  some  time  in  August  1955.
 He  also  advised  workers  not  to  over-
 load  the  baskets  with  coal.  In  pursuance of  this,  the  workers  were  loading  the
 baskets  up  to  a  certain  level.  However, some  workers  tried  to  overload  the  bas- kets.  At  this,  the  other  workers  got
 enraged  and  there  was  some  scuffle.  It was  of  a  very  minor  nature  and  nobody was  injured.  In  this  connection  it  may be  stated  that  out  of  742  accidents  in
 1954,  in  the  entire  port,  the  number
 of  accidents  in  the  coal  berth  alone  was
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 [Shrimati  Renu  Chakravartty]

 872.  Conditions  are  very  bad  there
 and  this  is  what,  I  want  to  point  out.
 Sitaram  was  nowhere  near  the  scene
 of  incident.  Actually  he  is  the  Vice-
 President  of  the  Calcutta  Port  Trust
 Employees’  Association,  which  is  a  re-
 cognised  organisation,  recognised  both
 by  the  Government  of  India  and  the
 Port  Commissioner.  After  he  heard
 the  reports  of  the  incident,  Sitaram
 came  to  the  scene.  Actually  an  attempt
 is  being  made  here  to  confuse  the
 whole  matter,  because  this  is  not  the
 union  which  actually  had  anything  to
 do  with  the  strike.  This  Association,  of
 which  Sitaram  is  Vice-President,  has  a
 long  record  of  activities  and  it  has  al-
 ways  been  a  recognised  body  for  the
 last  thirty  years  and  has  always  used
 only  legitimate  trade  union  methods

 ‘all  along  which  even  the  Labour  Minis-
 try  of  the  Government  of  India  will  not
 be  able  to  deny.  The  whole  thing  is
 mixed  up  and  Sitaram  has  been  made
 to  suffer  in  jail.  His  charge-sheet  says
 that  he  asked  the  workers  to  carry  out
 the  go  slow  movement  in  the  coal  berth.
 This  is  absolutely  wrong.  This  union
 never  gave  that  order.  Then  he  is
 charged  with  violence.  He  instigated
 the  workers  of  his  union  to  use  physical
 violence  against  those  porters,  porters  of
 rival  unions,  who  would  not  agree  to
 the  go  slow  movement  in  the  coal  berth.
 That  is  one  of  the  charges.  Again,
 another  charge  is  that  on  such  and
 such  a  day  at  such  and  such  a_  time
 he  threatened  to  assault  somebody.  This
 is  the  type  of  charge-sheet  that  has
 been  there,  and  now  for  over  a  year,
 Sitaram  is  still  in  jail.  The  same  type
 of  thing  has  happened  in  Jalpaiguri
 tea  estate.

 In  the  Kathalguri  tea  estate,  last  year
 there  was  a  strike,  which  arose  out  of
 certain  specific  trade  union  demands.
 The  dispute  was  over  the  increase  in
 the  workload  and  victimization  of  union
 activites.  There  was  an  attempt  by
 the  tea  estate  management  to  sponsor
 a  rival  trade  union.  What  is  the  charge-
 sheet?  It  says—

 “On  such  and  such  a  day
 ene filthily  abused  Kamal  Maya

 trini,  one  of  the  workers  in  the  tea
 estate.”

 Another  charge  is  “You  abused  the
 medical  staff,  you  went  and  received
 medicine  and  then  ‘eft  the  hospital  in
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 a  violent  mood.”  Mark  the  words  “im
 a  violent  mood.”  There  are  all  sorts
 of  other  such  things.

 Pandit  G.  B.  Pant:  Please  read  the-
 whole  of  it.

 Shrimati  Renu  Chakravartty:  In  that.
 case,  let  me  have  a  little  more  time,.
 because  it  is  a  very  long  charge-sheet..
 It  says:

 “On  22-4-55  at  about  08.45
 hours,  you  went  to  Kathaguri  Tea:
 Estate  Hospital  for  medicine  and
 entered  the  dispensing  room  con-
 trary  to  hospital  regulations.  When:
 asked  by  the  Hospital  compounder to  leave  the  room  and  _  receive
 medicine  from  the  proper  counter,.
 you  abused  the  medical  staff  and
 left  the  hospital  in  a  violent  mood.
 You  then  held  a  meeting  over  this
 issue  on  the  same  day  at  Kathal-
 guri  Tea  Estate  Football  ground
 in  front,  of  the  Hospital  and  de-
 manded  the  medical  officer,  Dr.
 Phani  Mohan  Ghosh,  to  explain  his
 conduct  for  having  issued  such
 rules  that  prohibited  you  from
 entering  the  dispensing  room  for
 medicine.  You  then  incited  the
 labourers  numbering  about  50
 against  the  Hospital  staff  and  led
 them  in  a  procession  to  the  Hos-
 pital  where  you  surrounded  the-
 medical  officer,  blocked  the  doors.
 of  the  consulting  room  and  _  the
 dispensary,  kept  the  medical  officer
 and  staff  confined  in  the  Hospital
 and  abused  the  staff  and  threaten-
 ed  the  medical  officer  with  dire
 consequences.”

 _I  can  go  on  like  that.  The  hon.  Mi-
 nister,  I  think,  will  lose  his  case  if  he
 asks  me  to  read  more  of  the  charge-
 sheet.  Although  it  is  true  that  Members
 of  this  House  may  laugh  at  these  flimsy
 grounds,  the  point  is  that  even  today
 these  detenus  are  in  detention  for  more

 =
 nine,  or  ten  months  after  that

 ate.

 I  would  like  also  to  take  the  extreme.
 case  of  Shri  B.  D.  Joshi,  who  is  an
 M.  L.  A.  of  the  Delhi  State,  and  of
 Prem  Sagar  Gupta  and  Ram  Chandra
 Sharma.  They  were  detained  in  jail,
 in  connection  with  their  activities  on
 behalf  of  the  Kapra  Ekta  Union,  Delhi,
 Of  course,  the  issue  that  had  arisen  was.
 a  strictly  trade  union  demand.  They
 were  detained  for  more  than  five  days.
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 in  jail  and  ever  after  that  the  charge-
 sheet  was  not  given.  Actually,  the
 charge-sheet  has  to  be  given  within  five
 days,  This  is  a  clear  abuse  of  the  law
 itself  and  actually  this  is  the  way  that
 the  administration  often  functions.

 The  last  charge-sheet  which  I  would
 like  to  bring  to  your  notice  is  the  case
 of  the  Burnpur  Iron  and  Steel  Workers’ Union.  There  the  charges  are  fantastic.
 The  Secretary  Taher  Hussain  is  charge-
 sheeted.  This  was  once  a  Congressed
 fed  Union  led  by  Michael  John.  There
 was  the  great  strike  in  953  after  which
 most  of  the  workers  left  Michael
 John.  The  authorities  in  anger
 tried  to  punish  and  catch  Taber
 and  other  workers  in  every  possible
 way.  Finally  after  all  types  of  harass-
 ment  they  applied  the  Preventive  Deten-
 tion  Act  against  him  but  they  could
 not  give  him  any  other  charge-sheet
 except  this:

 “That  you,  a  ae
 oe
 ed  worker

 of  the  Sheet  Mill  of  Indian
 Iron  and  Steel  Company,  Burnpur,
 and  the  General  Secretary  of
 Action  Committee  of  Burnpur  to
 carry  on  an  agitation  among  the
 workers  of  the  Indian  Iron  and
 Steel  Company  and  Indian  Standard
 Wagon  Company,  Burnpur,  to  rea-
 lise  some  fancied  demands  for  the
 Hot  Mill  workers  of  the  Indian
 Tron  and  Steel  Company... .  «

 ai

 What  were  the  “fancied  demands"?
 That  the  demands  are  not  ‘fancied’  has
 been  proved  by  the  fact  that  the  majo-
 rity  of  workers  got  relief,  reinstatement
 and  compensation  at  the  lower  tribunal,
 and  now  these  cases  are  pending  before
 the  Labour

 ——
 Tribunal,  What

 is  the  other  charge?  The  other  charge
 is  that  “one  of  the  conveners  of  the
 Asansol  Sub-Divisional  Labour  Co-or-
 dination  Committee,  which  was  formed
 in  September  955  to  consolidate  the
 Action  Committee  with  the  support  of
 different  leftist  labour  organisations  of
 the  Asansol  Sub-Division,  have  been
 spreading  discontent  and  disaffection
 amongst  the  workers  of  Burnpur  and
 Kulti  against  the  authorities  and  urging the  workers  to  resort  to  “slow  down
 tactics,  etc.,  etc.”  I  am  not  finding  the
 violence  part  of  it,  but  there  may  be
 something  here.  It  states  “You  organis-
 ed  an  illegal  stay-in  token  strike.”

 I  would  just  like  to  urge  that  these
 are  points  that  can  be  dealt  with  under
 the  ordinary  law.  Suppose  there  is  an
 illegal  token  strike.  You  hae  your
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 armoury  of  laws;  you  have  got  your
 courts  of  law.  Why  cannot  you  resort
 to  that  method?

 Shri  U.  M.  Trivedi  (Chittor):  Be-
 cause  it  cannot  be  proved  there.

 Shrimati  Renu  Chakravartty:  ©  When
 Taber  Hussain  was  arrested  I  went  to
 the  District  Magistrate  and  asked  him
 when  the  last  case  of  violence  had
 taken  place.  He  said  it  was  three
 months  ago!  There  have  been  more
 than  90  cases  which  they  brought
 against  the  workers  of  the  Union—
 criminal  cases—and  out  of  00  cases,
 90  have  already  been  disposed  of,  and
 in  not  even  one  case  could  they  give
 a  judgment  against  the  accused.  There-
 fore,  the  Preventive  Detention  Act  was
 used.  I  asked  him:  Has  anything  hap-
 pened  today  or  yesterday  or  the  day
 before  to  warrant  this  sudden  imposi-
 tion  of  preventive  detention?  He
 said:  I  do  not  know  all  that,  that  is  a
 big  issue,  but  all  I  can  say  is  that  we
 will  now  try  the  case  under  the  Pre-
 ventive  Detention  Act.  How  flimsy
 are  the  grounds?  I  have  got  the  grounds
 against  all  the  three  workers  here  but
 I  will  not  be  able  to  go  through  them
 for  want  of  time.  Within  a  month,  the
 Government  itself  realised  its  weak  case
 and  released  these  people  because  no
 case  could  be  made  out.  With  all  its
 ingenuity  it  could  not  make  the  case
 stand  in  front  of  the  advisory  board.
 These  are  the  cases  which  show  how,
 in  every  possible  way,  the  detenu  is  at
 a  disadvantage.  All  sorts  of  trumped
 up  charges  are  brought  forward  and
 they  are  detained.

 I  also  want  to  bring  one  point  be-
 fore  the  House—the  large  number  of
 Teleases  that  have  been  ordered  by  the
 High  Courts  and  the  advisory  boards.
 The  hon.  Minister  has  said  that  it
 proves  how  leniently  they  have  been
 using  it.  I  should  like  to  put  it  the
 other  way.  If  there  is  one  case  of
 illegal  detention,  that  contends  against
 the  working  of  this  Act.  But  it  is  not
 only  one  case.  44  cases  were  put  be-
 fore  the  advisory  board  between  the
 ist  of  January  954  and  30th  Septem-
 ber  1955,  Between  Ist  September  955
 and  3ist  March  ‘1956,  88  detenus  were
 released  while  in  54  cases  the  deten-
 tion  was  upheld.  29  cases  are  still  pend-
 ing  before  the  advisory  board.  It  will
 be  seen  from  the  figures  that  the  num-
 her  of  illegal  detentions  is  higher  than
 the  number  upheld  or  pending.  That
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 is  very  serious.  This  House  should  take
 that  into  consideration.  The  period  Ist
 January  956  to  3lst  March  956  has
 again  shown  a  high  spurt  of  deten-
 tion:  the  number  arrested  is  279  and
 this  is  chiefly  due  to  the  SRC  agita-
 tion.  94  have  got  Comrade  Dange’s
 charge-sheet  here;  he  was  arrested  at
 the  aerodrome.  The  grounds  alleged
 there  are  preaching’of  violence,  and
 the  other  usual  charges.  4  will  leave
 these  cases  to  be  argued  by  my  leader
 comrade  Gopalan,  and  may  be,  com-
 rade  More.

 An  Hon.  Member:  Comrade  More?
 Yes.  I  think,  he  is  still  a  comrade—
 may  be,  Shri  More.

 Shri  S.  S.  More  (Sholapur):  I  am
 comrade  to  everyone.

 Shrimati  Renu  Chakravartty:  Every
 time  the  charges  levelled  against  them
 are  almost  similar:  they  appealed  to  the
 people  to  go  on  a  hartal  or  to  disobey
 the  orders  of  the  Police  Commissioner;
 they  did  so  with  ulterior  motives,  they
 promoted  lawlessness  and  disorder;  they
 spread  discontent  and  dissatisfaction
 among  the  workers  and  so  on.  In  some
 cases,  nothing  has  been  given;  no
 charge-sheet  was  given.  It  was  simply
 said:  “You  belong  to  Samyuktha  Maha-
 rashtra  Committee.”  In  one  or  two
 cases  that  was  the  ground.  If  one  is  a
 communist,  immediately  violence,  insti-
 gation,  and  everything  will  come  in  the
 charge-sheet.

 There  is  also  discrimination.  If  you
 are  a  member  of  an  action  committee
 which  the  Government  did  not  like  or
 you  are  a  person  belonging  to  any
 of  the  opposition  parties  and  belon,
 to  it,  you  are  put  under  the  Preventive
 Detention  Act.  There  have  been  Con-
 gressmen  advocating  the  same  thing  and
 making  the  same  speeches  and  behaving
 in  the  same  manner  as  the  other  people.
 Yet,  they  go  on  freely.

 Shri  U.  M.  Trivedi:  They  are  under
 white  cap.

 Shrimati  Renu  Chakravartty:  That
 shows  vindictiveness.  The  House  knows
 the  case  of  Shri  Nana  Patil,  the  great
 hero  of  “Satara  Sarkar”.  Today  he
 is  being  brought  up  before  the  Supre-
 me  Court  to  repeal  his  order  of  deten-
 tion  under  P.  D.  Act.  He  is  put  in  class
 IJ.  That  shows  vindictiveness  and  dis-
 crimination.  On  the  basis  of
 much  property  a  man  has  and  how
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 much  money  he  has,  a  man  who  is  re-
 cognised  by  the  Congress  Party  as  one
 of  the  heroes  of  a  great  movement,—
 he  is  put  in  class  II.  All  sorts  of  discri-
 minations  are  made  against  him.  He
 is  not  allowed  to  mix  with  others.  He
 cannot  read  even  Kesari.  It  is  mot  a

 pre
 of  the  Communist  Party.  It  is  a

 aharashtrian  paper.  He  is  not  allow-
 ed  to  read  even  that.  So,  this  is  a  sort
 of  a  vindictive  measures  which  are
 undertaken  in  order  to  crush  and  humi-
 liate  political  opposition.

 I  would  again  say  this.  Let  the
 Government  take  recourse  to  the  ordi-
 nary  law  and  try  the  people  charged
 with  violence,  criminal  activities  and  so
 on.  When  there  is  a  small  incident,
 it  is  exaggerated  out  of  all  proportion
 in  order  to  have  preventive  detention.

 The  last  thing  I  want  to  say  is  this.
 The  world  is  suffering  from  the  evil  of
 talking  from  positions  of  strength.  Our
 Government  says  that  we  should  not
 talk  from  positions  of  strength  if  we
 want  to  lessen  world  tension.  Let  us
 apply  it  in  the  national  sphere.  There
 is  no  use  of  talking  from  positions  of
 strength.  It  is  much  better  to  look  to
 the  source  and  see  why  discontent  is
 growing  and  why  poverty  is  growing
 and  why  people  have  become  restless.
 You  should  not  make  political  capital
 of  it.  If  you  try  to  do  so  and  be  vindi-
 ctive  to  the  political  adversaries,  the
 tables  will  be  turned  upon  you.

 Shri  N.  C.  Chatterjee:  (Hooghly): India  takes  particular  pride  in  being
 the  greatest  derhocratic  country  in  Asia.
 We  even  go  so  far  as  to  say  that  we
 are  the  greatest  democratic  country  in
 the  world  and  that  this  is  the  biggest
 Parliament  elected  on  adult  franchise,
 representing  over  thirty  crores  of  hu-
 man  beings.  But  there  is  one  dark  spot
 and  one  black  mark  against  India  and
 that  is  this  Act.  I  wish  Pandit  Pant  can
 remove  the  dark  spot  and  remove  this
 Preventive  Detention  Act  from  the  sta-
 tute  book.

 Our  Prime  Minister  had  been  preach-
 ing  his  dogma  of  dynamic  neutralism,
 Panch  Sheela  and  peaceful  co-existence.
 Many  countries  are  appreciating  it.  Last
 year,  I  was  in  Europe  and  travelled  in
 many  countries.  I  found  that  there  was
 some  appreciation  of  India's  indepen-
 dent  stand.  But  on  one  point,  India  was
 criticised  and  ridiculed  and  to  some
 extent  maligned.  Especially  when  I  was
 in  England,  I  had  been  sorry  to  notice
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 that  big  and  important  papers  which
 had  all

 Say  0227
 friend  3  to  India  and

 which  had  supporting  India  in  its
 struggle  for  independence,  were  highly
 critical  of  Pandit  Nehru,  our  Prime
 Minister.  One  paper—the  Manchester
 Guardian—charged  him  with  a  policy
 of  cnicanery  vecause  he  has  kept  the
 distinguished  leader  of  Kashmir  in  jail
 for  more  than  two  years  without  trial
 and  without  any  opportunity  of  defend-
 ing  himself  or  even  without  formulat-
 ing  any  charge  against  him.  I  thought
 it  was  my  duty  in  England  to  defend
 the  Prime  Minister  and,  put  in  my
 reply  which  was  fairly  strong  and  the
 Prime  Minister  wrote  to  me  saying  that
 I  had  put  the  case  of  India  very  well.
 Then,  it  got  some  publicity.  If  there
 is  any  man  in  India  who  has  reason
 to  applaud  the  action  of  Pandit  Nehru
 or  the  Kashmir  Government  against
 Sheik  Abdullah,  that  is  myself  because
 Dr.  Syama  Prasad  Mookerjee  and  my-
 self  opposed  his  policy,  his  action  and
 his  statements.  We  were  told  at  that
 time  that  we  were  the  enemies  of  India
 and  Dr.  Mookerjee  was  called  ‘traitor’
 and  enemy  of  India.  This  is  the  way
 the  Government  behaves.  He  was  the
 enemy  of  India  because  he  was  the
 enemy  of  Sheikh  Abdullah  and  his  poli-
 cies.  That  is  why  he  was  clapped  in  jail under  the  Preventive  Detention  Act.  It
 is  to  the  eternal  shame  of  the  Indian
 Government  that  he  had  died  in  deten-
 tion  as  a  detenu  in  Kashmir.

 I  had  also  the  privilege  and  the  dis-
 tinction  of  having  been  under

 da tive  detention  under  Dr.  tju’s
 wonderful  Preventive  Detention  Act
 because  I  was  supporting  Dr.  Mooker-
 jee  and  criticising  the  Government.
 Now,  both  Pandit  Nehru  and  Dr.  Katju and  also  their  colleagues  realise  who
 was  India’s  enemy  and  who  was  India's
 friend,  after  the  tragic  death  of  the
 great  patriot,  the  great  son  of  Bengal and  the  great  son  of  Mother  India,
 They  had  to  put  in  jail  the  other  man
 whose  policy  was  criticised.-But  is  a
 difficult  case  to  justify  I  must  say  it
 is  almost  untenable  today.

 You  cannot  keep  a  man  in  jail  for
 three  years  without  trial.  You  may differ  from  him.  I  do  feel  strongly  that
 the  position  was  indefensible.  But  he

 po  alo
 to  have  been  given  a  chance  of

 d  himself.  If  there  was  a  case
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 that  he  was  guilty  of  treason  or  sabo-
 tage  towards  Kashmir,  that  he  was
 doing  something  inimical  or  destruc-
 tive  of  the  basic  interest  of  India  and
 of  the  State  of  Jammu  and  Kashmir,
 put  him  up  for  trial.  Put  him  up  for
 trial,  give  him  the  most  condign  punish-
 ment  that  he  deserves;  clap  him  in
 jail  under  proper  judicial  sentence.  I
 do  deprecate  acts  of  violence.

 l  P.M.

 Sbri  Raghubir  Sahai  (Etah  Distt—
 North-East—cum—Budaun  Distt.—
 East):  This  Act  is  not  applicable  to
 Jammu  and  Kashtnir.

 Shri  N.  C.  Chatterjee:  I  know  the
 kind  of  narrow  technical  point  that  my
 hon.  friend  is  making.  But  what  I  am
 pointing  out  is  that  you  have  clapped
 unter  this  Act  and  similar  Acts  people
 as  enemies  of  India,  who  were  not
 really  enemies  of  India  and  you  found
 out  your  mistake  later  on.  As  a  matter
 of  fact,  you  had  to  take  action  against
 those  whom  we  were  criticising  those
 days.  At  any  rate,  I  am  happy  that  Pan-
 dit  Gobind  Ballabh  Pant  has  not  taken
 up  that  extreme  attitude  which  his  pre-
 decessor,  Pandit  Kailas  Nath  Katju
 did.

 When  Sardar  Patel  sponsored  _  this
 Preventive  Detention  Bill,  and  Rajaii
 came  up  for  its  extension,  they  were
 all  speaking  in  apologetic  tones.  They
 said  that  they  did  not  at  all  cherish  the
 idea  of  putting  this  kind  of  a  black  Bil
 on  the  statute-book,  which  allows  the
 executive  to  deprive  a  man  of  his
 liberty;  gives  him  no  fair  trial,  gives
 him  no  chance  of  defending  himself  in
 a  court  of  law.  Therefore,  they  did
 not  like  it  and  they  specifically  said  that
 they  were  making  it  merely  a  temporary
 measure.  But  then  Dr.  Katju  came  for-
 ward  and  formulated  a  wonderful  theory
 which  shocked  me  and  which  shocked  a
 number  of  Members  of  Parliament,
 shocked  India  as  a  whole,  especially  the
 juridicial  world  of  India.  He  said  that
 the  Constitution  of  India  sanctions  pre-
 ventive  detention.  Therefore,—if  I  re-
 member  his  language—he  said  it  must
 be  made  a  “compulsory”  piece  of  legis-
 lation.  He  said  it  should  be  made  a
 compulsory  piece  of  legislation.  and  he
 also  said  that  it  should  be  put  perma-
 nently  on  the  statute  book.  Sir,  great
 lawyers  should  realise,  at  least  a  man  of
 his  position  that  the  Constitution  did
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 not  forbid  your  making  laws  for  a  mad
 man,  also  for  a  mad  Minister,  but  that
 does  not  mean  that  you  should  make
 laws  for  mad  Ministers,  simply  in  the
 off-chance  that  a  Minister  may  go  mad
 and  do  something  improper.

 What  I  am  pointing  out  is  that  cer-
 tain  features  of  this  law  are  worse  than
 the  British  DORA,  the  Defence  of  the
 Realm  Act,  because  it  claps  a  man  in
 jail-purely  on  the  subjective  satisfac-
 tion  not  of  the  Government  but  of  an
 officer.  In  the  measure  that  we  have
 legislated  there  is  a  particular  clause
 that  any  of  the  following  officers,
 namely  “(a)  District  Magistrate,  (b)
 additional  District  Magistrate  especially

 coipowescd,
 (c)  the  Commissioner  of

 Police  for  Bombay,  Calcutta,  Madras
 or  Hyderabad,  may,  if  he  is  satisfied,  as
 provided  in  sub-clause  (ii)  and  (iii)  of
 clause  (a)  of  sub-section  (l)  exercise
 the  power  conferred  by  the  said  sub-
 section.”  Therefore,  we  have  delegated
 a  wer  to  certain  officers.  We  have

 to  introduce  certain  safeguards,
 but  what  has  the  Supreme  Court  said?
 What  have  the  courts  consistently  said?
 This  subjective  satisfaction  of  the
 executive  officer  is  not  justiciable.  It
 is  purely  left  to  the  whims  and  plea-
 sures  of  an  executive  officer  who  is
 mentioned  in  this  statute.  That  is  the
 danger.

 The  greatest  and  the  noblest  chapter in  the  history  of  India’s  freedom  strug-
 gle  was  Mahatma  Gandhi's  stry

 eel against  the  Rowlatt  Act.  What  was
 Rowlatt  Act  and  why  did  India  fight
 against  it?  Why  did  India  stand  by
 Mahatma  Gandhi?  Because  he  said  that
 no  civilised  government  can  possibly
 do  a  thing  which  is  opposed  to  the
 cardinal  principles  a  jurisprudence.
 What  was  the  Rowlatt  Act?  In  the
 words  of  Pandit  Motilal  Nehru,  in  the
 words  of  Desabandhu  “there  was  no
 vakil,  no  dalil,  no  appeal.”  The  same
 thing  applies  here.  Here  there  is  no
 vakil,  no  dalil,  no  appeal.  I  may  tell
 the  hon.  Minister  of  my  humble  ex-
 perience.  I  am  making  no  grievance  of
 it,  but  I  had  the  privilege  of  being
 clapped  in  Delhi  jail  and  kept  there  in
 these  hot  months  of  May  and  June.  I
 do  not  make  a  personal  grievance  of
 it.  The  Supreme  Court  and  the  High Courts  of  India  have  said  that  the  ac-
 cused  have  no  opportunity  to
 whether  a  particular  charge  is  true  or
 untrue.  Supposing  I  say  that  Mr.  More
 did  something  improper  in  Bombay,
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 something  prejudicial:  he  cannot  even
 show  that  on  that  very  day—supposing
 the  District  Magistrate  says  that,  he
 cannot  come  to  the  Supreme  Court  and
 prove  that  he  was  in  the  City  of  Delhi.

 Shri  $.  S.  More:  With  Mr.  Chatterjee  !

 Shri  N.  C.  Chatterjee:  With  Mr.
 Chatterjee  sitting  in  this  Parliament.
 He  cannot  show  that.  It  1s  an  amazing
 thing—perhaps  the  Home  Minister  does
 not  know  that,  but  I  say  from  my
 personal  experience—that  this  Advisory
 Board  is  a  farce.  would  not  use
 stronger  language.  As  a  matter  of  fact,
 when  a  detenu  is  taken,  the  police  in-
 former  or  the  police  inspector,  goes
 into  the  room  of  the  Advisory  Board
 and  says  whatever  he  has  got  to  say
 behind  the  back  of  the  detenu.  Then
 the  detenu  is  called  in  and  the  detenuv
 says  something.  He  is  then  sent  out  of

 room  and  the  police  informer  or
 the  police  inspector  or  whoever  he  may
 be  is  sent  for  again  and  he  again  says
 something  behind  the  back  of  the
 detenu.  Is  this  justice?  Is  this  proper?
 Is  it  not  an  outrage  on  the  elementary
 principles  of  any  kind  of  even  execu-
 tive  trial,  or  administrative  tribunal  or
 quasijudicial  tribunal.  This  is  something
 which  I  call  a  farce.  It  is  entirely  nuga-
 tory  and  illusory.

 Sir,  when  last  time  the  amending
 Bill  was  before  this  House,  we  the
 opposition  parties  met  and  Dr.  Hriday
 Nath  Kunzru  and  myself  were  deputed
 by  all  the  Opposition  parties  to  go  to
 the  Prime  Minister.  We  went  to  the
 Prime  Minister  and  we  pointed  out  to
 him  that  even  during  the  darkest  days
 of  the  World  War,  the  Second  World
 War,  when  England  was  being  bombed
 every  day,  when  the  blitz  was  going  on,
 when  hundreds  of  people  were  being
 killed  and  thousands  of  houses  were
 being  destroyed  by  the  relentless  Ger-
 man  bombers,  even  then  an  ex-Gover-
 nor  of  my  province,  Sir  John  Anderson
 as  the  Home  Minister  of  England  had
 a  provision  put  in—I  think,  at  the  in-
 stance  of  some  of  the  lawyer  Members
 of  the  British  Houses  of  Parliament—
 that  the  Advisory  Board  in  its  discre-
 tion  may  allow  a  detenu  to  be  repre-
 sented  by  a  lawyer.  We  appealed  (Dr.
 Kunzru  and  myself)  to  the  Prime  Mi-
 nister  that  especially  in  India  when  there
 is  so  much  of  illiteracy  and  people  are
 not  well-equipped  and  the  judges  of
 the  Advisory  Board  may  not  know  the
 language  in  which  that  man  is  talking,
 it  is  far  better  that  there  should  be  a
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 chance  of  that  man  being  represented
 by  a  lawyer;  we  appealed  to  the  Prime
 Minister  to  do  at  least  what  was  done
 in  England—leave  it  to  the  discretion
 of  the  Advisory  Board.  Unfortunately
 it  was  turned  down.  I  do  not  know
 what  happened.  But  Dr.  Katju  as  the
 Home  Minister  did  not‘  like  it  and  that
 was  also  turned  down.  Therefore,  what
 I  am  saying  is  this.  Forget  all  party
 politics;  forget  all  party  proclivities;  do
 not  think  that  any  party  can  possibly
 support  acts  of  violence  or  sabotage.
 Today  it  is  a  misfortune,  it  is  a  tragedy,
 it  is  a  deplorable  accident  that  we  are
 discussing  this  Preventive  Detention  and
 its  working  in  the  context  of  Kharag-
 pur  and  Kalka.  But  our  judgment  should
 not  be  deflected  by  these  incidents.  We
 should  appreciate  the  real  crux  of  the
 matter  and  find  out  whether  this  kind  of
 thing  should  be  tolerated  in  India.

 Justice  Mahajan  was  trying  my  hon.
 friend  Shri  Gopalan’s  case.  In  his
 judgment  he  observed  that  in  no  coun-
 try  in  the  world  in  normal  times  when
 there  is  no  war,  or  no  insurrection  have

 =
 a  legislation  like  this  on  the  statute-

 ook.  But  we  in  India  have  specialised
 in  this  thing.  I  am  appealing  to  Pandit
 Pant:  for  Heaven’s  sake,  de-control
 liberty.  You  have  decontrolled  so
 many  things,  decontrol  liberty.  You  can
 make  an  experiment.  The  greatest
 experiment  is  to  have  faith  in  your  peo-
 ple,  to  have  faith  in  democracy.  Be-
 lieve  in  the  alchemy  of  democracy;  be-
 fieve  in  public  spirit;  believe  in  that;
 take  some  risks,  if  necessary.

 Pandit  Pant  has  pointed  out  that  we
 are  only  detaining  progressively  lesser
 number  of  people.  If  that  is  so,  that  is
 one  ground  for  responding  to  my  ap-
 peal.  The  appeal  is,  do  not  put  any more  fetters  and  controls  on  human
 iiberty.  After  all,  the  real  thing  is  to
 build  up  a  New  India.  Have  a  restric-
 tion  on  our  national  life  and  correct
 economic  principles,  absolutely  eradi-
 cate  unemployment  and  starvation  in
 the  country.  But  I  do  not  want  social
 or  economic  justice  at  the  cost  of  hu-
 man  freedom  or  individual  liberty.  We
 do  not  want  a  totalitarian  State  to  be
 built  up  in  India  in  any  shape  or  form.

 You  know  this  Preventive  Detention
 Act  came  into  operation  only  during
 the  First  World  War.  Then,  imme-
 diately  after  the  First  World  War  was
 over,  all  countries  repealed  their  Preven-
 tive  Detention  statutes.  Unfortunately,
 Hitler  started  it.  Hitler  started  under
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 a  peculiar  pseudonym;  he  called  it  Pro-
 tective  Security  Act.  But  that  protec-
 tive  security  also  led  to  a  protective
 liquidation  of  human  beings.  You  know
 millions  of  people  were  sent  to  Belseu
 and  other  concentration  camps.  The
 Preventive  Detention  Act  in  Germany
 helped  the  consolidation  of  a  totali~
 tarian  State,  and  not  thousands  but
 millions  of  people  were  liquidated  by
 the  Gestapo.

 Then  came  the  Second  World  War,
 and  the  Second  World  War  became  a
 total  war.  Therefore  you  could  not
 possibly  make  any  distinction  between
 civilian  population  and  the  armed
 population.  Therefore  it  was  thought
 that  there  must  be  complete  mobilisation
 complete  concentration  of  all  economic
 and  political  forces  operating,  and  so
 the  need  was  for  preventive  detention.
 Therefore  they  had  tms  kind  of  statute.

 But  you  know,  six  months  after  the
 war  the  statute  was  repealed  in
 England  and  practically  in  all  other

 a
 except  in  the  totalitarian

 tates.

 Haven’t  you  announced  in  the  pre-
 amble  to  the  magnificent  Constitution,
 of  which  you  are

 pow.
 that  you  want

 to  build  up  this  publican  India  on
 the  basis  of  social  justice,  economic
 justice  and  political  justice?  Is  preven-
 tive  detention  compatible  with  car-
 dinal  principles  of  jurisdiction  in  any
 shape  or  form?

 You  talk  of  violence.  Was  there  po
 violence  when  Mahatma  Gandhi  spon-
 sored  the  anti-Rowlatt  Act  agitation  ?
 Was  there  no  violence  in  Punjab,  in
 Amritsar?  And  ultimately  governmental
 violence  took  greater  momentum.  No
 violence  is  more  serious  and  more  con-
 demnable  than  governmental  violence.
 That  great  son  of  India  raised  his
 voice  against  the  Governmental  vio-
 lence  of  British  imperialism  when  they
 forced  this  kind  of  Rowlatt  Act.  And
 the  whole  of  India  stood  by  him.  Now,
 I  ask  those  in  power;  you  call  Gandhiji
 Bapuji,  will  you  cast  his  principles  to
 the  winds;  will  you  not  say  that  he  was
 tight  and  when  we  are  in  office  and
 power  we  will  give  effect  to  his  prin-
 ciples?  Is  it  not  the  correct  thing  to
 do?

 You  know,  the  Supreme  Court  in  the
 case  of  Dr,  Bharadwaj  in  the  Kashmir
 movement  has  laid  down,  Justice
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 Shastri's  remarkable  judgment  was,
 that  out  of  ten  grounds  that  are  for-
 mulated  if  one  ground  is  vague,  is  not
 precise,  does  not  give  correct  informa-
 tion  of  the  precise  ground  of  detention
 to  enable  the  detenu  to  exercise  his
 fundamental  right  under  article  22  of
 the  Constitution  to  make  an  effective
 Tepresentation  to  the  authorities,  then
 the  whole  detention  is  illegal.  They said  that  when  it  is  left  to  the  subjec- tive  satisfaction  of  an  officer  on  ten
 grounds,  it  is  not  for  the  judiciary  to
 Pick  and  choose;  if  one  ground  is  vague and  is  not  precise,  then  the  whole
 order  is  illegal.  In  the  case  of  Mr
 Shibbanlal  Saksena  the  Supreme  Court
 said  that  the  whole  detention  is  invalid
 on  account  of  one  vague  or  _  illusory
 ground.  It  was  established  before  the
 Advisory  Board  that  Mr.  Shibbanlal
 Saksena,  a  Member  of  this  House,  was
 charged  with  one  particular  offence  or
 prejudicial  act  which  could  not  be  done
 by  him,  and  they  withdrew  it.  The
 Supreme  Court  said  it  is  not  fair.
 Thereafter  the  detaining  authorities  have
 improved  their  methods,  and  I  am
 sorry  to  say  that  in  some  cases  they
 have  formulated  grounds  which  are  not
 founded  on  truth  and  which  are  manu-
 factured  for  the  purpose  of  complying with  the  dicta  of  the  Supreme  Court
 and  to  make  it  fool-proof.

 Remember  the  very  narrow  possibility of  attack.  It  is  not  justiciable.  It  is
 only  when  it  is  vague  or  irrelevant,
 you  can  attack  it.  Therefore  the  point
 of  attack  is  very  narrow,  and  you  com-
 pletely  destroy  it  by  allowing  the  exe-
 cutive  to  have  a  catena  of  grounds  like
 this,  “you  did  this,  you  adopted  an
 attitude  of  defiance  in  the  hospital  or
 some  other  place  and  so  on.”

 at  socialist  thinker  and  poli- tical  philosopher,  Prof.  Laski,  has  said
 anger  of  democracy  is  this,  that

 men  who  have  tasted  power,  even  de-
 mocratically,  will  not  surrender  power
 without  a  conflict.  I  am  sorry  to  say
 that  this  Preventive  Detention  Act  and
 its  continuance  seem  to  support  the
 thesis  of  Laski.

 Everybody  has  heard  what  one  of  the
 greatest  judges,  Justice  Holmes  in
 America,  has  said.  He  has  said:  Experi-
 ence  of  mankind  has  shown  that  those
 who  control  the  State  express  their
 wishes  in  law  and  sweep  away  the  Op-
 posi  tron,
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 There  is  some  force  in  what  Shrimati
 Renu  Chakravartty  said.  It  was  said  by Rajaji,  and  some  people  may  say  it
 today,  that  it  is  not  meant  to  be  used
 against  political  parties.  What  is  the
 use  of  your  saying  that  you  will  not  use
 it  against  political  parties?  Have  you not  used  it  against  political  parties?  In
 Bombay  when  the  political  agitation  was
 on  in  connection  with  the  States  re-
 Organisation,  have  you  not  used  it?  १
 cannot  give  the  details,  because  I  ap-
 peared  yesterday  before  the  Supreme Court  for  the  Maharashtrian  detenus
 and  the  matter  is  sub  judice.  But  Justice
 Miller  and  other  American  judges  have
 said  that  a  law  which  subjugates  the
 liberty  of  a  citizen  to  the  control  of  the
 executive  government  is  nothing  but
 despotism.  I  charge  that  this  law  is  a
 lawless  law.  Dr.  Katju  asked:  How  can
 a  man  like  Mr.  N.  C.  Chatterjee  say that  a  law  is  a  “lawless  law?”  We  said
 it  when  Mahatma  Gandhi  condemned
 the  Rowlatt  Act,  when  Subhas  Chandra
 Bose,  our  Netaji,  was  spirited  away  to
 Mandalay  under  the  Bengal  Criminal
 Law  Amendment  Act.  We  did  it
 when  Lala  Lajpat  Rai  and  Ashwani
 Kumar  Dutt  were  spirited  away  under
 Regulation  III.  And  the  same  thing  is
 true  here.  Because,  you  don't  give  an
 opportunity  to  the  person,  you  infringe
 the  cardinal  principle  of  civilised  juris-
 prudence  audi  alteram  partem,  because
 a  person  cannot  be  and  ought  not  to
 be  condemned  without  being  heard.
 Here  you  are  condemning  a  man  un-
 heard,  without  giving  him  an  oppor-
 tunity  of  proving  his  innocence.  That
 is  where  it  has  gone  wrong.

 Just  look  at  this.  Under  section  3
 which  relates  to  the  power  to  make
 orders  detaining  certain  persons,  what
 are  the  grounds?  “The  Central  Gov-
 ernment  or  the  State  Government  may
 —if  satisfied  with  respect  to  any  person that  with  a  view  to  preventing  him  from:
 acting  in  any-  manner  prejudicial  to  (i)
 the  defence  of  India,  the  relations  of
 India  with  foreign  powers,  or  the  secu-
 rity  ot  India,  or  rat  the  security  of
 the  State  or  the  maintenance  of  public
 order,  or  (iii)  the  maintenance  sup-
 plies  and  services  essential  to  the  com-
 munity,  it  is  necessary  so  to  do,  make
 an  order  directing  that  such  person  be
 detained.”  In  sub-section  (2)  it  is  said
 that  any  of  the  following  officers,
 namely  district  magistrates  etc,  if  satis-
 fied  as  provided  in  sub-clauses  (ii)  and
 (iii)  of  clause  (a)  of  section  (),.
 shall  exercise  the  power  conferred  by
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 the  said  sub-section.  Therefore,  power
 has  been  given  to  the  District  Magis-
 trates,  to  the  Additional  Magistrates
 and  the  Commissioners  of  Police  in
 Bombay,  Calcutta,  Madras  and  Hydera-
 bad,  on  the  ground  of  the  security  of
 the  State,  maintenance  of  public  order
 and  maintenance  of  supplies  and  ser-
 vices  essential  to  the  community,  to
 order  detention.

 Sir,  you  just  scrutinise  the  latest  chart
 which  the  Home  Ministry  has  supplied to  us.  Not  one  black-marketeer  has
 been  caught  hold  of  under  the  Preven-
 tive  Detention  Act.

 Shri  Bogawat  (Ahmednagar  South):
 There  is.  I  can  give  you  instances  from
 my  own  town,

 Shri  N.  C.  Chatterjee:  My  friend  has
 not  seen  this  statistical  chart.

 Shri  S.  S.  More:  Shri  Bogawat  is  a
 supplement  to  the  Home  Minister.

 Shri  N.  C.  Chatterjee:  Possibly,  he
 will  issue  a  corrigendum.  Let  us  look
 at  the  chart  as  supplied  to  us,  the  statis-
 tical  information  regarding  the  working
 of  the  Preventive  Detention  Act  during
 the  period  from  3lst  December,  955
 to  3lst  March,  1956.  There  you  will
 find  that  so  many  people  have  been  ap-
 prehended  and  detained.  But  if  you  look
 at  column  No.  4—number  of  cases  in
 which  detention  orders  were  made  dur-
 ing  the  period  of  Ist  January,  956  to
 3Ist_  March,  956  with  a  view  to  pre-
 venting  persons  acting  mn  any  manner
 prejudicial  to  maintenance  of  supplies ana  services  essential  to  the  community
 —it  is  a  big  zero,  a  ‘Nil’—it  is  a
 Bagbazar  Rasagulla.  In  all  the  26  States
 from  Andhra  to  Vindhya  Pradesh  not
 one  man  has  been  caught.  With  re-
 gard  to  dacoity  which  is

 going
 on  in

 Madhya  Bharat  and  other  placts,  you
 have  not  at  all  rounded  up  or  detained
 one  dacoit.  With  regard  to  persons
 who  created  trouble—goondas  are  there
 in  Bombay  who  created  trouble  a  few
 months  back—you  have  not  caught  hold
 of  anyone,  under  the  Preventive  Deten-
 tion  Act.  You  do  not  use  the  Act  for
 the  purpose  for  which  it  ought  to  have
 been  used.  In  this  way  you  show  that
 you  are  not  thorough,  you  are  not  com
 sistent  and  you  do  not  take  action  where
 it  is  needed.  Deprecate  violence  in
 any  shape  or  form;  at  the  same  time,
 also  depreacte  discriminatory  use  of
 violence  on  the  part  of  the  Government.
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 Shri  S.  S.  More:  Mr.  Speaker,  Sir,
 it  is  a  very  painful  business  for  us  to
 discuss  this  matter  every  year  and  parti-
 cularly  when  our  own  Government  is
 in  power.  Sir,  what  is  the  difference
 between  our  colonial  status  and
 status  of  freedom  that  we  have  achiev-
 ed?  When  we  were  a  colony  of  Great
 Britain,  we  were  supposed  to  be  people who  were  to  be  fleeced  and  punished
 if  we  refused  the  periodical  fleecing
 imposed  by  the  imperial  power  for  its
 own  interest.  But  we  were  strongly
 against  that  imperial  exploitation.  We
 did  our  best,  shirked  no  sacrifice  to  snap
 the  bonds  of  slavery  so  that  we  got freedom.

 And,  what  is  freedom?  Freedom  is
 the  guarantee  of  fundamental  rights  to
 every  man  and  woman  in  this  country.
 Our  Constitution,  which  promises  im
 the  Preamble  social  justice,  economic
 justice  and  political  justice,  has
 enumerated  some  fundamental  rights.
 Article  22  is  however,  circumscribed  in
 order  to  make  room  for  an  Act  of  this
 sort,

 What  is  the
 ele

 of  the  Preven-
 tive  Detention  The  main  purpose
 of  the  Act  is  to  preserve  law  and  order.
 Sir,  ‘law  and  order’  is  a  State  subject. The  States  put  into  effect  the  Preven-
 tive  Detention  Act  and  try  to  protect
 the  law  and  order  and  it  is  the  business
 of  this  House  to  see  how  far  they  have
 acted  properly,  in  consonance  with  the
 spirit  of  article  22  and  the  fundamental
 tights  that  are  guaranteed  to  the  people.

 My  painful  experience  has  been,—
 aod  I  am  not  speaking  from  a  partisan
 point  of  view,  but  I  am  speaking  as  a
 national  citizen  of  India  who  is  inte-
 rested  in  strengthening  the  roots  of
 freedom—if  you  look  to  the  history  of
 different  countries,  those  who  resort  to
 violence,  those  who  resort  to  repression
 for,the  purpose  of  maintenance  of  law
 and  order  become  the  first  victims  of
 revolution  brought  about  by  suppres-
 sion  or  by  repression.  The  greatest  archi-
 tect  of  revolution  was  not  Lenin.  As
 far  as  Russia  is  concerned  it  is  Czar
 who  was  responsible  for  creating
 favourable  conditions  for  the  staging  of
 revolution.  My  submission.  is,  if  any
 Government  is  forced  to  resort  to,  for
 maintenance  of  law  and  order,  measures
 which  are  undemocratic,  to  measures
 which  smack  of  ‘dictatorialness',  then
 we  must  come  to  the  conclusion  that
 the  ways  of  that  Government  are  coming
 to  a  close.  Pandit  Nehru  himself  has



 10057  Motion  Re

 [Shri  S.  S.  More]
 stated  on  many  occasions,  and  parti-
 cularly  in  93  i  that  a  Government
 which  is  depending  on  force,  a  Govern-
 ment  which  is  depending  on  repression
 for  the  purpose  of  maintenance  of  law
 and  order,  has  no  right  to  exist.  I
 quite  accept  that.

 Now,  the  statistical  table  that  has
 been  supplied  to  us  gives  very  revealing
 information,  and  the  time  being  short
 I  will  concentrate  my  remarks  regard-
 ing  the  conditions  which  are  prevail-
 ing  in  the  Bombay  State.

 If  we  look  to  the  figures,  Sir,  we  find
 —I  am  referring  to  Statement  No.  |
 supplied  in  the  statistical  tables—the
 number  of  persons  in  detention  on  30th
 September,  1951,  the  total  number  for
 the  whole  of  India,  was  32  and  in

 sect  Med
 was  34  Similarly,  on  3uth

 Septem  955  the  total  number  for
 all  India  was  23  and  that  for  Bombay
 was  39.  On  3lst  December;  1955,  the
 all  India  figure  was  3l  and  that  for
 Bombay  was  3l.  But  the  ber  of
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 achieving  Samyukta  Maharashtra.”  Shri
 Raut  had  to  go  to  the  High  Court  and
 the  High  Court  was  pleased  to  go  inta
 his  case  and  order  the  release  of  Shri
 Raut.  Unfortunately,  Mr.  Speakei,  in
 this  case  you  must  take  into  account  the
 very  peculiar  position  in  which  we
 Maharashtrians  are  placed.  Shri  Morarji
 Desai,  for  whom  |  have  also  some
 feeling  of  friendliness,  is  the  worst
 enemy  as  far  as  the  demand  of  Maha-
 rashtrians  is  concerned.  He  is  determin-
 ed.  He  looks  upon  it  as  his  life’s  mis-
 sion  to  deprive  the  Maharashtrians  of
 Bombay  City,  and  in  fulfilment  of  that
 life’s  mission  he  is  using  the  whole
 Government  apparatus  to  support  his
 own  personal  view.  It  is  a  very  serious
 allegation  that  I  am  making,  but,  all
 the  same,  I  make  that  allegation  with
 the  sense  of  responsibility  that  I  am
 supposed  to  possess.  Sir,  I  make  a
 special  appeal  to  Panditji.  Our  worst
 opponent  is  allowed  to  remain  as  the
 Chief  Minister  of  Bombay  State.  He  is
 using  that  power  not  for  the  purpose of  administering  the  Jaw  and  jusiice
 according  to  the  well-known  canons  of

 and  fairplay.  He  has  become
 detention  orders  made  between  Ist
 January,  956  and  3list  March,  956
 in  the  whole  of  India  was  279  and  the
 figure  for  Bombay  is  l7.  My  fears
 are  that  the  correct  figures  are  not  sup-
 plied  to  us  as  far  as  Bombay  State  is
 concerned.  Not  only  that,  the  figures  of
 persons  who  were  detained  subsequent

 March  3lst,  will  also  be  revealing
 figures,  but,  unfortunately,  they  have
 not  been  supplied  to  us

 Now,  what  is  the  purpose  for  which
 all  these  detention  orders  have  been
 issued,  because  the  Maharashtrians
 have  been  fighting  for  Samyukta  Maha-
 rashtra?  It  has  been  conceded  by  Pantii and  many  other  eminent  leaders  who
 are  in  office,  that  Bombay  physically
 forms  part  of  Maharashtra  and  yet,
 for  reasons  to  which  I  need  not  refer
 now  they  are  refusing  to  give  Bombay
 to  Maharashtra.  Is  it  not  our  right,  Sir,
 to  struggle  for  a  piece  of  land,  for  an
 important  city  which  in  our  own  right
 belongs  to  us?  But  even  such  agitation is  supposed  to  be  a  sufficient  ground
 for  the  purpose  of  detaining  persons.
 One  Member,  Shri  Raut,  who  happens to  be  a  Member  of  the  Rajya  Sabha,
 was  detained.  What  was  the  ground
 given  against  him?  I  am  referring  to
 page  0  of  the  statement  where  it  is
 said:  “One  Member  of  Rajya  Sabha
 incited  people  to  resort  to  violence  for

 a  partisan,  the  most  rabid  partisan
 against  the  Maharashtrians’  claim  to
 Bombay  and  he  is  using  that  position and  the  whole  police  for  the  purpose of  su

 ppressing
 our  legitimate  demands.

 Blood  has  flown  on  the  streets  of  Bom-
 bay.  It  is  said  that  the  Maharashtrians
 were  responsible  for  all  the  bloodshed
 on  the  streets  of  Bombay.  The  wife  of
 the  Speaker  of  the  Bombay  Legislative
 Assembly  and  some  eminent  doctors
 have  come  out  with  publications  in
 which  they  have  given  figures

 =
 ing that  out  of  the  76  deaths  on  ose

 particular  days,  due  to  police  _  firing, there  were  many  who  were  children  be-
 low  three  years  and  there  are  aged  peo-
 ple  who  were  not  able  to  walk  even
 on  the  foot-paths  of  Bombay  city.  What
 is  this  due  to?  A  reign  of  terror  has
 been  released.  The  Chief  Minister  of
 Bombay  is  very  determined  in  this  mat-
 ter.  I  do  not  say  that  he  has  issued
 open  orders  to  the  police,  But  we
 know  the  slavish  mentality  of  the  sub-
 ordinates  and  the  slavish  mentality  of
 the  police.  They  know  that  their  Chief
 Minister  is  having  particular  views,  and
 if  they  behave  in  a  particular  manner
 in  order  to  satisfy  his  particular  views
 and  in  order  to  comply  with  those
 views,  they  think  that  they  will  be
 doing  the  greatest  service  to  their  boss.
 They  think  that  they  stand  to  get  some
 promotion  and  all  that  sort  of  thing.
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 Now,  I  want  to  bring  to  your  notice
 and  to  the  notice  of  the  House  that
 aang

 Me  these  s,  medals
 were  distributed  to  the  police  for  their
 meritorious  work  during  the  period  of
 the  riots.  What  is  this?  Is  it  not  open
 encouragement  to—

 Mr.  Speaker:  We  are  discussing  pre- ventive  detention  now.
 Shri  S.  S.  More:  I  am  only  submitting

 that  preventive  detention  is  being  utilis
 ed  by  the  police  to  suit  their  own  views.
 ‘They  give  preference  to  their  own
 views.

 Mr.  Speaker:  You  may  refer  to  in-
 stances  which  are  within  the  subject amatter  of  this  debate.

 Shri  S.  8.  More:  I  accept  your  sugges- tion.  My  submission  is  that  we  must
 ‘go  to  the  root  of  the  matter.  Govern-
 ment  have  been  saying  that  there  is  a
 ‘tendency  for  violence  on  the  part  of  the
 people  and  by  way  of  prevention  they are  forced  to  keep  such  persons  inside
 jails.  How  is  this  violence  generated?  is
 it  initially  from  the  people  or  does  it
 ‘come  as  a  reaction  to  the  police  vio-
 tence,  the  violence  on  the  part  of  the
 executive?  That  is  the  question  and  that
 is  the  point  I  am  trying  to  impress  on
 this  House.

 So,  my  submission  is  that  as  far  as
 Bombay  State  is  concerned,  this  pre- ventive  detention  measure  is  being  utilis-
 ed  not  for  the  purpose  of  avoiding  or
 preventing  any  danger  to  the  law  and
 order  situation  viewed  in  an  impartial
 manner,  but  it  is  being  used  by  those
 who  are  in  office  for  pursuing  their  own
 political  views.  There  are  views  which
 are  against  the  claim  of  Maharashtra
 to  the  city  of  Bombay.  They  are  using the  whole  Government  machinery suit  their  own  sectarian  and  individual
 likes  and  dislikes.  That  is  my  submis-
 sion.  It  is  time  for  Pantji  to  view  the
 Matter  in  a  dispassionate  manner.  I
 do  not  want  to  suggest  that  he  is  not
 viewing  the  matter  in  a  dispassionate
 manner,  but  we  have  expericnced  the
 mentality  of  the  Britisher,  namely,  that

 be  man  on  the  spot  has  always  to  be
 defended;  the  man  on  the  spot  has  al-
 avays  to  be  protected;  the  man  on  the
 ‘spot  has  always  to  be  given  preference
 against  claims  or  against  grievances  of
 the  people  in  general.  As  far  as  Maha-
 rashtra  is  concerned  the  mass  on  the
 spot  happe

 ms  to  be  the  worst  enemy  of
 Maharashtrians  and  he  is  out  to  s'
 press  the  legitimate  demands  of
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 Maharashtrians.  He  happens  to  be  the
 man  on  the  spot  and  in  the  interests
 of  the  stability  of  Government  he  is
 getting  all  the  priorities,  all  the  pre-
 ferences  and  the  greatest  value  as  far
 as  his  views  are  concerned.  But  we
 who  are  the  real  sufferers  are  supposed
 to  be  in  the  prisoner's  dock  with  the
 man  on  the  spot  who  has  suppressed
 us,  who  is

 ig
 the  worst  oppres-

 sion  on  us  as  prosecutor.  He  is  not
 only  the  prosecutor  but  the  judge  too
 and  that  is  our  misfortune.

 I  need  not  go  to  other  matters.  The
 Bombay  case  is  the  worst  case.  It  is
 for  the  Government  of  India  to  see
 that  no  person,  however  eminently
 qualified  he  may  be  to  hold  a  particular
 office,  however  respectable  he  may  be,
 is  allowed  to  use  the  Government
 machinery,  the  reputation  of  the  Gov-
 ermment  of  India  and  the  popularity  of
 Pantji  to  serve  his  own  purpose.  I  am
 sorry  to  say  that  Bombay  city  which  is
 so  solidly  behind  the  Congress—

 Mr.  Speaker:  I  am  afraid  he  is  speak-
 ing  on  what  ought  to  be  done  on  the
 SRC  report.

 Shri  Ss.  S.  More:  When  you  suffer
 from  a  deep  ulcer,  you  do  not  always
 care  to  look  to  the  time  when  you
 should  apply  the  ointment.

 Shri  C.  C.  Shah  (Gohilwad-Sorath):
 He  thinks  that  any  occasion  is  quite
 good  for  making  such  malicious  pro-
 paganda.

 Shri  S.  S.  More:  Shri  C.  C.  Shah
 seems  ‘to  believe  that  the  Maharash-
 trians  should  not  even  have  freedom  to
 speak  out  their  grievances.

 Shri  C.  C.  Shah:  I  do  not  know  if
 such  kind  of  talk  will  help  the  cause  of
 Maharashtra?

 Shri  Ss.  S.  More:  I  think  Shri  C.  C.
 Shah  has  a  very  exaggerated  opinion
 about  himself.  I  can  say  nothing  else.
 My  submission  is  that  the  Preventive
 Detention  Act  deserves  to  be  removed
 from  our  statute-book.  If  we  want
 to  qualify  ourselves  for  democracy,  if
 we  want  to  make  India  safe  for  de-
 mocracy,  then,  you  cannot  resort  to  op-
 pression  and  you  cannot  rely  on  the
 gun-trigger  or  the  pistol-trigger  for  the
 purpose  of  keeping  the  people  down.
 Shri  C.  C.  Shah  will  care  to  read  his-
 tory.  Obviously,  he  is  more  interested
 in  law-books.  History  will  teach  him
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 that  even  dictators  did  not  succeed  in

 keeping
 any  section  of  the  people  down

 eternally.
 I  shall  conclude  by  making  one  obser-

 vation.  We  have  still  great  faith  in  the
 leadership  of  Panditjii  We  may  belong
 to  different  political  parties.  But  in  spite
 of  differences  with  the  present  Govern-
 ment,  some  of  the  leaders  stand  head
 and  shoulder  over  others  and  we  look
 to  them  for  guidance  and  for  guiding
 this  country.  It  is  tor  them  to  see  that
 the  scales  are  held  even  between  one
 party  and  another  party.  If  they  do  not
 do  it,  I  fear  that  we  will  be  entering
 into  another  zone  crisis.  In  1947,  we
 had  to  suffer  a  crisis  of  a  communal
 type  but  in  1957,  we  shall  be  entering
 into  a  throe  of  crisis  created  by  the
 economic  conditions,  created  by  the
 political  conditions,  created  by  social
 conditions  and  what  happened  at  Kha-
 ragpur  and  at  Kalka  and  what  is  likely
 to  be  repeated  in  spite  of  Shri  C.  C.
 Shah  in  many  other  places  will  be  ulcers
 due  to  the  basic  cause  to  which  I  re-
 ferred.  Therefore,  I  would  say  that
 Government  should  take  courage  in-
 stead  of  relying  on  their  police  and
 their  batons  and  pistols  and  arms.  They
 should  go  to  the  people,  try  to  find  out
 what  are  their  grievances  and  have  a
 hearty  talk  with  them.  The  people  have
 followed  these  leaders  all  through  the
 national  struggle.  Let  the  leaders  go
 to  the  people  and  find  out  what  is  wrong
 with  the  people,  what  are  their  grievan-
 ces,  etc.,  instead  of  depending  on  the
 bureucratic  machinery.  They  should
 wake  personal  efforts  to  remove  those
 grievances.

 r  am  glad  that  Panditji  and  Pantji
 and  other  leaders  will  be  going  to  Bom-
 bay.  When  they  go  to  Bombay,  let
 them  try  to  contact  the  people.  Let
 them  address  the

 people
 directly  with-

 out  being  surrounded  by  police  cordons
 and  interested  parties  who  are  trying
 to  build  up  a  China  wall  between  the
 so-called  leaders  and  the  people  at
 iarge.  I  believe  that  the  leaders  will
 tise  to  the  occasion,  take  courage  intc
 their  own  hands  and  not  look  to  the
 party  or  sectional  interests,  and  I  hope
 that  they  will  do  things  which  will
 bring  about  peace,  contentment  and
 tranquillity  to  this  much-harassed  coun-
 ry.

 Dr.  S.  N.  Sinha  (Saran  East):  How-
 ever  disgraceful  it  may  be,  however
 loud  or  low  we  may  raise  or  bring
 down  our  voice,  the  fact  remains  that
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 today  we  are  discussing  this  Preventive
 Detention  Act  under  the  hovering
 shadows  of  a  very  bad  type,  a  monstr-
 ous  type,  of  development  taking  place  in
 our  country.

 Incidents  like  those  at  Kharagpur
 and  Kalka  are  not  stray  cases.  Many
 of  our  friends  have  observed  this
 morning  also  that  it  is  a  chain  action.
 It  has  some  real  cause.  May  be,  this.
 is  only  forewarning  of  some  more
 violent  explosions  about  to  come  from
 the  political  underworld  of  our  coun-
 try.  Mere  condemnation  of  such  inci-
 dents  is  not  enough.  We  have  to  find
 out  its  chain  and  its  real  causes  and:
 destroy  them  as  quickly  as  possible.

 In  this  connection,  I  do  not  look  at
 the  culprits  at  the  first  moment,  but  at
 this  Preventive  Detention  Act  which  is.
 before  us.  I  find  here,  it  has  been
 very  mildly  used  in  our  country.  Many
 culprits  have  been  left  perhaps:  I  do.
 not  know  for  what  reason.  I  remember
 a  proverb  which  is  applicable  to  this
 Act  also:  “make  thyself  a  sheep  and
 the  wolf  is  ready.”  Perhaps  our  Govern-
 ment  was  afraid  a  little  that  there  will
 be  public  criticism  if  we  apply  this  Act
 harshly.  May  be  for  this  reason,  may
 be  for  another  reason;  but  the  fact
 remains  that  it-has  not  been  applied  cor-
 rectly  in  our  country.  The  balance  has
 been  on  the  side  of  mildness.  I  am  sur-
 prised  not  at  the  severness,  but  at  the
 relaxation  of  this  Act.  From  the  state-
 ments  supplied  to  us,  it  is  clear  that
 there  are  only  a  very  few  cases  dealt
 with  under  this  Act.  A  large  number  of
 cases  have  not  been  dealt  with.

 It  is  common  knowledge  in  our
 country  and  perhaps  we  need  not
 refer  to  the  great  aphernalia  of  the
 State  apparatus  to  fod  out  what  are  the
 real  reasons  behind  these  recent  oc-
 currences  which  are  taking  place  in  our
 country,  not  in  one  place,  but  in  several
 places.  The  pattern  is  the  same.  If  we
 try  to  examine  them,  we  will  find  that
 they  are  not  stray  cases,  they  are  not
 spontaneous  cases,  but  they  are  pre-
 arranged  ones  and  there  is  something
 behind  them  which  we  have  to  find
 out.  It  is  high  time  that  our  Govern-
 ment  tried  its  apparatus  to  find  out  the
 real  reason  because  it  is  harming  the
 country  a  good  deal.  Who  is  getting.
 harmed  toda’

 Ea
 The  ordinary  worker.

 At  Kalka,  who  got  killed?  The  ordinary
 innocent  worker  got  killed.  Also  at
 Kharagpur,  who  suffered?  The  worker
 suffered:  Poor  innocent  workers  suffer.
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 From  whose  hands  do  they  suffer  ?  That
 is  what  we  have  to  find  out.

 In  this  case,  if  you  ask  me  to  sub-
 stantiate  my  statement,  I  will  have  to
 narrate  an  incident  which  took  place
 only  a  few  days  ago.  It  was  only  a
 coincidence,  you  may  say,  that  it
 should  be  at  the  eve  of  the  Buddha-
 Purnima  day,  on  the  23rd  of  this
 month,  I  was  at  Sarnath  visiting  the
 temple  of  Mulgandhkuti-vihar.  I  was
 looking  at  the  fresco-painting  of  Anguli-
 mal.  You  do  not  know  the  story
 of  Anguli-mal.  I  will  refer  to  it  later  on.
 There  is  a  story  in  the  Buddhist  scrip-
 tures  that  there  was  a  person  called
 Anguli-Mal  who  used  to  cut  the  thumbs
 of  strangers  to  make  a  garland.  He
 needed  00  thumbs.  It  is  a  good  paint-
 ing  there.  At  that  time,  somebody
 came  and  asked  me,  “do  you  not  re-
 cognise  me?”  I  said,  “I  recognise  you.”
 We  were  together  in  the  Hazaribagh
 Central  jail  for  a  number  of  years  and
 he  was  our  chief  cook  there.  He  was
 a  great  murderer.  He  had  committed
 three  or  four  murders.  I  asked  him,
 have  you  come  to  this  temple  to  atone
 for  what  you  have  done  previously?”
 He  said,  “no,  no,  I  am  doing work.”  I  was  surprised,  and  ated
 “party  work  here?”  He  said,  “not  at
 Sarnath,  but  at  Mogalsarai  I  am  doing Communist  Party  work.”  I  asked  him,
 “what  is  your  work?”  He  said,  “we  are
 organising  engine  drivers  and  other  rail-
 way  technicians.  We  are  learning  from
 them  how  to  destroy  the  engines.”  I
 said,  “what  a  monstrous  thing  it  is!”  T
 was  staggered  at  the  replies  that  that
 man  gave  me.  I  found  out  from  the
 details  when  I  cross-examined  him  the
 real  truth  of  it.  Everybody  knows  that
 the  Communist  Party  is  on  its  death  bed.
 It  has  no  chance  to  revive  here  in  our
 country  at  least.  So,  the  last  resort
 that  they  have  taken  to  is,  they  have
 made  alliance  with  hardboiled  criminals
 in  order  to  make  some  disturbances
 throughout  the  country  here  and  there.
 That  is  what  I  found  out  from  him.
 When  I  found  it  out,  of  course,  it  was
 a  great  surprise  to  me  that  a  party
 which  calls  itself  a  political  party  should
 make  alliances  with  such  criminals  and
 they  learn  techniques  of  sabotage.  After-
 wards  I  also  visited  a  few  unions,—I
 know  Mogalsarai  very  well—and  also
 some  other  places  where  I  have  worked
 myself  during  the  952  movement  and
 before.  It  was  not  very  hard  to  find  out
 that  in  their  garb  of  trade  unionism—
 the  communists  call  it  trade  unionism
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 —they  really  mean  sabotage  of  the  vital
 resources  of  the  country.  My  informant
 at  Sarnath  was  also  an  astrologer  of  the same  type  as  my  hon.  friend  Shri
 S.  S.  More  who  just  said  that  in  957
 a  great  day  is  coming.  He  also  said
 “a  great  day  will  come  in  957  when
 we  will  sabotage  all  these  railways—
 they  are  a  nuisance  to  us,  they  hustle
 and  bustle,  what  for  are  they—and  we
 will  capture  power.”  That  is  the  plan
 to  capture  power.  Whether  this  is  the
 way,  it  is  quite  a  different  thing.  But,
 the  communist  mind  does  not  work  in
 the  same  way  as  a  normal  mind  works..
 It  alwas  works  abnormally.

 (Mr.  Depury-SPeaker  in  the  Chair]

 Whatever  comes  to  their  mind,  it  will
 be  very  hard  for  this  House  to  realise.

 Then,  Shri  S.  S.  More  said  about.
 Bombay.  We  are  very  sorry  about  this.
 I  for  one  am  always  sorry  when  some-
 body  is  put  in  detention,  no  doubt.  Be-
 cause,  I  have  myself  been  in  detention.
 for  a  number  of  years  in  the  Hazari-
 bagh  Central  jail.

 An  Hon.  Member:  For  what  offences?

 Dr.  S.  N.  Sinha:  Working  for  the:
 freedom  of  the  country.  Before  our
 country  was  free:  not  now.  During  the
 British  days.  I  know  what  detention
 means.  I  detest  it.  But,  I  detest  more
 when  a  culprit  is  left  at  large  to  hover
 in  society  and  do  harm  to  innocent

 ple.  Of  course,  it  is  more  criminai
 to  leave  him  than  to  put  him  under
 detention.  If  you  call  it  criminal  and
 unlawful,  it  is  more  lawful  to  keep  these
 persons  in  jail.  There  is  no  use  of
 condemning  the  mob.  for  what  is  hap-
 pening  here  and  there,  in  Kalka  or
 Kharagpur.  Our  labourers,  our  ordinary
 people  are  very  good  people.  It  is  hard
 to  find  anywhere  better  people  than
 our  ordinary  workers.  You  have  heard:
 the  details  and  you  have  read  the  pap-
 pers.  There  are  many  inaccuracies  in
 the  press  also.  Because,  the  press
 people  also  do  not  know.  When  there
 is  a  police  firing  and  someone  is  killed,
 they  think  it  must  be  the  folly  of  the

 lice.  They  rush  to  that  conclusion.
 eir  headlines  are  also  wrong.  They

 say  the  masses  of  strikers  have  taken
 the  law  into  their  own  hands.  That
 is  not  correct.  The  more  correct  thing
 is,  as  subsequently  it  has  been  publish- ed  in  a  section  of  the  press  in  our
 country,  that  there  were  agitators  from
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 Calcutta  who  came  to  Kharagpur  and
 have  managed  all  this  ugly  show  there.
 The  worker,  the  engine  driver  and  others
 ‘who  were  on  duty  were  forcibly  taken
 away  from  the  engine  and  then  some-
 ody  else  it  was  who  had  accelerated
 the  engine  and  got  down  and  let  the
 engine  go  which  did  harm  to  60  or  70
 persons  there.  It  was  not  the  work  of
 any  railway  worker.  It  was  the  work
 of  the  agitator.  And  such  agitators  are
 today  roaming  about  here  in  the  whole
 country  and  working  for  the  Commu-
 nist  Party,  of  course,  as  our  friend
 there  at  Moghalsarai  railway  loco
 workshop.  In  this  House  also  we  find
 justification  for  such  work.  Of  course,
 if  you  plead  for  the  workers  and  if  you
 are  working  in  their  interests,  ‘ou
 ‘should  not  behave  like  Anguli-Mal.  A
 moment  ago  I  told  you  about  the  paint-
 ing  of  Anguli-mal  I  was  looking  at
 Sarnath.  His  aim  was  to  get  the  thumbs
 of  a  hundred  persons  to  make  a  gar-
 Jand.  Ninety-nine  had  been  collected
 and  one  remained.  At  that  time  he
 thought:  “why  not  cut  the  finger  of
 my  mother  and  make  the  garland?”
 Buddha  comes  at  that  time  to  save  the
 ‘situation—that  is  the  story.  The  present
 Anguli-Mals,  the  fellows  belonging  to

 “the  Communist  group  are  more  fero-
 cious  than  the  Anguli-Mals  of  the  Bud-
 dhist  time.  They  are  not  satisfied  with
 thumbs.  They  must  have  thousands  and
 thousands  of  heads  as  garlands.  And
 what  for?  In  order  to  dethrone  our
 Government,  in  order  to  fight  the  Gov-
 emment,  and  they  think  the  sadhana
 will  be  complete  only  after  having  so
 many  deaths  in  the  whole  country.
 That  is  chaos,  that  is  anarchy,  and  it  is
 an  organised  and  premeditated  murder
 which  is  going  on  in  the  country.

 A  moment  ago  I  said  about  that
 person  whom  I  met  at  Sarnath  who  is
 a  hard-boiled  criminal  and  who  is
 working  for  the  Communist  Party.
 ‘What  the  goondas  of  our  country  lack
 today  are  two  things:  one  is  the  ideo-
 logy  of  violence  and  raising  it  to  a
 higher  level,  and  the  other  in  proper
 organisation.  These  two  things  have
 been  provided  by  the  Communist  group
 ‘of  our  country  to  the  goondas  of  India.
 I  am  surprised  at  the  working  of  the
 Criminal  Investigation  Department
 They  have  not  found  out  the  truth.
 ‘Wherever  there  is  trouble,  let  it  be
 Bombay,  Kharagpur,  Calcutta  or  any-
 where,  if  they  go  into  the  details  they
 will  find  a  sure  hand  of  some  member
 of  the  Communist  group.  There  is  no
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 doubt  about  it.  Even  when  they  find
 it  they  think  these  people  are  very
 mnocent,  because  they  talk,  they  justify
 about  the  worker's  demands  etc.,  but
 the  very  statements  which  have  been
 made  yesterday  and  today  on  the  floor
 of  the  House  I  resent,  and  I  resent, because  it  will  mean  more  murders  in
 our  country,  when  you  are  justifying
 murderous  action.

 I  have  the  highest  regard  for  our
 workers  and  sympathy  for  their  de-
 mands.  No  doubt  about  it.  But  I  have
 no  regard  for  the  man  who  provokes
 them,  who  tells  them:  “If  you  do  not
 get  your  demands,  take  the  law  into
 your  own  hands  and  kill  so  many  peo-
 ple.”

 In  this  connection  I  find  there  are
 some  inaccuracies  in  this  report  which
 I  regret  I  will  have  to  point  out,  because
 here  attention  is  not  focussed  only  on
 the  group  which  is  doing  this  harm  to
 the  whole  country,  I  find  in  this
 statement  showing  the  number  of  de-
 tenus,  in  the  first  place  they  have  got
 the  P.S.P.  Ido  not  believe  that  a
 single  member  of  the  P.S.P.  ever  in
 India  has  believed  in  violence,  neither
 the  INTUC,  neither  the  Congress.  The
 talk  was  today  of  Kalka.  There  is  Com-
 munist  infiltration.  They  take  whichever
 garb  suits  them  best.  Sometimes  they
 take  the  red  colour,  yellow  colour,
 black  colour,  whatever  suits  them  best.
 They  come  also  to  the  Congress.  Some
 agents  provacateurs,  that  is  the  right
 name  for  them,  infiltrate  into  many  such
 organisations.  They  infiltrate  also  into
 the  INTUC.  What  business  has  the
 Government  to  put  the  name  of  the
 INTUC,  P.  S.  P.  and  others  here.  I
 resent  this.  It  should  be  removed,  be-
 cause  it  removes  you  further  from  the
 truth.

 Shri  M.  S.  Gurupadaswamy  (My-
 sore):  They  have  put  the  P.S.P.  there.

 Dr.  S.  N.  Sinha:  They  have  taken  the
 garb.  May  be  former  Communists,  may
 be  agents  provacateurs.

 Mr.  Deputy-Speaker:  I  would  request the  hon.  Member  not  to  indulge  in  this
 private  conversation.

 Dr.  8.  N.  Sinha:  In  our  country  we
 have  many  parties  including  the  Con-

 one
 Party.  The  Congress  Party  is

 wi  in  the  unions  also,  and  we
 have  a  clear  aim.  Our  aim  is  to  work
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 for  the  betterment  of  the  workers  and
 to  maintain  the  unity  of  the  country.

 An  Hon.  Member:  Should  be.

 Dr.  S.  N.  Sinha:  The  hon.  Member
 said  “should  be.”  He  resents  it,  but  it
 is  a  fact  that  we  are  working  to  achieve
 that  aim  and  that  goal,  but  if  any  or-
 ganised  violence  is  going  on,  it  comes
 from  the  Communist  group  and  that  is
 endangering  exactly  these  two  things.

 Formerly  their  technique  was  diffe-
 rent,  but  today  you  see,  as  a  dying  man,
 they  take  resort  to  anything  in  the
 world,  whatever  comes.  Today,  that
 party  is  dying  out;  it  has  already  faded
 out  no  doubt,  and  when  it  has  no  other
 resort,  it  makes  an  alliance  with  goon-
 das,  with  other  such  elements,  and
 when  we  arrest  them  under  the  Pre-
 yentive  Detention  Act,  they  say  “you
 are  murdering  democracy.”  We  are
 not  murdering  democracy,  but  we  are
 saving  it.  In  the  interests  of  the  free-
 dom  of  the  country,  of  the  unity  of  the
 country,  it  is  necessary  today  to  apply
 this  Act.  Detention,  as  I  told  you,  I
 do  not  like,  but  to  leave  such  people
 astray,  to  leave  them  to  harm  the  peo-
 ple  is  more  harmful  to  the  country,  and
 from  that  point  of  view....

 Shri  S.  S.  More:  What  happens  when
 the  High  Court  releases  these  people?

 Dr.  S.  N.  Sinha:  The  High  Court
 judges  and  others  perhaps  do  not  know
 the  real  technique  of  the  Communist
 Party  today.  That  is  the  difficulty,  and
 that  is  my  complaint,  because  on  paper
 there  are  so  many  ways  of  evading
 crimes.  We  know  it  and  Shri  More
 also  knows  it  as  he  has  remained  under-
 ground.  This  underground  organisation
 as  it  is  working  today  is  of  that  type
 which  will  not  come  into  the  clutches
 of  the  law,  which  tries  to  avoid  it.  The
 culprit  whom  I  mentioned  in  the  m-
 stance  at  Kharagpur  came  from  Cal-
 cutta.  Of  course,  nobody  could  catch
 him.  Nobody  knows  today  that  it  was
 Communist-inspired.  Investigation  should
 be  made;  that  man  should  be  found  out
 and  it  should  also  be  found  out  how  it
 was  engineered.  It  is  necessary  today
 that  such  things  are  found  out  in  every
 part  of  the  country,  because  unless  we
 destroy  it  today  it  may  create  havoc.  It
 may  bring  in  our  country  greater  havoc
 than  natural  calamities  and  catastrophies.

 So  this  unity  of  India  is  our  aim,
 and  we  have  only  two  criteria  by  which
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 to  judge  this  Preventive  Detention  Act,
 namely,  whether  it  is  maintaining  the
 unity  of  India  and  whether  it  is  for  the
 good  and  for  the  happiness  of  the  larger
 population.  As  I  told  you,  a  country-
 wide  conspiracy  is  going  on.  Shri  More
 also  mentioned  about  Bombay,  about
 many  other  things,  about  Morarji  Desai
 and  others.  My  complaint  against
 Morarji  Desai  is  that  he  did  not  use
 this  instrument  properly.  The  magnitude
 of  crime  was  such  that  he  should  have
 put  at  least  2,000  people  in  jail,  and:
 especially  those  belonging  to  the  Com-
 munist  Party.

 So

 a
 na

 bE  Bs
 men  at  he  uld  be  appointed  the
 Chief  Minister  of  Bombay.  am

 Dr.  S.  N.  Sinha:  Then  there  would:

 hai
 have  been  any  disturbance  in  Bom-

 5

 Mr.  Deputy-Speaker:  Let  those  in
 =  bd  appoint  those  whom  they: want.

 Shri  S.  S.  More:  So,  I  am  recom-
 mending.

 Mr.  Deputy-  r:  Our  discussion
 is  restricted  to  the  subject  that  is  before
 us.

 Dr.  S.  N.  Sinha:  Before  I  finish,  in
 disturbances  I  do  not  want  to  lose  my time  in  the  House.  I  am  myself  going out  tomorrow  or  the  day  after  to  unions
 and  other  places  to  see  that  the  Com-
 munist  group  is  exposed,  brought  to
 book,  put  under  है  किम  =

 About  Bombay  I  should  not  forget to  say  one  thing,  that  it  is  not  the  Maha-
 rashtrian  element  which  did  all  ugly
 things  as  it  is  wrongly  said.  There  were
 mainly  Communist  elements  which
 created  troubles,  which  lured  others.
 So  far  as  the  disturbances  in  Bombay
 are  concerned,  the  Communists  took
 the  lead,  they  supplied  the  technicians
 and  therefore  it  is  that  it  took  a  very
 wrong  course.

 2  P.M.

 So,  looking  at  the  country  as  a  whole,
 we  find  today  that  we  have  to  stop these  disturbances  in  the  interests  of
 the  masses  of  our  people.  For  that
 reason,  I  think  that  the  Preventive
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 [Dr.  8.  N.  Sinha]
 Detention  Act,  at  it  works  today  in  the
 country,  is  justified  and  is  necessary.

 Shri  Raghubir  Sahai:  I  feel  very
 grateful  to  the  Home  Minister  for
 having  placed  this  valuable  information
 at  our  disposal.  Since  yesterday,  we
 have  listened  to  some  of  the  impassion-
 ed  speeches  made  by  hon.  Members  of
 the  Opposition,  especially  Shri  N.  C
 Chatterjee  and  Shrimati  Renu  Chakra
 vartty.  I  submit  that  many  of  their
 remarks  were  beside  the  point  and
 quite  irrelevant;  because  from  the
 motion  that  has  been  moved,  I  under-
 stand  that  we  are  only  concerned  with
 the  consideration  of  the  statistical  in-
 formation  that  has  been  placed  before
 us  and  not  with  a  theoretical  discussion
 of  many  points  of  principle,  which
 would  have  been  relevant  only  if  this
 Act  was  going  to  expire  and  there  was
 a  motion  for  consideration  whether  it
 should  be  extended  or  not.

 Before,  I  develop  my  arguments,  I
 would  like  to  quote  a  few  important
 figures  from  the  statistical  information.
 We  find  from  this  that  the  number  of
 persons  detained  on  30th  September,
 954  was  132,  and  the  number  who
 were  detained  from  lst  October,  I954  to
 30th  September,  955  was  307.  They
 were  divided  under  the  following  heads:
 For  violent  activities  106,  for  goonda-
 ism  Al,  for  communal  activities  ,
 for  espionage  5,  for  criminal  activities
 8,  and  for  the  harbouring  of  dacoits
 366.  As  for  the  releases  that  took  place
 during  this  time,  including  the  cases  of
 those  who  were  under  detention  on
 30th  September,  1954,  we  find  that  by
 the  State  Governments  suo  motu  95
 persons  were  released,  by  the  advisory
 boards  37  were  released,  and  by  the
 High  Courts  and  the  Supreme  Court  as
 Many  as  seven  persons  were  released.

 From  these  figures,  we  find  that  the
 advisory  boards  have  been  functioning
 in  a  very  effective  manner,  and  not  in
 a  farcical  manner,  as  was  characterised
 by  Shri  N.  C.  Chatterjee.  We  find  also
 that  the  States  Governments  took  care
 to  see  whether  the  orders  under  the
 Preventive  Detention  Act  passed  by  the
 district  authorities  were  proper  or  not,
 and  they  exercised  their  discretion  in
 the  proper  manner.

 We  also  find  that  the  High  Courts
 and  the  Supreme  Court,  whenever  such
 matters  were

 Lo
 to  their  notice,

 took  care  to  sift  material  on  the
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 basis  of  which  those  persons ordered  to  be  detained.
 were

 Again, ne
 find  that  the  total  number of  detentions  on  30th  September  955

 was  124,  Another  figure  that  I  would like  to  quote  in  this  connection  is  that on  3lst  December,  1955,  the  number
 of  persons  detained  was  3l.  So,  it is  quite  clear  that  within  the  last
 quarter  of  the  year  1955,  only  as  many
 as  seven  persons  were  put  under  deten- tion.

 From  the  third  list  that  has  been  sup-
 Ee

 to  us,  we  find  that  the  total  num- r  of  persons  under  detention  on  3Ist
 March  956  was  about  i95.  They  are divided  under  the  following  headings  :
 Number  of  persons  detained  for  acti- vities  prejudicial  to  the  defence  of  India
 ll,  for  activities  prejudicial  to  the  secu-
 Tity  of  State  or  the  maintenance  of  pub-
 lic  order  i83,  and  for  activities  pre-
 ear

 to  the  maintenance  of  supplies etc.

 _As  was  explained  by  the  Home  Mi- mister  yesterday,  it  is  not  all  the  States where  the  provisions  of  this  Act  have been  used.  Out  of  26  States,  6  States are  free  from  this  contagion.  For  the  be- nefit  of  the  Members  of  the  House,  I
 would  like  to  mention  their  names, which  are  as  follows:  Andhra,  Assam, Madras,  Punjab,  Uttar  Pradesh,  Mysore,
 PEPSU,  Saurashtra,  Travancore-Cochin
 Ajmer,  Bhopal,  Coorg,  Himachal  Pra-
 desh,  Kutch,  Manipur,  Vindhya  Pra- desh.  So,  as  many  as  6  States  had  not one  single  detenu  on  35  March,  1956.

 Shri  V.  P.  Nayar  (Chirayinkil):  But there  is  another  aspect  also,

 Shri  Raghubir  Sahai:  It  is  only  in
 ten  States,  namely  Bihar,  Bombay,  Ma-
 dhya  Pradesh,  Orissa,  West  Bengal,  Hy- derabad,  Madhya  Bharat,  Delhi,

 ia
 ‘a and  Rajasthan,  where  a  total  of  95  de- tenus  exist.

 Shri  V.  ७.  Deshpande  (Guna):  They are  all  political  elements.
 Shri  Raghubir  Sahai:  Let  me  deve-

 lop  my  argument.  The  hon.  Member
 can  have,  his  say  later  on.

 From  all  these  figures,  we  find  that
 Government,  in  every  particular  case, have  exercised  the  greatest  amount  of
 restraint,  and  it  was  with  very  great care  that  an  order  under  the  Preventive
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 Detention  Act  was  passed.  Some  of  us
 honestly  feel  that  Government  should
 have  ‘made  a  liberal  use  of  the  powers
 under  this  Act.  I  quite  admit  that  the
 powers  under  this  Act  are  not  normal
 powers;  they  are  abnormal.  To  a  cer-
 dain  extent,  we  can  say  they  are  sweep-
 ing  powers.  But  do  the  Opposition  lead-
 ers,  when  they  are  talking  here  and  con-
 demning  the  provisions  of  this  Act,  feel
 that  they  are  living  on  the  moon  or  they
 are  living  on  the  surface  of  this  earth? Are  they  prepared  to  take  a  realistic
 view  of  things,  or  do  they  want  to  talk
 in  the  air?  We  are  a  democracy,  but  we are  an  infant  democracy,  and  in  an  in-
 fant  democracy,  we  meet  with  a  num-
 ber  of  difficulties.  What  we  have  to  see here  is  whether  the  provisions  of  this
 Act  have  been  unjustly  used.  From  the
 learned  speeches  that  I  have  listened  to
 yesterday  and  today,  I  do  not  find  that
 any  case  has  been  made  out  by  those
 hon.  Members  that  the  provisions  of  this
 Act  have  been  unjustly  used.

 We  find  that  every  party  has  been
 touched.  It  is  not  only  the  Communist
 Party  members  who  were  put  under
 detention.  It  was  not  only  the  RSS  peo-
 ple  who  were  put  under  detention,  but
 there  were  people  belonging  to  so
 many  other  parties  also  who  were  put
 under  detention.  I  find  that  even  the
 Congress  Party  members  were  put  un-
 der  detention.  Well,  I  do  not  P  ad  for
 them.  I  do  not  want  to  minimise  the
 actions  of  those  Congressmen  who  took
 it  into  their  heads  to  preach  violence
 or  take  to  violent  methods;  they  should
 <ertainly  have  been  brought  to  book
 under  that  Preventive  Detention  Act.
 The  figures  supplied  show  that  every
 party  was  touched,  whenever  it  tried
 yo  act  against  public  interest.  So,  this

 t  was  not  a  party  measure,  nor  was
 it  a  measure  meant  to  crush  certain
 political.  parties.  Under  our  Constitu-
 tion,  every  political  party  has  a  right to  exist.  But  certainly  every  political
 party  must  act  within  certain  limita-
 tions.  But  because  they  have  got  the
 Tight,  it  does  not  mean  that  they  can
 preach  violence.  The  Kharagpur  and
 Kalka  incidents  must  set  our  minds
 athinking.  These  are  really  abnormal
 powers;  we  have  only  to  see  that  the
 abnormal  powers  are  not  abused.

 My  hon.  friend  Shri  S.  S.  More,  who
 is  not  here,  is  always  in  the  habit  of
 quoting  past  records  from  Legislative
 ‘Assembl  ies  or  what  Mahatma  Gandhi
 said  or  what  Pandit  Motilal  Nehru
 said.  I  remember  that  45  years  ago,
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 Shri  Gokhale,  the  moderate  leader  of
 Maharashtra,  was  speaking  in  the  Cen-
 tral  Assembly.  He  appealed  to  the
 Government  in  these  terms:  it  is  very
 good  for  the  Government  to  possess  a
 lion's  power,  but  it  is  certainly  not
 wise  for  any  Government  to  use  those~
 powers  like  a  lion.
 observations  also  hold  good  in  the
 year  1956.  We  should  see  from  that
 standpoint  whether  the  vast  powers
 possessed  by  the  Government  under  the
 Preventive  Detention  Act  have  been
 used  like  a  tyrant..  They  have  not
 been  so  used.  On  the  other  hand,  we
 feel  that  if  proper  action  had  been
 taken  in  Maharashtra  and  in  Orissa
 be  times,  perhaps  those  sinister  develop- ments  would  not  have  taken  place.

 With  very  great  respect,  and  with  the
 fullest  sense  of  responsibility,  I  submit
 that  I  am  not  satisfied  with  the  activi-
 ties  of  our  vigilance  and  CID  depart- ments.  What  are  they  doing?  What
 have  they  been  doing?  When  the
 Kharagpur  and  Kalka  incidents  took
 place,  what  were  they  doing?  Were  they
 dozing  ?  Or  were  they  taking  a  pill  of
 opium?  They  should  have  been  alert.
 They  should  have  known  how  things were  devoloping,  how  trade  unions  and
 so  many  other  bodies  had  been  work-
 ing.  What  have  they  been  doing  be-
 fore  such  incidents  take  place. When  disasters  have  happened  of  course
 certain  action  has  to  be  taken
 We  are  really  sorry  that  firing  should
 have  been  resorted  to,  that  people,  inno-
 cent  or  otherwise,  should  have  been  kil-
 led  or  should  have  been  injured.  But  if
 these  agencies—I  mean  the  vigilance
 department  and  the  CID—had  been
 vigilant  enough,  if  they  had  performed their  duty  honestly,  perhaps  these  inci-
 dents  would  have  been  avoided.

 So  I  feel  that  from  all  the  informa-
 tion  that  has  been  placed  before  us  and
 from  the  way  in  which  the  Act  has  been
 used,  we  are  satisfied  that  the  Govern-
 ment  of  India  as  well  as  the  State  Gov-
 ernments  have  acted  with  a  great  sense
 of  responsibility.  We  ought  to  feel
 grateful  to  the  Government;  we  ought to  congratulate  the  Government  on
 having  acted  in  with  restraint,  and  not
 in  an  indiscreet  manner.  Instead  of
 paying  that  tribute,  instead  of  paying that  compliment,  all  sorts  of  insinua-
 tions  are  being  made  that  _  political
 parties  are  being  crushed  and  trade
 unions  are  being  crushed.  I  submit  all
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 {Shri  Raghubir  Sahai]
 this  is  beside  the  point  and  altogether
 unjustified.

 Sir,  I  feel  that  there  is  ample  justi-
 fication  for  the  retention  of  this  Act
 and  that  the  statistical  information  has
 convinced  us  that  the  Government  have
 acted  in  the  most  discreet  and  most
 responsible  manner  possible.

 श्री  बी०  जी०  देशपांडे  :  उपाध्यक्ष  महोदय,
 यह  दैव  की  विचित्र  और  विपरीत  गति  है  कि
 जहां  भारत  के  नागरिकों  को  मौलिक
 अ्रधिकार  दिये  गये  हें  वहां  बिना  अभियोग  के
 स्थान बद्ध  करने  का  अधिकार  भी  इस  देश  की
 सरकार  को  दिया  गया  है  और  उसी  अधिकार
 के  आधार  पर  यह  कानून  बनाया  गया  है  1  उसी
 के  बारे  में  आज  हम  यहां  चर्चा  कर  रहे  हें  1
 में  इस  कानून  की  वैधानिक  या  तत्व  की  चर्चा
 करने  में  विदेश  विश्वास  नहीं  करता  क्योंकि
 बड़े  बड़े  विद्वान  वक़्तों  ने  इस  विषय  पर
 चर्चा  कर  दी  है  कि  इस  प्रकार  का  अधिकार
 सरकार  के  पास  होना  चाहिये  या  नहीं  ।  परन्तु
 मेरा  सरकार  के  विरूद्ध  यही  आरोप  है  कि  उसने
 इस  कानून  के  द्वारा  अपने  राजनीतिक  प्रतिनिधियों
 को  चलने  भर  दबाने  का  ही  यत्न  किया  है
 और  जिनको  दबाना  चाहिए  था  या  जिनके
 कार्यों  पर  प्रतिबन्ध  लगाना  चाहिए  था  उनके
 खिलाफ  बहुत  काम  किया  है  in  इसका  कारण
 यह  नहीं  है  कि  सरकार  बडी  सावधानी  से  इस
 बात  कि  चिन्ता  करती  हैं  कि  किसी  भी
 नागरिक  स्वतन्त्रता  का  हरमन  हो।  बात
 उलटी  हैं  ।  सरकार  की  इस  बात  की  चिन्ता
 नहीं  है  कि  देश  में  शान्ती  भंग  न  हो।  वह  इसका
 निमित्त  लेकर  अपने  राजनीतिक  प्रतिस्पर्धियों
 को  दबा  सके  इसकी  बह  चिन्ता  करती  है  1

 बम्बई  के  विषय  में  यहां  पर  काफी  चर्चा  हुई
 हैं  |  आप  लोग  जानते  है  कि  किस  प्रकार  गुंडागर्दी
 करने  वाले  तत्वों  नें  वहां  कि  स्थिति  को  लाभ
 उठाया  है  7  जब  बम्बई  में  परिस्थिति  बिगड
 गयी  तो  वहां  की  सरकार  ने  उन  लोगों  को  जो
 कि  गुंडागर्दी  करने  वाले  थे  कौर  जो  लोग  अत्याचार
 करने  वाले  थे  उनको  नहीं  पकडा;  उलटे  जो  जो
 राजनितिक  दलों  के  प्रतिनिधि  थे  उनका  गिरफ्तार
 कर  लिया  ।  लेकिन  ऐसा  करने  में  दंगे  शान्त
 नहीं  हुए  ।  यदि  कम्युनिस्ट  पार्टी  के  या  दुसरे
 दलों  के  लोग  दंगा  करने  वाले  होते  तो  उनको
 पक़डने  से  दंगे  बन्द  हो  जाने  चाहिये  थे  ।  प्लोर
 सारकार  कह  सकती  थी  कि  हमने  इन  लोगों  को
 स्थान बद्ध  कर  दिया  इसलिये  दंगे  बन्द  हो  गये  ।
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 परन्तु  ऐसा  हुआ  नहीं  जो  बम्बई  में  दंगे  करने
 वाले  थे  उनको  तो  सरकार  ने  पकड़ा  नहीं,  उलटे
 उसने  अपने  राजनीतिक  प्रतिस्पर्धियों  को  जेल
 में  भेज  दिया  शौर  गुंडागर्दी  करनें  वालों  को
 जनता  पर  छोड  दिया  ।  जिनको  गिरफ्तार
 करना  चाहिए  था  उनको  गिरफ्तार  नहीं  किया
 झर  जिनको  नहीं  गिरफ्तार  करना  चाहिए
 उनको  गिरफ्तार  किया  गया  -  में  कम्युनिस्टों
 का  कोई  विशेष  मित्र  नहीं  हूं  ।  हमारे  कांग्रेस
 भाई  ही  उनके  मित्र  हो  सकते  हैं  i  जब  से  कांग्रेस
 ने  समाजवादी  ढंग  का  समाज  स्थापित  करने
 का  प्रस्ताव  पास  किया  हैँ  तब  से  मै  कांग्रेसियों
 और  कम्युनिस्टों  में  केवल  केटरपिलर  (झीना)
 और  बटरफलाई  (तितली)  का  ही  अन्तर
 मानता  हूं  ।  में  बहुत  ज्यादा  फर्क  नहीं
 मानता।  दोनों  ही  प्रगतिशील  हैं,दोनों  ही  सम्प्रदाय
 वाद  के  विरोधी  हैं.  दोनों  प्रतिक्रियावाद  के
 विरोधी  हैं,  दोनो  मिक्स  को  मान  गुरु  मानते
 हैं  ।  इसलिये  में  दोनों  में  विशेष  भेद  नहीं  करता।
 पर  केवल  कम्युनिस्ट  पार्टी  के  कारण  ही  इस
 देश  में  दंगे  होते  हैँ  यह  मेरी  समझ  में  नहीं  आता
 यह  कहना  तो  सरकार  के  लिये  अपने  उत्तरदायित्व
 से  बचने  का  एक  उपाय  है।  बंबई  में  जिस  कारण
 झगड़ा  हुआ  और  विक्षोभ  पेदा  हुआ  इसके
 वास्तविक  कारण  का  पता  न  लगाकर  यह  कह  देना
 बहुत  आसान  हे  कि  यह  झगड़ा  कम्युनिस्टों  ने
 समाजवाद  बालों  ने  करवाया  ।  जो  दंगा  करने
 वाले  हें  उनकों  पकडा  नहीं  जाता  ।  जो  टेबल
 (सारनी)  हमको  दिया  गया  है  उसको  देखने

 से
 ह्

 होता  हैं  कि  यही  हालत  देश  के  कोने
 कोने  में  हें  ।

 यह  कानून  क्‍यों  बनाया  गया  ।  में  भी  मान
 सकता  हूं  कि  देश  में  विषेश  परिस्थियां  हो
 सकती  हैं।  देश  में  युद्ध  की  स्थिति  हो  सकती  है,
 पाकिस्तान  हमारे  नजदीक  है,  पाकिस्तान  के
 गुप्तचर  भारत  वर्ष  में  आ  सकते  हैं  झोर  जगह
 जगह  दंगे  और  उत्पात  करवा  सकते  हैं।  हमारी
 सरकार  ने  यह  माना  है  कि  भोपाल  में  जो  दंगे
 हुए  उनमें  पाकिस्तान  से  जाये  हुस्ने  ६  आदमी
 पकड़े  गये  ।  लेकिन  में  पूछना

 चाहता  |
 कि

 पाकिस्तान  से  आने  वाले  किसी  को
 आपने  गिरफ्तार  किया  है  1  इस  देश  कि  शान्ति
 भंग  होने  के  पश्चात्‌  भी  आपने  उनमें  से  किसी
 को  गिरफ्तार  नहीं  किया  ।  मध्य  भारत  के
 अन्दर,  विध्य  प्रदेश  के  अन्दर,  राजस्थान  के
 अन्दर  और  भी  प्रान्तों  में  राज  भी  लुटेरों  का
 उत्पात  जारी  है  और  बढ  रहा  है  ।  मानसिंह
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 की  मृत्यु  के पश्चात्  हम  समझते  थे  कि  ये
 उत्पात  कम  हो  जायंगे  परन्तु  हम  देखते  हैं  कि उसके
 पहचान  भी  डाकुओं  के  उत्पात  अधिक  बढ़े  हैं  1
 लूट  हो  रही  है  ।  लोग  मारे  जा  रहे  हैं  ।  २६
 झ्रादमियों  को  आपने  गिरफ्तार  किया  है  यह  बात
 ठीक  है  परन्तु  मेरी  समझ  से  सच्चे  आदमी  आप
 पकड़  नहीं  सकते  |  सरकार  को  मालूम  नहीं
 यह  तो  म  नहीं  समझ  सकता  क्योंकि  हमारे
 डा०  सत्यनारायण  सिंह  ने  बताया  &  कि  कहां
 पर  इंजिन  तोड़ने  के  लिए  द्वेषी  कैम्प  बना

 ् है,  कहां  पर  कम्युनिस्ट  क्या  क्या  कर  रहे  ई  |
 इसलिए  में  समझता  हूं  कि  इन  सब  बातों  का
 पूरा  पता  उनकी  पार्टी  को  भी  होना  चाहिये  t

 मुझे  तो  बात  समझ  में  नहीं  आती  जब  में
 देश  में  इस  तरह  की  बातें  चलते  हुए  देखता
 हूं  ।  पाकिस्तान  के  एजेंटों  को  जो  इस  देश  में
 गड़बड़ी  करते  हें  उनको  इस  कानून  से  दबाते
 नहीं,  डाकुओं  को  और  उन  समाज  विरोधी
 तत्वों  को  जो  इन  डाकुओं  को  प्रोत्साहन  देते  हैं
 उनके  विरुद्ध  इस  कानून  का  अमल  नहीं  करते
 और  जब  में  इस  कानन  के  ग्रन्थित  पकड़े  गये
 लोगों  की  सूची  देखता  हूं  तो  पाता  हूं  कि  उसमें
 सबसे  अधिक  नम्बर  बम्बई  राज्य  का  है  जहां
 से  ७८  लोग  इस  कानून  के  अंदर  नज़र बन्द
 किये  गये  है,  उसके  बाद  वेस्ट  (पश्चिमी)  बंगाल
 का  नम्बर  है  जहां  से  ५४  व्यक्ति  इसके  मातहत
 नज़र बन्द  किये  गये  हैं  और  उसके  बाद  राजस्थान
 का  नम्बर  आता  है,  इन  तीन  जगहों  पर  ज्यादातर
 गिरफ्तारियां  हुई  हें  और  जो  आंकड़े  इस  सम्बन्ध
 में  सुलभ  हैं  उनको  देखने  से  यह  मालूम  होता  हैं
 इसमें  ७०  फीसदी  लोग  आपने  यह  जो  राज्य
 पुनर्गठन  का  काम  चल  रहा  है  और  उसमें  जो
 आपके  राजनीतिक  प्रतिस्पर्धी  हें,  उनको  दबाने
 के  लिए  और

 सो
 के  लिए  इस  कानून  का

 सहारा  लिया  है  और  इसके  अन्तर्गत  उन  लोगों
 को  गिरफ्तार  किया  है  ।

 राजस्थान  में  आपने  इसका
 न

 स्वामी  संघ
 आन्दोलन  के  चलाने  वाले  क्यों  पर
 किया  और  बंगाल  के  अन्दर  राज्य  पुनर्गठन
 को  लकर  जो  आन्दोलन  कर  रहे  थे,  उनके
 खिलाफ  किया  है  और  बम्बई  प्रदेश  के  अन्दर
 जो  गिरफ्तार  किये  गये  हैं  वे  लोग  हैं  जो  कि
 महाराष्ट्र  प्रान्त  के  लिए  आंदोलन  कर  रहे  हैं
 बम्बई  के  अन्दर  इस  निवारक  निरोध  अधिनियम
 का  प्रयोग  ऐसे  लोगों  पर  किया  गया  और  ऐसे
 ऐसे  ग्रामीणों  को  इसके  मातहत  नज़र बन्द  किया
 गया  है,  जो  बड़े  बड़े  साहित्यक  थे,  आचार्य  बच्चे

 3—I47  Lok  Sabha.
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 सरीखे  व्यवितयोंकों  गिरफ्तार  किया  गया  है  जिनको
 कि  सिनेमा  क्षेत्र  में  प्रशंसनीय  कार्य  करने  के
 उपलक्ष्य  में  राष्ट्रपति  की  ओर  से  मेडिल  मिला
 है  और  झगर  मेरी  स्मरण  शक्ति  मुझे  धोखा  नहीं
 दे  रही  तो  आज  जो  इस  सदन्‌  के  “उपाध्यक्ष”
 हैं,  उनको  भी  राज  से  पांच  या  छः:  माह  पूर्व
 इस  कानून  के  अंदर  गिरफ्तार  किया  गया  था,
 इससे  आप  बखूबी  समझ  सकते  हैं  कि इस  कानन
 का  उपयोग  कैसे  कैसे  लोगों  के  साथ  किया
 गया  होगा  -  इस  निवारक  निरोध  अधिनियम
 को  एक  ऐसे  व्यक्ति  के  विरुद्ध  अमल  में  लाया
 गया  जिनको  कि  इस  सदन  नें  सर्व  सम्मति  से
 झपना  “उपाध्यक्ष”  चुना  हैं  और  जिनके  कि
 बारे  में  आज  पंडित  जवाहरलाल  नेहरू  और  पंडित
 गोविंद  बल्लभ  पंत  को  पूरा  विश्वास  है  कि  वे
 सदन  की  कार्यवाही  पर  पूरी  तरह  नियंत्रण
 कर  सकते  हैं  और  उनको  इसकी  जिम्मेदारी  दी
 है,  अगर  स्पीकर  न  हो  तो  उनकी  अध्यक्षता  में
 राष्ट्रपति  का  भाषण  दोनों  सदनों  को  हो  सकता
 है,  ऐसे  व्यक्ति  को  जो  पार्लियामेंट  का  सदस्य  हो,
 उसके  खिलाफ  इस  कानून  को  काम  में  लाया
 जाना  बड़े  अचरज  की  बात  है  और  उससे  एक
 ही  बात  स्पष्ट  हो  जाती  है  कि  इस  कानून  का
 इस्तेमाल  केवल  उत्पात  करने  वालें,  बगावत
 और  अत्याचार  करने  वाले  लोगों  के  विरुद्ध
 नहीं  होता  है  बल्कि  जो  आपके  राजनैतिक
 विरोधी  हैं,  उनके  खिलाफ  होता  है  ।  हमने  तो
 यहां  तक  देखा  हैं  कि  जब  कि  आतंकवादी  ज्यादा
 आ्रातंक  फैलाते  हैं  तो  हमारी  सरकार  के  बड़े-बड़े
 प्रतिनिधि  उनके  पांव  छूने  के  लिये  चले  जाते
 हू  ।  मेरा  तो  इस  सरकार  पर  आक्षेप  है  कि  बह
 इस  कानून  का  इस्तेमाल  केवल  अपने  राजनैतिक
 विरोधियों  को  दबाने  के  लिए  करती  हैं  -  हमसे
 पूछा  जाता  है  कि  श्राप  ही  बतलाइये  कि  स्त्रियों
 के  साथ  इस  तरह  का  बुरा  सलूक  करना,  es:
 pionage,  violent  and  criminal  ac-
 tivity,  for  preaching  violence  and
 goondaism  क्‍या  यह  बातें  अच्छी  हैं  और
 क्या  आप  उनकी  इस  तरह  की  कार्यवाहियों  का
 समर्थन  करना  चाहते  हैं,  तो  उनके  लिए  मेरा
 कहना  है  कि  आपने  तो  ग्राउंड्स  फार  डिटेक्शन
 (निरोध  के  लिए  आधार)  में  लिख  दिया  कि

 यह  इस  तरह  के  काम  कर  रहे  थे  लेकिन  छापने
 किसी  कोर्ट  (न्यायालय)  में  ले  जाकर  अपने  चार्ज
 (दोषारोपण )  को  प्रव  (प्रमाणित)  नहीं  किया,

 आपने  उनका  अभियोग  सिद्ध  नहीं  किया,  केवल

 ग्रान्ट्स  में  लिख  भर  दिया  और  किसी
 भी  व्यक्ति  को  नज़र बन्द  कर  लिया  ।  आज  भी
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 [site  ato  जी०  देशपांडे]
 मेरी  समझ  में  पालियामेंट  का  अधिवेशन  चल
 रहा  था  और  उसके  दरमियान  आपने  राज्य
 सभा  के  एक  सदस्य  श्री  राउत  को  बंबई  को
 महाराष्ट्र  में  मिलाने  के  पक्ष  में  आंदोलन  करने
 के  अपराध  में  गिरफ्तार  कर  लिया  और  प्रीवेंटिव
 डिटेक्शन  ऐक्ट  (निवारक  निरोध  अधिनियम )
 के  अंदर  उनको  नज़र बन्द  करके  जेल  के  अंदर
 रख  दिया  ।  ग्राउंड्स  फार  डिटेक्शन  कितनी
 वेग  (संदिग्ध)  दी  जाती  हैं,  इस  विषय  पर  में
 कुछ  चर्चा  करना  नहीं  चाहता  हूं  क्योंकि  इस
 सदन  का  सदस्य  होने  के  पश्चात्‌  चार  मतंबा
 स्वयं  मुझे  प्रीवेंटिव  डिटेंशन  एक्ट  के  अंदर  कैद
 होने  का  सौभाग्य  प्राप्त  हुआ  है  -  उस  सम्बन्ध
 में  कई  दिलचस्प  बातें  भी  सुनने  में  आई  हैं  और
 जो  कि  आपकी  प्री विलेज  कमेटी  (विशेषाधिकार
 समिति)  की  रेकार्ड  पर  हैं  ।  प्री विलेज  कमेटी
 के  अंदर  डिस्ट्रिक्ट  मैजिस्ट्रेट  से  यह  पूछा  गया
 कि  क्‍या  दे दश पांडेजी  उस  समय  दिल्‍ली  में  थे
 तो  उन्होंने  यह  जवाब  दिया  कि  बह  दिल्‍ली  में
 नहीं  थे  बल्कि  ग्वालियर  में  १५०  मील  इंटीरियर
 (भीतरी  भाग)  में  थे  लेकिन  दिल्‍ली  में  जो  बातें
 चल  रही  थीं  और  सभाएं  होती  थीं,  वह  उनके
 इशारे  पर  चल  रही  थीं  और  रोज  उनके  यहां
 पर  इंस्ट्रक्शंस  (अनुदेश  )  जाते  रहते  थे,  डिस्ट्रिक्ट
 मैजिस्ट्रेट  ने  प्री विलेज  कमेटी  के  सामने  इस  प्रकार
 की  गवाही  दी  है  ।  इस  कानून  के  अंतर्गत  नजर-
 बंदों  की  संख्या  चूंकि  केवल  १००  या  १५०  है,
 डस  कारण  इस  कानून  का  अमल  अछी  तरह  से
 हुआ  है,  में इसे  मानने  को  तयार  नहीं  हूं  ।

 दूसरी  बात  यह  ह  कि  it  is  an  emergency
 legislation  और  इसका  उपयोग  आप  विशेष
 परिस्थिति  उत्पन्न  होने  की  अवस्था  में  ही  कर
 सकते  हैं।  यह  ठीक  हैं  कि  हम  चंद्रलोक  में  नहीं
 रह  रहे  हैं  और  हम  इस  पृथ्वीलोक  पर  रह  रहे
 हैं  और  में  मानता  हूं  कि  यहां  कमर  जेंसी
 (आपत्ति)  आ  सकती  हैं  ब्रोकर  हमारे  बीचमें  ऐसे
 बूटे  और  असामाजिक  तत्व  भी  मौजूद  हो  सकते
 हैं  जिन  के  लिये  कि  हमें  इस  कानन  की
 शरण  लेना  आवश्यक  हो  सकता  है  और  जैसा
 आप  कहते  हें  हों सकता  है  कभी  ऐसा  संकट  का
 अवसर  उपस्थित  हो  और  उस  विशेष  गम्भीर
 स्थिति  का  मुकाबला  करने  के  लिए  हमें  इस

 ह)
 को  अमल  में  लाना  पड़े  और  यह  भी  ठीक
 जब  राष्ट्र  की  सुरक्षा  का  सवाल  पेश

 हो  और  .देश  की  स्वतन्त्रता  खतरे  में  हो  तो  एक
 व्यक्ति  की  जाती  स्वतन्त्रता  उस  वक्‍त  कोई
 महत्व  नहीं  रखती  हैं  लेकिन  यह  तो  नहीं  हो
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 सकता  कि  सन्‌  ५१,  ५२,  ५३,  ५४,  ५५  और
 ५६  में  हमेशा  इसको  अमल  में  लाया  जाता  रहे
 और  जैसे  कि  राजा  के  घर  में  रोज  दिवाली  रहती
 है,  बसे  हमारे  कांग्रेस  के  राज्य  में  रोज  ही  इमरजेंसी
 मौजूद  रहे  और  इस  तरह  आपके  द्वारा  उसको
 एक  मुस्तकिल  सा  कानून  बना  लेना  में  समझता
 हूं  जनतंत्र  पर  एक  बड़ा  भारी  कलंक  हैं  ।  यह
 कानून  जो  विशेष  परिस्थिति  में  इस्तेमाल  में
 आना  चाहिए,  आप  उसको  एक  परमानेंट  फीचर
 (स्थायी  रूप)  बता  रहे  हैं  और  यह  बड़ा  भारी
 शक्ति  लेकर  आप  उसके  द्वारा  अपने  राजनैतिक
 विरोधियों  और  राजनैतिक  शत्रुओं  को  दबाने
 शर  खत्म  करने  के  लिए  उसको  काम  में  ला
 रहे  हैं  और  यह  जो  तीन,  चार  महीने  के  पेपर्स
 हमको  दिये  गये  हैं  उनसे  मालूम  होता  है  कि  इस
 कानून  के  मातहत  बड़े  बड़े  साहित्यक,  लेखक
 और  यहां  तक  कि  इस  सदन  के  “उपाध्यक्ष
 महोदय”  भी  जिन्हें  कि  सदन  ने  सर्वसम्मति  से
 इस  पद  पर  आसीन  किया  है,  ऐसे  को  भी  इसके
 मातहत  कैद  किया  जाता  हैं  और  यह  सब  देखते

 दूर
 में  यह  मानने  को  हरगिज  तैयार  नहीं  हूं
 इस  कानून  को  ग्नच्छी  और  उचित  तरह  से

 अमल  में  लाया  गया  हैं।  सच  बात  तो  यह  ह  कि
 इस  कानन  का  इस्तेमाल  अपने  राजनैतिक
 विरोधियों  को  दबाने  के  लिए  किया  जाता  है
 आर  सरकार  समझती  हैं  कि  अगर  उनके  खिलाफ
 कोर्ट  में  केस  ले  जाया  जायगा  तो  वहां  पर  सबूत
 देना  पडेगा  और  उघर  से  बचाव  होगा  और
 डिफेंस  होगा  और  इसलिए  वह  हमेशा  इस
 प्रीवेन्टिव  डिटेक्शन  का  आश्रय  लेती  हैँ  1  मेरा
 कहना  है  कि  ऐसा  करना  उचित  नहीं  है
 और  जब  हमारे  सिन्हा  साहब  को  सारा  हाल
 मालूम  है  कि  खड़कपुर  में  यह  हुआ  और  कालका
 में  यह  हुआ  और  उनके  पास  प्रूफ  (प्रमाण)
 मौजूद  है  और  सारनाथ  के  चित्र  भी  उनकी
 गवाही  देने  श्मा  सकते  हैं  तो फिर  आडि नरी  ला
 (साधारण  विधि)  के  अंदर  केस  लाकर  अप-
 राधियोंको  उनका  अपराध  साबित  करवा  कर  दंड
 दिलवाना  चाहिए  ।  आप  कम्यूनिस्ट  पार्टी  के
 खिलाफ  प्रूफ  लाइये  कि  बह  इस  तरह  की  गड़-
 बड़ियों  और  समाज  विरोधी  कायंबाहियां
 कर  रही  है  और  उसको  पब्लिक  (जनता)
 में  कंडेम  (निन्दा)  करिये  और  इस  तरह  बाप
 उसको  खत्म  कर  सकते  हैं  परन्तु  बिना  सबूत  पेश
 किये  हुए  यहां  वाइल्ड  स्पीचेस  (उत्तेजनात्मक
 भाषण )  देकर  कम्युनिस्टों  की  बोगी  (हौवा)
 खड़ी  कर  देने  पर  से  काम  चलने  वाला  नहीं  है  ।
 आप  कम्युनिस्टों  की  कार्यवाहियों  के  बारे  में
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 जांच  करवाइये  और  बाप  अपने  चार्ज  (आरोप)
 को  इस्टब्लिश  (स्थापित)  करिये  और  में
 इसमें  आपके  साथ  पूरी  तरह  हूं  कि  अगर  किसी
 व्यक्ति  या  पार्टी  पर  यह  यह  साबित  हो  जाय  कि
 वह  इस  तरह  की  राष्ट्रीय,  विध्वंसक  और  समाज
 विरोधी  कार्यवाहियां  कर  रहा  हैं  तो  आप  उसको
 कड़ी  से  कड़ी  सजा  दे  सकते  हैँ  और  उसके  लिये
 हम  आपके  हाथ  में  शक्ति  दे  सकते  हैं,  लेकिन
 हम  देख  रहे  हैं  कि  आपके  हाथ  में  जो  यह  शक्ति

 मौजूद  है,  उस  शक्ति  का  आज  आप  दुरुपयोग  कर
 रहे  हैं  और  उसका  उपयोग  आप  अपने  राजनैतिक
 विरोधियों  को  दबाने  के  लिये  कर  रहे  है  1  अन्त
 में  मे  आपसे  यही  प्रार्थना  करूंगा  कि  यह  जो  आपने
 विधान  बनाया  है  इसको  स्टैचूट  (संविधि)
 पर  से  हटा  दीजिये  और  इसको  रिपीट  (रह)
 कर  दीजिये  |

 Shri  Kamath:  (Hoshangabad):  Mr.
 Deputy-Speaker,  yesterday,  when  my
 hon.  friend,  Shrimati  Renu  Chakra-
 vartty  was  speaking,  I  watched  the  be-
 haviour  of  my  hon.  friends  opposite
 and  I  felt  sad,  and  fear  clutched  at
 my  heart  for  the  future  of  democracy
 in  our  country.  I  wondered  whether
 those  hon.  colleagues  of  mine  who  were
 sanctimoniously  preaching  against  vio-
 lence  in  and  outside  the  House  were
 themselves  not  guilty  of  a  growing  in-
 tolerance  which  was  outwardly  mani-
 fested  in  that  misbehaviour  yesterday.

 It  was  as  well  that  the  Home  Minis-
 ter  counselled  them  to  better  ways.
 Such  intolerance  should  be  curbed.  I
 am  constrained  to  say  that  unless  this
 growing  intolerance  is  curbed,  the  res-
 ponsibility  for  violence  in  our  coun-
 try—God  forbid  that  violence  should
 break  out—would  rest  squarely  on  the
 shoulders  of  my  friends  opposite  and
 not  on  this  side  of  the  House.  Let
 them  take  heed  before  it  is  too  late.
 This  intolerance  is  a  great  danger  to
 the  future  of  democracy  in  this  coun
 try.

 This  law  of  preventive  detention
 flows  from  that  curiously  anomalous
 article  of  the  Constitution,  article  22,
 which  is  a  blot  on  our  escutcheon,  be-
 cause  that  article  confers  on  every  In-
 dian  citizen  the  right,  the  fundamental
 right,  of  being  detained  without  trial.
 It  is  a  very  sad  anomally.  You  are
 aware  that  in  the  Constituent  Assembly
 some  of  us  tried  to  get  this  incorporat-
 ed  in  some  other  part  of  the  Constitu-
 tion,  in  the  emergency  provisions,  but
 there  it  is  and  it  remains  today  in  the
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 chapter  on  Fundamental  Rights  as_  if
 detention  also  is  one  of  the  fundamental
 rights  conferred  on  an  Indian  citizen.

 The  Government  headed  the
 Prime  Minister  is  never  tired  bs  quot-
 ing  British  precedents,  the  Common-
 wealth  precedents  and  saying  that  we
 are  honourably  associated  with  the
 Commonwealth.  The  Prime  Minister
 always  says  that  there  is  no  handicap
 in  it  but  it  bas  always  been  a  source
 of  advantage  to  us.  I  am  sorry  the
 Home  Minister  is  not  here  now,  but
 I  hope  the  Law  Minister  will  look  after
 his  portfolio  for  the  present.  May  I
 point  out  that  as  late  as  last  year,  in
 May  955,  when  the  famous  Burgess-
 McLean  case  came  up  before  the  House
 of  Commons  and  a  suggestion  was  made
 by  some  Members  of  the  House  of  Com-
 mons  to  the  Prime  Minister,  Sir
 Anthony  Eden,  that  he  might  resort  to
 special  security  powers  in  view  of  these
 developments,  the  Prime  Minister  of
 Britain  made  this  very  heartening
 speech  in  that  House?  I  will  quote  the
 relevant  extract:

 “He  asked:  “Would  the  House
 agree  that  the  law  should  allow
 any  British  subject  to  be  detained
 on  suspicion,  when  there  was  no

 ‘evidence  on  which  he  could  be
 charged?  Would  the  House  be
 willing  that  men  and  women  should
 be  held  indefinitely  by  the  police
 while  evidence  was  collected
 against  them?  Must  we  abandon
 the  centuries  old  principle  of  British
 justice  that  a  man  is  presumed
 innocent  until  he  is  proved  other-
 wise?  Are  we  to  make  exceptions
 to  the  principle  for  a  political
 offence?”
 He  went  on  to  say  something  strik-

 ing.  Sir  Anthony  Eden  is  a  Tory  of  the
 bluest  dye.  He  said—

 “I  would  never  be  willing  to  be
 the  Prime  Minister  of  a  government
 which  asked  those  powers  of  this
 House.”
 Sir  Anthony  Eden  is  a  Tory  of  the

 deepest  dye,  the  bluest  dye.  Mr.
 Churchill  himself  in  his  war  memoirs,
 fifth  volume,  has  published  the  corres-
 pondence  that  went  on  between  him
 and  the  members  of  the  cabinet  and
 the  King  which  shows  how  anxious  he
 was  to  terminate  Regulation  18B  dur-
 ing  the  war,  as  early  as  1943,  We
 all  know  that  so  far  as  Britain  was
 concerned,  the  Regulation  terminated
 at  the  close  of  European  war  even
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 [Shri  Kamath]
 though  the  war  in  the  Pacific  against
 Japan  was  on.  Ours  is  the  only  coun-
 try  in  the  whole  of  the  wide  world—I
 am  not  taking  into  consideration  the
 totalitarian  countries—where  the  Con-
 stitution  provides  for  preventive  deten-
 tion.  The  highlights  of  the  Preamble
 of  our  Constitution  are  equality,  liberty,
 fraternity  and  justice.  I  do  not  want  to
 take  into  consideration  at  this  moment
 what  is  going  on  in  the  totalitarian
 countries.  But  I  say  that  ours  is  the
 only  country  among  the  democratic
 countries  of  the  wide  world  today  where
 the  Constitution  provides  for  preventive detention  in  peace-time,  not  in|  war-
 time,  because  there  is  no  emergency now  and  there  is  no  proclamation  any-
 where  except  in  Travancore-Cochin.

 Shri  Kamath:  It  is  some  sort  of  a
 likkara—Reserved—Sch.  Castes):  But
 there  is  no  emergency  there.

 Shri  Kamath:  It  is  some  sort  of  a
 proclamation.  There  is  no  other  coun-
 try  in  the  whole  world  where  in  peace- time  a  law  has  been  put  on  the  statute-
 book  like  this.  This  is  a  blot  on  the
 Constitution,  and  the  sooner  it  is  done
 away  with,  the  better  for  India’s  fair
 name  in  the  democratic  world.

 My  hon.  colleague  referred  to  the
 use  that  has  been  made  of  this  Act  by
 the  Government  and  how  it.  has  been
 used  against  political  opponents.  I  do
 not  want  to  traverse  that  ground  as  it
 has  been  done  by  my  other  friends.  I
 would  only  suggest  that  so  far  as  Maha-
 rashtra  is  concerned,  where  the  fore-
 fathers,  the  ancestors  of  the  Home
 Minister  lived  and  flourished  perhaps two  centuries  ago,  the  Preventive  De-
 tention  Act  is  more  accurately,  really and  truly,  the  Pant-Desai  Act,—not
 Preventive  Detention  Act  but  Pant-
 Desai  Act.  Pandit  Pant  here  and  the
 Chief  Minister  Desai  of  Bombay  have
 formed  in  collusion,  a  conspiracy
 against  Maharashtra...

 Shri  B.  S.  Murthy  (Eluru):  Is  it
 Kamath  combination?

 Shri  Kamath:  There  is  a  third  person
 also,  Murthy  Garu,

 Mr.  Deputy-Speaker:  Not  so  many combinations.
 Shri  Kamath:  Yesterday  when  I

 listened  to  the  Home  Minister,  it  was
 a  reluctant  advocacy  for  the  con-
 timuance  of  this  Act,  but  it  was  an
 eloquent  plea  for  the  acceptance  of  my
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 amendment  No.  3.  He  has  himself  ad-
 mitted  that  the  number  has  been  dwind-
 ling  year  by  year,  and  there  is  virtually
 no  reason  for  continuing  the  Act  when
 so  few  people  are  in  detention.  If  one
 has  to  resort  to  this  kind  of  law,  I
 would  emphasise  that  it  is  only  putting
 a  premium  on  the  inefficiency  of  the
 police  or  inefficiency  of  your  law  and
 order  machinery  and  apparatus,  because
 they  cannot  find  evidence,  because  they
 cannot  find  proof,  because  they  are
 inefficient,  and  by  this  method  they
 want  to  clap  people  behind  the  bars.
 Because  of  the  inefficiency  of  your
 police  machinery,  law  and  order  machi-
 nery,  you  have  taken  recourse  to  this
 law  time  and  again.

 I  would  next  come  to  the  other  aspect
 of  the  matter,  which  was  referred  to
 by  Sardar  Patel  in  the  Provisional
 Parliament,  and  later  on  reiterated
 his  successor,  Shri  Rajagopalachari.
 After  Rajagopalachari  came  Dr.  Katju
 and  after  him  Pandit  Pant  now,  who
 is  fourth  in  the  line  of  Home  Ministers.
 May  I  remind  him  of  what  his  two
 predecessors,  Sardar  Patel  and  Rajaji
 stated  in  this  House.  I  remember  that
 Sardar  Patel  said  that  he  had  cried  for
 days,  spent  sleepless  night  and  shed
 tears....

 Acharya  Kripalani
 (Bhagalpur

 cunt
 Purnea):  Tears  he  never

 Shri  Kamath:....before  he  came  to
 the  House  to  pilot  the  first  Bill  of  this
 kind.

 Acharya  Kripalani:  He
 others  to  shed.

 Shri  Kamath:  He  gave  an  assurance
 to  the  House,  and  that  was  reiterated
 by  Rajaji,  that  this  law  would  as  far
 as  possible  be  a  dead  letter  and  would
 not  be  used  against  political  opponents.

 allowed

 Today,  Shri  Chatterjee  has  shown
 that  it  is  not  used  against  anti-social
 offenders  or  anti-social  criminals.  I
 would  not  use  the  word  ‘criminal’;  it
 means  a  person  convicted  in  a  crimi-
 nal  court.  From  the  data  that  has  been
 supplied  to  the  Members,  it  is  seen
 that  the  members  belonging  to  various
 parties—ninety  per  cent,  opposition
 parties—have  been  rounded  up  under
 this  Act  and  detained  without  trial.
 Various  High  Courts  and  the  Supreme
 Court  have  passed  strictures  that  the
 grounds  given  were  inadequate  and  that
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 the  detention  was  unjustified.  Ultimate-
 Ty,  Government  had  to  release  them.
 May  I  appeal  to  the  Government  to  do
 this?  If  it  is  not  prepared  to  repeal  this
 Act  today—it  could  be  done;  the  situa-
 tion  in  the  country  is  peaceful  and
 Kharagpur  and  Kalka  should  not  distort
 our  judgment...

 Shri  B.  S.  Murthy:  They  are  eye-
 openers.

 Shri  Kamath:  But  you  shut  your
 eyes,  I  say,  at  the  same  time.  What
 happened  in  Kalka?  Whatever  happen-
 ed,  happened  in  broad  daylight,  and
 the  police  was  there.  The  police  can
 prosecute  them.  What  is  the  use  of
 invoking  this  detention  law  in  these
 cases,  unless  the  police  is  absolutely  in-
 efficient,  good  for  nothing  and  useless.
 Then  of  course  you  can  have  it.  In
 Kharagpur  and  Kalka,  the  police  could
 perhaps  produce  eye  witnesses.  If
 ade

 is  something,  let  them  be  prose- cuted.

 Acharya  Kripalani:  Instead  of  being
 prosecuted,  they  were  shot  down.

 Shri  Kamath:  Those  that  have  sur-
 vived  the  shooting  (Interruptions).  If
 the  Government  is  not  prepared  to
 accept  this  suggestion  and  repeal  this
 unnecessary  law  in  1956  may  I  appeal to  the  Government  to  see  that  they  do
 at  least  some  thing  which  will  be  pra-
 yaschita  for  the  crime  which  they  are
 perpetrataing  in  the  country.  That  pra-
 yaschita  will  take  one  or  two  forms.

 Mr.  Deputy-Speaker:  Prayaschita  is
 —

 to  be  laid  down  by  the  hon.  Mem-
 r

 Shri  Kamath:  I  will  make  bold  to
 lay  it  down  and  it  is  up  to  the  Govern-
 ment  to  accept  it.

 Shri  Sadhan  Gupta:  He  is  a  Brahmin.

 Shri  Kamath:  Wherever  they  have
 taken  recourse  to  this  law  and  detained
 people  without  trial,  let  them  see  to  it
 that  these  detenus  are  not  treated  as
 mere  criminals  in  jails,  Let  them  get a  decent  allowance;  let  their  families
 get  some  allowance.  This  is  the  least
 that  the  Government  should  do.  In
 942  there  was  the  British  Government.
 The  war  was  raging.  Congressmen  were
 crying  themselves  hoarse  from  the
 house  tops.  (/nterruptions.)  Those  who
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 were  outside,  |  mean  many  were  inside
 the  jails,  -and  so  they  could  not  cry
 themselves  hoarse  from  the  housetops.

 Shri  B.  §.  Murthy:  Where  were  you?

 Shri  Kamath:  I  was  inside.  They
 were  crying  themselves  hoarse  a:
 the  enforcement  of  the  Defence  of  india
 rules.  Many  leaders  were  detained  in
 Ahmednagar.  I  do  not  know  whether
 our  leader,  Acharya  Kripalani  was  in
 Ahmednagar.  The  detained  leaders
 were  given  very  handsome  allowances.
 Their  families  were  given  allowances.
 I  remember  that  Shri  Sarat  Chandra
 Bose  was  detained  somewhere  in  the
 South,  and  the  British  Government  ab
 lowed  a  thousand  rupees  per  month  to
 his  family.  Equally  handsome  al-
 lowances  were  given  in  the  other  cases
 also.  Here  nothing  is  being  done.  The
 local  poiice  officer  has  got  some
 grouse  against  a  fellow.  There  was
 such  a  case  from  Travancore-Cochin
 and  I  think  Shri  Gopalan  will  throw
 more  light  on  that.  Such  people  are  de-
 tained  by  the  police  officers  and  their
 families  have  to  starve.

 Above  all  things,  I  will  appeal  tor
 an  act  of  faith.  If  the  Government  has
 got  full  faith  in  democracy,  in  the  peo-
 ple,  in  the  eternal  principles  of  justice,
 equality  and  liberty  proclaimed  in  the
 Preamble  to  the  Constitution  I  will
 ४

 कि
 al  to  them  to  do  this.  Let  them

 y  pass  orders,  before  we  conclude
 the  session,  releasing  all  detenues.  Let
 them  advise  the  State  Governments  to
 release  the  detenus  in  their  jurisdiction.
 Let  them  then  see  the  psychological
 effect  of  this  action.  Let  the  Govern-
 ment  appeal  to  the  country  in  the  name
 of  democracy  and  say  that  the  co-opera-
 tion  of  everybody  is  necessary.  Let
 that  be  an  atonement  for  the  sin
 committed  so  far.  Let  them  do  that
 before  it  is  too  late.

 Ten  years  have  passed  since  we  be- came  independent.  Have  you  such
 a  lawless  law  in  any  democratic  coun-
 try?  Let  this  be  repealed  today.  De-
 tenus  in  their  hundreds,  may  be  thou-
 sands,  will  in  future  be  allowed  to  rot
 in  jails.  Their  families  are  left  to  starve
 outside.  But  Nemesis  will  not  be
 behind.  Inspite  of  our  protests  in  the
 Constituent  Assembly,  Government  in-
 cluded  this  article  22—obnoxious,  curi-
 ous,  anomalous  article,  in  the  chapter
 on  Fundamental  Rights.  It  is  one  of
 the  Fundamental  Rights  to  be  detained
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 without  trial  in  this  Congress  regime. These  very  Congressmen  called  the
 British  all  sorts  of  names.  I  do  not
 want  to  repeat  those  names.  But  they
 are  themseives  enacting  such  laws.  The
 Prime  Minister  himself,  in  his  Faizpur
 address,  as  Congress  President  carried
 on  a  tirade  against  all  these  lawless
 laws;  his  tirade  was  even  against  the
 Criminal  Procedure  (Amendment)  Act
 and  all  such  acts.  But,  today  the  Prime
 Minister  is  the  presiding  deity  of  the
 Government  w'uch  enacts  lawless  laws,
 and  detains  innocent  women  and  child-
 ren  without  trial.  Such  democracy  is  a
 farce;  it  is  a  mockery;  it  is  abject  folly and  stupidity.  It  should  come  to  an  end
 and  I  hope  this  House,  without  any
 hesitation,  will  vote  for  the  repeal  of
 this  law.

 Shri  Tek  Chand  (Ambala-Simla):  As
 a  person  who  lives  by  law,  9  want  that
 the  law  should  be  enthroned  in  the  seat
 of  justice  and  I  want  that  there  should
 be  the  rule  of  law  established  in  this
 land;  and  I  tonceive  that  the  rule  of
 law  means:  suspicion  however  strong,
 is  no  substitute  for  proof.  I  also  realise
 that  the  fundamental  principle  underly-
 ing  the  mile  of  law  is  audi  alteram
 partem.  I  believe  in  these  principles
 and  I  believe  that  they  are  anchor-
 sheets  of  democracy.  But  when  I  have
 paid  homage  to  the  principle  of  law
 and  to  the  re-establishment  of  justice
 in  her  throne,  I  also  feel  that  there  are
 elements  that  quell  and  stifle  the  voice
 of  law,  and  choke  justice  out  of  exis-
 tence.  There  are  anti-social  elements  in
 the  country  which  are  imperilling  the
 welfare  of  the  State.

 The  question  then  arises.  In  this
 competition  between  the  theory  and
 practice,  are  we  to  pay  blind  homage
 to  the  abstract  principles,  to  the  theory
 or  have  we  got  to  take  into  account
 ugly  facts  staring  us  in  the  face?  I
 feel  that  the  extension  of  this  Act  is
 a  painful  necessity.  I  feel  that  there
 are  circumstances  and  forces  and  cer-
 tain  bodies  in  this  infant  welfare  State
 of  ours  which  are  anti-social  and  which
 imperil  the  State’s  stability.  And  ‘there-
 fore,  much  as  J  deplore  the  existence
 of  such  an  Act  on  the  statute  book,
 much  as  I  deprecate  that  there  should
 be  such  a  law,  |  feel  that  those  who
 are  responsible  for  the  retention  of  such
 a  law  on  the  statute  book  are  the  per-
 sons  engaged  in  subversive  and  anti-
 social  activities  rather  than  those  who
 are  called  upon  to  administer  it.
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 |  turned  casually  to  this  tabulated
 statement  which  has  been  circulated  to
 hon.  Members  and  on  the  very  7  first
 page,  I  find  that  the  grounds  of  deten-
 tion  in  the  case  of  ive  persons  were
 espionage.  I  go  further  down  in  the
 list  and  I  see  quite  a  number  of  cases
 of  espionage.  I  ask  my  hon.  Com-
 munist  friends,  who  do  not  see  eye  to
 eye  with  me,  if  such  a  thing  had  hap-
 pened  in  the  land  from  which  they
 receive  their  divine  inspiration,  would
 they  have  been  clapped  behind  bars?
 Would  there  have  been  Preventive  De-
 tention?  They  would  have  been  liqui-
 dated.  They  would  have  gone  the  way
 of  Beria.  They  would  have  gone  the
 way  of  Beria’s  colleagues  as  was  re-
 flected  in  the  morning’s  report.  That  is
 what  would  have  happened.  Compare
 the  lot  of  spies  in  any  other  country.
 That  in  a  welfare  State  there  should
 be  spies  is  painful  enough,  but  in  a
 country  which  does  not  pay  homage  to
 the  democratic  principles,  there  the  lot
 of  a  spy  is  much  harder  than  the  lot  of
 a  second  class  prisoner  in  India.

 The  question,  therefore,  is  that  this
 Act  should  be  retained  on  the  statute-
 book,  but  its  application  should  be
 after  a  good  deal  of  circumspection,
 after  a  good  deal  of  scrutiny.

 I  notice,  Sir,  that  some  of  its  objec-
 tionable  features  were  pruned  on
 previous  occasion.  The  Advisory  Board
 is  today  manned  by  three  persons  one
 of  whom  is  to  be  a  High  Court  Judge.
 Certain  opportunities  are  available  to
 the  detenus  to  substantiate  proof  as  far
 as  he  can.  Therefore,  to  say  that  he
 is  totally  unheard  or  his  point  of  view
 is  not  examined  is

 Te
 of  truth,

 though  I  must  concede  I  feel  that  a
 trial  is  a  lot  better  than  the  provisions
 of  this  Act  despite  the  fact  that  its
 rigours  had  been  substantially  mitiga-
 ed  on  the  previous  occasion  when  it
 came  up  for  certain  amendments.  There
 is  also  the  procedure  of  the  Advisory
 Board.

 Sir,  I  heard  with  rapt  attention  the
 last  speaker.  He  said  this  is  the  first
 country  and,  if  I  heard  him  correctly,
 the  only  democratic  country  where
 there  is  such  a  provision.

 Shri  Kamath:  In  peace  time.

 Shri  Tek  Chand:  Yes,  during  peace
 time.  May  I,  Sir,  take  this  opportunity
 of  dispelling  his  ignorance?  In  the
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 United  States  of  America,  in  950,—I
 do  expect  that  my  friend  will  bear
 with  me  that  there  was  no  war  in  950
 —passed  the  Internal  Security  Act  and
 it  contains  provisions  similar  to  our
 Act.  It  was  intended  to  check  the
 activities  of  spies  and  saboteurs.  No
 doubt,  in  England  we  had  the  Defence
 of  the  Realm  Act  of  9l4—I  concede
 it  was  in  war-time—Regulation  140)
 of  the  Defence  of  the  Realm  Act  and
 Regulation  80)  of  the  Emergency Powers  Act  of  1939.  These  two  sta-
 tutes,  I  concede,  were  war  time  mea-
 sures.  But  may  I  make  a  present  to
 my  hon.  friend,  who  preceded  me,  of
 another  statute,  the  statute  called  the
 Emergency  Powers  Act  of  9207  There
 was  no  war  in  England  in  1920.  By
 that  Act  an  authority  was  given  to  the
 Crown  to  declare  a  state  of  emergency
 and  to  issue  regulations  by  Orders-in-
 Council  during  the  period  during  which
 the  emergency  continued.  This  was  not
 a  war  measure

 Shri  Kamath:  I  said,  war  or  emer-
 gency.

 Shri  Tek  Chand:  This  is  a  statute
 which  either  adorns  or  is  a  blemish  still
 on  the  statute-book  of  the  United
 Kingdom.  Therefore,  let  us  not  labour
 under  that  misapprehension.

 Shri  Sadhan  Gupta:  But  were  preven-
 live  detention  orders  issued  under
 that  Act?

 Shri  Feroze  Gandhi  (Pratapgarh Distt.—West  cum  Rae  Bareli  Distt.—
 East):  You  are  yourself  again  starting trouble.  We  are  keeping  quiet.

 Shri  Tek  Chand:  I  can  take  care  of
 these.  I  am  not  troubled  by  interrup- tions  and  they  are  welcome  to  do  so,
 so  long  as  they  will  be  patient  enough to  hear  the  retort

 Sir,  Orders-in-Council  were  passed. This  fact  was  debated  in  the  two  well-
 known  cases—Halliday's  case  and,  1
 believe,  Greens  case  against  Andrew—
 and,  painful  as  it  was,  it  was  accepted
 that  it  was  in  the  circumstances  of  the
 case  an  imperative  necessity.  Create
 that  atmosphere  in  this  country,  do  not
 imperil  the  stability  of  this  country,  this
 Act  will  then  remain  on  the  statute-
 book  as  a  dead  letter.

 From  the  speech  made  by  the  hon.
 Home  Minister,  I  notice  that  resort
 to  this  measure  was  on  very  few  occa-
 sions.  So  long  as  adjudication  of
 justice,  administration  of  law,  is  left  to
 human  beings,  there  always  have  been
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 errors  here  and  thére.  It  may  be  that
 the  information  is  wrong.  It  may  be
 that  on  a  few  occasions  a  man  who
 ought  not  to  have  been  detained,  hap-
 pens  to  be  behind  the  bars  and  a  man
 who  ought  to  have  been  detained  has
 not  been  detained.  But  that  is  true  in
 the  best  of  systems  the  world  over,  and
 for  the  simple  reason  that  human  in-
 genuity  has  not  attained  perfection. Even  where  it  is  a  long  drawn  out
 trial,  where  the  litigating  parties  have
 the  services  of  the  most  talented  advo-
 cates,  in  courts  presided  over  by  a
 judiciary  which  has  experience  and  is
 impartial,  errors  are  bound  to  occur

 But  the  question  that  we  are  debating this  afternoon  is,  in  the  circumstances.
 or  in  the  atmosphere  prevailing  in
 this  country,  will  be  retention  of  this
 Act  subserve  the  interests  of  justice,
 subserve  the  interests  of  law  and  order,
 or  will  it  be  counter  to  those  interests.
 My  feelings,  as  I  have  expressed  in  the
 matter,  are  that  the  retention  of  the
 statute  is  very  necessary.  Its  applica- cation  to  the  cases  should  be  after  a
 good  deal  of  circumspection  and  scru-
 tiny.  Talking  of  United  Kingdom—
 England—a  mature  country,  tempera-
 mentally  not  excitable  where  the  blood
 is  cool,  they  have  a  certain  amount  of
 sangfroid,  there  the  occasions  of  clashes.
 are  few  and  far  between

 uy  body
 who

 has  been  to  England  would  say  that
 the  one  great  thing  that  he  noticed  is
 the  Sunday  afternoon  meetings  in  the
 Hyde  Park.  Within  hailing  distance
 there  are  groups  of  people  expressing
 contradictory  views,  sometimes  in  a
 manner  which  is  seemingly  violerit,  but
 without  disturbing  the  peace.  They  have
 tolerance.  They  can  hear  others’  point of  view,  howsoever  unacceptable  it
 may  be,  and  they  can  hear  others’  cri-
 ticisms  even  if  they  happen  to  be  carp-
 ing.  We  have  got  to  develop  that  habit.
 If  I  say  anything  distasteful  to  my  hon.
 friends  there,  there  is  a  very  angry,
 rancorous,  indignant  protests  and  hisses.
 We  have  got  to  develop  a  trait  to  hear
 others  and  to  let  others  hear  us.  Then,
 the  moment  that  is  there,  the  occasions.
 of  conflict,  the  occasions  for  clashes  will
 become  extremely  rare.  I  believe  in
 the  adage  of  the  Roman  jurist  Cicero
 said:  Inter  arma  silent  leges.  When
 there  are  violent  clashes,  laws  are
 silenced  or  laws  become  silent.  This  is
 the  spirit,  this  is  the  reason,  this  is  the
 raison  d'etre  for  this  Act.  If  there
 happen  to  be  clashes,  if  there  happen
 to  be  serious  deviations  from  the

 path of  tolerance,  from  the  path  of  iW,
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 [Shri  Tek  Chand]
 when  laws  are  silenced,  it  is  then  such
 a  measure  is  needed.  Therefore,  it  is  a
 ‘weapon  perhaps  not  very  worthy  but  a
 weapon  which  is  effective  and  which  is

 If  there  are  elements  in  this
 country  who  propose  to  resort  inter
 arma.  I  must  confess  that  the  results
 will  be  that  the  laws  will  be  silenced.
 ‘That  is  why  this  Act  is  necessary.
 3  P.M.

 Then  again,  some  of  my  hon.  friends
 said  that  this  arises  only  in  war-time
 and  that  it  is  a  case  of  war-time  हान
 gency.  They  said  that  it  is  a  case  which
 you  may  resort  to  only  when  foreign
 invasions  occur.  Internal  conflicts,  in-
 ternal  disturbances,  espionage,  sabotage,
 etc.,  can  be  as  serious  a  danger  to  the
 stability  of  the  State  as  an  inconsequen-
 tial  invasion  from  a  predatory  neigh-
 bour.  Therefore,  the  reason  for  the
 retention  of  such  a  law  should  be,  this:
 whenever  the  day-to-day  peaceful  avoca-
 tion  of  the  peace-loving  citizen  can  be
 threatened  by  forces  of  disruption,  by
 forces  of  subversion  and  if  it  becomes
 impossible  to  have  resort  to  the  normal
 law,  when  people  stop  their  business,
 when  the  law  and  the  procedure  stop,
 after  allowing  this  matter  a  good  deal
 of  deliberation,  there  may  be  a  resort
 ‘to  such  a  measure.

 I  commend  the  motion  before  the
 House  and  I  feel  that  conditions  that
 are  pervading  and  the  atmosphere  of
 this  country  are  such  that  it  is  desirable
 that  they  should  continue  this  Act  and
 that  these  provisions  should  continue
 to  remain  on  the  statute-book  for  some-
 time  to  come.

 Shri  U.  M.  Trivedi:  For  the  last  four
 ‘years  we  have  been  debating  this  Pre-
 ventive  Detention  Act  once  every  year.
 This  debate  has  reduced  itself  to  a  sort
 of  farce.  That  is  what  we  are  under-
 taking.  We  on  this  side  advance  certain
 arguments  and  they  are  more  or  less
 repetitions  of  what  we  had  argued  be-
 fore,  and  the  Government  on  their
 side  go  on  arguing  the  same  bad  thing,
 conscious  of  the  fact  that  they  have
 got  a  brute  majority,  truth  or  no  truth,
 and  that  they  are  going  to  get  the
 support  from  their  coteries.  Thus  the
 real  pep  about  this  debate  is  lost.

 What  are  these  reports?  How  do  they
 help  us?  How  do  they  help  the  cause
 of  the  Government  in  making  a  sugges-
 tion  that  the  retention  of  this  Preven-
 tive  Detention  Act—even  if  it  be  a  day.
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 longer—is  necessary  in  the  interests  of
 the  country?  If  you  read  the  report  and
 read  the  column-wise  indication  as  to
 why  so  many  persons  have  been  detain-
 ed—it  is  contained  in  the  first  page  of
 statement  No.  l—you  will  find  that  in
 Bombay  39  persons  were  detained  dur-
 ing  this  particular  period,  that  is,  from
 30th  September  to  35  t  December,  955
 Nine  persons  were  detained  for  violent
 aciivities.  I  would  like  to  know  from
 the  Government—and  the  Government
 spokesmen  will  be  pleased  to  say—
 whether  they  are  such  violent  activities
 for  which  no  prosecution  can  take
 place  under  the  Indian  Penal  Code.
 Those  of  us  who  had  the  misfortune
 of  studying  the  penal  law  of  India  know
 that  there  is  no  such  activity  which
 cannot  be  brought  under  the  penal
 law  and  the  persons  concerned  prose-
 cuted  thereon.  8  were  detained  for
 violent  criminal  activity  and  goondasim. I  do  not  know  why  such  persons  cun-
 not  be  sentenced  to  rigorous  imprison-
 ment  for  seven  or  ten  years.  Why  cre
 they  not  being  prosecuted?  Is  the  Gov-
 ernment  afraid  of  laying  evidence  be-
 fore  the  public  or  is  the  Government
 afraid  that  their  judiciary  will  not  stand
 by  it  in  discharging  its  duty  which  is
 cast  upon  it?  Why  detain  people  for
 goondaism  and  crimes?  When  this  law
 was  brought  on  the  statute-book,  again
 and  again,  it  was  repeated  that  it  is
 only  a  preventive  measure  and  it  is  not
 a  punitive  measure.  We  all  understand
 that  this  is  a  preventive  measure.  But,
 how  will  these  acts,  when  once  they have  been  done,  prevent  those  men
 from  persisting  is  doing  those  acts?
 Why  are  not  such  le  behind
 the  bars  and  regularly  tried

 Very  recently  we  have  an  illustration
 of  an  erstwhile  Minis‘er  of  Rajasthan
 State  indulging  in  violent  activities  of
 different  types  and  one  President  of  the
 District  Congress  Committee  has  been
 arrested  for  having  indulged  in  abduc-
 tion  of  a  boy  and  securing  a  ransom
 of  Rs.  50,000.  Is  the  law  so  mad  as
 to  put  such  people  behind  the  bars?  Is
 this  Act  to  be  used  for  dealing  with
 them  or  is  the  ordinary  law  to  be  used
 to  prosecute  them?  If  you  are  afraid
 that  the  name  of  the  Congress  will  be
 blackmailed  or  that  it  will  suffer  in  ‘any
 manner  or  get  indignity  because  of  the
 action  of  some  blacksheep  against  vou,
 certainly  you  will  use  the  Preventive
 Detention  Act  for  such  acts  of  crime.
 If  vou  are  guided  by  a  consideration
 of  honesty,  then  you  will  certainly  pro-
 secute  such  people  and  lay  the  whole
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 evidence  before  the  public.  What  is  the
 ‘case  of  the  Opposition  Members?  This
 very  statement  shows  that  seven  men
 in  Bihar  who  have  been  listed  as
 members  of  the  RSS,  who  had  the  good
 fortune  and  who  were  brave  enough to  be  members  of  my  party,  the  Jan
 Sangh  party,  were  put  behind  the  bars.
 But  for  what?  Because  they  objected  to
 the  image  of  Goddess  Kali  being  re-

 moved  a  a  particular  place.  The
 Muhammadans  did  not  like  it  to  be
 placed  there.  The  Hindus  wanted  that
 it  should  be  placed  there.  They  made
 4  representation  to  the  District  Magis- trate  and  those

 re
 were  then  said

 to  have  indulged  in  communal  activi-
 ties.  Making  a  representation  of  this
 kind  was  a  communal  activity.  For  full
 one  year,  the  seven  men  were  put  be-
 hind  the  bars.  A  trial  against  them
 started  under  section  107.  Then  it.was
 proved  to  be  groundless  and  false, and  jt  was  found  by  the  magistrate that  these  people  were  put  behind  the
 bars  under  this  Preventive  Detention
 Act!  So,  is  there  any  justification  for
 keeping  this  Act?  Time  and  again  we
 have  described  this  Act  as  a  lawless
 law.  It  is  a  slur  on  the  whole  of  our
 country.  It  is  a  slur  on  the  good  name
 of  the  Government.  It  is  a  slur  on  the
 good  name  of  one  and  all  of  us,  each
 one  of  us.  It  is  doing  harm  to  the
 country.  Here,  Shri  A.  K.  Gopalan,  the
 Leader  of  the  Communist  Party,  Shri
 H.  N.  Mukerjee,  the  Deputy  Leader
 of  the  Communist  Party,  Shrimati  Renu
 Chakravartty,  who  spoke  today,  all
 have  declared  that  they  are  not  stand-
 ing  for  violence.  I  do  not  know  if  you are  accusing  friends  sitting  on  all
 sides  of  me,  mem  like  Acharya  Kripa- Jani,  of  doing  acts  of  violence  against the  country.  Are  they  saboteurs  who are  going  to  do  some  harm  to  the
 country?  If  that  is  not  existing  in  your mind,  the  only  think  that  exists  be-
 hind  your  mind  is  that  the  strength  of
 the  parties  in  opposition  should  not
 grow.  It  is  because  of  this  that  you are  sticking  on,  hanging  on  to  this
 lawless  law,  which  Mahatma  Gandhi
 called  and  we  would  call  a  black  Act.
 ‘You  remember  the  Rowlatt  Act  and
 the  consequence  of  the  Rowlatt  Act
 was  Jallianwala  Bagh.  It  is  against  that
 Act  that  the  whole  country  flared  up. This  Preventive  Detention  Act  is  of  a
 worse  type  as  compared  to  the  Rowlatt
 Act.  The  Rowlatt  Act  does  not  give the  same  powers  as  this  Preventive  De-
 tention  Act  gives  to  a  small  district
 magistrate  or  a  sub-divisional  magistrate to  make  a  report.  Are  these  reports
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 ‘truthful?  Do  you  believe  them?  When
 I  had  the  misfortune  of  being  behind
 the  bars  under  this  Preventive  Deten-
 tion  Act,  I  went  through  56  cases  in
 which  the  allegations  were  false.  From
 beginning  to  end,  they  were  false.  Peo-

 ple
 working  in  Indore  were  alleged  to
 collecting  arms  in  Pathankot

 Gurudaspur,  at  a  distance  of  900  miles.
 A  gentleman,  dining  on  8  particular
 day,  at  a  particular  hour  with  the  ex-
 Chief  Justice  of  the  Supreme  Court  of
 India,  Justice  Mahajan,  was  alleged  to
 be  collecting  arms  at  that  very  hour  at
 a  particular  place  about  400  miles
 away  from  Delhi.  Such  are  the  alle-
 gations  on  which  you  base  your  deci-
 sions  and  send  people  behind  the  bars.
 I  remember,  on  one  occasion,  I  was
 talking  with  an  important  oflicer,  a
 Home  Minister  of  a  State.  Unfertunate-
 ly,  the  police  which  was  put  to  watch
 my  movements  were  not  able  to  catch
 me  when  I  went  to  the  Home  Minister.
 I  and  his.  Deputy,  both  talked  together
 for  three  hours.  The  next  day  the  re-
 port  that  was  submitted  was  that  at
 that  hour  when  I  was  talking  to  the
 Minister,  I  was  alleged  to  be  collecting
 a  crowd  of  300  men  and  addressing
 them  to  be  violent  against  the  Govern-
 ment.  The  Deputy  Minister  had  a
 hearty  laugh  over  it.  It  is  on  these  re-
 ports  that  you  decide  whether  or  not  a
 man  should  be  put  behind  the  bars.

 Acharya  Kripalani:  Was  he  not
 ashamed?

 Shri  U.  M.  Trivedi:  He  must  have
 been.  He  was  a  wise  man  und  so  he
 had  to  laugh  it  out.  The  same  thing
 will  be  done  by  our  Ministers.  They
 know  in  their  heart  of  hearts  that  this
 is  not  a  law  which  is  meant  for  this
 country.  They  know  fully  well  who  is
 carrying  out  espionage  to  the  detri- ment  of  the  country.  If  there  is  espi-
 onage,  we  all  here  stand  by  you  not
 only  to  put  that  man  behind  the  bars,
 but  to  shoot  him  down.  We  do  not care  if  you  make  such  a  law  against
 such  a  person.  Here,  standing  as  de-
 mocrats,  none  of  us  likes  the  idea  of
 putting  a  man  behind  the  bars  withcut
 trial.  Give  him  a  fair  trial.  He  deserves
 a  fair  trial.  Citizenship  of  India  con-
 fers  that  right  on  everybody  to  have  a
 fair  open  trial  in  this  country.  We  can-
 not  support  the  existence  of  this  law
 for  a  day  longer.  It  will  be  to  your
 credit—you  are  in  power—to  declare
 here  and  now  today  before  a  division
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 (Shri  U.  M.  Trivedi]  a
 takes  place  on  this  question,  from  the
 Treasury  Benches,  we  agree  that  this
 law  must  come  to  an  end  from  today.

 Mr.  Deputy-Speaker:  Can  I  do  it?
 Shri  U.  M.  Trivedi:  I  am  sorry;  I  was

 talking  to  the  Treasury  Benches.  If
 it  were  in  your  power,  you  would  do  it.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  I  am  perfectly  sure  that  if  you
 could,  you  would  not.

 Shri  U.  M.  Trivedi:  The  position  in
 our  country  has  improved  to  a_  great extent.  If  there  was  some  justification
 for  keeping  this  law  for  six  months  in
 1950,  it  does  not  exist  now:  absolutely not.  Exigencies  of  war,  emergencies
 may  require  such  a  law,  when  we  may not  be  free  enough  to  deal  with  such
 people,  when  we  have  no  time  to  deal
 with  them.  Even  then,  in  my  opinion, unless  and  until  there  is  any  question of  the  security  of  the  State  being  in
 danger,  there  is  no  place  for  this  law.
 You  speak  of  public  security,  morale,
 public  interest  and  all  those  vague  terms
 which  in  Punjab  at  least  are  interpret- ed  to  mean  thousand  and  one  things. You  say  communal  activity.  What  is
 communal  activity?

 Speaking  for  one’s  own  caste,  for
 one’s  own  countrymen,  for  one’s  own
 city  people,  is  it  communalism?  It  is
 stated  here,  in  Punjab  8  persons—
 communal  activities:  Akali  Dal  4,  Maha
 Punjab  Samiti  4.  |  What  for  have  they been  arrested?  What  is  the  communal
 activity?  Can  you  define  communal
 activity;  whereby  you  can  say  that
 public  safety  is  in  danger?  ‘These  are
 the  very  persons  who  are  going  to  sit
 in  the  Treasury  Benches  tomorrow.
 These  are  the  persons  whom  you  say
 to  be  traitors  to  the  country.  What  is
 it  that  you  have  done?  You  get  fright- ened  and  put  them  behind  the  bars  on
 the  reports  of  the  police  which  are
 never  accurate,  reports  of  police  of  this
 type.  It  will  take  0  or  5  years  be-
 fore  they  start  thinking  that  they  are
 servants  of  the  people.  Today  they
 think  that  because

 हनी
 articular  Govern-

 ment  is  in  power:  नमक  कांग्रेसगवनमेंट
 का  मिलता  है,हम  कांग्रेस  वालों  की जयजय  बोलेंगे।
 It  is  the  report  of  people  with  such

 ‘a  mentality  that  you  rely  upon.  4  very
 respectfully  submit  through  you  to  the
 Treasury  Benches  that  it  is  high  time
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 that  they  woke  up  from  the  dope  under
 which  you  are  working;  drive  out  this
 idea  from  your  head  that  the  security
 of  this  country  is  in  any  manner  et

 I  would  like  to  say  one  thing.  When
 the  Act  was  amended  last  time.  Jammu
 and  Kashmir  was  taken  out  from  the
 purview  of  this  Act.  Even  for  the
 purpose  of  defence,  even  for  the  purpose
 of  security  of  the  State,  you  could
 have  kept  Jammu  and  Kashmir  within
 the  power  of  this  Government.  You
 have  done  away  with  that.  I  do  not
 know  what  are  the  reasons  for  that.  I

 rsonally  do  not  feel  any  justification
 io  keeping  any  man  in  jail  without
 trial.  howsoever  high  or  howsocver  low
 he  may  be.

 The  laws  are  very  discriminatory.
 My  hon.  friend  Shri  Kamath  was
 telling  me  that  we  must  have  proper
 allowances  and  uniform  allowances.
 Nobody  wants  to  go  behind  the  bars  for
 allowances.  Even  if  that  is  Rs.  1,000
 or  Rs.  2,000,  who  wants  to  go  behind
 the  bars?  Shri  Sheikh  Abdulla  is  getting
 thousands  of  rupees  and  thousands  of
 rupees  are  being  spent  over  him.  I  do
 not  know  whether  he  likes  the  idea  of
 remaining  behind  the  bars.

 Mr.  Deputy-Speaker:  Shri  Kamath
 did  not  say  that  they  would  go  behind
 the  bars  for  the  sake  of  getting  allow-
 ances.  If  they  were  put,  they  should
 be  given  allowances.  That  was  the
 point.

 Shri  U.  M.  Trivedi:  Abolish  the  law
 itself.  We  do  not  want  these  allow-
 ances.  Nobody  wants  these  allow-
 ances.  Repeal  the  law  itself.  But  I
 would  like  to  say  this.  When  you
 make  a  law,  do  not  discriminate  between
 man  and  man,  do  not  discriminate  bet-
 ween  party  and  party.  Do  not  get
 frightened  of  anybody  if  you  are  real
 tulers.  To  you  every  one  is  equal.

 In  Punjab  I  have  seen  that  if  a  map
 says  that  he  is  a  Communist,  he  is
 in  detention,  finished.  He  will  be  paid
 Rs,  2-12-0  per  day  for  the  sake  of  his
 maintenance,  and  whatever  he  suves  out
 of  this  will  be  allowed  to  be  accumu-
 lated,  and  when  he  goes  out  of  the
 jail,  he  takes  all  the  money  with  him.
 If  he  happens  to  be  a  non-Communist,
 particularly  a  Jan  Sangh  man,  he  wilt
 be  paid  only  Rs.  l-4-0  and  if  he  does
 not  spend  that  Rs.  I-4-0  then  and
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 there,  nothing  doing.  He  will  not  be
 allowed  to  save  anything.  He  must
 spend  every  day.

 Shri  Nambiar  (Mayuram):  Now  they
 do  not

 give
 Rs,  2-12-00  to  Communists

 also.  They  have  stopped  it.
 Shri  U.  M.  Trivedi:  If  they  have  stop-

 ped  it,  they  have  done  a  very  brave
 and  a  proper  thing.  They  should  not
 have  discriminated.  This  is  by  way
 of  an  example  to  show  that  you  are
 frightened  of  these  Communists.  And
 you  are  unnecessarily  frightened  of
 them.  We  have  been  sitting  with  them.
 They  are  not  very  harmful.

 Shri  A.  K.  Gopalan  (Cannanore):
 Today  we  are  reviewing  the  working of  the  Preventive  Detention  Act.  Many
 speakers  here  have  already  spoken
 about  the  principle  of  the  Preventive
 Detention  Act  and  explained  why  we
 oppose  this  Act  on  principle.

 This  Preventive  Detention  Act  is  an
 abnormal  measure.  It  gives  the  ex-
 ecutive  the  right  to  deprive  any  person
 of  his  fundamental  liberty  without
 giving  him  a  full  opportunity  to  de-
 fend  aimself  and  without  also  accord-
 ing  him  the  usual  safeguards  of  judicial
 proceedings.

 I  am  not  going  to  discuss  the  prin-
 ciple  of  the  Act  because  unfortunately it  has  found  a  place  in  the  Constitu-
 tion.  For  the  last  several  years  it  has
 been  there  and  today  we  must  see  whe-
 ther  this  Act  should  be  there  to  deal
 with  the  things  that  have  been  men-
 tioned  here,  whether  it  is  necessary  in
 the  present  circumstances.

 As  usual,  the  discussion  on  the  Pre-
 ventive  Detention  Act  has  become  an
 attack  on  the  Communist  Party.  I  do
 not  know  how  the  Preventive  Detention
 Act  and  the  Communist  Party  are  co-
 related.  One  speaker  even  said:  “Why do  you  write  P.  S.  P.  and  other  things? Take  away  all  those  things  and  write
 in  all  those  places  ‘Communist’  and
 let  them  be  all  detained.”  The  others
 did  not  care  very  much  about  the
 speaker  because  he  says  like  that.  It  was
 very  unfortunate  that  he  opened  the
 debate  on  the  other  side  and  this  was
 the  way  in  which  he  spoke.

 Why  is  it  we  oppose  this  Act?  Is  it
 because  we  think  that  if  there  is  this
 Act  and  it  is  not  used,  persons  will
 not  be  convicted?  Certainly  not.  From
 the  statement  you  will  see  that  not  a

 #
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 ्  single  man  in  Travancore-Cochin  is.
 detained  under  the  Preventive  Deten-.
 tion  Act.  will  be  glad  if  the  persons
 there  are  detained  under  the  Preventive:
 Detention  Act  instead  of  the  things  that
 are  done  to  them  today.  But  on  prin--
 ciple  we  say  that  this  Act  should  not.
 be  there.  People  are  kept  inside  jail,.
 put  in‘o  the  lock-ups,  they  are  beaten,
 and  some  of  them  are  beaten  and
 killed.  That  is  what  is  being  done
 there.  As  my  friend  Shri  Trivedi  said,
 if  they  are  given  two  rupees  or  one
 rupee,  especially  when  there  is  so
 much  of  unemployment  in  the  country
 people  would  like  to  go  to  jail  and  get
 the  two  rupees.  But  still  we  oppose
 this  measure  because  there  ड  a  funda-
 mental  principle  involved  in  it.

 Mr.  Deputy-Speaker:  But  the  Govern-
 ment  does  not  detain  those  that  are
 unemployed.

 Shri  A.  K.  Gopalan:  No.  If  some  un-~
 employed  persons  want  to  do  some
 subversive  aciivity  to  go  to  jail  it  is  easy
 because  every  man  who  induiges  in
 subversive  activity  is  arrested  and  kept
 as  a  detenu.  But,  apart  from  the  Pre-
 ventive  Detention  Act  people  are
 arrested  even  today  under  sections  107
 and  09  I.  P.  C.  in  Travancore-Cochin.
 There  are  other  sections  under  which
 large  numbers  of  persons  are  arrested:
 and  detained.  We  do  not  say  let  the
 man  murder,  do  not  arrest  nim,  do  not
 keep  him  in  jail,  do  not  punish  him.
 If  a  man  has  committed  a  crime,  put
 him  before  the  court  and  try  him  be-
 cause  there  is  the  law.  Unless  you
 change  the  Criminal  Procedure  Code
 and  other  laws  and  say:  “They  were
 there  years  ago,  but  today  we  have  to:
 change  them  and  there  is  a  new  law
 coming”,  proceed  with  the  cases.

 The  framers  of  the  Constitution
 never  wanted  certain  things.  When  IT
 looked  through  the  proceedings  of  the
 Constituent  Assembly,  I  found  that
 they  have  definitely  said  that  in  certain
 times  it  is  necessary  in  this  country  to-
 use  this  Act  for  the  defence  of  the  coun-
 try,  for  instance  when  there  is  war  or
 external  trouble,  and  they  nave  de-
 finitely  said  that  not  a  single  day  more
 should  it  remain  when  it  is  not  neces--
 sary.

 I  am  a  man  who  has  been  a  victim
 of  preventive  detention  for  nine  years—
 four  years  under  the  British  Govern-
 ment  and  five  years  after  947  till  95t
 when  I  was  released  by  the  High  Court.
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 Shri  Kamath:  Shame,  shame.
 Shri  A.  K.  Gopalan:  I  know  why  the

 ‘cases  were  ted  against  me.  There
 were  five  cases  against  me  since  1949,
 December  when  I  was  released.  I  was
 not  released  on  l5th  August,  but  later
 in  December.  There  were  two  cases
 brought  against  me  in  December  and
 two  cases  in  January.  The  courts  found
 that  I  was  inside  jail  at  the  time  of  the
 alleged  offences  and  acquitted  me  in  all
 ‘those  cases.  Then  came  the  preventive detention  order,  and  they  said:  “You
 ‘are  under  detention  because  we  cannot
 ‘convict  you.  In  all  the  cases  in  the  High Court  and  other  courts  you  haye  been
 released.”  That  has  been  my  experience.
 Looking  at  the  charge-sheet,  the  Judges said  that  I  must  be  released.

 What  is  the  situation  in  the  country
 today?  There  is  nobody  in  detention  to-
 day  in  Travancore-Cochin,  in  Madras
 and  in  many  other  States,  and  accord-
 ing  to  the  Government  there  is  *  no
 trouble  there.  So,  even  if  the  Central

 -Act  remains,  why  not  those  States  say:
 “This  Act  is  not  necessary  today  in  our
 States.  We  do  not  want  it.”  That  is
 not  done  though  the  Government  them-
 selves  have  on  many  occasions  said

 og
 conditions  have  changed  absolute-

 The  Preventive  Detention  nas  worked
 for  these  four  years.  Taking  the  two
 ‘charge-sheets  that  are  with  ‘ne  I  would
 say  it  would  have  béen  better  if  the
 Preventive  Detention  Act  had  not  been
 ‘used  in  these  cases  and  they  had  been
 convicted.  Then  they  would  not  have
 ‘done  the  same  thing  after  some  time.

 This  is  a  charge-sheet  against  Shri
 S.  A.  Dange.  On  the  6th  November
 he  addressed  a  public  meeting  at
 ‘Chowpathy  attended  by  about  40,000
 persons  in  the  course  of  which  he  ex-
 horied  the  members  of  the  public  to
 ‘take  out  a  procession  to  the  Council
 Hall  in  defiance  of  the  order  of  the
 ‘Commissioner  of  Police.  On  the  7th
 ‘November  he  made  another  speech.  On
 the  l8th  November  he  made  another
 speech.  This  is  the  reason  ‘er  his  de-
 tention.  The  man  made  a  speech  on  the
 ‘6th.  You  can  prevent  him  trom  mak-
 ing  another  speech  if  you  think  that
 ‘speech  creates  some  trouble  in  the
 ‘country.  If  you  think  that  the  man  who
 ‘made  that  speech  has  committed  some
 ‘offence.  then  you  could  convict  him
 also.  So,  there  is  both  prevention  and
 conviction.  Why  should  those  people who  wrote  the  statement  allow  him  to
 make  a  speech  on  the  I7th,  18th  etc.,
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 and  then  say  that  he  made  so  many
 objectionable  speeches.  You  must  have
 prevented  him  on  the  6th  November.
 You  did  not.  What  does  it  show?  It
 shows  that  when  they  thought  that  he
 should  be  arrested  and  put  in  jail,
 they  brought  out  these  charges.  That
 person  might  have  been  convicted  for
 seven  years  or  eight  years  or  even  fifteen
 years  on  the  ground  that  he  had  insti-
 gated  the  people  to  do  something  or
 he  had  attempted  to  do  something.  But that  is  not  what  has  happened  in  this
 case.  Here,  on  the  6th  November,  he
 made  a  speech;  on  the  7ih  November,
 he  made  another  speech,  and  on  the
 i8th  November,  he  made  another
 speech,  and  so  on;  and  it  was  only after  one  month  that  the  authorities
 understood  that  this  man  should  be  pre-
 vented  from  doing  something.  Why should  they  not  have  prevented  this
 man  from  doing  that  something  in  the
 beginning  itself?  Why  should  they  not have  prevented  this  man  from  making
 that  speech  on  the  first  day  itself?  But
 instead  of  doing  that,  after  one  month
 they  come  forward  with  a_  preventive
 detention  order.  They  could  not  only
 have  had  recourse  to  section  144  of  the
 Criminal  Procedure  Code,  but  they
 could  have  kept  him  inside  jail  and  not
 released  him  on  bail,  and  they  could
 have  tried  him  in  a  court  of  law  and
 got  him  convicted.  But  they  have  not
 done  that.  Instead  of  doing  that,  they
 have  resorted  to  preventive  detention.
 That  is  why  we  say  that  this  Act  is
 unnecessary.

 After  all,  there  is  the  normal  law  of
 the  country.  If  you  respect  that  law,
 then  you  could  have  had  recourse  to
 that  law  for  detaining  this  man.  If  you
 wanted  to  convict  this  man  for  making
 that  speech,  if  you  wanted  to  stop  that
 man  from  making  a  speech,  then  you
 could  easily  have  done  so  under  the
 normal  law.  But  what  do  we  find
 here?  This  man  goes  on  making  one
 speech  after  another.  He  is  not  under-
 ground.  He  comes  out  openly

 oy
 day

 and  makes  speeches.  Why  should  you
 not  have  arrested  this  man,  convicted him  and  then  given  him  an  opportunity
 to  prove  whether  what  he  said  was  cor-
 rect  or  not?  If  what  he  had  said  was
 correct,  and  he  had  incited  people,  then
 certainly,  he  could  be  convicted.  But
 there  is  not  that  kind  of  a  charge-sheet
 given  to  him.

 Again,  we  find  the  same  thing  in  the
 case  of  Keshab  B.  R.  Atre  also.  The
 charges  against  him  are  that  he  made
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 a  speech  on  i3th  November,  he  made
 a  speech  on  57  November,  he  made
 two  speeches  on  the  l6th  November,  on
 the  7th  November  another  speech,  and
 again  on  17th  November  another
 speech.  These  are  the  charges  against
 him.  Morning  and  evening  he  is
 going  on  making  speeches,

 jenny
 he

 is  not  prevented  from  ng  80.
 From  the  morning,  the  police  go
 on  hearing  his  speech,  and  he  makes
 a  speech  asking  the  people  to  do  cer-
 tain  things.  The  police  note  that.  Then,
 they  allow  him  to  make  another  8

 speech, saying  ‘You  make  another  speech,  be-
 cause  we  want  to  detain  you  under  the
 Preventive  Detention  Act’.  Why
 should  the  police  not  have  prevented
 him  from  making  his  speech  on  the
 first  day  itself,  or  failing  that,  on  the
 second  day?  They  do  nothing  of  that
 kind.  Instead,  they  allow  him  to  go
 on  making  speeches,  both  in  the  morn-
 ing  and  in  the  evening,

 contimao  tary
 lf

 they  want  to  arrest  him  for  making
 those  speeches,  why  should  they  not
 arrest  him  on  the  first  day  itself  and
 say  ‘You  are  arrested  on  such  and  such
 a  charge.  You  must  go  to  court,  and
 it  is  for  the  court  to  decide  whether
 you  should  be  released  or  not’?  Instead of  doing  that,  ‘they  resort  to  preventive
 detention.  That  is  why  I  say  that  this
 Act  is  ummecessary.

 As  far  as  the  crimes  that  are  com-
 mitted  in  our  country  are  concerned,
 if  it  is  said  that  the  authorities  are
 unable  to  convict  the  offenders  or  pre-
 vent  them  from  doing  those  crimes  for
 such  and  such  reasons,  then  we  could
 have  understood  the  whole  thing.  But
 in  the  absence  of  any  such  thing,  we
 feel  that  this  Preventive  Detention  Act
 is  not  at  all  mecessary  in  the  present
 circumstances  of  our  country.  It  was  not
 necessary  even  before.  Anyhow,  it  has
 continued  on  the  statute-book  for  four
 years.  At  least  now,  as  my  hon.  friend
 Shri  Kamath  has  said,  repeal  it  and  see
 what  will  happen.

 In  this  connection,  I  want  to  point
 out  one  other  thing  to  Government.
 They  have  been  having  this  Preventive
 Detention  Act,  and  they  have  been
 resorting  to  shooting  and  killing.  In
 Bombay,  as  many  as  80  persons  had
 been  killed,  in  Patna,  a  similar  num-
 ber  had  been  killed,  and  again  yester-
 day  evening  at  Kalka  also,  there  was
 firing  and  a  few  people  had  been  killed.
 But  do  you  think  that  by  merely  kill-
 ing  and  shooting  people,  you  can  stop
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 violence?  If  violence  could  be  stopped
 by  shooting  and  killing,  then  there
 would  not  have  been  any  violence  at.
 all  in  this

 igen
 ,  because  so  many

 persons  have  died.  So,  it  is  not  by

 Berner
 detention  or  by  shooting  and

 illing  that  you  can  stop  violence.  Vic-
 lence  is  there  because  you  are  not
 using  the  normal  measures  which  are
 in  the  Criminal  Procedure  Code  for
 punishing  these  people.  And  why  are
 you  not  using  them?  You  are  not
 using  them  because  you  are  afraid  that
 your  case  will  not  be  proved.  In  my
 own  case,  I  had  found  that  in  the  court,
 there  was

 nobody
 to  prove  the  charges,

 because  everybody  knew  that  if  he  were
 to  say  something,  it  would  not  be  cor-
 rect.  In  fact,  I  had  no  witness  myself.
 It  was  the  prosecution  that  had  pro-
 duced  the  witnesses.  And  yet  the  court
 said,  this  man  has  done  absolutely
 nothing,  in  fact,  there  was  no  meeting
 on  that  day  at  such  and  such  a  place.
 ‘They  said,  that  the  whole  thi  was
 false.  It  is  because  of  this  fear,  in  at  the
 authorities  are  not  resorting  to  the
 normal  law  of  the  land,  but  they  are
 taking  recourse  to  the  Preventive  De-
 tention  Act.  If  prevention  of  crimes  is.
 the  object  to  be  achieved,  then  cer-
 tainly  this  is  not  the  way.

 We  are  told  that  this  Act  is  neces-
 sary  because  there  is  violence  in  the
 country.  But  what  is  the  type  of  vio-
 lence  that  we  have?  So  far  as  Bengal
 is  concerned,  it  has  been  said  time  and
 again  on  the  floor  of  this  House,  that
 when  there  was  an  agitation  there,  the
 people  threw  acid  bulbs,  they  used  to
 throw  stones,  they  broke  tram  cars  and
 so  on.  But  I  would  like  to  draw  your
 attention  to  what  happened  at  the  agita-
 tion  that  was  there  in  Bengal  two.
 months  back,  where  about  3,000  to
 4,000  people  had  been  convicted.  Was
 there  any  charge  against  any  of  these
 persons  that  he  had  thrown  stones,  or
 that  he  had  indulged  in  any  other  act
 of  violence?  Were  the  authorities  able
 to  point  out  one  single  act  of  violence.
 which  these  people  had  indulged  in?
 No.  The  policemen  there  knew  that
 there  was  no  violence  on  the  part  of
 these  persons.  The  policemen  were
 standing  on  the  roadside.

 I  was  also  there  at  that  time.  The
 satyagrahis  were  marching  along  the
 roadside.  The  policemen  caught  them,
 put  them  inside  the  police  van  and  took
 them  away.  If  you  do  not  beat  the
 others,  if  you  do  not  provoke  them,
 then  the  others  also  are  not
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 provoked.  In  a  place  which  is  said  to
 ‘be  a  place  of  violence,  there  was  not
 a  single  instance  of  stone-throwing.  In
 fact,  were  there  no  stones  in  Bengal  for
 those  two  months?  It  is  said  that  there
 ‘were  anti-social  people  there.  But  what
 happened  to  those  anti-social  elements
 at  this  time?  Had  they  flown  away
 from  that  place?  I  say  that  it  is  human
 psychology  for  a  man  to  retaliate  only
 ‘when  he  is  provoked.  Whether  it  be
 the  Congress,  or  the  Communist  or  the
 Socialist  Party,  if  you  beat  me,  if  you
 throw  stones  at  me,  then  naturally,  I
 ‘will  also  do  the  same  thing.  There  may
 be  a  few  persons  who  may  control
 themselves,  but  as  far  as  the  others  are
 concerned,  they  will  try  to  beat  the
 person  who  beats  them,  they  will  try
 to  throw  stones  at  him,  and  if  they
 cannot  do  those  things,  least  they  will
 spit  on  that  man.  That  is  normal
 human  psychology.  If  you  do  not  pro-
 voke  the  people,  the  people  also  will
 mot  get  provoked.

 Even  with  the  existence  of  the  Pre-
 ventive  Detention  Act,  what  do  we
 find?  Has  there  been  an  abatement  of
 ‘violence?  Everywhere,  we  find  violence.
 In  Kalka,  there  was  violence,  in  Kha-
 tagpur  there  was  violence,  and  in
 Kazipet,  there  was  violence.  If  you

 ‘say  that  the  Preventive  Detention  Act
 is  there  to  check  violence,  then  why
 should  these  acts  of  violence  have  taken
 place?  Sir,  this  shows  that  there  is
 ‘something  fundamentally  wrong.  If
 all  those  people  who  go  on  strike  are
 ‘anti-social  creatures,  then  I  say  that  our
 ‘present  society  today  is  full  of  anti-
 social  creatures.  You  change  the
 society  and  bring  about  a  new  order  of
 ‘society.  If  you  say  that  the  lakhs  and
 lakhs  of  workers  who  go  on  strike  are
 anti-social  creatures,  then  preventive
 -detention  is  not  the  remedy  for  it.  You
 change  the  society.  There  is  something
 ‘wrong  in  the  society.  If  you  remedy
 that,  then  there  will  be  no  anti-social
 elements  in  society.

 Take  the  case  of  the  demands  of  the
 workers,  or  even  the  Samyukta  Maha-
 rashtra  agitation.  By  killing  and  shoot-
 ing,  have  you  been  able  to  stop  these
 agitations?  By  having  resort  to

 aig tive  detention,  have  you  been  able  to
 prevent  these  agitations?  My  hon.
 friend  Shri  Pataskar  is  going  to  have  a
 ‘pew  solution.  But  why  should  not  my
 thon:  friend  Shri  Pataskar  and  others
 have  tried  to  find  a  new  solution  with-
 «ut  killing  and  shooting  so  many  peo-
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 ple,  a  solution  to  which  all  the  parties
 may  agree?  I  say,  Sir,  that  it  is  a  wrong
 step  that  has  been  taken.  It  is  the
 people  that  are  suffering  today  as  a  re-
 sult  of  it.  It  is  the  workers  who  are
 suffering.  Of  course,  they  have  got
 their  own  organisations.  Again,  why
 should  the  bank  employees  have  gone on  a  strike?  When  there  is  violence,
 there  is  a  strike.  You  think  that  the
 only  remedy  is  to  shoot  and  kill  people and  to  put  them  under  preventive  de-
 tention.  If  that  is  what  you  want  to  do,
 if  you  think  that  you  have  got  a  Com-
 munist  Party  in  this  country,  hich  you
 want  to,  put  under  preventive  detention,
 then  you  can  certainly  do  that;  if  that
 will  satisfy  you,  then  certainly,  you  can
 satisfy  yourself  by  doing  that.  But,
 according  to  our  own  experience,  in  the
 present  context  of  circumstances  in  our
 country,  this  Preventive  Detention  Act
 is  unnecessary,  and  it  has  ao  place  on
 the  statute-book.  If  certain  things
 are  happening  in  the  country  today,  over
 which  you  have  no  control,  if  you think  that  you  cannot  control’  those
 persons  with  the  existing  law,  then
 certainly  it  is  time  that  you  think  of
 the  situation.  But  preventive  detention
 is  not  the  remedy  for  it.

 Just  as  my  hon.  friend  Shri  Kamath
 has  said,  I  would  also  say,  repeal  this
 Act,  and  see  what  will  happen,  if  there
 is  no  preventive  detention.  Let  me
 give  one  other  instance  where  preven- tive  detention  has  not  succeeded  in
 putting  an  end  to  agitations.  Take  the
 case  of  the  satyagraha  movement  in
 Maharashtra.  About  30  persons  or  so
 had  been  put  in  jail,  and  only  the  other
 day,  about  80  have  been  released.  But
 have  you  been  able  to  stop  the  agita-
 tion  by  putting  those  people  in  jail?
 Have  you  been  able  to  stop  the  satya-
 graha  movement?  No.  Therefore,  I
 would  say  that  the  Preventive  Detention
 Act  is  unnecessary.

 Again,  I  would  like  to  point  out  that
 this  is  an  Act  where  there  is  scope  for
 abuse.  This  is  an  Act  which  the  authori-
 ties  can  easily  misuse.  If  an  officer
 has  got  a  prejudice  against  a  particular
 person,  then  he  can  easily  arrest  that
 person  under  this  Act,  saying  that  he
 is  likely  to  act  in  a  manner  prejudicial to  pub Hic  safety.  Therefore,  I  would
 say  that  this  Act  should  not  be  there
 on  the  statute-book.  If  even  without
 this  Act,  Government  will  be  able  to
 see  that  the  prevention  of  crimes  could
 be  stopped,  and  the  persons  who  com-
 mit  these  crimes  could  be  convicted,
 then  I  say,  repeal  this  Act,  it  is  not
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 This  Act.will  only  see  that
 the  innacent  persons  are  put  inside
 jail;  and  that  will  only  provoke  the
 people  further.

 So  as  far  as  the  working  of  this  Act
 is  concerned,  there  is  no  question.  of  its
 being  satisfactory.  It  is  no  use  saying
 that  there  are  only  a  very  few  cases.
 If  you  have  a  bottle  and  say  that  there
 is  only  very  little  poison  in  it,  and
 therefore,  one  can  drink  it,  no  one  can
 accept  it.  Even  one  drop  is  enough  to
 kill  a  person.  So  there  is  no  use  in
 saying  that  the  cases  are  only  very  few.
 But  if  you  agree  with  the  principle  of
 the  Act,  then  that  is  another  matter.
 It  may  be  there  because  even  without
 preventive  detection,  what  is  carried  on
 in  parts  of  the  country  today  is  much
 worse.  A  man  is  arrested  and  kept
 in  detention.  Here  at  least  the  Advi-
 sory  Board  is  there;  the  High  Court
 can  release  him.  But  the  other  man
 against  whom  a  false  charge  is  framed,
 can  only  come  out  of  jail  after  two  or
 three  or  four  years.

 So  this  is  a  question  of  the  principle
 of  preventive  detention.  So  far  as  I  am
 concerned,  it  is  no  use  prolonging  this
 in  the  interest  of  the  country.  In  the
 interest  of  the  progress  of  this  country
 today,  it  is  necessary  that  this  Act

 qhould
 not  find  a  place  in  the  Statute-

 ok.

 Shri  G.  H.  Deshpande  (Nasik  Cen-
 tral):  Mr.  Deputy-Speaker,  Sir,  I  rise  to
 place  before  this  hon.  House  a  few
 considerations  in  regard  to  this  matter.
 Nobody  would  like  to  have  this  sort

 of  ie
 inoedereng

 law  in  our  country.
 But  what  are  the  circumstances?  I  was
 glad  to  note  that  the  Communists  were
 repeatedly  saying  that  they  also  believed
 in  non-violent  methods  and  they  also
 did  not  want  to  indul,

 ge
 in  violence.  I

 wish  these  words  will  translated  into
 action.

 But  what  are  the  facts?  Let  us  see
 what  has  happened  during  the  last
 seven  or  eight  years  of  freedom.  Oc-
 -casionally,  we  come  across  _  situations
 wherein  organised  violence  has  had  to
 ‘be  met  with.  We  are  required  to  meet
 with  people  who  indulge  in  violent
 activities,  who  indulge  in  anti-social
 activities.  It  is  no  use  denying  that.
 Nobody  can  say  that  a  train  can
 derailed  without  any  organised  hand
 ‘behind  it.  We  find  many  things  of  that
 nature  repeatedly  done  at  certain  in-
 éervals.  If  today  in  certain  States,  there
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 are  no  detenus,  that  is  a  good  thing,
 because  we  want  this  Act  to  be  used
 very  sparingly.  But  that  does  not  mean
 that  there  is  no  necessity  for  this  Act.
 What  are  we  witnessing  during  the  last
 three  or  four  days?  There  is  an  organis-
 ed  effort  to  tamper  with  our  iransport.

 It  is  a  serious  matter,  and  if  we  are  not
 going  to  act  effectively,  nobody  knows
 what  will  happen  to  this  country.  If
 this  sort  of  thing  is  allowed  to  be  in-
 dulged  in  the  name  of  democracy,  de-
 mocracy  will  be  finished.

 Sir,  we  are  establishing  democracy  in
 this  country.  Certain  unsocial  elements,
 in  the  name  of  democracy,  want  to
 attack  democracy.  We  cannot  forget
 that.  Is  it  democracy  that  people  should
 be  given  freedom  to  derail  trains?  Is
 it  suggested  for  a  moment  that  if  I
 come  across  information  that  a  group
 of  individuals  are  organising  them-
 selves  to  tamper  with  the  transport
 system,  I  should  allow  them  to  func-
 tion?  Is  it  suggested  that  the  train
 should  be  derailed  first,  then  the  case
 should  be  launched  in  a  court  of  law
 and  then  witnesses  are  called,  when
 they  are  threatened  with  their  lives  and
 they  cannot  prove  it  in  a  covrt  of  law,
 and  then  in  the  name  of  democracy,
 people  should  have  freedom  to  derail
 trains  and  murder
 (Interruptions.)

 innocent  people?

 Shri  V.  P.  Nayar:  If  I  may  interrupt
 the  hon.  Member  for  a  minute....

 Shri  G.  H.  Deshpande:  i  do  not
 yield.  If  this  is  the  way  of  democracy,
 I  do  not  believe  in  that  sort  of  demo-
 cracy.  I  have  seen  that  in  the  history
 of  certain  countries  of  Europe,  demo-
 cracy  was  destroyed  in  the  name  of
 democracy.  Decomacry  was  attacked
 in  the  name  of  democracy.  The  libera-
 lity  and  the  weakness  of  the  govern-
 ment  and  the  liberal  notions  of  the
 government  were  taken  undue  advantage
 of,  and  democracy  was  removed  from
 several  countries.  We  want  to  take
 some  lessons  from  the  experience  that
 we  have  in  the  world.

 Let  these  people  call  us  anything.
 We  have  told  the  people  even  during
 the  elections  that  we  want  to  rule  this
 country  with  democratic  methods.  Is
 there  any  country  in  the  world  which
 has  got  better  liberal  laws  than  India.
 The  Communists  profess  to  teach  us
 about  the  rule  of  law.  Have  you  ever
 heard  of  a  country  where  a  man  who
 was  in  office  for  several  years,  was
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 suddenly  arrested  and  done  to  death
 before  being  produced  before  a  court
 of  law?  I  thought  that  our  great  advo-
 cates  on  the  other  side  would  go  to
 Russia  to  plead  for  Beria.  Was  that
 man  produced  before  any  court  of
 law?  Was  any  charge-sheet  read  out  to
 him?  |  thought  that  my  hon.  friends,
 Shrimati  Renu  Chakravartty,  Shri
 Kamath  and  others  would  at  once  book
 a  passage  to  Moscow  for  defending
 him.  (Interruptions)

 Sbri  Kamath:  Ours  is  a  democracy.
 Shri  G.  प्र,  Deshpande:  What  _  they

 say  is  that  the  Government  should
 function  democratically  and  they  should
 be  allowed  to  function  in  an  undemo-
 cratic  manner..  These  two  things  cannot
 go  together.  Unfortunately,  we  have
 got  some  misguided  youths  in  this
 country.  They  are  good  people,  they
 are  intelligent  people.  They  may  have
 the  best  of  motives;  I  do  not  want  to
 run  them  down.  But  they  are  indulging
 in  activities  which  are  harmful  to  the
 nation,  which  are  detrimental  to  _  the
 democratic  growth  of  the  society.  That
 is  why  I  say  that  a  law  of  this  nature
 for  some  years  to  come  is  absolutely
 necessary  I  have  no  doubt  if  Acharya
 Kripalani  were  here  on  this  side,  he
 would  have  voted  with  us.  (Jnterrup-
 tions.)

 Shri  Kamath:  He  is  here  on  our  side.

 Acharya  Kripalani:  May  I  say  that
 I  spoke  against  this  Act  even  when  I
 was  in  the  Congress?

 pan
 hon.  friend

 must  know  what  he  is  talking  about.
 Shri  G.  H.  Deshpande:  J  do  not  want

 to  do  any  injustice  to  my  hon.  friend,
 Acharya  Kripalani.  Whatever  views  he
 may  hold,  I  do  hold  a  different  view
 on  this  matter.  I  do  think  that  it  is
 necessary  that  we  should  have  such  a
 law  for  sometime  to  come  in  the  in-
 terest  of  democracy.

 Acharya  Kripalani:  On  your  autho-
 rity  you  say  it.

 Shri  G.  H.  Deshpande:  The  case  of
 England  is  quite  different.  Nobody  in-
 dulges  in  violence  like  this  in  England. In  England,  there  are  no  people  of  this
 type.  So  there  are  some  liberal  laws
 there.  I  would  like  our  country  to  reach
 that  stage  as  early  as  possible.  (/nterrup-
 tions.)
 "Mr.  Deputy-S

 ong
 Democracy

 does  not  mean  that  everybody  shouid
 speak  at  the  same  time.
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 Shri  G.  H.  Deshpande:  Suppose  a
 situation  arises  when  at  several’  diffe-
 rent  centres  people  go  on  organising
 violent  activities  and  all  of  a  sudden  the
 thing  flares  up.  Unless  and  until  we
 have  a  measure  of  this  type,  we  cannot
 put  down  and  suppress  the  movement
 effectively.  We  cannot  try  to  dig  a  well
 when  the  house  is  on  fire.  So  one  has
 to  be  ready  for  it,  and  this  is  being
 done  in  the  interest  of  democracy.

 Whatever  my  hon.  friends  on  the  op-

 poste
 benches  may  say,  the  country

 ws  them  very  well.  I  know  some-
 thing  of  the  Communist  party's  activi-
 ties.  I  have  come  across  them  in
 Bombay,  Ahmednagar  and  other  places.
 It  is  one  of  their  tactics  to  create  cir-
 cumstances  when  police  will  be  forced
 to  fire.  The  moment  the  police  start
 firing,  the  Communists  take  to  their
 heels  and  run  away.  Innocent  people
 are  allowed  to  die.  Then  in  the  name
 of  those  innocent  people,  they  ‘say,
 ‘Oh,  there  must  be  a  judicial

 oo
 uiry.”

 The  ‘hero’  has  gone  underground;  he
 will  never  be  found.  Innocent  people
 die.  And  in  their  name  and  in  their
 sacrifice,  the  propaganda  of  the

 pay is  carried  on.  We  have  seen  these  things
 many  times.  The  country  knows  these
 things  very  well.  Lip-sympathy  to
 non-violence  is  not  going  to  pay  my
 friends.  Let  their  lip-sympathy  to  non-
 violence  be  translated  into  action.  The
 moment  the  country  experiences  this,
 we  would  see  that  the  Act  is  repealed.
 T  have  done.

 Sbri  M.  S.  Gurupadaswamy:  Mr.
 Deputy-Speaker,  Sir,  the  rule  of  a  tyrant
 and  the  rule  through  a  tyrannical  law
 are  one  and  the  same.  Both  are  bad,
 ugly,  vulgar  and  obnoxious.  Many
 hon.  friends  know  that  history  is  replete
 with  instances  which  would  show
 that  in  democratic  circumstances  tyrants
 might  grow  and  democratic  means
 might  be  employed  for  projecting
 dictatorship.

 We  have  seen  the  history  of  England.
 Democratic  means  were  employed  there
 by  Cromwell  to  establish  his  protecto-
 rate.  Again  in  Republican  Germany,
 democratic  environment  was  used  by
 Hitler  to  come  to  power.  Again,  in
 Italy,  the  same  story.  So,  history  is
 full  of  instances  which  would  show
 to  us  that  democracy  is  destroyed  by
 some  people  by  misusing  power.
 this  instance,  today,  I  would  say  that
 the  Congress  party  which  holds  the
 majority  has  been  misusing  power  to
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 stifle  opposition,  to  condemn  opposi-
 tion.  Many  hon.  Members  opposite
 merely  see  the  Red  Star  everywhere.
 They  have  said  that  this  law  is  meant
 only  for  the  purpose  of  preventing  the
 Communist  party  from  disturbing  or
 from  subverting  the  normal  situation
 in  the  country.  This  is  not  true.  The
 law  has  been  used  not  only  against  the
 Communist  party;  it  has  been  used
 aguinst  other  opposition  parties  also.
 But,  it  is  strange  that  it  has  not  been
 used  against  the  members  of  the

 ruling party  who  are  the  greatest  culpri
 not  the  greatest  culprits,  equal  culprits
 —in  the  matter  of  subverting  law  and
 order  in  the  country.

 A  few  months  ago,  you  have  seen
 how  in  Maharashtra  the  very  Congress
 people  sturted  the  game  of  disruption.
 They  were

 sponsibie
 for  many  of  the

 disturbances,  for  many  of  the  occur-
 rences  in  Bombay  and  other  places.
 But,  the  law  of  preventive  detention
 was  not  applied  against  those  people,
 but  it  was  applied  against  people  who
 belong  to  other  political  parties.  It  is
 very  unfortunate  that  this  fact  has  not
 been  appreciated  by  the  other  side.

 This  law  has  been  used,  according  to
 the  statistics  supplied  to  us,  to  condemn
 ull  progressive  movements.  In  thé  past few  months,  we  have  witnessed  move-
 ments  of  peasants  in  various  parts  of
 the  country,  movements  of  workers  in
 Bombay,  movements  of  workers  in
 Bengal  and  Assam  tea  gardens  and
 movements  of  people  against  repressive
 laws  and  repressive  taxation.  जा  all
 such  cases,  the  Preventive  Detention
 Act  was  employed  ruthlessly  by  the
 Government  to  suppress  these  move-
 ments.  The  Congress  members  would
 not  say  anything  about  this.  I  do  not
 know  why  they  have  forgotten  all  these
 facts.  I  want  to  know  whether  all  the
 anti-social  elements  are  only  in  the
 opposition.  Are  they  not  in  the  Con-
 gress  ?  Are  all  people  belonging  to  Con-
 gress  honourable  men  and  absolute-
 Iv  non-violent  people?  And  only  people
 belonging  to  the  opposition  are  violent
 and  subversive!  If  that  is  so,  let  them
 sav  so.  I  am  not  a  friend  of  the  com-
 munists  and  I  do  not  like  communism.
 But,  I  believe  that  democracy  cannot
 progress,  cannot  improve  and  cannot
 in  any  way  go  forward  if  laws  which
 are  tyrannical,  which  are  undemocratic,
 are  Passed

 and  employed  by  the  powers that
 From  history,  you  will  realise  that

 in  no  country,  at  no  time  there  was
 4—I47  Lok  Sabha.
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 complete  freedom  from  anti-social  ele-
 ments.  In  every  society,  there  have
 been  anti-social  elements.  You  cannot
 avoid  them.  If  there  is  a  body  politic, if  there  is  a  State,  if  there  is  a  country and  if  there  are  people,  there  are  bound
 to  be  some  anti-social  elements.  On
 that  ground,  do  you  want  to  continue
 such  Act?  I  am  sorry  that  this,  argu- ment  has  been  advanced  today  to  con-
 tinue  this  Act.  Anti-social  elements  will
 always  be  there  in  society  and  can  we
 justify  the  continuance  of  this  Act  on
 that  ground?  We  cannot,  and  we  should
 not.

 The  Congress  party  and  many  hon.
 Members  who  took  part  in  the  discus-
 sion  on  the  Preventive  Detention  Bill
 voiced  their  protest  against  the  con-
 tinuance  of  the  Bill  indefinitely.  When
 this  Bill  was  introduced  for  the  first
 time,  it  was  supposed  to  be  only  for
 one  year—for  a  limited  period.  But,
 now,  this  Act  has  become  a  uormal  one
 and  it  has  become  a  normal  feature
 of  the  administration.  It  looks  as  if  the
 Congress  patty  cannot  rule  the  country
 without  this  special  law.  I  want  to  ask
 the  Congress  with  all  humility  whether
 it  would  not  be  possible  for  them  to
 rule  the  country  without  this  special
 law;  whether  statesmanship  is  lacking,
 whether  competence  is  lacking,  whether
 ability  is

 ickng
 that  they  cannot  rule

 the  country  with  the  ordinary  laws  of
 land.

 An  Hon.  Member:  All  things  are
 lacking.

 Shri  M.  Ss.  Gurupadaswamy  The
 Congress  people  are  making  a  danger-
 ous  confusion;  they  are  mixing  up
 Government  with  the  State.  All  the
 people  in  the  country  do  not  want  to
 subvert  or  to  oppose  the  unity  of  India
 or  create  anything  which  is  against  the
 integrity  of  the  country.  Let  us  suppose
 all  are  loyal  to  the  State.  But  this  does
 not  mean  that  no  one  should  be  oppos-
 ed  to  Government.  Government  is  al-
 ways  different  from  the  State  But,
 unfortunately,  our  Congress  friends
 think  that  Government  means  State
 and  that  the  Congress  party  means
 Government.  That  is  the  unfortunate
 thing  we  are  experiencing  today.  We
 may  be  opposed  to  the  Government;
 and  the  activities  and  policies  of  the
 Government;  but  that  does  not  mean
 that  we  are  disloyal  to  the  State.  No-
 body  would  be  disloyal  to  the  State.
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 If  there  are  anti-social  elements,  if
 there  are  hooligans,  brigands  who  create
 trouble  here  and  there,  if  there  are
 vandals,  let  us  deal  with  them  in  a
 proper  way  through  the  ordinary  laws
 that  are  provided  to  us.  But,  unfor-
 tunately,  the  Government  is  incapable of  using  the  ordinary  laws  of  the
 country  and  they  are  incapable  of  ad-
 ministering  the  country  in  the  normal
 way.  They  want  special  laws  and
 special  Acts  and  they  want  to  have
 more  and  more  such  laws.  I  want  to
 know  from  the  hon.  Home  Minister
 whether  he  would  have  this  Act  per-
 manently  on  the  statute-book.  Let  us
 be  clear  about  it  and  if  that  is  his  in-
 tention,  let  him  say  so.  Or,  let  him
 say  whether  the  conditions  are  not  pro-
 Pitious  today  to  repeal  this  Act.  I  feel
 that  the  conditions  in  the  country,
 in  spite  of  the  little  disturbances  here
 and  there,  are  perfectly  normal.  There
 is  no  threat  from  outside;  there  is  no
 threat  of  subversion  from  inside.  Then
 where  is  the  necessity  of  continuing
 this  special  law  in  the  armcury  of
 statutes.  J  would  beg  of  him  to  consider
 the  whole  situation.

 I  say  that  special  laws  can  be  per-
 Mitted  only  in  two  cases.  Those  6
 when  there  is  external  danger  to  the
 security  of  India,  to  the  sovereignty  of
 the  country  and  when  there  is  insurrec-
 tion  from  within  threatening  the  very
 fabric  of  society.  Now,  these  _  things
 are  not  existing.  Then  where  is  the
 necessity  of  continuing  this  Act?  So  I
 would  beg  of  him  to  rely  more  on  the
 ordinary  laws  of  the  land.  There  is
 enough  provision  in  the  criminal  laws
 of  the  country  to  deal  with  the  offend-
 ets,  and  let  us  make  use  of  these  pro-
 visions.  In  this  particular  Act,  what  do
 you  find?  You  find  ethics  missing,
 justice  missing;  mere  blood  end  iron
 have  been  woven  into  this  law.

 Draconic  concepts  and  star  chamber
 methods  have  been  introduced.  Peopie
 who  are  detained  will  not  have  the  pri-
 vilege  of  defending  themselves  in  a  de-
 mocratic  manner.  They  cannot  appoint
 a  lawyer  or  an  advocate;  they  cannot
 cross-examine;  they  are  condemned
 without  knowing  for  what  purpose  they
 are  condemned.  Charge-sheets  are  just
 prepared  in  a  whimsical  way  by  _  the
 officers.  Many  hon.  Members  have
 read  out  the  charge-sheets  to  show  how
 they  are  made  and  how  on_  flimsy
 grounds  people  are  arrested  and  detain-
 ed  in  jail.  We  do  not  want  concentra-
 tion  camps  created  in  this  country.  Let

 30  MAY  956  Working  of  Preventive  Detention  Act.  l0L40

 those  concentration  camps  and
 prisons  be  confined  to  communist  coun-
 tries.  We  do  not  want  them  here.
 We  want  democratic  rights;  we
 want  justice  according  to  law  ;  we
 want  democratic  values  of  life;  we
 want  freedom,  equity  and  fairplay.  I
 would  beg  of  the  Home  Minister  to
 think  whether  the  time  has  not  come
 tq  repeal  this  law  and  whether  the  con-
 ditions  are  not  existing  for  discontinu-
 ing  this  statute.  I  would  beg  of  him
 to  consider  this  matter  and  |  hope  he
 will  announce  to  the  House  that  ne
 would  repeal  the  law  very  soon.
 4  PM.

 Acharya  Kripalani:  I  had  no  inten-
 tion  to  speak,  and  if  |  have  been  pro-
 voked  to  speak,  it  is  because  of  certain
 remarks  made  by  a  friend  in  the  Con-
 gress.

 Year  after  year  |  have  raised  my
 voice  against  this  Act.  I  da  not  today
 want  to  repeat  the  arguments  that  I
 have  stated  before.  Nor  do  I  want  to
 cover  the  ground  that  has  been  ably
 covered  by  many  of  my  colleagues  here.
 I  would  only  say  this  that  if  I  were
 the  enemy  of  this  Government,  if  I
 were  the  enemy  of  the  Congress,  I
 would  wholeheartedly  welcome  this
 law  to  be  on  our  statute-book.  वा
 gives  the  opposition  an  opportunity,  a
 justifiable  opportunity,  to  denounce  the
 Government  from  the  “point  of  justice,
 legal  jurisprudence,  humanity,  demo-
 cracy,  self-respect.  It  gives  an  oppor-
 tunity  from  all  these  points  of  view  io
 the  opposition  to  denounce  the  Gov-
 ernment.  Such  an  opportunity  comes
 very  rarely  to  people  unasked.  If
 were  the  enemy,  as  I  said,  of  the  Con-
 gress  and  of  the  Congress  Government,
 I  would  welcome  this  law  on  the  statute-
 book  of  India  and  IT  would  want  it  to
 remain  as  long  as  there  is  opposition
 in  this  country.  It  is  grist  to  our  mill.
 Believe  me,  I  am  neither  the  enemy  of
 this  Government  nor  the  enemy  of  the
 Congress.  Let  the  Congressman  believe
 that  I  am  not  their  enemy*but  I  am
 their  friend.  T  put  aside  all  theoretical
 arguments;  I  put  aside  the  fact  that
 there  have  been  mistakes  made  in
 arresting  people.  I  do  not  want  to
 give  any  examples,  but  I  say  on_prac-
 tical  grounds,  on  grounds  of  profit  and
 toss,  from  the  point  of  view  of  prud-
 ence,  it  is  for  the  good  of  the  Govern-
 ment  and  it  is  for  the  fair  name  of  the
 Congress  that  you  repeal  this  Act.  What
 do  you  gain  by  it?  T  am  sure  you  Inse
 more  by  it  than  gain  by  it.  I  say  this
 because  I  am  jealous  of  the  reputation
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 of  our  Prime  Minister;  I  am  jealous
 of  the  reputation  of  our  Home  Minis-
 ter.  We  have  been  colleagues.  We  have
 fought  the  battle  of  Independence  to-
 gether.  3  put  it  to  them  that  they  do
 not  gain  anything  by  having  this  law
 on  the  statute-book.  They  will  gain
 much  more  if  they  repeal  this  law.
 They  have  enough  powers  under  the
 Penal  Code;  they  have  enough  powers
 under  the  ordinary  law  of  the  land.
 ‘The  country  is  with  them.  They  have
 been  patriots  in  the  past.  They  have
 suffered  for  this  country,  Of  whom
 are  they  afraid?  You  have  ihe  Army
 and  the  police.  They  have  the  public
 opinion  of  the  country  and  they  always
 boast  that  public  opinion  is  with  you.
 Against  whom  do  they  want  this  law
 then?  Do  they  think  that  this  Govern-
 ment  is  going  io  be  upset  by  a  few
 riots?  No  modern  government  can  be
 upset  by  a  few  riots.  Every  modern
 government  can  deal  with  mots.  Are
 they  afraid  of  a  few  labour  leaders?
 What  can  they  do?

 I  say  that  if  they  repeal  this  Act,
 they  will  be  gaining  and  they  will  not
 be  losing.  There  was  a  time  when
 against  such  Acts,  against  Ike  Acts,
 Congressmen  spoke.  When  I  was  ir  the
 Congress,  I  used  to  raise  my  voice
 against  them.  I  am  sorry  that  today
 there  is  no  Congressman  to  raise  his
 voice  for  a  just  cause.

 *

 ]  would  appeal  to  the  Home  Minister
 that  the  gains  he  has  had  in  this  coun-
 try  by  this  law  are  negligible  as  com-
 pared  to  the  losses;  the  loss  of  the  fair
 name  of  India,  the  loss  of  the  demo-
 cratic  reputation  that  we  have  acquired in  the  world,  because  we  say  that  we

 believe  in  non-violence.  Let  us  show  by
 example  that  we  believe  in  non-violen-
 ce,  that  we  trust  the  people,  and  then
 we  will  find  that  the  people  wih
 fise  to  the  occasion  and  will  recipo-
 cate  trust  put  in  them.  Take  it  from
 me.  Take  away  this  law.  We  of  the
 opposition  assure  you  that  we  will  try
 our  best  to  see  that  there  is  no  vio-
 lence  in  this  country.

 The  Minister  of  Home  Affairs  (Pan-
 dit  G.  B.  Pant):  I  have  listened  to
 many  of  the  speeches  delivered  yester-
 day  and  today  since  I  had  the  oppor-
 tunity  of  making  the  motion  under  con-
 sideration.

 T  have  been  moved  by  what  Acharya
 Kripalani  has  said.  He  has  piven  ex-
 pression  to  his  innermost  sentiments.  I
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 do  noi  at  all  doubt  the  intensity  of
 the  feeling  which  impelled  him  to  make
 the  remarks  that  he  did.  But  I  would
 like  just  to  state  here  that  this  Act  has
 not  been  framed  for  the  protection  of
 the  Government  as  such.  His  arguments
 were  mainly  directed  to  this,  namely,
 that  we  would  be  able  to  maintain  our
 position  without  the  aid  of  this  Act.  So
 far  as  the  popularity  of  the  Congress,
 the  presiige  of  the  Prime  Minister,  the
 respect  and  affection  in  which  he  is
 held  by  the  people  of  this  country,  are
 concerned,  there  is  absolutely  no  diffe-
 rence  between  what  Acharya  Kripalani
 has  said  and  what  I  myself  feel.  we
 were  to  care  for  our  own  political  in-
 terests  and  not  for  the  welfare,  the
 security  and  safety  of  the  millions
 living  in  this  land,  we  would  have
 scrapped  this  Act.

 But  the  problem  is  not  this:  whether
 politically  it  is  necessary  and  desirable
 or  not,  but  whether  in  the  circumstances
 which  happen  to  exist  and  prevail  in
 our  country  today,  such  an  Act  has  or
 has  not  been  wisely  enacted  by  _  the
 Parliament.  It  must  be  remembered
 that  I  am  not  asking  the  House  to  pass u  new  statute  today.  I  am  concerned
 only  with  the  administration  of  the  law
 which  represents  the  collective  will  of
 the  elected  representatives  of  the  people
 of  this  country.  As  such,  it  becomes
 my  duty  to  see  to  it  that  this  law  is
 enforced  but  enforced  in  a  reasonable
 way,  just  way  and  not  in  a  wanton  man-
 ner.  So,  any  idea  that  this  Act  has  a
 political  purpose,  I  submit,  is  miscon-
 ceived.  But  we  are  meeting  here  in
 the  trail  and  under  the  shadow  of
 Kharagpur  and  Kalka  incidents.  Can
 we  say  that  conditions  in  this  country
 are  absolutely  normal  and  that  no
 safeguard  is  needed  in  order  to  get
 over  the  aberrations  of  an  altogether
 abnormal  character?  Can  we  let  the
 people  suffer  because  of  the  misdeeds
 of  a  few  and  not  try  to  protect  them?
 There  is  no  question  of  any  political
 advantage  or  benefit  to  the  Congress.
 After  all,  the  Congress  stands  for  in-
 dividual  liberty,  for  freedom  of  speech,
 for  freedom  of  association  to  every
 citizen  and  all  citizens  and  in  order  to
 ensure  that  sacred  and  noble  purpose,
 it  is  necessary  that  no  one  who  wants
 to  commit  havoc  should,  if  he  can  be
 prevented  from  doing  so,  be  given  a
 licence  to  indulge  in  such  an  activity.
 The  law  itself  is  of  a  preventive  charac-
 ter.  It  is  not  a  penal  law.  There  are
 provisions  in  our  statute  for  preventing
 people  from  doing  mischief  and  for
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 maintaining  peace.  There  is  nothing
 altogether  unusual  in  this  Act.  So,
 ‘7  would  respectfully  submit  that  we
 should  not  Font  shy  of  the  realities  of
 the  situation.  We  must  do  our  duty  by
 the  millions  living  in  this  land.

 What  does  the  number  detained  come
 to?  The  average  is  just  one  in  two
 million.  Is  that  really  such  a  staggering
 figure  that  one  might  suppose  that  it  is
 with  a  view  to  vanquish  or  to  over-awe
 the  opponents  that  we  have  got  this
 Act?  Our  opponents  are  at  least  thou-
 sands  in  numbers,  if  not  lakhs.

 And  who  are  the  persons  detained?
 If  one  were  asked  to  name  them,  they
 are  persons  more  or  less  insignificant
 so  far  as  their  position  and  status  in
 the  public  life  is  concerned.  So,  the
 detention  of  such  persons  cannot  an-
 nuate  the  political  advantages  of  the
 Congress.  No  one  can,  for  instance,
 gain  any  benefit  by  detaining  for  a  few
 weeks  or  a  few  months  one  who  is
 hardly  known  to  anyone  outside  his
 own  district  or,  perhaps,  outside  his
 own  tehsil.  So,  there  is  no  political
 purpose  behind  this  detention.

 Shri  U.  M.  Trivedi:  When  they  are
 arrested  every  day  during  the  election?

 Pandit  G.  B.  Pant:  I  am  aware  of
 the  cases  where  persons  were  re
 on  parole  in  order  io  enable  them  to
 fight  elections  while  they  were  under
 detention.  I  am  not  aware  of  any  cases
 in  which  innocent  people  were  taken
 into  custody  because  of  their  participa-
 tion  in  election.

 Shri  U.  M.  Tritedi:  You  can  read  the
 printed  report  on  elections.

 Pandit  G.  EB.  Pant:  There  are  many
 things  that  are  printed.  When  there  is
 no  truth  and  substance,  then  you  take
 the  printed  word  for  the  truth.

 Shri  Trivedi:  The  High  Court  Judge
 has  held.

 Pandit  G.  B.  Pant:  What  I  am  saying
 is,  I  think,  not  incorrect.  But,  how
 many  elections  have  taken  place
 in  this  country?  How  many  _  thou-
 sunds  have  stood  for  elections  7  How
 many  were  there  who  were  not  there
 to  take  free  part  in  the  election?  What
 proportion  do  they  bear,  and  did  the
 candidate,  the  hon.  Member  who  had
 spoken  has  in  mind,  have  a  magical
 wand  with  him  so  that  he  can  win  over
 all  the  people  simply  by  giving  them
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 a  glimpse  of  his  face?  Elections  are
 not  won  or  lost  i

 Mapes
 at  the  face

 of  the  candidate.  re  are  other  quali- ties.  There  is  the  virtue,  potency,  po)
 ol larity  of  the  party  to  which  one

 longs....  (Shri  M.  S.  Gurupadaswamy:
 Money)....and  to  some  extent,  money, which  may  be  obtained  either  by  fair
 means  or  by  foul  means,  sometimes  by
 intimidation,  at  other  times  by  coercion,
 in  any  way  one  can  choose  to  collect
 and  gather.

 So,  the  question  is  a  simple  one:
 whether  the  elections  had  in  the  ‘least
 been  influenced  one  way  or  the  other
 by  this  Act.  Can  a  single  Member  in
 this  House  dare  say  that  elections  were
 influenced  by  any  action  taken  under
 this  Act?  I  am  glad  nobody  has  given an  answer.

 Shri  U.  M.  Trivedi:  |  will  read  out  if
 you  like.

 Pandit  G.  B.  Pant:  Too  late.  So
 far  as  that  goes,  there  is  no  political
 purpose  behind  it.  I  have  been  told
 that  some  of  the  persons  who  have  been
 detained  happened  to  belong  to  politi- cal  organisations.  Some  of  them  also
 own  allegiance  according  to  this  pam-
 phlet,  to  the

 Song
 ress.  So,  all  have  been

 treated  impartially  to  whichever  party one  may  belong.  (Shri  M.  S.  Gurupada-
 swamy  :  Question).  I  do  not  know  if  the
 questioner  himself  has  even  been  detain-
 ed.  Perhaps,  he  has  not  been.  So,  his
 gtievance  seems  to  be  that  he  has  not
 been

 detained.  I  will  not  belp  him  in
 that.

 The  point  is  a  simple  one  and  it  is
 this.  Can  anybody  vouch  for  the
 character,  tendency,  mentality,  attitude,
 and  aptitude  of  everyone  belonging  to
 any  party  in  this

 pouiay
 today?  I  have

 myself  seen  and  have  had  reports  to
 the  effect  that  some  persons  who  were
 likely  to  be  involved  in  some  cases
 joined  the  political  parties  on  the  eve
 of  their  arrest  or  detention.

 Shri  Kamath:  Joined  the  Congress?

 Pandit  G.  B.  Pant:  Sometimes  they
 put  on  a  red  cap.

 Shri  Kamath:  Very  often  many  of
 them  put  on  a  white  cap.  (Jnterrup-
 tions.)

 Pandit  =
 B.  Pant:  od  =

 so
 many  people  putting  on  white  cap
 that  any  other  man  putting  it  on  does
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 not  add  to  the  big  crowd  but  one
 putting  on  a  red  cap  makes  himself
 prominent.

 Shri_  Kamath:  Where  is  the  red  cap
 here?  It  is  in  his  imagination.

 Pandit  G.  B.  Pant:  Things  like  that
 have  happened.  The  real  point  is  this.
 Among  the  best  of  the  folds,  there  are
 sometimes  some  black  sheep.  Some
 folds  have  more  and  some  folds  have
 less.  The  red  fold  may  have  many
 more  than  the  white  one  or  the  other
 one.

 Acharya  Kripalani:  Or  vice  versa.

 Pandit  G.  8.  Pant:  But  that  does  not
 make  any  difference.  Simply  because
 some  of  the  persons  happen  to  call
 th  Ives  the  members  of  any  parti-
 cular  party,  it  does  not  indicate  that
 action  has  been  taken  against  them
 because  of  their  owning  allegiance  to
 that  particular  party.  We  have  got  the
 whole  list  and  there  is  not  one  case  in
 which  anyone  has  been  detained  for
 holding  any  opinions  or  for  expressing
 ‘any  opinions.  Nobody  has  said  that
 there  has  been  any  such  case.  So,  when
 we  have  got  a  statistical  information
 before  us,  we  have  to  depend  on  it;  we
 have  to  be  guided  by  it,  and  on  the
 basis  of  this  information  I  am  entitled
 to  say  that  no  one  individual  has  ever
 been  detained  under  this  Act  for  hold-
 ing  any  particular  set  of  opinions  or
 for  entertaining  particular  ideologi-
 cal  beliefs.

 That  disposes  of  this  imaginary
 charge  of  political  opportunism  or
 coercion.  It  has  not  been  made  for
 the  first  time.  It  is  one  of  the  standard
 arguments  which  have  always  been
 advanced  whenever  the  Preventive  De-
 tention  Act  has  come  up  for  considera-
 tion.  So  today  there  has  been  onl

 Yes rehash  of  something  which  has  been said  many  times  before  and  which  has
 neither  originality  nor  much  of  efficacy
 now.

 Then,  Sir,  the  point  that  you  have
 to  consider  is  whether  our  conditions
 are  such  that  we  can  depend  entirely
 on  the  normal  law.  Some  persons  have
 referred  to  England  and  some  _  to
 America.  Well,  in  America  we  often
 hear  of  gangsterism  in  big  cities  like
 Chicago.  We  have  not  heard  of  that
 sort  of  organised  gangsterism  in  our
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 own  country.  We  know  that  in  Ameri-
 ca  there  is  not  that  amount  of  tolerance
 for  certain  shades  of  opinion  which
 we  have  in  this  country.  I  can  say  on
 the  authority  of  journalists  and  visi-
 tors,  who  have  come  to  this  land  from
 very  many  other  lands,  that  there  is
 hardly  any  other  country  where  peo-
 ple  enjoy  liberty  of  expression  to  the
 same  extent’as  they  do  in  this  country.
 That  is  what  journalists  have  said;  that
 is  what  statesmen  have  said.  So,  I  sub-
 mit,  the  fact  that........

 Acharya  Kripalaniz:  Why  spoil  your
 good  name?

 Pandit  G.  B.  Pant:  I  do  not  spoil  my
 name  or  anybody  else’s  by  quoting
 what  others  have  said.  I,  for  my
 part,  want  the  country  to  be  peaceful
 and  I  would  be  happy  if  there  were  no
 need  left  for  an  Act  of  this  type,  for
 taking  action  under  this.  In  fact,  as
 I  said,  I  long  for  the  day  when  even
 the  Penal  Code  may  not  be  necessary
 and  we  may  depend  on  inner  discipline
 and  restraint  of  every  citizen  of  this
 country  for  the  maintenance  of  a  per-
 fect  type  of  social  order.  But  one  does
 not  know  how  long  one  has  to  wait
 for  that.  For  the  present  we  have  to
 take  stock  of  the  situation  as  it  exists.

 We  were  told  that  such  laws  do  not
 exist  in  England.  Well,  I  do  not  know.
 But  what  is  the  position  ia  England?
 What  do  we  see  here?  A  constable
 there  can  control  a  big  crowd  and  if
 even  a  single  citizen  defies  his  autho-
 rity  he  is  mocked  by  the  people.  That
 is  the  state  of  affairs  there.  Here  in
 this  House  every  day  we  see  motions
 being  moved  which  are  entirely  of  a
 different  character.  Do  we  hear  of  mor-
 chas  in  England?  Do  we  hear  of  men
 being  incited  in  an  organised  way  and
 hartals  being  carried  out  in  the  city  of
 London,  Manchester  or  Liverpool?  Do
 we  hear  of  other  things  that  happen here?  So  let  us  compare  the  conditions,
 let  us  bear  the  difference  in  mind  and,
 so  long  as  there  are  dissimilarities,  we
 have  to  see  that  we  do  have  such  wea-
 pons  as  will  erable  us  to  maintain  con-
 ditions  that  will  conduce  to  the  pro-
 gress  of  the  country;  that  will  enable
 those  who  are  engaged  in  constructive
 activities  to  follow  them.

 But,  as  I  said,  we  are  not  concerned
 today  with  the  merits  of  this  law.  I
 am  not  asking  the  House  to  adopt  a
 law  which  did  not  exist.  The  law  is
 there,  And  the  law  being  there,  I  ven-
 ture  to  submit  that,  when  the  number
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 of  those  who  are  in  detention  has  come
 down  from  about  1,000  to  no  more
 than  I50  or  even  less,  then  it  can
 reasonably  be  argued  that  the  Act  is
 being  applied  with  great  restraint,
 caution  and  care.

 I  regret  that  certain  references  of  a
 personal  character  have  been  made.  I
 fully  recognise  that  there  is  a  strong
 feeling  in  the  matter  of  Bombay.  Well,
 as  to  what  should  or  should  aot  be  done
 in  that  connection  is  a  different  matter,
 but  the  whole  problem  which  face  us
 today  is  this:  when  we  do  not  agree
 with  a  certain  decision,  with  a  certain
 proposition,  then  should  our  methods
 be  peaceful  or  should  they  be  violent.
 Even  if  it  be  assumed  that  a  cause  is
 right,  then  should  violence  be  allowed
 to  outstrip  the  peace  of  the  country
 to  vitiate  and  upset  it  because  a  cause
 is  right?  And,  who  can  be  an  arbiter
 as  to  the  cause  being  right  or  wrong?
 One  can  decide  whether  a  particular
 means  adopted  is  violent  or  non-violent,
 but  as  to  the  cause  there  may  be  diffe-
 rences  of  opinion.  So,  the  two  things
 are  different:  what  should  be  done
 about  Bombay  and  what  decisions
 should  be  taken  with  regard  to  reor-
 ganisation  of  States  is  one  matter,  but
 whether,  if  people  disagree  with  any
 particular  decision  then  they  should
 have  recourse  to  violent  methods,  I
 think,  admits  of  only  one  answer,  that
 they  should  not,  cannot  and  need  not,
 and  everything  should  be  done....

 Shri  Kamath:  Holding  meetings  is
 not  violent.

 Pandit  G.  B.  Pant:....to  prevent
 that.  I  did  not  say  that  holding  meet-
 ings  is  violent,  but  I  say  meetings  can
 be  held  to  incite  people  to  acts  of
 violence.

 Shri  Kamath:  You  can  also  do  it,  as
 your  friend  here  did  it  yesterday.

 Pandit  G.  B.  Pant:  Here  we  know
 there  was  wide-spread  loot,  there  was
 arson,  there  was  stone-throwing  and
 there  were  many  things  in  Bombay  in
 particular  times.  I  do  not  know  who
 were  the  culprits.  I  do  not  accuse  any
 community;  it  would  be  wrong  and  it
 would  be  unfair.  No  community  can
 be  charged  with  that  for  what  happens

 -in  a  big  city  like  Bombay.  It  has  a
 cosmopolitan  population,  Amidst  the
 millions  living  in  the  city  of  Bombay,
 there  are  also  dubious  characters  and
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 persons  who  have  been  waiting  for  oc-
 casions  when  they  can  profit  them-
 selves  or  when  they  can  give  expression
 to  their  innate  tendencies  towards  mis-
 chief.  Such  persons  have  to  be  quelled;
 they  have  to  be  checked.

 |  regret  that  personal  references
 were  made  to  Shri  Morarji  Desai.  He
 is  a  most  selfless  patriot  in  the  country,
 one  who  has  devoted  the  whole  of  his
 life  to  ihe  service  of  the  country.
 Whether  one  differs  from  me  or  not,  to
 charge  him  in  a  manner  which  hardly
 befits  any  hon.  Member  of  this  House
 is,  I  am  afraid,  not  a  dignified  way  of
 dealing  with  a  delicate  matter.

 Shri  Morarji  Desai  is  a  clean  man;
 he  is  also  a  fearless  man.  One  may
 differ  from  him.  About  these  detenus,
 they  are  not  ordered  by  the  Chief  Mi-
 nister,  In  all  these  cases  and  in  most
 of  them,  I  think,  the  initiative  was
 taken,  and  orders  were  passed  by  the
 Commissioners  of  Police.  The  Gov-
 ernment  have  to  pass  them  on  to  the
 advisory  boards  within  a  short  time
 and  it  is  the  advisory  boards  which
 finally  dispose  of  them.  In  the  cir-
 cumstances,  I  submit  that  it  is-  not  fair
 to  single  out  any  particular  individual
 for  the  administration  of  this  Act.

 There  was  some  reference  made  to  the
 advisory  Boards.  Shri  N.  C.  Chatterjee
 said  that  the  advisory  board  was  a  fraci-
 cal  body,  Well,  he  knows  more  about  the
 high  court  judges  than  I  do.  But  every
 board  has  a  high  court  judge  as  its
 chairman.  Whether  they  place  some
 farce  there  or  whether  they  do  their
 business  in  a  serious  way,  I  do  not
 know,  The  other  two  members  too  are
 either  ex-judges  of  high  courts  or  they

 _are  persons  entitled  to  be  promoted  to
 the  position  of  a  judge  of  a  high  court.
 It  is  such  a  body  which  deals  with  these
 matters.  Their  record  would  not  com-
 pare  unfavourably  with  that  of  any
 appellate  court.  They  maintain  the
 orders  in  some  cases  and  they  upset  the
 orders  in  other  cases.

 Shrimati  Renu  Chakravartty:  Has
 the  detenu  the  right  of  cross-examina-
 tion?

 Pandit  G.  B.  Pant:  The  detenu  has
 not  got  the  right  of  cross-examination,
 as  this  House  which  passed  this  Act,
 did  not  give  that  right  to  him.  But
 the  detenu  has  the  right  to  appear  be-
 fore  the  advisory  board.  The  detenu
 has  the  right  to  be  assisted  by  another

 ‘person  if  he  so  desires.
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 Shri  U.  M.  Trivedi:  Who  is  not  a
 lawyer.

 Shri  Kamath:  Do  not  blame  the  high
 court  judge  for  the  procedure.

 Pandit  G.  हि,  Pant:  If  there  is  any
 flaw  in  the  Act,  then  I  think  we  are  all
 responsible  for  it.

 Shri  Kamath:  No;  the  party  in  power.
 Pandit  G.  B.  Pant:  The  advisory

 bourd  is  there  and  |  think  the  detenu
 is  entitled  to  cail  for  any  further  in-
 formation  whether  from  the  Govern-
 ment  or  from  any  other  person.  I
 would  be  prepared  to  stand  by  the  de-
 cision  of  three  judges  of  the  high  court
 in  any  matter  aad  |  would  trust  their
 collective  wisdom  and  experience.

 Shri  N.  C.  Chatterjee  nodded  dissent.
 Pandit  G.  B.  Pant:  My  bon.  friend

 is  nodding  his  head;  he  knows  more.

 Shri  N.  C.  Chatterjee:  I  had  to  shake
 my  head,  because  |  wanted  to  remind
 the  hon.  Home  Minister  that  my  objec-
 tion  was  with  regard  to  the  procedure.
 The  detenu  does  not  know  what  is
 being  conveyed  by  the  police  or  by  the
 informer  to  the  advisory  board.  That
 is  done  behind  his  back.  However  emi-
 nent  the  judges  may  be,  however  emi-
 nent  the  advisory  board  may  be,  how-
 ever  eminent  the  lawyers  may  be,  you
 cannot  possibly  do  justice  to  the  detenu
 if  information  is  conveyed  behind  the
 back  of  the  detenu  and  if  evidence
 taken  behind  the  back  of  the  judges.

 Pandit  G.  B.  Pant:  Under  this  Act,
 the  detenu  has  to  be  supplied  with  the
 grounds  on  which  the  order  is  based
 within  five  days,  and  he  is  entitled  to
 make  any  representation....I  was  told
 that  he  could  not  plead  alibi.  He  could
 say  in  his  representation  that  he  was  in
 Parliament  on  that  particular  day  either
 in  the  gallery  or  on  the  floor  of  the
 House  and  not  at  the  place  where  he
 is  alleged  to  have  been,  and  he  could
 perhaps  also  take  a  copy  of  the  at-
 tendance  register  from  here  and  say
 that  ‘this  is  conclusive  proof’.  Anyway, this  is  the  provision  made  and  this
 forms  the  basis  of  the  order.

 Some  reference  was  also  made  to  a
 statement  made  by  Dr.  Khan  Sahib,
 one  of  our  old  colleagues,  about  his
 desire  to  repeal  the  security  Act  in
 West  Pakistan.  I  congratulate  him  on
 that.  I  wish  that,  as  I  said,  we  had
 no  statute  of  a  criminal  type  and  that
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 we  could  all  live  in  peace
 without  any  coercive  laws  what-
 soever.  But  in  Pakistan,  the  Criminal
 Law  (Amendment)  Act  which  was
 enacted  during  the  time  of  war  is  stilt
 alive.  They  have  no  Constitution  yet.
 The  old  Constitution  is  still  in  force.
 They  have  also  Regulation  III  of  8i8
 still  in  operation  t coe  Khan  Abdul
 Gaffar  Khan  was  detained  there  for
 two  ér  three  years.

 An  Hon.  Member:  Six  years.
 Pandit  G.  B.  Pant:  Six  years,  I  am

 told.  So,  I  am  prepared  to  learn  lessons
 from  every  quarter.  But  Pakistan  is
 not  just  an  apt  master  to  teach  us.

 Some  reference  was  made  also  to
 certain  orders  that  were  passed  in
 Jammu  and  Kashmir  under  which
 action  was  taken.  They  are  beside  the
 point.  This  Act  of  ours  does  not  apply
 to  Jammu  and  Kashmir  and  if  any
 action  was  taken  there,  then,  that  is
 not  connec‘ed  with  this  Act.  Now,  I,
 do  not  know  how  far  the  views  express-
 ed  by  my  friend,  Shri  N.  C.  Chatterjee,
 would  be  right,  regarding  the  advice
 of  this  organisation.  I  was  trying  to
 know  that.  It  would  be  an  interest-
 ing  thing.

 Shri  N.  C.  Chatterjee:  Make  a  dis-
 tinction  between  man  and  man!

 Pandit  G.  B.  Pant:  I  have  my  doubts
 about  it.  We  have  put  an  end  to  that
 law  under  which  political  bodies  should
 be  declared  unlawful.  We  have  not
 revived  that  law.  We  have

 ay
 an  end

 to  that  law  under  which  objectionable
 matter  published  in  the  press  could  be
 a  ground  for  the  taking  of  security.
 We  have  passed  a  law  to  put  an  end
 to  whipping.  I  do  not  relish  laws  of
 this  type.  My  own  wish  is  that  things
 in  the  country  should  take  a  normal
 time  and  that  we  all  could  function  in
 a  manner  befitting  our  country.

 References  were  made  to  Buddha,
 some  I  think  seriously,  and  some  more
 or  less  in  9  theatrical  or  hysterical
 way.  But  I  do  think  that  this  is  the
 land  of.  that  great  sage  to  whom  we
 paid  homage  only  a  few  days  ago.  It
 befits  us  and  it  is  our  duty  to  bear  the
 message  that  he  gave  us  in  mind  and
 to  work  for  the  achievement  of  the
 ideal  which  he  placed  before  us  and
 before  humanity.  Such  should  be  our
 endeavour  but  let  us  not  confuse  the
 issues.  While  making  every  attempt
 for  the  achievement  of  the  ideal  society
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 and  of  making  advances  or  march  on-
 wards  towards  that  ideal,  let  us  not
 forget  the  kind  of  land  and  ground  on
 which  we  are  standing.  Let  our  foot-
 hold-  be  sound.  Let  us  look  at  the
 pole-star  but  let  us  also  not  lose  our
 way  to  such  an  extent  as  to  have  no
 grip  on  the  hard  realities  of  the  day. It  is  to  grapple  with  such  realities  that
 we  have  this  Act.  The  moment  the
 realities  take  a  different  shape,  there  is
 that  real  atmosphere  of  peace,  amity
 and  goodwill  in  the  land.  When  we
 have  sycceeded  in  converting  even  the
 worst  among  us,  then  we  shall  be  able
 to  behave  with  greater  nobility.  Let
 us  work  towards  that  end  but  in  the
 meantime  let  us  all,  every  one  of  us,
 perform  our  part  and  discharge  our
 duty  in  a  just  way  without  malice,
 without  fear  or  without  favour.

 Shri  Kamath:  In  the  name  of  the
 very  Buddha,  release  the  detenus.

 Mr.  Deputy-Speaker:  The  main  mo-
 tion  is  simply  for  consideration.  That
 need  not  be  put  to  the  House.  There
 are  other  substitute  motions.  The  first
 is  that  of  Shri  Vallatharas.  Does  the
 hon.  Member  want  me  to  put  it  to  the
 House?  He  is  not  here.  I  must  put  it
 because  it  has  been  moved.

 The  question  is:

 That  for  the  original  motion,  the
 following  be  substituted  :

 [Division  No.  7]  AYES
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 “This  House  is  of  opinion  that
 a  Committee  consisting  of
 members  from  Lok  Sabha  to  be
 nominated  by  the  Speaker  and  0
 members  from  Rajya  Sabha  to  be
 nominated  by  the  Chairman,  be
 appointed  to  consider  and  report
 on  the  working  of  the  Preventive
 Detention  Act,  950  and  the  de-
 sirability  or  otherwise  of  continu-

 ing
 the  Act  or  substituting  it  by

 r  conducive  measures.”
 The  motion  was  negatived.

 Shri  Kamath:  I  would  like  amend-
 ment  No.  3  to  be  put  to  the  House:  not
 No.  2,  which  I  would  like  to  withdraw.

 The  amendment  was,  by  leave,
 withdrawn.

 [Mr.  SPEAKER  in  the  Chair]
 Mr.  Speaker:  The  question  is:
 That  for  the  original  motion,  the

 following  be  substituted
 “This  House  having  considered

 the  working  of  the  Preventive
 Detention  Act,  950  and  the
 Statistical  information  thereon,  to-
 gether  with  the  general  situation  in
 the  country  urges  the  Govern-
 ment  to  introduce  in  the  next
 session  of  Parliament  a  Bill  to
 repeal  the  Act.”

 The  Lok  Sabha  divided:  Ayes  42,  Noes
 206

 (445  p.m]

 Biern  Dutt,  Shri Boovaraghasamy,  Shri Buchhikotaiah,  Shri Chakravarty,  Shrimati  Renu

 ti
 Jes,

 Shri  Lakehmidhar math,  Shri

 Abdullabhai,  Mulla Abdus  Sattar,  Shri

 Azad,  Shri  Bhagwat  Jha Badan  Singh,  Ch. Balasubramaniam,  Shri
 -Bansal,  Shri

 “Berman,  Shri
 Barupal,  Shri  क,  L.
 Basappa, Se

 ri Bhagat,  ह  B,  R,

 ह  Acharya Rrivnartansi,  De

 Raghavaiah,  Shri Randaman  Singh,  Shri

 NOFS

 Bharati,  Shri  a  5.
 Bhargava,  Pandit  क्त  B.

 Rao,  Shri  ह्  5.

 है 3 Reddy,  Shri  की. Reddy,  Shri  RN. Rishang  Keishine,  Shri
 Shastri,  Shri  R.  हे. 5

 हि  पा  7  fugal  Kishore Trivedi,  Shri  U.  M. Verma,  Shri  Ramji

 Chanda,  Shri  Anil  K. nilak,  Shei Chi Bhatt,  Shri  C.  ‘(Chandrasckhar,  Shrimati Bheekha  Bhai,  Shri  ‘Charak,  Th,  Lakshman  Singh Bidari,  Shri  Chatterjee,  Dr.  Susilranjan irbal  Sinch,  Shri  ‘Chatu  5
 Bogawat,  Shri  ‘Cha:  ri Borooah,  Shri  ‘Chettiar,  Shri  Nagappa nse,  5  Dabhi,  Shri
 a  4202  Bes  88  8 Das,  Shri  K.  ६.
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 Das,  Shri  N.  T.  alas  Shri  D.  Ray,  Shri  8.  K.
 Das,  Shri  Ram  Dhani  bri  iB  N. Tas,  Shri  Shree  Narayan  Pardit  com  N. Deb,  Shri  s.  com  Shri  Motilal
 Deshmukh,  Shri  K.  G.  FP.
 Deshpande,  Shri  H.  Din,  Shri Dholakia,  Shri  thew,  Shri Dhulekar,  Shri  tthen,  Shri Dhusiya,  Shei  Mehta,  Shri  Balwant  Sinha
 pa  bar  Singh  Shri  Menon,  Shri’  Damodara Shri  Mulcha  Mishra,  Shri  Bibhuti
 Dubey,  Shri  R.  G,  Mishra,  Shri
 Daas  ~  Misra,  Shri  प्  AF  bhai vi  ri  ay  ri  ; Dwivedi,  Shri  M.  L.  More,  Shri  K.  Sharma,  Pandit  Kc.
 Eacharan,  Shri  I.  Muhammed  Shaffee,  Chaudhuri  Sharma,  Shri  D.  C.
 Fotedar,  —  Pandit  Murthy,  Shon  B.  5.  Shukla,  Pandit  B ‘Gadail,  M

 uthokrishnan,  Shri  Singh  b=  a Gandhi,  Shri  Feroze Ganga  Devi,  a ‘Ghose  Shri  5.
 ‘Ghulam  ader,  Shri

 Hasda,  Shri  Subodh Hembrom,  Shri Hem  Raj  Shri  *
 Hyder  Husein,  Ch.

 iK,  P. Sinha,  Shri  Nageshwar  Prasad
 ha,  Shri  atya  Narayan Tbrahim,  Shri  Sin:

 Tqbal  Singh,  Sardar  Sinha,  Shri  Satyendra  Narayan Iyyunni,  Ss  R.  Sinhasan  Singh,  Shri
 Jajware,  Siva,  Dr.  Gangathara

 angde,  Pa  Sanatak,  Shri
 fis  Patel,  Shri  BLK.  Subrahmanyam,  Shri  T. ayashri,  5!  Patel,  घाल.  Rajechwar  Subramania  Chettiar,  Shri Jena,  Sh  ranjan  Patel,  Shrim:  under  Sh
 Jethan,  5  aa  Het  Shei  poe  ite  Prashad,  Shri ashi,  Shri  ‘atil,  कां  Shankargw  Chand,
 Jala

 Prashad,  Shri  Pawar,  ‘Tewari,  Sardar  R.  B.S
 ajrolkar,  Shri  Pilla,  Thimmaial ale,  Shrimati  Rachi  Thomas,  Shi
 al  D  Radi  Tiwari,  Shri Karmarkai,  Shri  Rag!  Tiwary,  Pandit  D.  हक Kasliwal,  Shri  Rag  ‘Tyagi,  Shri an,  Shri  Sadath  Ali  Uikey,  Shri Khedkar,  Shri  Gc  B.  Raja  Wahadur,  5  Upadhyaya,  Shri  Shiva  Datt ‘Khogmen,  Shrimati  Rajabhoj,  Shri  P.  N.  hri  H.  G. Kolay,  Shri  Ramehander,  Dr. ‘Krishna,  Shri  M.  R.  Ram  Krishan,  Shri Krishna  Chandra,  Shri  Ramanand  Shastri,  Swami Kureel,  Shri  Be  छह  Ramaswamy.  Shiri  P. Kureel,  Shri  P.  I.  Ramaswamy,  Shri  S,  द  Verma,  Shri  B.  R. Lakshmayya,  Shri  Ram- Dass,  5!  Vishwanath  Prasad,  Shri Laskar,  Shri  Ram  Subhag  Singh,  Dr.  Wi  ri Lingam,  Shri.  M.  Ranbir  Singh,  Wodeyar,  Shri Madiah  Gowda,  Shri  Rane,  Shri

 The  motion  was  negatived,
 Shri  V.  G.  Deshpande:  Forty-two  is

 a  good  number.

 Mr.  Need  I  put  Shri  Sadhan
 <Gupta’s  amendment  to  the  vote  of  the
 ‘House

 Shri  Sadhan  Gupta:  Yes.

 .  Speaker:  The  question  is:
 That  for  the  original  motion,  the

 following  be  substituted:
 “This  House,  having  considered

 the  statistical  information  regard-
 ing  the  working  of  the  Preventive
 Detention  Act  from  30th

 Fi  rl ber,  954  to  3ist  March,  +1956,  is
 of  the  opinion  that  the  said  Act
 has  been  used  for  suppression  of
 the  legitimate  political,  trade
 union  and  other  movements  of  the
 ‘common  people  and  as  such  is  a

 menace  to  civil  liberties  and  that
 there  is  no  justification  for  fur-
 ther  continuing  the  operation  of
 the  said  Act.”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:
 That  for  the  original  motion,  the

 following  be  substituted:
 “This  House  having  considered

 the  statistical  information  on  the
 working  of  the  Preventive  Deten-
 tion  Act,  1950,

 rae
 the  period 30th  September,  954  to  3lst

 March,  956  is  of
 i

 inion  =  that
 there  is  ample  justification  for
 continuing  the  Act  up  to  the  speci
 fied  period

 The  motion  was  adopted.
 Mr.  Speaker:  The  other  one  by  Shri

 Raghubir  Sahai  is  barred.

 024
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 akistan  to  India

 DISCUSSION  RE.  EXODUS  OF  West  Pakistan.  Now,  Shri  Biswas  has HINDUS  FROM  EAST  PAKISTAN TO  INDIA

 Mr.  Speaker:  The  House  will  now take  up.  Shri  N.  C.  Chatterjee’s  motion for  raising  a  discussion  on  the  exodus of  Hindus  from  East  Pakistan  to  India under  rule  212.
 Shri  N.  C.  Chatterjee  (Hooghl  ly):  As all  Members  of  the  Tous  rm  aware the  problem  of  the  exodus  of  Hindus

 from  East  Pakistan  to  India  has  been
 causing  grave  concern.  As  you  know, East  Pakistan  was  designed...

 Shri  Venkataraman  (Tanjore):  There Is  an  exodus  from  the  House.
 Shri  N.  C.  Chatterjee:  I  am  waiting for  the  exodus  to  subside.
 As  you  know  Sir,  and  as  the  House is  aware,

 im
 under  the  Radcliffe  Award, East  Pakistan  was  created,  so  that  it could  accommodate  °25  crores  of Hindus.  Unfortunately,  about  one-third of  the  Hindu  population  was  already squeezed  out.  The  latest  situation  was that  in  about  one  year’s  time,  3  lakhs of  people  had  to  leave  Pakistan  and come  over  to  India."  This  meant  a serious  strain  not  merely  on  the  econo-

 my  of  West  Bengal  but  on  that  of  the whole  of  India.  As  a  matter  of  fact,  our
 Second  Five  Year  Plan  would  be  put i  great  jeopardy  and  peril,  unless  you can  stop  this  exodus  and  do  something to  avert  this  terrible  tragedy.
 3  Pee.

 We  heard  the  other  day  the  statement made  in  this  House  by  the  Minister  of Law  and  Minority  Affairs  regarding  the exodus.  On  the  23rd  May,  he  gave  us the  result  of  his  talks  at  the  recent Dacca  conference.  The  Indian  delega-
 tion  was  led  by  our  Minister  of  Law  and
 Minority  Affairs.  Along  with  him  had
 gone  Shri  Mehr  Chand  Khanna,  the  Mi- nister  of  Rehabilitation,  and  Mr.  Chan-
 da  the  Deputy  Minister  of  External  Af- fairs.  The  Pakistan  delegation  was  led
 by  our  well-known  friend  Mr.  Hamidul
 Huq  Chaudhury,  Foreign  Minister,  who comes  from  Noakhali.

 T  was  not  at  all  happy  over  the  state- ment  made  by  the  Minister  of  Minority Affairs,  and  I  shall  presently  tell  you
 why:  The  exodus  is  continuing  in  spite of  the  statements  made  by  Shri  Biswas.
 I  am  told  that  there  is  even  a  fresh
 spate  of  exodus  of  the  Hindus  from

 let  slip  a  statement  which  I  am  afraid
 will  cause  great  apprehension  amongst the  minority  community  in  East  Bengal. Shri  Biswas  had  said  that  he  was  satis-
 fied—I  think  he  said  that  he  was  sincer-
 ly  satisfied—about  the  sincerity  of  the
 Pakistan  Government,  sincerely  satisfi-
 ed  about  the  bona  fides  of  the  Pakis-
 tan  Government.  But  may  I  know  from
 him  what  satisfaction  in  fact  he  got  at
 Dacca  when  he  went  there  and  met  the
 Pakistan  authorities?  What  assurances
 did  he  succeed  in  obtaining  from  them  ?
 Were  these  mere  platitudes,  mere  re-

 ab
 pio  of  old  pompous  phrases?  Or

 ad  he  really  attained  something  objec-
 tive,  something  tangible?.

 The  attitude  of  the  higher  officers
 there  has  been  definitely  discriminatory
 against  the  Hindus.  We  are  told  that
 something  wonderful  was  achieved  there
 at  Dacca.  What  was  achieved  is  this.
 The  Minority  Minister  says  that  it  was
 agreed  at  that  conference  that  the  mi-
 norities  were  the  responsibility  of  the
 Government  of  the  country  to  which
 they  belonged.  It  was  an  amazing  state-
 ment.  After  all,  a  Conference  was  need-
 ed  for  two  days  to  discover  that  the
 world  was  round!  And  it  was  also  de-
 cided  that  they  should  look  up  to  their
 own  Government  for  the  redress  of  their
 legitimate  grievances.  But  I  do  not
 want  these  simple  platitudes  to  be  re-
 peated.  I  do  not  want  these  phrases  to
 be  reiterated.  I  want  to  know  what  ob-
 jective  facts  are  there  to  assure  the  mi-
 nority.

 The  Nehru-Liaquat  Ali  Pact  was  ush-
 ered  in  with  fan-fare.  But  we  know  it
 was  floating  for  some  time  before  it
 sank.  But  to  my  mind  this  Dacca  Con-
 ference  Pact  was  sunk  before  it  started
 floating  at  all,  because  the  Minister  of
 Minority  Affairs  has  said  that  he  was
 satisfied  that  the  Chief  Minister  of  East
 Pakistan  was  anxious  to  do  somethin
 for  the  minorities.  We  are  now  tol  Hi
 that  there  has  been  President’s  rule
 there,  and  parliamentary  government has  been  completely  suspended,  which
 means  that  the  Chief  Minister  of  East
 Pakistan  is  now  out  of  office  and
 power.

 Now,  I  want  to  know  certain  facts.
 We  all  know  the  great  disaster  to  the
 Hindus  when  there  was  the  deliberate

 olicy  of  West  Pakistan  to  secure  some
 Kind  of  parity  between  East  and  West
 Pakistan.  You  know,  the  population  of
 East  Pakistan  was  much

 bigge
 r  than

 that  of  West  Pakistan,  Therefore,  the
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 West  Pakistan  ponticians  were  contriv-
 ing  things  in  such  a  way  that  the  po-
 pulation  of  East  Bengal  should  be  re-
 duced,  so  that  they  may  be  brought  on
 the  same  level,  or  the  East  Bengal  po-
 pulation  may  be  even  less  than  that  of
 West  Pakistan.

 Secondly,  economic  discrimination
 has  been  made.  I  want  to  know  what
 assurances  the  Minority  Minister  or  the
 Rehabilitation  Minister  has  got  on  this
 account.  Then,  the  Minister  says  that
 Hindu  houses  have  been  derequisition- ed.  You  know,  there  is  a  great  deal  of
 feeling  amongst  the  Hindus  on  account
 of  the  requisitioning  of  Hindu  houses.
 May  I  know  how  m§ny  Hindu  houses
 have  been  derequisitioned  since  this
 wonderful  Dacca  conference  took  place?
 Lastly,  you  know  that  in  the  issue  of
 controls  and  permits,  there  has  been  de-
 liberate,  consistent  and  persistent  discri-
 mination  against  the  minority  commu-
 nity.  The  Minister  of  Minority  Affairs
 is  satisfied  as  to  the  sincerity  of  Pakis-
 tan.  May  I  know  if  he  is  satisfied  sin-
 cerely?  In  how  many  cases  have  there
 been  new,  permits  or  controls  or  licen-
 ces  issued  to  the  members  of  the  mi-
 nority  community  ?

 Then,  you  know  that  the  Ansars
 have  been  mischievous,  and  they  have
 been  a  source  of  trouble  to  thé  Hindus.
 May  I  know  whether  any  assurance  has
 been  given  by  the  Foreign  Minister  or
 the  Minority  Minister  in  Pakistan  that
 these  Ansars  will  be  disbanded?  I  told
 the  House  the  other  day,  during  the  Re-
 habilitation  debate,  that  another  trouble
 has  been  recently  created  to  add  to  the
 misery  and  persecution  of  the  minority
 community.  Village  defence  forces  have
 been  organised  in  many  parts  of  East
 Bengal,  and  they  have  been  commis-
 sioned  to  look  after  the  interests  of  mi-
 norities,  and  a  special  levy  at  the  rate
 of  nine  pies  in  the  rupee  with  reference
 to  the  Union  Rate  is  being  levied  on
 the  poor  Hindus,  Have  these  defence
 parties  been  demobilised  ?  Has  anything
 been  done  at  the  instance  of  our  Mi-
 nisters  to  see  that  these  defence  parties do  not  harass  the  Hindus?  Have  they secured  any  guarantee  or  assurance  from
 the  Pakistan  Government  to  see  that  the
 Ansar  chiefs  will  not  be  the  chiefs  of
 these  defence  parties  ?  The  Minority  Af-
 fairs  Minister  says  that  their  govern- ment  are  eager  to  ensure  conditions  in
 which  the  minorities  will  be  able  to  live
 in  happiness  and  security  as  equal  citi-
 zens  with  the  members  of  the  majority
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 community  in  Pakistan.  This  is  a  pathe-
 tic  statement.  I  am  sorry  to  say  that  this
 kind  of  statement  will  do  no  good  to  the
 minority  community.  On  the  other  hand
 it  will  add  to  their  uneasiness.  They
 will  be  more  perturbed  to  know,  and
 they  will  feel  that  the  Indian  Govern-
 ment  are  also  now  adopting  an  attitude
 of  pathetic  self-satisfaction,  and  are  pur-
 suing  the  old  mirage  of  merely  trying
 to  appease  the  Pakistan  Government.

 We  find  in  the  statement  of  the  Mi-
 nority  Affairs  Minister  that  an  advisory
 noard  consisting  of  MLA’s  of  non-
 Muslim  |  के  ow  parties  has  been  ap-
 pointed.  0  not  know  what  their  func-
 tions  and  duties  would  be.  Has  anything
 been  allotted  to  them?  Will  their  re-
 commendations  have  any  effect  with
 anybody?

 Secondly,  we  are  told  that  a  Hindu
 officer  of  the  Civil  Service  of  Pakistan
 has  been  appointed  as  special  officer  for
 minority  affairs.  But  is  it  seriously  be-
 lieved  that  with  the  deliberate  policy
 of  economic  strangulation  of  the  mino-
 rity  community,  the  Hindu  officer  will
 be  able  to  do  anything?  Who  will  listen
 to  his  recommendations?  How  will  his
 recommendations  be  implemented?  We
 do  not  know  what  they  are  going  to  do.

 Thirdly,  we  are  told  that  the  minority
 commission  is  going  to  be  revived,  and
 minority  boards  will  be  established  in
 Pakistan.  Every  time  these  minority
 boards  have  been  there,  there  is  further
 persecution,  and  there  is  further  torture
 of  the  minorities,  and  these  minority
 commissions  have  not  been  able  to
 achieve  anything.

 Then,  the  Minister  has  said  that
 orders  have  been  issued  to  derequisition
 Hindu  houses.  But  let  us  have  facts.  Let
 us  have  figures.  Let  us  know  the  data.
 Let  us  know  how  many  Hindu  houses
 have  been  in  tact  derequisitioned.  How
 many  orders  have  been  issued  ?  In  how
 many  cases  have  the  orders  been  res-
 pected,  and  the  orders  have  been  imple-
 mented  ?

 Then,  the  Minister  says  that  com-
 plaints  regarding  the  abduction  of  wo-
 men  are  there,  and  the  officers  in  Pakis-
 tan  have  been  directed  to  recover  the
 girls  immediately.  This  is  again  pathetic
 indeed.  Those  who  are  really
 meant  to  be  rakshaks  have  been
 bhakshaks  up  till  now.  All  these
 years,  nothing  has  heen  done.
 Now,  the  Minority  Affairs  Minister  so-
 lemnly  stands  up  in  this  House  and  says,
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 {Shri  N.  C.  Chatterjee] directions  have  been  given  that  the  offi-
 cers  will  recover  these  girls  and  send
 them  to  the  “neutral  home”  in  Dacca.
 What  is  this  “neutral  home”?  I  do  not
 know  what  this  neutral  home  is.  Who
 runs  this  home?  What  is  this  neutral
 home  business?  It  is  not  run,  I  take
 it,  by  Hindus,  if  it  is  neutral.  If  it  is
 neither  Hindu  nor  Muslim,  then  who
 will  run  them?

 The  Minister  goes  on  to  say  that
 strict  instructions  have  been  issued  to
 the  officers  of  Government  that  there
 should  be  no  discrimination  against  the
 members  of  the  minority  community.
 Sir,  these  are  pathetic  statements,  mere

 mpous  words,  which  have  been  issued
 Roa  time  to  time.  What  I  want  to
 point  out  really  is  that  our  Government
 are  playing  into  the  hands  of  the  Pa-
 kistan  Government.

 You  know  Mr.  Ghazanfar  Ali  Khan
 issued  a  statement  that  the  border
 should  be  sealed.  He  could  never  have
 made  that  statement  without  the  back-
 ing  of  the  Pakistan  Government.  And
 our  Ministers  are  going  in  that  direc-
 tion,  because  the  Minister  says  that  we
 are  also  taking  steps  to  see  that  these
 migration  certificates  should  not  be  issu-
 ed  without  a  certain  amount  of  inquiry and  investigation.  I  do  not  know  what
 they  are  going  to  do.  They  are  saying that  the  Indian  Delegation  ‘agreed  that
 the  machinery  for  receiving  and  exa-
 mining  applications  for  migration  cer-
 tificates  will  be  strengthened  so  as  to
 prevent  abuse  and  exploitation  of  mi-
 gration  facilites  by  anti-social  elements’.
 This  is  merely  adding  insult  to  injury. What  does  the  Minister  mean  by  saying that  the  migration  facilities  are  being
 abused  and  exploited  by  anti-social  ele-
 ments  ?  They  are  coming  away.  Why?
 They  found  that  their  prospect  was
 black  and  that  there  was  no  future
 for  them  in’  Pakistan.  Econo-
 mically,  they  were  ruined.  Socially,  they had  no  status.  Therefore,  they  are  leav-
 ing  their  hearths  and  homes  and  com-
 ing  out  to  India.  Where  was  this  ques-
 tion  of  migration  facilities  being  exploit- ed  by  anti-social  elements?  I  cannot
 understand  it.

 Of  course,  the  Ministers  are  perfectly
 Tight  in  pointing  out  that  Pakistan  has
 trotted  out  a  false  charge  that  the  tempo of  migration  is  accentuated  because  of
 the  allurements  given  out  by  Dr.  Roy’s
 Government  or  by  the  Government  of

 “India.  That  is  a  false  charge,  that  is  an
 unfounded  charge.  Look  at  the  thou-
 sands  and  thousands  of  families  who  are
 in  great  distress  at  the  railway  station
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 at  Sealdah  and  at  other  places  in  West
 al.  You  have  not  been  able  to  re-

 pene itate  even  to  a  substantial  extent,
 those  people  who  have  come  over.  Our
 Rehabilitation  Minister,  Shrimati  Renu-
 ka  Ray  was  saying  that  the  tempo  of
 exodus  was  2,000  per  day  or  over  1,000
 per  day.  It  is  impossible  for  our  Gov-

 .emment  to  rehabilitate  them.  The  Re-
 habilitation  Minister  here  admitted  the
 other  day  that  there  were  families  in
 camps  living  there  for  three  years  or
 more.  That  is  a  disgraceful  state  of
 things.  It  is  absolutely  unfair  to  suggest that  our  Government  are  holding  out
 allurements  for  the  purpose  of  bringing
 over  the  Hindus  from  East  Bengal.

 If  you  do  not  seal  the  border,  if  you
 do  not  try  to  placate  Pakistan  by  acced-
 ing  to  their  demand  by  imposing  re-
 striction  on  the  migration  of  Hindus,
 then  you  must  realise  the  enormity  of
 the  problem.  If  you  have  not  got  the
 guts  to  think  of  exchange  of  popula-
 tion,  if  you  have  not  got  the  guts  of
 Sardar  Patel  to  demand  the  allotment
 of  suitable  territory  out  of  East  Pakis-
 tan  for  settling  those  50  lakhs  of  people
 or  more,  you  will  have  to  seriously  think
 of  rehabilitating  all  the  other  70  lakhs
 who  are  still  there.  If  you  do  not  dis-
 charge  your  obligation,  their  fate  will
 be  sealed.  Simply  by  making  it  diffi-
 cult  for  the  minority  community  to  get
 migration  certificates  will  lead  them  to
 the  feeling  that  the  lid  of  the  coffin
 is  being  put  and  they  are  being  finished.

 What  is  the  attitude  of  the  ‘Ansars  7?
 What  is  the  attitude  of  the  Muslim
 Leaguers  ?  Can  the  Minister  throw  any
 light  on  that?  Is  their  attitude  not  still
 as  anti-Hindu  as  it  was  before?  I  want
 to  get  a  categorical  statement  from  the
 Ministers  concerned  regarding  the  defi-
 nite  assurances  they  have  received  from
 the  Pakistan  authorities.  Let  us  know
 them  one  by  one.  If  you  have  made  a
 statement  about  your  statisfaction  as  to
 their  sincerity  without  any  specific  as-
 surances,  then  my  complaint  is  that  you
 have  betrayed  them,  you  have  betra
 the  minority  community  in  East  Pa  hea tan.  My  complaint  is  that  you  have.  real-
 ly  sacrificed  the  minority  community  in
 East  Bengal.

 Shri  Jawaharlal  Nehru  and  Sardar
 Patel  definitely  gave  assurances  when
 Pakistan  was  being  created.  You  know
 there  was  a  conference  held  in  Calcutta
 just  on  the  eve  of  the  creation  of  Pa-

 istan.  Thousands  of  men  came  from
 East  Bengal.  Sardar  Patel  sent  a  mes-
 sage.  I  had  the  privilege  of  organising
 that  conference  and  the  late  Dr.  Syama
 Prasad  Mookerjee  presided  over  the
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 conference.  I  remember  the  Prime  Mi-
 nister  definitely

 eae
 his  word,  pledg-

 ed  the  word  of  the  Government  of
 India,  that  they  will  be  “sharers  in  their
 joys  and  sharers  in  their  sorrows”.  Sar-
 dar  Patel  gave  the  assurance  that  the
 Indian  Government  would  stand  by
 them,  if  there  was  any  further  trouble,
 further  persecution  and  further  torture.

 Does  not  the  Minister  believe  that
 Mr.  Ghazanfar  Ali's  statement  clearly
 shows  how  his  mind  is  working  and

 4 his  Government’s  mind  is  workin
 g? Somehow  or  other,  they  want  to  ma

 it  impossible  for  the  Hindus  to  cross the  border.  Then  there  will  be  a  policy
 of  conversion  and  assimilation.  Making it  difficult  for  the  Hindus  to  get  migra-
 tion  certificates  is  tantamount

 all
 to

 implement  Pakistan's  policy  of  sealing
 the  border.  What  are  you  going  to  do?
 Can  you  say  that  as  a  consequence  of
 your  meeting  the  Pakistan  authorities
 and  talkink  to  them  for  two  days  any
 confidence  has  been  restored  in- minds  of  the  minority  community?
 Have  you  gone  anywhere  outside  Dacca?
 Is  there  any  organisation  there  to  re-
 port  to  us  daily  the  facts  and  events ? Can  the  Minister  give  me  figures  of  mi-
 gration  during  the  last  two  months  ?  Du-
 ring  the  last  two  months,  what  has  been
 the  tempo  of  exodus  ?  He  says  it  has  ab-
 ated.  Then  let  me  have  the  figures  for
 the  last  two  months.  I  want  to  know
 how  many  migration  certificates  have
 been  issued—because  that  is  in  the
 charge  of  the  officers  employed  by  our
 Government?  I  want  to  know  how
 many  applications  for  migration  certi-
 ficates  have  been  received  during  the
 last  two  months?  Has  there  been  any
 decrease  in  the  number  of

 ——- for  migration  certificates  in  t  Ben-
 gal?  Is  it  not  a  fact  that  they  are  con-
 finuing  in  the  same  tempo  and  there
 has  been  no  substantial  decrease,  and
 on  the  other  hand,  there  has  been  in-
 crease,  even  after  the  Dacca  conference?
 If  that  is  so,  all  this  is  mere  mirage,  all
 this  is  mere  talk,  all  this  is  mere  pom-
 pous  platitude.

 The  Minister  says  in  his  communique
 that  the  Government  of  India  will  take
 early  steps  to  tighten  up  the  measures
 for  the  issue  of  migration  certificates  so
 as  to  prevent  the  chances  of  their  abuse
 or  their  exploitation  by  anti-social  ele-
 ments.  IT  am  deeply  distressed  by  this
 statément.  I  do  not  like  this  kind  of  dec-
 laration  in  the  joint  communique,  which
 means  that  our  Government  have  not
 done  their  duty  and  are  trying  to  cover
 up  their  deficiency.  This  shows  their
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 helplessness,  their  pathetic  inability  to
 cope  with  the  situation.  What  is  the
 good  of  saying,  ‘we  will  tighten  up  the
 machinery  for  the  issue  of  migration certificates’?  It  is  realiy  pandering  to
 Pakistan.  You  are  really  surrendering  to
 Mr.  Ghazanfar  Ali.  You  are  really  help-
 ing  those  people  in  their  evil  design  to
 make  it  a  pure  Pak  State.  The  Govern-
 ment  of  India  agreed  on  principle  that
 a  detailed  scrutiny  of  each

 Fd
 lication

 for  migration  certificate  would  be  done
 and  all  suggestions  of  the  Government
 of  Pakistan  in  this  behalf  would  be
 given  full  consideration.  Am  I  to  un-
 derstand  that  the  migration  certificate
 will  be  issued  by  our  representative  in
 Dacca  provided  there  is  a  recommenda-
 tion  of  the  Pakistan  Government  to  that
 effect  ?

 032

 The  Minister  of  Rehabilitation  (Shri Mehr  Chand  Khanna):  No,  no.

 Shri  N.  C,  :  That  will  be
 doing  another  harm.  That  will  not  re-
 store  confidence  but  will  add  to  the
 sense  Of  uneasiness  and  sense  of  lack  of
 confidence,

 One  word  more  and  I  have  done.  We
 know  that  the  Pakistan  Government  had
 issued  circulars  to  business  houses  in
 Dacca  and  other  parts  of  East  Bengal
 really  saying,  ‘Don’t  you  appoint  Hindus
 any  more’.  This  has  led  to  improper dismissals  of  Hindus  from  business
 houses,  people  who  were  occupying  po- sitions  of  responsibility  like  agents  and
 other  representatives  in  European  busi-
 ness  houses  and  other  commercial  firms.
 They  were  told  not  in  so  many  words, but  it  amounted  to  driving  out  the  Hin-
 dus.  They  were  told,  ‘Shadow  Pakis-
 tanis  must  be  removed’.  ‘Shadow  Pakis-
 tanis’  meant  Hindus.  Can  I  get  an  as-
 surance  from  the  Minister  of  Law  and
 Minority  Affairs  or  from  the  Minister  of
 Rehabilitation  that  they  have  been  able to  induce  the  Pakistan  Government  to withdraw  this  evil  circular?  Have  they been  able  to  see  that  the  Hindus  are not  dismissed,  not  denied  the  privilege of  sticking  to  their  jobs  which  they  had
 been  successfully  performing  for  years and  years  and  decades  and  decades?
 Have  they  been  able  to  induce  the  Pa- kistan  Government  to  do  justice  to  these
 people  ?  If  not,  then  I  must  say  that  this
 Dacca  Pact  is  much  worse  than  the
 Liaquat  Ali  Pact.  I  would  like  to  have the  facts  ;  I  would  like  to  have  the  data. I  want  a  categorical  statement  as  to  the
 assurances.  I  want  to  know  how  far
 these  assurances  have  been  implemented
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 [Shri  N.  C.  Chatterjee]
 and  what  steps  have  been  taken  to  see
 that  they  are  im

 aig
 oa  I  want  to

 know  what  steps  have  been  taken  to  see
 that  if  any  particular  member  of  the  mi-
 nority  community  is  oppressed,  our  Gov-
 ernment  will  get  the  correct  data  and  the
 correct  figures  and  the  correct  facts
 from  Pakistan.

 Mr.  Speaker:  A  number  of  hon.
 Members  want  to  speak  and  I  will  try
 to  give  them  a  chance.  They  will  take
 5  minutes  each.

 Shri  H.  N.  Mukerjee  (Calcutta
 North-East):  Mr.  Speaker,  Sir  at  the
 fag  end  of  this  session  of  Parliament,  we
 are  discussing  a  very  important  issue  and
 the  eyes  of  masses  of  people  in  my  part
 of  the  country  are  on  this  House  as  we
 deliberate.  It  is,  therefore,  an  occasion
 when  we  should  take  good  care  to  see
 that  we  let  fall  nothing  which  hurts  our

 Ley
 le’s  interests  and,  at  the  same  time,

 nothing  which  aggravates  the  breach
 which,  unfortunately,  has  come  to  exist
 today  between  India  and  Pakistan.

 The  other  day,  the  Minister  of  Law
 and  Minority  Affairs  gave  a  statement
 in  the  House,  which,  when  I  heard  it
 bere,  I  felt  was  good  but  on  examina-
 tion  found  it  good  only  in  parts.  He  has
 ended  on  a  note  of  optimism  which  we
 wish  to  Heaven,  would  be  justified  by
 events.  But,  he  seems  to  have  forgotten
 the  real  nature  of  the  problem  and  he
 has  said  very  little  to  allay  the  real  an-
 xiety  of  the  members  of  the  minority
 community  in  Pakistan  who  fear  that
 they  have  to  cross  over  to  India  but  who
 find  insuperable  hurdles  put  up  in  their
 way.  There  can  be  no  doubt  not  only
 that  there  has  been  an  influx  of  members
 of  the  minority  community  from  East
 Bengal  on  an  alarming  «scale  but  also
 that  most  of  them  were  coming  away
 because  they  felt  they  must.  It  is  never
 an  easy  job  to  uproot  oneself  away
 from  the  soil  to  which  one  belongs.

 I  do  not  think  that  anybody  would
 say—not  even  I  hope  Shri  Chatterjee
 would  say—that  they  were  coming  away
 only  because  of  fear  of  the  majority
 community's  truculence.  Actually,  most
 reports  indicate  that  in  East  Bengal,  the
 communal  atmosphere,  for  some  time,
 has  been  fairly  balanced  and  calm,  but
 they  were  coming  away  largely  because
 of  insuperable  economic  difficulties  and
 the  virtual  absence  of  opportunity  for
 productive  work  and  employment  as  far
 as  the  minority,  particularly,  was  concer-
 ned.  In  recent  months,  we  have  found
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 how  there  has  been  a  very  serious  scar-
 city  of  food  and  we  have  seen  also  that
 on  account,  perhaps,  of  Pakistan’s  rather
 ill-conceived  alliances,  she  has  not  been
 able  to  tackle  that  problem  of  food

 ‘scarcity  in  a  way  that  she  might
 oar done.  If  things  improved  in  Pakistan,

 in  spite  of  Pakistan's  intemperate  atti-
 tude  towards  us—we  hope  they  will  im-
 prove—if  things  improved  in  Pakistan,
 naturally,  the  exodus  would  have  declin-
 ed.  But,  unfortunately,  except  for  cer-
 tain  very  recent  indications,  the  situa-
 tion  in  Pakistan  has  been  rather  unfor-
 tunate.

 In  so  far  as  the  conference  in  which
 the  Law  Minister  participated  has  help-
 ed  to  raise  even  in  a  very  small  measure
 the  sagging  confidence  of  the  minority
 community  in  East  Bengal,  we  welcome
 its  results.  But,  we  are  not  happy  for
 from  all  accounts,  there  has  been  what
 appears  to  be  a  virtual  sealing  of  the
 borders  in  the  name  of  restriction  on  the
 issue  of  migration  certificates  which  are
 now  subjected  to  very  stringent  scru‘i-
 ny.

 Sir,  I  wish  the  House  to  recall  what
 I  pointed  out  once  to  the  Prime  Minis-
 ter—I  am  sorry  he  has  other  important
 work  to  attend  to  and  he  is  not  here  at
 the  moment—I  pointed  out  once  to  the
 Prime  Minister,  without  much  effect,  a
 report  which  appeared  of  a  Press  Con-
 ference  held  in  Calcutta  by  Shri  C.  C.
 Desai,  about  the  middle  of  March.  And,
 there  he  was  reported  to  have  said  that
 ‘India  cannot  be  driven  to  the  position
 of  accepting  any  more  refugees  than
 she  could  successfully  rehabilitate’.  J
 stress  the  word,  ‘successfully’.  But,  as  far
 as  the  rehabilitation  of  East  Pakistan  re-
 fugees  is  concerned,  it  has  been,  even
 as  compared  with  the  not  very  success-
 ful  rehabilitation  of  West  Pak  istan  re-

 gees,  a  most  egregious  failure  and,  if
 the  minority  in  East  Pakistan  has  to  de-
 pend  upon  a  very  remote  contingency  of
 the  successful  rehabilitation  of  the  re-
 fugees  who  have  come  here  already,
 then,  surely,  the  doors  are  barred  upon
 them  absolutely.

 In  that  Press  Conference,  in  the  mid-
 dle  of  March  in  Calcutta,  Shri  Desai
 admitted  also  that  the  closing  of  the
 border  which  was  suggested  somewhat
 gratutiously  by  the  Pakistan  High  Com-
 missioner  at  New  Delhi—that  closure  of
 the  border  was  no  solution  of  the  prob-
 lem  of  continued  migration  of  East  Ben-
 gal  Hindus.  But,  what  has  happened
 now  ?  As  far  as  I  can  find  out  from  the
 reports  which  reach  us,  it  practically
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 amounts  to  the  same  thing  as  sealing  of
 the  border,  That  cannot  and  should  not
 be  the  intention  of  the  Central  Govern-
 ment.  I  am  glad  to  see  my  hon.  friend
 the  Minister  of  Rehabilitation  is  shaking his  head  and  I  hope  he  can  convince  the
 House  that  the  question  of  a  stringent
 scrutiny  of  applications  for  migration
 certificates  does  not  amount,  practically
 speaking,  to  a  virtual  sealing  of  the  bor-
 der.  If  I  can  get  an  assurance  of  that
 sort  |  am  sure,  this  evening's  discussion
 would  have  produced  some  good  result.

 I  do  not
 personally

 like  this  influx
 of  refugees  from  East  Bengal  and  I
 wish  conditions  were  such  that  these
 people  can  live  where  they  really  belong.
 But,  if  they  must  come  away—and  it
 seems  on  occasion  they  do  appear  to  be
 under  a  compulsion  to  come  away—we
 have  no  business  to  stop  it  and  put  up
 artificial  hurdles.  I  have  seen  it  said  that
 Government’s  excuse  is  that  some
 2,70,000  East  Bengal  refugees  are,  at
 the  moment,  jostling  in  overcrowded
 camps  in  West  Bengal  and  until  they
 are  removed,  more  must  not  be  aliowed
 to  come.  But,  how  and  why  it  is  that
 for  some  18  months  now,  nearly  a  lakh
 and  a  half  of  refugees  are  being  given
 daily  doles  in  camps  but  have  not  been
 removed  to  some  settled  habitation,  we
 have  not  been  told.  Sir,  who  does  not
 know  the  ineptitude  and,  perhaps,  also
 the  heartlessness  of  the  rehabilitation
 administration  in  West  Bengal  State
 where  money  which  is  allotted  for  re-
 habilitation  purposes  has  been  repeated-
 ly  allowed  to  lapse  ?  Some  of  us  know
 of  a  very  menacing  statement  of  the
 West  Bengal  Congress  President  whom I  do  not

 hap
 nm  to  see  here  in  this

 House—poss  iy  he  was  here  in  response
 to  an  urgent  summons  for  the  safeguard-
 ing  of  the  Constitution  yesterday,  but
 he  has  gone  away  on  more  important
 errands.  There  was  a  report  of  a  state-
 ment  by  the  President  of  the  West
 Bengal  Congress,  Shri  Atulya  Ghosh,
 that  there  should  be  a  “deadline”  beyond which  no  refugees  would  be  permitted
 to  come  over.  We  know  very  well  the
 way  in  which  controls  work.  But,  before
 I  refer  to  that,  I  would  like  to  say  that
 we  find  a  conglomeration  of  three  differ-
 ent  circumstances,  the  West  Bengal  Con-
 gress  President’s  statement  about  the
 “dead  line”,  the  Pakistan  High  Comis-
 sioner’s  suggestion  about  the  sealing  of
 the  border  and  our  own  High  Com-
 missioner’s  statement  that  we  are  not
 going  to  accept  more  refugees  than  we
 can  successfully  rehabilitate.  If  all-
 these  three  circumstances  combined  to
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 produce  the  effect  which  has  led  to  the
 said  stringency  in  regard  to  the  issue
 of  migration  certificates,  then,  the  posi- tion  is  rather  unfortunate.

 The  controls  work  in  a  particular  way in  our  country,  as  we  all  know,  in  dif-
 ferent  departments.  Control  of

 pe
 a-

 tion  certificates  has  meant,  as  |  | from  letters  I  am  getting  not  only  from
 Calcutta  but  also  from  the  districts, that  people  intent  on  migration  have
 been  sometimes  driven  to  live  on  the
 streets  in  the  city  of  Dacca.  They  have
 to  queue  up  before  officers  in  miser-
 able  conditions  because  it  is  a  very  long
 queue  and  the  whole  dure  moves
 in  a  very  gradualistic  fashion,  Then,  it
 seems  that  they

 req
 uire  the  personal

 presence  of  the  applicants.  And,  you find  in  Dacca,  applications  coming  from
 places  as  distant  as  Barisal  and  Chitta-
 gong  and  those

 app
 lications.  are  simply not  being  answe  for  lack  of  an  in-

 terview  with  the  applicants.  I  am  told
 also  that  if  in  a  family  the  parents  stay at  home  and  one  or  more  of  the  other
 members  of  the  household  want  to  come
 over  to  India  as  migrants  either  for  em-
 ployment  or  even  for.education’s  sake,
 they  are  refused  the  migration  certifi-
 cate.  But  we  are  told  that  now  they can  get  a  Pakistan  passport  with  the  re-
 levant  Indian  visa  and  come  to  India.
 But  the  trouble  they  feel  is  that  if  they come  to  India  with  a  Pakistan  passport and  an  Indian  visa,  naturally  they  will
 not  get  admission  into  the  Indian  tech-
 nical  institutes  and  they  will  not  normal-
 ly  get  jobs  which  are  naturally  to  be
 given  to  Indian  citizens  by  way  of  pre- ference.  Therefore,  in  that  peculiar  eco-
 nomic  situation,  there  are  difficulties  in
 the  matter  of  migration  if  the  parents do  not  come  and  only  some  other  mem-
 bers  of  the  household  want  to  come.
 Either  you  go  the  whole  hog  and  the
 whole  family  comes  to  India,  and  that
 makes  it  all  the  more  complicated.  That
 would  not  be  the  intention  of  the  Gov-
 ernment.  If  the  Government  today  said
 that  if  members  of  the  minority  com-
 munity  who  come  to  India  from  Pakis-
 tan  would  be  given  special  facilities  for
 admission  to  educational,  technological and  other  institutions,  and  there  would
 be  no  particular  discrimination  practised in  the  matter  of  employment,  surely then  something  perhaps  might  be  done
 to  help  their  distress.  Of  course,  in  the

 “absence  of  such  an  assurance,  |  feel
 that  Government  is  not  behaving  in  the
 proper  manner.

 I  quite  realise  that  India  had  not  rec-
 koned  with  the  probable  size  of  this
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 problem  when  in  947  the  offer  was made  that  whoever  wanted  to  come  into
 India’s  fold  would  be  welcome.  I  know
 there  are  difficulties,  but  difficulties  are
 there  to  be  surmounted  and  not  utilised
 as  opportunities  for  evasion  of  Govern- ment’s  duty.  It  is  wrong  in  all  consci-
 ence  if  today  the  complaint  is  heard,  as
 I  have  heard,  that  the  Dacca  office  is
 only  issuing  about  5  or  2  certificates a  day  and  it  is  also  insisting  that  intend-
 ing  migrants  should  come  for  a  personal
 interview  in  Dacca  from  places  which
 are  pretty  remote.  I  would  say,  let  the
 Minister  of  Rehabilitation  place  his

 ay  ohn house  in  order  as  far  as  East  Pakistan
 rehabilitation  is  concerned  and

 oe ernment  make  up  its  mind  that
 ae

 the
 refugees  must  come,  if  they  are  driven
 to  come,  they  have  got  to  be  rehabili-
 tated  here,  whatever  the  cost.  When  I
 say  this,  however,  I  do  not  for  a  mo-
 ment  suggest  that  on  this  issue  we  should
 whip  up,  as  some  people  would  me

 to do,  antagonism  towards  Pakistan,  which
 is  unfortunately  there  already.  I  do  not
 want  this  issue  to  be  utilised  for  increas-
 ing  or  accentuating  that  antagonism.  Let
 us  not  enter  into  a  kind  of  competition
 in  base  provocativeness  with  the  petty-
 fogging  politicians  who  apparently  pro-
 liferate  in  the  ruling  circles  of  Pakistan.
 Let  us  not  forget  that  from  time  to  time
 we  see  the  silver  lining  in  the  Pakistan
 cloud.  As  far  as  the  two  Bengals  are
 concerned,  there  is  the  silken  bond  of
 kinship,  the  kinship  based  on  the  langu-
 age  we  learnt  at  our  mother’s  knee.
 Only  the  other  day,  in  Calcutta  as  well
 as  in  Dacca,  they  celebrated  the  birth
 anniversary  of  Nazrul  Islam,  a  revolu-
 tionary  poet,  to  whom  Bengalis,  irrespec-
 tive  of  community,  pay  homage.

 A  few  days  before  that,  Bengalis  in
 both  Bengals  recalled  proudly  t he  pre-
 cious  heritage  of  Rabindranath  Tagore.
 If  vested  interests  at  home  and  abroad
 had  not  decided  to  fish  in  the  troubled
 waters  of  Pakistan,  we  could  on  our  own
 have  solved  our  problem,  and  I  have
 no  doubt  that  if  we  truckle  neither  to
 communalist  chauvinism  nor  bureaucra-
 tic  bungling,  we  shall  solve  our  prob-
 lem.

 I  shall  finish  with  a  reference  to  one
 other  matter.  I  find*lately  that  there  has
 been  an  interesting  American  investiga-
 tion  into  the  conditions  in  Pakistan,
 which  I  quote  from  the  Amrit  Bazar
 Patrika,  Calcutta  Edition,  of  the  29th
 May—it  is  a  P.T.J.  report  from  New
 York  :
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 “There  is  in  Pakistan  weak  lead-
 ership,  dirty  politics  and  adminis-
 trative  fumbling,  but  this  has  creat-
 ed  a  serious  political  situation,  and
 if  there  are  general  elections,  then
 there  might  be  a  successful  em-
 ergence  of  lutent  neutralist  senti-
 ment.”
 We  have  seen  in  Ceylon  what  has

 has  happened.  Today  in  Ceylon,  I  trust
 there  is  a  breath  of  new  hope.  With
 Ceylon  we  had  a  very  difficult  quarrel over  the  question  of  Indian  citizenship. That  dispute  we  ho

 £
 to  be  able  to  solve

 because  the  people  of  Ceylon  have
 spoken  at  the  last  general  elections  with
 a  new  voice,  the  voice  of  an  Asia  awak-
 ened  to  freedom.  The  same  thing  wilt
 doubtless  happen  in  Pakistan,  if  the
 communalists  are  held  in  lesash  and  at
 the  same  time  rehabilitation  of  refugees in  our  country  is  done  in  real  earnest.
 T  am  sure  the  situation  in  Pakistan  is  such
 —and  there  are  some  indications  already

 a  big  change-over  is  in  the
 offing  in  that  country.  We  on  our  part
 should  make  our  contribution  towards
 normalising  the  situation  between  our
 two  countries.  I  would  suggest  that  Gov-
 ernment  should  see  that  in  the  name  of
 scrutiny  of  migration  applications,  the
 border  is  not  practically  sealed.  I  wish
 also  to  ask  the  Minister  of  Rehabilita-
 tion  to  sit  up  well  and  properly  and  do
 the  job  of  work  which  the  country  some-
 what  doubtfully  expects  of  him.

 Shri  Barman  (North  Bengal—Reserv- ed—Sch.  Castes):  While  I  deal  with  this
 intricate  and  difficult  problem  of  exodus
 to  India  from  East  Bengal,  we  are  con-
 scious  of  the  situation  so  far  as  our
 Government  is  concerned  in  the  matter.
 It  is  an  intriguing  problem  after  all,  but
 at  the  same  time  we  cannot  deny  that
 under  the  circumstances  the  leaders  of
 India  and  the  Government  of  India  are
 doing  their  utmost.  We  cannot  say  that
 at  any  time  they  are  oblivious  of  the
 condition  of  the  minorities  here.  So,
 however,  dissatistied  we  might  be  so  far
 as  the  result  is  concerned,  we  shall  have,
 at  the  Centre,  to  say  that  our  Govern-
 ment  is  doing  their  utmost.

 So  far  as  the  latest  conference  at
 Dacca  is  concerned,  so  far  as  the  joint
 communique  that  has  been  issued  on  the
 6th  May  and  the  statement  by  the  hon.
 Minister  of  Minority  Affairs  are  con-
 cerned,  first  and  foremost  I  want  to
 draw  the  attention  of  the  Government
 to  one  part  of  the  statement.  It  is  said
 here  that  India  will  take  early  steps  te
 tighten  up  the  measures  for  the  issue  of
 migration  certificates  so  as  to  prevent
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 the  chances  of  their  abuse  or  their  ex-
 ploitation  by  anti-social  elements.  Then
 it  says  that  while  making  it  clear  that
 migration  certificates  shall  be  issued
 only  in  deserving  cases,  the  Government
 of  India  has  agreed  that  proper  and  de-
 tailed  scrutiny  of  each  application  for  a
 migration  certificate  will  be  done  and
 ajl  suggestions  of  the  Government  of
 Pakistan  in  this  behalf  would  be  given
 full  consideration.  I  want  .a  little  eluci-
 dation  so  far  as  the  last  portion  of  this
 paragraph  is  concerned.  In  the  Delhi
 Pact,  that  is,  the  Nehru-Liaquat  Pact,  it
 is  stipulated  that  the  minorities  of  either
 State  should  be  given  full  facilities  to
 migrate  and  also  other  facilities  that  are
 appertaining  to  migration.  Does  this
 clause  mean  that  for  each  and  every
 particular  case  of  application,  our  office
 at  Dacca  will  have  to  refer  the  matter
 for  the  opinion  of  the  Pakistan  Govern-
 ment?  The  Pakistan  Government  will
 make  certain  suggestions,  certainly  after
 enquiry  and  then  it  will  be  for  the  Gov-
 ernment  of  India  to  decide  whether  cer-
 tificates  shall  be  issued  or  not?  If  that
 be  the  interpretation,  then  I  say  that  not
 a  single  man  will  ever  be  issued  any
 migration  certificate.  When  a  person who  has  been  in  East  Bengal  since  its
 birth  applies  for  a  migration  certificate,
 knowing  full  well  the  conditions  and  the
 working  of  the  West  Bengal  Rehabilita-
 tion  Department  and  the  way  refugees are  living  in  camps,  there  are  reasons
 behind  it.  In  most  of  the  cases  the  rea-
 sons  may  be  such  that  the  intending
 migrant  will  not  divulge  it  to  the  pub- lic.  Then  again  if  that  matter  be  refer-
 red  to  the  Pakistan  Government  circum-
 stances  may  be  created  in  which  his  life
 may  be  intolerable.  I  fully  agree  with
 the  view  taken  by  the  Government  of
 India  and  the  stipulation  that  has  been
 made  here,  that  they  shall  consider  all
 suggestions  in  this  regard  given  by  Pa-
 kistan.  But  I  hope  those  suggestions  will
 be  in  general  terms  and  not  that  every
 particular  case  will  have  to  be  referred
 to  them.  Reading  this  in  the  light  of  the
 Nehru-Liaquat  Ali  Pact,  I-  think  the
 proper  interpretation  is  that  there  will
 be  certain  suggestions  made  by  the  Gov-
 ernment  of  lodis,  there  may  be  sugges- tions  invited  from  the  Government  of
 Pakistan,  but  the  sole  responsibility  of
 granting  or  not  granting  a  migration  cer-
 tificate  will  depend  entirely  upon  our
 Visa  Office  here.

 So  far  as  I  know  Pakistan—(my
 knowledge  is  confined  to  pre-Partition
 days}—it  is  my  view  that  the  main  cause
 of  the  inability  of  Pakistan  to  give  secu-
 5—47  Lok  Sabha
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 tity  to  the  minorities  there  lies  in  the
 fact  that  there  is  no  stable  government
 in  Pakistan  up  till  now  and  that  there
 is  rivalry  between  different  groups  for
 coming  into  power.  If  I  may  enter  into
 past  history  t he  United  Front  came  into
 power  in  February  1954;  two  months
 later  a  Ministry  was  formed.  Hardly
 two  months  after  that  there  was  some
 massacre  in  a  jute  mill,  the  Ministry  was
 dissolved  and  Governor's  rule  was  pro-
 mulgated.  In  this  connection  I  should  in-
 vite  the  attention  of  the  House  that  Pa-
 kistan  Press  is  not  doing  justice  to  the
 minorities.  As  an  instance  I  may  say  that
 in  this  Narayanganj  jute  mill  massacre
 several  hundred  people  were  killed  and
 many  more  were  injured.  But  that  was
 absolutely  a  matter  between  Muslims
 and  Muslims  and  no  member  of  the  mi-
 nority  community  was  involved  in  it.
 But  on  the  777  of  May  954  the  Dawn
 in  an  editorial  under  the  caption  “Be-
 trayal  of  Pakistan”  said  that  “commu-
 nists  and  the  agents  of  Hindu  Bengal
 joined  hands  to  execute  that  dastardly
 conspiracy”.  If  this  is  the  view  propa-
 gated  by  a  responsible  paper  of  Pakis-
 tan,  that  even  in  a  case  where  the  mino-
 tities  have  absolutely  no  connection,
 they  are  accused  of  conspiracy,  then,
 how  can  the  minorities  have  any  faith
 to  live  in  a  country  where  this  sort  of
 hostile  attitude  is  propagated.  So,  it
 should  be  the  duty  of  our  Government
 to  draw  the  attention  of  the  Pakistan
 Government  that  if  they  are  really  sin-
 cere  in  their  professions  and  want  to
 honour  the  pledges  given  as  early  as
 1950,  they  shou  fd  ask  their  Press  not
 to  indulge  in  such  irresponsible  state-
 ments..

 Then,  for  nearly  a  year  there  was  no
 Government,  so  to  say,  because  the  pro- vince  was  under  Governor's  rule.  After
 one  year  the  United  Front  Ministry  was
 again  reinstated.  That  Ministry  did  not
 hold  any  session  for  several  months.  Op
 the  very  first  day  it  met  in  a  session,
 the  assembly  was  adjourned  sine  die  and
 Governor’s  rule  was  again  imposed.  The
 difficulty  in  the  case  of  Pakistan  is  that
 there  is  neither  democracy  functioning
 nor  can  autocracy  function  in  these
 days.  So,  we  should  earnestly  hope  that
 democracy  may  function  in  East  Pakis-
 tan,  so  that  those  who  are  at  the  helm

 .of  affairs  may  be  in  a  position  to  act.
 So  long  as  this  sort  of  uncertainty  con-
 tinues,  so  long  as  it  is  left  to  the  per-
 manent  executive  to  rule  the  country, the  minorities  cannot  place  any  faith  in
 the  Government.  I  have  read  the  state-
 ments  of  the  leader  of  the  Parliamentary
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 (Shri  Barman]
 Group  of  the  Congress  Party  in  Pakis-
 tan  and  he  also  has  expressed  the  same
 views  that  parliamentary  democratic
 Government  and  a  Ministry  may  be  con-
 stituted  there  soon.

 Sir,  I  do  not  wish  to  dilate  on  matters
 which  may  not  be  helpful  to

 payne,
 . but  wish  to  ask  a  few  questions.  e

 were  told  that  by  March  956  more
 than  35  lakhs  of  minorities  had  migrat- ed  to  India.  The  figure  given  for  the
 month  of  February  is  45,534.  We  are  all
 very  anxious  to  know  about  subsequent events  what  is  the  rate  of  migration  after
 February  1956,  That  is  one  matter.

 On  the  27th  May,  952  it  was  ad-
 mitted  in

 reply.
 to  a  question  that  the

 East  Pakistan  Government  had  issued—
 @  a  circular  requiring  thana  officers  to
 ps

 on  the  extent,  nature  and  source
 of  influence  of  certain.  members  of  the
 minority  community  ;  (ii)  circular  orders
 to  commercial  firms  requiring  them  to
 obtain  the  approval  of  District  Magis- trates  before  giving  employment  to  non-
 Muslims;  and  (iii)  a  circular  order
 said  to  have  been  issued  to  District  Ma-
 gistrates  instructing  them  to  stop  res-
 toration  of  properties  to  returning Hindu  migrants  and  to  distribute  the
 properties  among  refugees.  This  circular
 was  actually  issued  a  year  earlier,  that
 is  just  a  few  months  after  the  Nehru-
 Liaquat  Ali  Pact.  To  that  our  Govern-
 ment  lodged  protests  and  wrote  letters.
 The  Government  of  India  lodged  a  pro- test  in  March  1951,  though  the  circular
 was  issued  much  earlier,  and  the  reply was  that  “the  position  is  that  the  cir-
 cular  stands  as  it  was”.

 I  want  to  ask  whether  our  Minorities
 Minister  has  enquired  whether  all  the
 circulars  have  been  withdrawn  or  not;
 and  if  withdrawn,  when;  and  what  is  the
 condition  after  that.  Because,  these  are
 the  basic  things  which  frighten  the  mi-
 norities  and  which  make  their  life  im-
 possible  there,  and  they  are  bound  to
 come  even  if  it  meant  difficulties  and
 other  things.  So  these  are  the  basic
 things  which  must  be  looked  into  and
 enquired  of  Pakistan,  whether  all  these
 have  been  withdrawn  or  not.

 I  understand  the  difficulty  of  our
 Government,  but  at  the  same  time  I
 hope  that  Pakistan  may  come  to  its
 senses  and  realise  the  effect  of  driving
 the  minorities  out  of  Pakistan.  I  know
 the  hon.  the  Minorities  Minister  has
 placed  much  reliance  upon  the  Chief
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 Minister  of  the  time.  I  know  him  per-
 sonally,  I  have  worked  with  him  in  the
 Krishak  Praja  movement,  and  I  know
 perfectly  well  and  I  solemnly  believe
 that  he  is  not  at  all  of  communal  charac-
 ter.  But  how  much  power  has  he  got  in
 the  administration,  that  is  the  problem.
 Until  and  unless  there  is  a  stable  gov-
 ernment  established  in  Pakistan,  our
 Government  must  time  and  again  keep
 watch  about  the  matters  that  are  hap-
 pening  in  Pakistan  and  try  to  do  as
 much  as  possible  for  safeguarding  the
 interests  of  our  people  there.

 Pandit  Thakur  Das  Ehargava  (Gur-
 gaon):  After  a  perusal  of  the  docu-
 ment  which  has  been  given  to  us  I  sin-
 cerely  feel  that  Pakistan  is  not  going  to
 do  anything  and  that  the  confidence  re-
 posed  by  our  Minister  in  Pakistan  is
 simply  misplaced.

 From  the  very  inception  of  things
 we  have  been  saying  that  a  certain  am-
 ount  of  complacency  and  credulousness
 is  to  be  found  in  the  Government  of
 India  as  regards  this  question.  When,  to
 start  with,  the  first  exodus  from  East
 Pakistan  began,  we  raised  questions  in
 this  House  often,  and  the  reply  came:
 no  persons  are  coming  from  Pakistan.
 This  was  the  Minister's  reply.  We  knew
 what  happened  on  the  other  side,  with
 regard  to  West  Pakistan.  And  yet  Gov-
 ernment  gave  us  the  answer  that  no  per-
 sons  were  coming  from  East  Pakistan.
 For  years  together  in  the  beginning,
 this  was  the  reply  of  Government.  And
 we  had  to  take  pains  to  convince  the
 Central  Government  that  as  a  matter  of
 fact  the  exodus  was  beginning  and  deep-
 ening.  Subsequently  Government  began
 to  realise  and  told  us  that  about  four
 to  five  lakhs  of  people  have  come  and
 there  is  an  exodus.  And  then,  perhaps
 when  the  second  push  was  there,  we  all
 knew  that  Pakistan  meant  business  and
 that,  as  in  West  Pakistan,  there  will  not
 be  a  single  Hindu  left  in  East  Pakistan
 also.  This  was  our  feeling  and  convic-
 tion,  and  that  conviction  has  proved  to
 be  too  true.  Today,  even  after  reading
 this,  after  hearing  the  hon.  Minister
 when  he  says  that  he  is  sincerely  satis-
 fied  that  so  far  as  Pakistan  is  concern-
 ed  the  exodus  will  be  stopped,  I  am  ex-
 tremely  sorry  to  say  that  though  I  cer-
 tainly  believe  him,  I  have  rea  igh  got  no
 teal  biswas  in  his  words.  I  do  not  be-
 lieve  that  his  belief  is  right.  Not  that  I
 do  not  believe  him.  When  he  says  it  sin-
 cerely,  it  must  be  right  according  to  his
 belie: a4  But  I  do  not  believe  that  his
 belief  is  right.
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 Now,  Sir,  let  us  see  what  has  happen-
 ed.  Our  Government,  after  the  Nehru-
 Liaquat  Ali  Pact,  said  that  wherever  a
 Mussalman  came  from  the  other  side
 he  will  be  given  Rs.  200  per  family.
 When  I  went  to  Assam  on  behalf  of  the
 Rehabilitation  Ministry  I  saw  in  one  of
 the  camps  that  more  Muhammadans
 were  there  and  were  looked  after  much
 better  than  the  Hindus.  And  each  Mus-
 lim  family  was  paid  Rs.  200.  Have  they
 secured  this  in  East  Pakistan  Confer-
 ence.  Will  every  Hindu  who  wants  to
 go  back  to  Pakistan  get  Rs.  200  per
 family  ?  If  they  actually  mean  business
 that  is  the  way  in  which  things  should
 have  been  done,  that  is  the  way  in
 which  we  behaved.  But  I  do  not  find  any
 such  mention  here.

 Now,  what  is  it  that  is  mentioned
 specifically  ?  The  specific  thing  mention-
 ed  is,  the  Government  of  India  condemn
 the  entire  machinery  with  them.  It  al-
 most  reads  like  this  as  if  there  was  a
 confession  that  we  are  calling  people. I  am  rather  astonished  that  our  Reha-
 bilitation  Minister  was  there  and  in  his
 presence  these  things  could  be  said.  I
 can  never  believe  that  he  does  not  know
 what  is  happening  there.  He  knows  in
 his  heart  of  hearts  that  whatever  Pakis-
 tan  says  is  not  coming  to  be  true.  He
 knows  it,  and  I  am  really  surprised  that
 these  things  should  have  been  believed
 and  said  there  in  his  presence.

 Then,  Sir,  there  is  some  mention  of
 a  neutral  home.  I  would  like  to  know
 from  the  hon.  Minister  what  is  a  neutral
 a

 When  abductions  take  place  it  is
 sald0—

 “In  case  of  complaints  regarding abductions  of  women,  officers  have
 been  directed  to  recover  the  girls
 immediately  and  to  send  them  to
 the  neutral  home  in  Dacca.”

 May  I  humbly  enquire  what  is  a
 neutral  home?  This  only  means  that
 the  abducted  girls  will  not  be  restored
 to  their  parents  or  people;  they  will  be
 kept  in  a  home  where  the  seducers  will
 be  able  to  tell  them  that  they  can  come
 back  to  the  seducers,  What  is  the  neutral
 home?  The  only  thing  I  can  conceive
 of  is  that  as  soon  as  an  abducted  girl is  recovered  she  should  be  made  over
 to  her  people.  It  is  not  the  case  so  far
 as  East  Pakistan  is  concerned  that  the
 ‘women  were  abducted  eight  years  ago.
 They  are  being  abducted  now  and  yet
 they  are  taken  to  a  neutral  home.  This
 shows  that  justice  is  not  being  done  in
 their  cases,
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 What  else  do  we  get?  It  is  said  that
 the  houses  would  be  de-requisitioned.
 May  I  humbly  enquire  from  the  hon.
 Minister  how  many  orders  has  he  se-
 cured  so  far  as  de-requisitioning  is  con-
 cerned?  Has  he  got  a  single  order  in
 his  possession  to  show  to  me  that  the
 houses  have  been  de-requisitioned?
 There  is  no  mention  here,  and  in  the
 reply  he  made  in  the  House  he  said,
 “We  were  satisfied  with  the  assurances
 given  from  the  other  side—which  al!
 remains  to  be  done,  and  we  had  assur-
 ances  many  times”,  which  means  in
 simple  English  that  he  himself  disbe-
 lieves  them.  He  knows  assurances  have
 been  made  only  to  be  broken.  Similarly
 I  understand  that  the  simple  meaning
 is  that  he  does  not  believe  in  his  heart
 of  hearts  that  these  assurances  will  be
 kept.  I  do  not  know  diplomatic  langu-
 age.  So  far  as  Pakistan  is  concerned,  it
 has  made  thousands  of  promises  with
 us,  and  always  to  be  broken.

 Who  started  the  game?  When  Shri
 Jinnah  was  there,  when  he  entered  into
 a  sort  of  alliance  or  contract  it  was  said
 that  the  minorities  will  be  kept  up  and
 preserved  and  their  rights  will  be  hon-
 oured  like  those  of  other  citizens.  This
 was  the  basis  on  which  partition  was
 made.  What  happened  ?  In  Karachi  they
 passed  an  order  that  every  Hindu’s  pro-

 rty  is  to  be  taken  away.  Three  or
 four  days  ago  I  read  in  a  vernacular
 paper  that  fifty  thousand  people  from
 West  Pakistan  are  to  be  turned  out  from
 Karachi  and  other  places.  I  do  not
 know  how  far  it  is  true.  But  this  was
 the  piece  of  news  that  I  read  in  a  paper.
 I  do  not  know  how  far  it  is  true.  I
 hope  the  hon.  Minister  will  kindly  throw
 some  light  on  this  question.

 If  this  is  true,  when  on  the  one  hand
 we  find  that  fifty  thousand  people  are
 to  be  removed  from  their  places,  com-
 ing  to  East  Pakistan  how  could  it  be
 true  that  these  people  will  be  stopped from  coming  ?  It  will  be  the  same  policy.
 The  Central  Government  there  is  in
 charge,  the  President’s  rule  is  there,
 and  it  is  from  the  Central  place  that
 every  policy  is  being  directed.

 Shri  N.  C.  Chatterjee:  Karachi  is
 doing  everything.

 Pandit  Thakur  Das  Bhargava:  It  so
 lieve  it,  I

 know  my  Bengali  friends,  that  if  it  is
 only  left  to  our  Bengali  friends,  Hindus
 as  well  as  Muslims,  there  will  be  no
 trouble.  But  what  happens  is  that  the
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 [Pandit  Thakurdas  Bhargava]
 Punjabis  come  from  there,  and  those
 who  belong  to  the  Muslim  League  want
 to  see  that  not  a  single  Hindu  exists  in
 Pakistan.  They  have  got  the  charge  of
 this  part-of  Pakistan.  They  push  out
 these  Hindus.  I  believe  that  not  a  single
 Hindu  will  be  allowed  to  remain  there.
 That  is  my  strong  belief.  I  do  not
 want  that  every  Hindu  should  come
 away.  I  want  that  Pakistan  also  should
 honour  its  commitments  and  that  the
 Hindus  should  remain  there.  But,  at
 the  same  time,  I  am  perfectly  certain
 that  all  of  them  shall  have  to  come
 whatever  we  may  do.  Is  it  as  if  to
 condemn  our  Government  and  take  shel-
 ter  behind  false  accusation  they  invent,
 the  excuse  that.our  Government  is  cal-
 ling  those  people  and  saying  that  they will  get  many  lands  here.  Our  Rehabili-
 tation  Minister  knows  better.  He  has
 seen  what  Shri  Mukerjee  has  said,  These
 people  are  not  satisfied  with  what  the

 “Rehabilitation  Ministry  is  doing.  Yet, the  charge  is  that  we  are  calling  them.
 For  us  to  say  that  we  are  tightening this  restriction  on  the  movement  is  to
 proclaim  to  the  world  that  we  are
 attracting  those  people.  I  very  strongly
 repudiate  what  is  written  here  ;  it  is  ab-
 solutely  wrong.  I  am  ashamed  that  we
 ourselves  say  that  we  tighten  the  restric-
 tions.  I  recollect  what  we  said  previ-
 ously;  we  extended  a  promise  to  the
 people  and  we  said  that  the  25  lakhs
 of  people  were  part  of  us.  What  hap-
 pened  in  Pakistan?  Every  Hindu  came
 to  know  ultimately  what  his  position would  be.  I  would  be  the  last  man  to
 say  that  the  border  should  be  sealed.  All
 these  persons  have  a  right  to  come  here.
 At  the  time  of  Partition,  we  took  the
 responsibility  and  we  said  that  what-
 ever  might  happen,  we  would  not  let
 them  down.  So,  if  they  want  to  come
 they  shall  be  allowed  to  come.

 6  P.M.
 I  read  the  statement  issued  on  be-

 half  of  both  the  Governments.  It  means
 in  plain  English  that  we  have,  so  far  as
 we  are  concerned,  not  fully  performed
 our  liabilities.  He  has  said  that  there
 have  been  failures  on  our  side  and  fail-
 ures  on  their  sides.  May  I  in  all  humility
 ask  him  what  was  the  failure  on  our
 side?  My  submission  is  this.  In  our
 anxiety  to  see  the  good  sides  of  the
 other  party,  we  say  these  things  in  mo-
 desty  as  platitude.  I  am  also  of  the
 same  view.  We  need  not  necessarily  cri-
 ticise  as  if  we  are  enemies.  But  the
 truth  must  be  told.  Why  should  we  ac-
 cept  that  we  have  to  tighten  our  restric-
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 tions?  Are  the  Hindus  there  respon-
 sible  for  the  exodus?  If  the  hon.  Mi-
 nister  says  this,  it  means  that  the  Gov-
 ernment  of  India  acce

 pis
 this.  I  am

 sorry  this  should  have  been  agreed  to
 by  our  Minister.

 The  next  thing  is  this.  Assurances—
 beautiful  assurances—are  there.  The  mi-
 norities  are  the  responsibility  of  the
 country  in  which  they  live.  What  hap-
 pened  when  Partition  took  place  ?  They
 should  have  mentioned  all  the  circum-
 stances  on  account  of  which  there  was
 migration  from  East  Pakistan.  Nothing
 is  mentioned  about  them.  Why  should
 the  migration  take  place?  People  are
 coming  because  they  are  forced  to  come.
 Abductions  take  place.  If  they  go  to  the
 police,  etc.  protection  is  not  given.  The
 properties  are  taken  away.  The  houses
 are  requisitioned.  All  these  things  hap-
 pen.  There  is  not  one  word  about  it  in
 the  statement.  Migration  was

 mary place.  Now,  we  have  stopped  it.  Woul
 the  houses  be  de-requisitioned  ?  If  the
 hon.  Minister  came  with  the  informa-
 tion  that  ten  thousand  houses  were  de-
 requisitioned,  |  would  have  understood
 it,  I  would  ask  him.  If  these  people  go
 back,  will  they  be  given  back  their  pro-
 perty  ?  There  is  not  a  single  word  about
 these  things.  They  will  get  into  service
 and  the  age  limit  is  extended  as  if  it  is
 a  question  just  as  the  one  relating  to  the
 Scheduled  Castes  here.  How  many  per-
 sons  are  there  who  can  live  under  these
 circumstances?  Unless  the  climate
 changes,  unless  the  conditions  improve, how  can  you  expect  them  to  remain
 there?  Four  Ministers  met  there  and
 by  saying  that  23  per  cent  of  the  posts
 would  be  reserved  for  Hindus,  will  the
 situation  improve?  This  is  a  make-be-
 lieve  affair.  I  am  very  sorry  it  is  so  and
 our  Ministers  have  put  their  faith  in
 spite  of  past  experience.  How  can  we
 believe?  They  have  failed  before  and
 they  will  do  nothing.  What  can  they  do?
 I  remember  the  words  of  Sardar  Patel
 and  Pandit  Jawaharlal  Nehru  on  the
 very  first  occasion.  So  far  as  Pakistan
 was  concerned,  they  told  us  that  other
 methods  would  be  used.  We  have  not
 seen  what  those  other  methods  are.  We.
 are  not  likely  to  see.  Let  us  reconcile
 ourselves  to  our  fate.  Seventy  lakhs  of
 people  will  have  to  come  here.

 Again,  who  has  given  these  assuran-
 ces?  Will  he  remain  in  power?  Will
 he  be  able  to  do  these  things  ?  I  do  not
 think  so.  This  paper  shows  that  they
 have  come  satisfied  with  the  assurances
 given  there.  Shri  Biswas  sincerely  tells
 us  that  they  have  done  the  right  thing.
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 {  am  sorry  to  say  that  I  do  not  believe
 that  and  I  do  not  think  that  in  this  mat-
 ter,  Pakistan  will  ever  be  sincere  to  us.
 I  really  admire  Shri  Biswas  who  has  got
 such  a  fund  of  credulity  to  believe  these
 words.  I  congratulate  him  for  that  com-
 placency  and  the  fund  of  credulity.  But
 so  far  as  many  Membes  of  this  House
 are  concerned,  they  are  left  cold.  We
 are  not  happy  or  satisfied  that  the  right
 thing  has  been  done.  May  I  enquire
 from  him  if  in  Dacca  there  was  not  a
 lathi  charge  in  respect  of  these  very
 persons  who  are  coming?  Can  he  deny
 this.  These  are  inside  stories  that  have
 reached  us.  If  any  person  wants  to
 come,  no  bar  should  be  put  in  his  way.
 He  should  be  allowed  to  come
 whatever  may  happen  to  India.
 Our  ‘Rehabilitation  Minister  may
 have  meagre  resources  but  he  has  a  good
 heart  to  rehabilitate  them  and  he  will
 do  his  very  best.  But  it  makes  me  sad
 to  think  that  these  restrictions  will  be
 put  in.  No  man  will  leave  his  hearth  and
 home  unless  he  is  driven  out.  No  Ben-

 ali  would  like  to  come  here  if  he  can
 e@  accommodated  in  East  Pakistan.  It

 is  entirely  wrong  to  say  that  we  are  call-
 ing  theni.  They  are  coming  here,  driven
 by  necessity.  Every  Hindustani  wants
 that  every  Pakistani  Bengali  should
 live  with  honour  and  safety  in  East
 Pakistan.  18  may  say  that  I  am  not  satis-
 fied  with  this  document.

 Shri  B,  K.  Das  (Contai)  ;  Sir,  I  do  not
 subscribe  to  some  of  the  views  that
 have  been  just  expressed  by  our  rever-
 ed  friend  Pandit  Bhargava.  I  do  not
 think  that  our  Government  is  acting  un-
 der  self-deception.  Nor  do  I  believe  that
 as  a  result  of  the  conference  that  was
 held  in  Dacca,  the  cause  of  the  mino-
 rities  in  East  Bengal  has  been  damaged
 more  than  ever.  Of  course,  I  share
 some  of  his  misapprehensions  regarding the  working  of  the  passoprt  office  there,
 which  will  be  issuing  the  migration  cer-
 tificates  to  the  intending  refugees.
 hope

 the  hon.  Minister,  while  replying, will  make  this  point  clear.  We  must  not

 esha
 that  the  Nehru-Liaquat  Pact  still

 stands.
 Shri  Nand  Lal  Sharma  (Sikar):

 Dead.
 Shri  B.  K.  Das:  Of  course  we  know,

 and  we  know  it  with  a  great  sense  of
 sorrow,  that  all  that  we  wanted  of  the
 pact  has  not  been  fulfilled.

 Shri  Mehr  Chand  Khanna:  On  the
 Pakistan  side.

 Shri  N.  C.  Chatterjee  :  On  their  part.
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 Shri  B.  K.  Das:  I  am  going  to  explain
 my  statement.  We  have  said  it  often  on
 the  floor  of  this  House—and  I  remem-
 ber,  when  I  spoke  last  about  this  subject
 I  said  it—that  we  on  our  part  have  al-
 ways  fulfilled  the  conditions  that  we  im-

 08०6
 on  ourselves,  but  the  other  side

 s  failed,  and  sometimes  miserably,  to
 a  great  cost  of  this  country.

 But  what  is  the  way  out?  We  are
 dealing  with  a  foreign  country,  with  a
 foreign  Government.  We  cannot  but  de-
 pend  on  the  goodwill  of  that  country,
 lf  it  is  not  forthcoming,  then  repeated endeavours  have  to  be  made.  This  time,
 we  read  in  the  preamble  to  the  state-
 ment  which  the  hon.  Minister  made  the
 other  day,  that  it  was  on  their  invita-
 tion  that  this  conference  met  at  Dacca.
 We  could  not  possibly  refuse  to  attend
 that  conference.  Of  course,  we  do  not
 know  the  details  because  that  is,  and
 that  must  be,  something  confidential.
 But  what  has  come  out?  We  see  that
 there  is  a  ring  of  sincertiy  expressed  on
 the  other  side.  Some  of  our  friends  are
 not  willing  to  believe  it.  They  call  it
 self-deception.  But  when  I  see  that  the
 hon.  Minister  for  Minority  Affairs,  who
 has  always  expressed  despair  at  the  atti-
 tude  of  the  other  side,  has  given  us  this
 assurance  that  this  time  he  has  been
 able  to  discern  some  amount  of  sincerity
 in  their  attitude,  we  cannot  but  accept
 his  optimism  and  we  cannot  but  pro-
 ceed  on  those  lines.  There  has  been  eco-
 nomic  discrimination,  there  has  been  a
 policy  of  suppression  and  oppression
 and  so  many  other  things  in  the  past  that
 our  hearts  generally  refuse  to  believe  in
 the  promises  that  are  coming  out.  But
 when  we  are  committed  to  a  certain
 course  of  action,  when  we  say  that  we
 on  our  part  are  ready  to  do  everything
 possible  to  advance  the  cause  of  the  mi-
 norities  in  that  country,  we  cannot  say
 that  what  we  find  in  the  document  that
 is  before  us  is  against  our  interests.
 They  Have  promised  that  the  houses  will
 be  returned.  They  have  promised  that
 the  officer  who  has  been  appointed  will look  to  the  interests  of  the  minorities.
 They  have  said  that  there  will  be  an
 Advisory  Board,  the  revival  of  the  Mi-
 nority  Commission  and  the  Minority
 Boards.  Let  us  see  what  happens.  We
 cannot  at  once  expect  the  result.  If  we
 have  waited  all  these  years,  if  we  have
 tried  all  these  years,  we  cannot  say
 that  this  conference  is  a  failure.  If  those
 promises  have  been  reiterated,  let  us
 take  them  at  their  word  and  let  us  on

 bad
 part  try  to  do  whatever  is  pos-

 sible.



 0l49  Discussion  re  :

 [Shri  B.  K.  Das]
 Objection  has  been  taken

 regarding the  tightening  of  our  machinery  for  the
 issue  of  migration  certificates.  Of  course,
 I  do  think  that  there  is  a

 Possibility  |
 of

 danger  there.  If  the  officer  or  TS
 concerned,  who  will  be  in  charge  of
 that  department,  do  not  act  with  great
 caution  and  with  judgment,  there  is  a
 chance  of  the  intending  migrants  being
 made  to  suffer.  Further,  I  do  not  know
 what  is  meant  by  those  words  in  the
 joint  communique  “suggestions  of  Pa-
 kistan  Government  wil  I  be  accepted  or
 will  be  considered”.  Of  ccurse,  I  do  not
 think  that  every  single  application  that
 will  be  placed  there  will  be  scrutinised
 by  the  Pakistani  people.  That  is  not  the
 idea.  I  think  that  we  will  be  acting  on  a
 certain  formula  and  they  may  also  give
 their  suggestions  how  that  formula  can
 be  worked  out  in  a  better  way.  That  is
 a  possible  interpretation  that  can  be
 given  to  that  expression  in  the  joint
 communique.

 We  have  been  assured  the  other  day
 by  the  Prime  Minister  that  there  is  not
 the  remotest  idea  in  the  minds  of  the
 Government  of  India  that  none  of  the
 legitimate  persons  who  want  to  come
 away  and  who  are  unable  to  stay  there
 will  be  prevented  from  coming  away.
 The  Prime  Minister  has  assured  us
 many  times  about  that,  and  depending on  that  assurance  we  can  believe  that
 no  undue  pressure  will  be  brought  about
 in  this  matter  of  issuing  migration  cer-
 tificates.  We  shall  have  to  wait  for  some
 time  to  see  the  results  of  the  action  that
 the  Pakistan  Government  takes.  We  find
 that  the  administration  there  is  very
 weak.  Every  day  changes  are  occurring
 and  in  the  midst  of  such  conditions  we
 cannot  expect  that  much  will  come  out.

 But  I  do  not  think  for  a  moment  that
 the  conditions  of  the  minorities  there
 will  become  worse  due  to  this  confer-
 ence  or  as  a  result  of  the  agreement
 that  has  been  reached.  In  fact,  there
 has  been  no  new  agreement  that  has
 been  reached

 peor  38
 that  probably they  wanted  to  seal  the  border  and  this

 Government  stoutly  replied  that  this
 Government  cannot  be  a  party  to  such
 sealing  of  the  border.  From  this  side  it
 has  been  said  many  times  that  such  a
 step  cannot  be  taken  by  our  Govern-
 ment.  In  that  background,  if  it  has  been
 agreed  that  the  migration  certificates
 should  be  issued  with  caution  and  that
 they  should  be

 granted
 only  in  genuine

 cases,  I  do  think  that  there  will  be  no
 difficulty  for  those  persons  who  want
 to  come  over  to  this  country.  I  want  to
 have  that  assurance  today  from  the
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 hon.  Minister  that  that  matter  will  be
 looked  into  and  the  apprehension  that
 has  been  expressed  on  the  floor  of  the
 House  will  be  obviated  by  that  assur-
 ance,

 Shri  Ss.  C.  Deb  (Cachar-Lushai  Hills)  :
 Mr.  Speaker,  Sir,  I  do  not  like  to  take
 much  time  of  the  House,  because  al-
 ready  various  points  have  been  raised
 in  this  discussion.  My  only  Concern  is
 about  the  restriction  on  the  issue  of  mi-
 gration  certificates.  I  come  from  a
 border  area.  I  know  the  minds  of  the
 minorities  there.  I  claim  that  the  situa-
 tion  is  not  such,  politically,  eco-
 nomically  or  otherwise,  that  the
 minorities  can  stay  there  for
 long.  I  share  the  sentiments  here  ex-

 ressed  by  our  hon.  friend  Pandit  Tha-
 ur  Das  Bhargava.  It  is  good  that  our

 Government  should  try  time  and  again for  creating  conditions  that  minorities
 may  live  there  with  comfort  and  stabi-
 lity.  If  by  this  discussion  conditions  are
 created  there  in  East  Pakistan  for  the
 minorities  to  live  in  comfort,  it  would
 be  better.  But  I  have  no  faith  about
 that.  So,  my  point  is  that  there  should
 not  be  any  restriction  for  issuing  migra- tion  certificates,  because  the  minorities
 cannot  leave  their  homes  and  hearths
 for  pleasure.  Only  as  a  last  resort,  they ask  for  a  migration  certificate  to  be
 issued.  Therefore,  there  should  not  be
 any  restriction.  On  this  ground,  if  any
 agreement  is  arrived  at,  I  oppose  that
 part  of  the  agreement.

 The  House  knows  that  in  East  Ben-
 gal  there  is  no  democratic  set-up.  Con-
 ditions  are  not  good  there.  The  Presi-
 dent’s  rule  is  there.  The  situation  was
 different  there  when  the  Chief  Minister
 of  that  province  took  our  Minister  into
 confidence  and  had  a  discussion  and  an
 agreement  was  atrived  at.  But  we  do
 not  know  what  would  be  the  ition
 now.  We  also  know  that  in  West  Pa-
 Kistan  also  there-  is  no  chance  of  a
 stable  Government.  When  the  condition
 is  such,  how  can  the  minorities  there
 live  safely  and  in  peace  ?  So,  when  they are  eager  to  come  here,  they  should
 not  be  restricted,  and  there  should  not
 be  any  restriction  put  in  any  way  on
 our  side.  If  there  is  any  assurance  by our  Government  on  that  side  about  res-
 trictions,  I  oppose  that.  With  these
 words,  I  resume  my  seat.

 शी  नंदलाल  फार्मा  :
 नमोश्स्तु  रामायण  सलक्ष्मणाय

 दैव्य  च  तसमे  जनकात्मजाये  t
 नौदस्यु.  रुद्रेन्द्रयमाइनिलेम्यो

 नमोश्स्तु  चन्द्राकंमरुद्गणेम्य:।।



 l0I5!  Discussion  re:

 Mr.  Speaker:  I  did  not  call  the  hon.
 Member.  I  wanted  to  call  either  Shri
 D.  C.  Sharma  or  Shri  U.  M.  Trivedi.

 :  7
 going  to  call  the  hon.  Minister  at

 3
 Shri  Tek  Chand:  Now  that  he  has

 started,  he  may  continue.
 Shri  Biswas:  So  many  points  have

 been  raised  that  I  require  some  time  to
 answer  them.

 Mr.  Speaker:  All  right.  Let  Shri
 Nand  Lal  Sharma  finish  in  three
 minutes.

 श्री  नंदलाल  शर्मा  :  माननीय  ग्रध्यक्ष  महोदय,
 में  अल्पसंख्यक  मंत्री  महोदय  को  धन्यवाद  करता
 हूं,  जिन्होंने  अपने  परिश्रम  का  फल  सदन  के  सामने
 रखा  है--इस  विषय  में  हमारी  सरकार  क्या  कर
 रही  2,  इस  चित्र  को  उन्होंने  सदन  के  सामने
 रखा  हैँ  n  वह  पर्याप्त  है  या  नहीं,  इस  पर  इस
 सदन  को  विचार  करना  हैं  |  वह  चित्र  सुन्दर
 इसी  अर्थ  में  हैं  कि  जैसे  इडविडा  के  रावण
 शूर्पनखा  और  कुम्भकरण  आशावादी  अत्यन्त  विकृत
 रूप  के  बालक  अवस्था  में  थें--जो  कि  माल्या-
 अवस्था  में  ही  बड़े  विकृत  रूप  के  थे--वैसे  ही
 यह  चित्र  विकृत  है  ।

 एक  माननीय  सदस्य  :  रावण  कौन  हैं  ?
 क्रि  नंदलाल  झामा  :  समय  बहुत  कम  हैं,

 इसलिए  में  इस  विषय  में  अधिक  नहीं  कहना
 चाहता  हूं  ।  उनका  रूप  वैसा  ही  था,  जैसा  कि
 उनका  है,  जिनके  साथ  आपका  पाला  पड़ा
 है  ।  (Interruphon)  में  प्रार्थना  करूंगा  कि
 यह  विषय  बड़ा  गम्भीर  है  इसलिए  इसको  हंसी
 ठठोल  में  उड़ा  देना  कम  से  कम  कुछ  माननीय
 सदस्यों  के  लिए  उचित  नहीं  है।  हमारा  हृदय
 बड़ी  गम्भीर  वेदना

 गण

 |
 है  जब  कि  पूर्वी  बंगाल

 में  कद  हुए  अपने  बंधुओं  की  स्थिति  के  बारे  में
 हम  विचार  कर  रहे  हैं  T  में  समझता  हूं  कि  इस
 समय  उनका  जीवन  किसी  कैद  से  कम  नहीं  है  ।
 इस  समय  पाकिस्तान  में  किसी  स्थिर  गवर्नमेंट
 का  स्वरूप  ही  दिखाई  नहीं  देता  हैं  ।  पूर्वी
 पाकिस्तान  में  पालियामेंटरी  डेमोक्रेटिक  गवर्नमेंट
 ही  नहीं  रह  सकी  हैं  और  वहां  पर  प्रैजिडेंट्स
 रूल  लागू  करना  पड़ा  हैं।  इस  स्थिति  में  पाकिस्तान
 अपने  पग्रल्पसंख्यकों  की  रक्षा  कैसे  कर  सकेगा,
 इसका  मुझे  विश्वास  नहीं  है--बल्कि  भारत  में
 किसी  को  भी  विश्वास  नहीं  है  ।

 f
 पाकिस्तानी  डेलिगेशन  के  द्वारा  जो  आश्वासन

 गये  गये  हैं,  वे  हमारे  सामने  रखे  गये  हैं  ।  में
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 उनमें  एक्शन  साफ  'विमान  (स्त्रियों  का
 अपहरण )  रिकवरी  आफ  गर्ल्स,  (लड़कियों  की
 वापसी )  'रेस्टोरेशन  साफ  सिक्‍योरिटी  (सुरक्षा
 की  स्थापना  )  कौर  डीरैक्वीजीशनिंग  साफ  हाउस-
 ग्ज  (मकानों  की  वापसी)  का  उल्लेख  पाता  हूं  1
 इन  शब्दों  से  स्पष्ट  है  कि  पाकिस्तानी  सरकार
 ने  अपने  अल्पसंख्यकों  क ेमकान  छीन  लिये,  उनकी
 बहू-बेटियों  को  छीन  लिया  और  इस  समय
 उन  लोगों  के  जीवन  खतरे  में  पड़े हुए  हें।  अब
 भी  समाचार  पत्रों  में  पढ़ने  को  मिलता  हैं  कि  पूर्वी
 पाकिस्तान  में  एक  M.  L.A.  मिस्टर  डे,
 को  अच्छी  तरह  पीटा  गया,  जब  कि  वह  अपने
 एक  पड़ौसी  को  बचाने  गये,  जिसके  घर  में  डाका
 पड़ा  था।  इस  अवस्था  में  यह  कितनी  हास्यास्पद
 बात  है  कि  पाकिस्तान  सरकार  की  ओर  से
 कहा  जाता  है  कि  उसने  वहां  की  माइनारिटीज
 (अल्पसंख्यक)  की  रक्षा  के  लिए  एम०  एल०

 एज०  की  ड्यूटी  लगा  दी  है  ।  इसके  साथ  ही  वह
 कहती  है  कि  एक  हिन्दू  आफिसर  आन  स्पेशल
 ड्यूटी  नियुक्त  कर  दिया  गया  है  ।  मेरी  समझ
 में  नहीं  आता  कि  पाकिस्तान  की  वर्तमान  परि-
 स्थितियों  में  वह  बेचारा  क्या  कर  सकता  है।

 सुनह  पवनसुत  रहना  हमारी
 जिमी  दुश्नम  में  जीभ  बिचारी  ।।

 उन  लोगों  के  बीच  में  एक  हिन्दू  आफिसर
 जो  कि  उनका  एक  नौकर  है,  नया  कर  सकता  है  ?
 उसकी  कोई  शक्ति  नहीं  है  ।  दूसरी  ओर  पाकिस्तान
 सरकार  कहती  हैं  कि  माइनारिटीज  (अल्प-
 संख्या  )  को  चाहिए  कि  वे  भारत  कौ  ओर  किसी
 प्रकार  की  आंख  उठा  कर  न  देखें  और  उसी  बाढ़
 के  संरक्षण  में  रहें,  जो  कि  उनके  घर  को  खा
 रही  हँ--वह  बाढ़  चाहे  उनको  खा  जाये,  उनका
 सर्वनाश  कर  दे  और  उनकी  बहु-बेटियों  को
 ले  जाये  |  परन्तु  हम  कब  भी  यह  कहने  के  लिये
 तैयार  हैं  कि  they  are  the  responsibility
 of  their  own  country!  में  समझता  हूं  कि
 जिनके  कारण  से  भारत  का  विभाजन  हुआ  था,  यह
 उनकी  जिमेदारी  है।  उनको  यह  कभी  भी
 नहीं  भूलना  चाहिये  कि  वहां  पर  बैठे  हुए  हमारे
 हिन्दू  भाई  किस  कारण  से  निधार्रित  और
 निस्सहाय  हुए  हैं  ।  उसके  लिये  हम  जिम्मेदार
 हैं  ।  १६५०  के  नेहरू-लियाकत  अली  को  वेद-
 वाक्य  से  भी  बड़ा  प्रमाण  माना  जाता  है,  पर  यह
 स्पष्ट  रूप  से  प्रकट  है  कि  वह  कभी  का  मर  चुका
 है---कम  से  कम  पाकिस्तान  की  ओर  से  वह
 सदा  के  लिये  मर  गया  है  ।  पाकिस्तान  ने  कभी
 भी  उस  पर  अमल  नहीं  किया  है  कौर  मुझे  बह



 \  053  Discussion  re:

 [श्री  नन्दलाल  शर्मा]
 विश्वास  नहीं  होता  कि  वह  अभी  उसका  परि-
 पालन  करने  के  लिए  तैयार  है।  इसके  अतिरिक्त
 पाकिस्तान  ने  अपने  कांस्टीट्यूशनल  (संविधान)  के
 द्वारा  वहां  पर  हिन्दू  को  समाप्त  कर  दिया  है
 शौर  कांस्टीट्यूशनल  (संविधान)  ग्नल्पसंख्यकों  का
 स्थान  नहीं  रखा  ।  एसी  स्थिति  में  हम  वहां  के

 हद
 पाकी  सुरक्षा  के  विषय  में  क्या  आशा  रख

 सकते  है  ?
 पाकिस्तान  का  शिष्ट-मंडल  अब  यह  झाइवासन

 दे  रहा  हैं  कि  जिन  लड़कियों  का  अ्रपहरण  किया
 गया  था,  अब  उनको  खोज  खोज  कर  लौटा
 दिया  जायेगा  ।  यह  ठीक  है,  परन्तु  इस  सम्बन्ध
 में  मुझ  ये  शब्द  देख  कर  अचम्भा  हुआ  है  :

 “Officers  have  been  directed  to
 recover  girls  immediately  and  send
 them  to  the  neutral  home  in  Dac-
 ca,
 अर्थात्‌  उन  लड़कियों  को  उनके  बन्धुओं

 और  घरवालों  के  पास  लौटाने  का  प्रश्न  नहीं
 है,  प्रत्यक्ष  उनको  एक  न्यूट्रल  होम  (तटस्थ
 आवास )  में  रखा  जायेगा  |  और  उस  न्यूट्रल
 होम  (तटस्थ  आवास)  की  रक्षा  करने  वाले
 कॉन  हैं  ?  वहां  पर  भी  वही  लोग  बैठे  हैं,  जो  कि
 उन  लड़कियों  का  सतीत्व  भंग  करेंगे,  उनका
 अपमान  करेंगे  |  ऐसी  हालत  में  हम  कैसे  समझ
 सकते  हैं  कि  पाकिस्तान  के  अल्पसंख्यकों  के मनम
 किसी  प्रकार  विश्वास  होगा  और  वह  वहां  पर
 सुख-शान्ति  से  रह  सकतें  हैं।

 हम  स्वयं  समाचार  पत्रों  में  पढ़ते  हैं  कि
 न  तो  पूर्वी  पाकिस्तान  में  और  न  पश्चिमी  _पाकी-
 स्तान  में  कोई  भी  सरकार  बनती  दिखाई  देती  है।
 पश्चिमी  पाकिस्तान  की  दिशा  कल  क्या  हो,
 इसका  पता  नहीं  हैं  और  पूर्वी  पाकिस्तान  में  एक
 पार्लियामेंटरी  डेमोक्रेटिक  गवर्नमेंट  की  स्थापना
 नहीं  हो  सकती  है  ।  ऐसी  परिस्थिति  में  जहां
 बहुसंख्यकों  की  सुनवाई  नहीं  हैं,  वहां  अल्पसंख्यकों
 की  क्‍या  दशा  होगी,  इस  पर  हमारी  भारत
 सरकार  को  बड़ी  गम्भीरता  से  विचार  करना
 चाहिये  ।  पाकिस्तान  की  ओर  से  सालिग  आफ
 बोर्डर  और  इम्मीग्रेंशन  सर्टिफिकेट्स  को  रोकने  की
 आवाज  उठ  रही  हैं,  वह  अन्तर्राष्ट्रीय  जगत  के

 .लिए  एक  धूर्ततापूर्ण  प्रचार  करना  है  और  उसका
 उद्देश्य  यह  है  कि  पाकिस्तान  संसार  से  कह  सके
 कि  चुंकि  भारत  सरकार  ने

 द्  ड
 को  भारत

 में  आने  की  छूट  दे  रखी  है,  वे  लोग
 भाग  भाग  कर  यहां  करा  रहे  हैं  |  यह  सर्वथा
 असत्य  है  और  इस  घोलें  में  भारत  सरकार  को
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 नहीं  आना  चाहिये  ।  पूर्वी  पाकिस्तान  से  शाने
 वाले  अभागे  हमारे  माननीय  मंत्री  श्री  खन्ना  के
 पल्ले  पड़े  हुए  हैं  और  मुझे  पूर्ण  विश्वास  हैं  कि  इस
 सम्बन्ध  में  वह  पूरा  परिश्रम  करेंगे  ।  मुझे
 केवल  यह  निवेदन  करना  हैं  कि  यदि  सरकार  ने
 पूर्वी  पाकिस्तान  की  समस्या  को  सुलझाना
 हैं,  तो  उसकों  एक  कार्य  श्वास  करना  होगा  |
 पूर्वी  पाकिस्तान  में  बैठे  हुए  झ्राफिसर्ज  से  काम
 नहीं  चलेगा  ।  अगर  इस  सम्बन्ध  में  कोई  एग्रीमेंट
 किया  जा  सके,  तो  सरकार  अपने  आफिसर्स
 की  एक  पार्टी  वहां  डिपुट  करे,  जो  कि  उस  क्षेत्र
 में  जाकर  अल्पसंख्यकों  की  सुरक्षा  को  देखकर
 वहां  की  परिस्थिति  के  बारे  में  आपको  पूर्ण  पूर्ण
 ब्यौरा  दे  ।  में  समझता  हूं  कि  यदि  आप  यह  कर
 पायेंगे  और  साथ  ही  वहां  से  आने  वाले  लोगों
 को  बसाने  के  लिए  आप  पाकिस्तान  से  पृथ्वी  की
 मांग  करेंगे,  तभी  यह  समस्या  हल  हो  सकेगी  ।
 में  तो  समझता  हूं  कि  अन्ततोगत्वा  अखंड  भारत
 ही  इस  समस्या  की  औषधि  है  ।  दूसरा  कोई
 मार्ग  नहीं  है  जिससे  भारत  के  रहने  वालों  प्रथा
 उधर  के  रहने  वालों  के  दुख  को  आप  मिटा  सकें  ।
 इन  शब्दों  के  साथ  में  आपका  घन्यवाद  करता

 ॥
 Shri  Biswas:  Mr.  Speaker,  I  था  very

 happy  to  find  that  Members  of  this
 House  have  evinced  so  much  interest  in
 the  question  of  minorities  of  East  Pa-
 kistan.  I  only  wish  there  were  more  fre-
 quent  occasions  when  they  could  show
 such  interest.

 Shri  U.  M.  Trivedi  (Chittoor):  May
 I  know,  Sir....

 Shri  Biswas  :  I  believe  this  is  the  first
 occasion  since  I  became  the  Minister  of
 Minority  Affairs  in  950  that  a  discus-
 sidn  of  this  kind  has  taken  place  on  the
 floor  of  the  House.  Any  number  of

 cd
 io  have  been  hurled  at  me.  I

 ould  like  to  have  some  time  to  answer
 all  of  them.  Nobody  here  knows  more
 about  the  condition  of  the  minorities  in
 East  Pakistan  than  myself.  I  venture  to
 make  that  claim  because  I  have  been
 connected  with  this  question  and  the
 implementation  of  the  Nehru-Liaquat
 Pact  since  the  date  that  Pact  was  con-
 cluded.  Therefore,  I  know  more  about
 the  conditions  in  which  these  minorities
 are  living  there  than  anybody  else  ex-
 cept  those  who  have  still  their  homes
 in  East  Pakistan  and  who  pay  frequent
 visits  to  East  Pakistan.

 ‘Shri  ्,  G.  Deshpande  (Guna):  Per-
 haps.
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 Shri  Biswas:  I  only  bope  it  will  not
 ‘be  said  that  in  the  statement  I  made
 before  the  House,  I  had  said  anything with  a  view  to  deliberately  mislead  the
 hon.  Members  here.  Shri  N.  C.  Chatter-
 jee  began  by  asking,  what  was  the  justi-
 fication  for  the  optimism  I  had  shown
 in  my  statement.  Well,  I  know  in  what
 tespects  Pakistan  has  given  effect  to  or
 failed  to  give  effect  to  the  Nebru-
 Liaquat  Pact.  Knowing  that  with  that
 knowledge  at  my  disposal,  I  still  ven-
 tured  to  strike  a  note  of  optimism.  Why

 ‘was  that?
 Look  at  the  question  broadly.  The

 action  of  the  Pakistan  Government  so
 far  has  been  such  as  to  encourage  the
 idea  that  whatever  might  have  bezn
 ‘said  in  the  Nehru-Liaquat  Agreement,
 nothing  would  please  them  more  than
 if  all  the  Hindu  minorities  left  East
 Pakistan.  Now,  for  the  first  time.  we
 have  a  different  attitude  openly  express-
 ed  by  them  before  the  Indian  delegation.
 Is  not  that  something  we  should  appre- ciate?  Must  we  not  accept  what  we  con-
 sider  to  be  the  hand  of  friendship  hemng extended  to  us?  Must  we  still  say  that
 as  we  have  been  disbelieving  them  all
 the  time  and  they  have  not  kept  their
 promise,  we  shoud  therefore  retire  from
 the  conference  ?  In  that  case,  we  should
 not  have  gone  to  the  conference  ४  all.
 The  Leader  of  the  Conference—I  can
 refer  to  that  because  that  part  of  the
 speech  was  open—began  by  saying  tha:
 he  recognised  that  the  minorities  were
 their  responsibility,  that  the  question
 of  security  was  the  foremost  question
 and  that  sense  of  security  must  be  en-
 sured  to  them  as  otherwise  there  would
 be  nothing.  For  the  first  time,  we  had
 such  a  frank  statement  from  Pakistan.

 Only  the  other  day,—I  refer  only  to
 ‘one  instance,—  when  there  was  a  meet-
 ing  here.  between  myself  and  the  then
 Pakistan  Minorities  Minister  at  Delhi,
 —lI  believe  it  was  in  1954,  shortly  after
 the  introduction  of  Governor’s  rule  in
 that  province,—when  there  was  a  new
 spurt  of  exodus,  I  drew  attention  to
 that  fact,  and  asked  my  counterpart
 “What  is  this  steady  rise  in  migration  ar
 He  said,  “I  do  not  know,  I  shall  go
 back,  tour  the  different  districts  and
 find  out  the  correct  position.”  Theo
 came  the  answer:  “I  had  been  in  sever-
 al  districts  and  I  have  not  been  able  to
 find  any  signs  of  migration.”

 Shri  N.  C.  Chatterjee:  Ghayasuddin
 Pathan  ?

 Shri  Biswas:  I  am  not  going  to  give
 you  the  name.
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 Shri  N.  C.  Chatterjee:  You  did  not
 believe  him  ?

 Shri  V.  G.  Deshpande:  He  believes.

 Shri  Biswas:  If  you  take  me  to  be
 such  a  simpleton  that  |  shall  believe  any
 and  every  statement  that  is  made  to  me,
 you  have  not  known  me  sufficiently  well.
 Now,  for  the  first  time,  from  the  Fore-
 ign  Minister  of  Pakistan,  you  have  the
 statement  that  there  is  this  exodus,—
 heavy,  “alarming”  exodus,  that  is  the
 expression  ‘the  used—and  that  something
 has  got  to  be  done.  This  anxiety  on  the
 part  of  Pakistan  to  retain  the  Hindu
 minorities  within  the  borders  of  that
 province—is  not  that  something  unusu-
 al,  which  you  have  never  heard  from
 them  ?  Is  it  suggested  that  we  should  not
 grasp  this  opportunity  for  whatever  it  is
 worth  ?  India  is  interested  in  the  mino-
 tities,  in  their  being  able  to  live  a  happy
 contented  life  in  their  home-land.

 An  Hon.  Member:  At  what  cost  ?

 Shri  Biswas:  At  my  cost  or  at  your
 cost,  it  does  not  matter.  We  want  their
 condition  to  be  better.  Therefore,  when
 that  overture  comes  from  the  other  side,
 is  it  suggested  that  that  should  be
 thrown  away?  I  say,  we  must  make  the
 best  use  of  the  opportunity  we  have,  and
 our  approach  at  the  conference  was  on
 that  basis.  It  is  no  question  of  “compla-
 cency”  on  our  part.  Pandit  Thakur  Das
 Bhargava  is  not  here.  I  should  like  to
 tell  him  that  there  is  no  question  of
 my  easily  believing  everything  which
 ought  not  to  be  believed.  What  is  the
 use  of  saying,  you  have  not  done  any-
 thing  in  the  past,  therefore,  we  better
 disperse  ?

 Shri  ्,  G.  :  Does  the  hon.
 Minister  believe  them  now?  We  want
 a  straight  answer.

 Shri  Biswas:  Suppose  all  the  assur-
 ances  given  by  them  fail.  Do  you  ex-
 pect  that  the  Hindu  minorities  will  then
 be  in  a  better  position  than  they  are
 now  ?  Whether  you  believe  me  or  not,
 I  say  there  is  no  chance  of  the  Hindus
 being  placed  in  a  better  position  except
 with  the  co-operation  and  active  good-
 will  of  Pakistan  and  without  definite
 action  on  their  part.

 I  did  not  expect  Shri  N.  C.  Chatterjee
 to  ask,  why  did  I  say  that  the  minorities
 there  are  the  responsibility  of  Pakistan?
 That  is  because  the  Nehru-Liaquat  Pact
 itself  declares  it.
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 Shri  N.  C.  :  That  is  a  won-
 derful  discovery;  wonderful  window-
 dressing.

 Shri  Biswas:  And  now  we  have  a
 reaffirmation  from  Pakistan  of  their
 faith  in  the  Pact.

 Sbri  N.  C.  Chatterjee  :  |  know  Hami-
 dul  Huq  Chaudhury  better.

 Shri  Biswas:  I  say,  if  anything  has
 got  to  be  done  for  the  minorities,  it
 must.  be  done  by  Pakistan.  All  that  we
 can  do  is  to  help  by  way  of  rehabilita-
 tion  if  they  come  across.

 So  far  as  coming  across  is  concern-
 ed,  I  will  just  only  refer—that  was  re-
 ferred  to  by  my  hon.  friend—to  the
 answer  which  the  Prime  Minister  gave the  other  day  to  a  question  put  in  the
 Lok  Sabha.  That  will  show  what  is  our
 policy.  The  question  was  :  “whether  it  is
 a  fact  that  the  Hindus  of  East  Pakistan
 are  being  refused  migration  certificates.
 by  India’s  Deputy  High  Commissioner
 in  Dacca:  if  so,  the  reasons  therefor  ;
 if  not,  the  policy  and  attitude  of  Gov-
 ernment  towards  intending  migrants”.
 The  answer  was  this:  “No,  migration
 certificates  are  not  refused  where  after
 proper  examination  of  each  case  the
 grant  of  these  facilities  comes  within
 the  rules.  The  policy  of  the  Govern-
 ment  has  always  been  not  to  encourage the  exodus  of  the  minority  community
 from  East  Pakistan  to  India.  Efforts
 have  been  repeatedly  made  urging  the
 Government  of  Pakistan  to  create  condi-
 tions  in  East  Pakistan  to  prevent  this
 exodus.  The  Deputy  High  Commission-
 er  for  India  in  Dacca  has  also  instruc-
 tions  to  endeavour  to  convince  the  mi-
 norities  to  remain  in  East  Pakistan,  but
 where  any  members  of  the  minority
 community  insist  on  coming  to  India,
 certificates  are  issued  to  them  after  pro-
 per  examination  of  each  case.”

 There  has  been  uo  change  from  this
 policy  at  the  Dacca  conference,  and  it
 has  been  repeated.  As  a  matter  of  fact,
 the  final  decision  as  to  whether  a  migra-
 tion  certificate  will  be  issued  or  not  rests
 with  India.  The  last  word  remains  with
 our  Deputy  High  Commissioner  there.
 If  the  other  side  have  any  suggestions
 to  make,  we  shall  be  pleased  to  consi-
 der  them.  That  is  all  that  we  said.  But
 the  right  to  migrate  remains,  as  guaran-
 teed  by  the  Nehru-Liaqat  Pact,  and  any
 suggestion  for  sealing  the  border  we  re-
 jected  straightaway.  Let  there  be  no
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 doubt  about  that.  Therefore,  Members
 may  rest  satisfied  that  we  did  not  sell
 away  the  interests  of  intending  migrants.

 You  must  not  also  forget  the  fact
 that  so  far  as  the  exodus  is  concerned,
 that  is  more  a  burden  on  us  than  on
 them,  Therefore,  we  are  interested  in
 seeing  that  the  pace  of  migration  slac-
 kens  down.  Many  of  you  may  have
 seen  the  condition  of  these  migrants
 lying  on  the  platform  at  the  Sealdah
 Railway  Station  or  living  in  camps  and
 so  on.

 aed
 is  satisfied  with  that  state

 of  things.  at  can  we  do?  Our  re-
 sources  are  limited  as  regards  provision
 of  space,  accommodation  etc.  Some  of
 the  migrants  will  not  agree  to  go  over
 to  some  other  State  outside  ar  ma

 and
 so  on.  There  are  these  ties.
 Therefore,  it  is  more  in  our
 interest  that  we  should  like  the  migra-
 tion  to  abate.  That  is  why  we  have
 always  insisted  that  the  minorities
 should  be  enabled  to  stay  in  East  Pakis-
 tan.  In  doing  so,  if  you  think  we
 bartered  away  the  rights  of  the  minority,
 we  cannot  help  it.

 Shri  N.  C.  Chatterjee:  Have  you
 issued  recent  instructions  to  your  re-
 presentatives  in  Dacca  which  are  put-
 ting  fetters  or  difficulties  in  the  way  of
 granting  migration  certificates  ?

 Shri  Biswas:  Directions  were  given
 before  the  conference  and  the  directions
 were  on  the  lines  which  I  have  stated.
 That  does  not  jeopardise  the  chances  of
 any  bona  fide  migrant  intending  to  come
 away,  say,  on  the  ground  that  he  cannot
 live  there  in  security.  There  have  been
 cases  which  were  brought  to  our  notice
 —lI  cannot  go  into  details  some  of  them
 were  accepted  by  our  side,  where  misuse
 was  made  of  the  facilities  for  issue  of
 Migration  certificates.

 Sbri  U.  M.  Trivedi:  You  have  avoid-
 ed  answering  this  question.  You  have
 expressed  satisfaction  at  the  attitude  of
 the  Pakistani  delegation.  Has  this  Gov-
 ernment  persuaded  the  Government  of
 East  Bengal  to  withdraw  and  withdraw
 openly  its  secret  circular  to  the  Hindu
 and  European  business  houses  not  to
 employ  Hindus  ?

 Shri  Biswas:  Where  are  you  reading from  ?  Who  has  said  our  delegation  ac-
 cepted  the  circular?

 Shri  N.  C.  Chatterjee:  I  am  sorry
 there  is  a  misunderstanding.

 Shri  Biswas:  I  know  about-the  secret
 circular.
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 Shri  N.  C.  :  Let  me  finish
 Our  information  was  that  the  Pakistan
 authorities  issued  circulars  to  business
 houses  not  to  allow  Hindus  to  remain
 either  as  agents  or  as  employees.  We
 want  to  know  from  the  hon.  Minister
 if  as  a  result  of  the  Dacca  Conference
 those  circulars  have  been  withdrawn.
 Has  any  step  been  taken  by  the  Pakis-
 tan  Government  not  to  give  effect  to
 those  circulars  regarding  “shadow  Pa-
 kistanis”  or  “Hindus”—whatever  may be  the  expression  ?

 Shri  Biswas:  I  shall  not  be  justified
 in  disclosing  the  actual  conversations
 that  took  place  at  the  conference.  But
 I  may  say  that  as  a  matter  of  fact,  this
 question  of  granting  employment  to  the
 minorities  in  the  trades  and  services  was
 considered,  and  assurances  were  obtain-
 ed.  We  cannot  do  anything  except  ac-
 cepting  the  assurances.  When  those  cir-
 culars  were  issued,  we  protested  against them.  There  was  the  answer  that  Pa-
 Kistanis  include  also  Hindus.  Later  on,
 one  of  their  Secretaries—the  Labour
 Secretary,  I  think—said  ‘Pakistani
 Hindus’  are  “shadow  Pakistanis”,  and  so
 on.  All  thet  was  now

 jens
 and  we

 must  be  therefore  satisfied,  I  repeat  again that  there  was  a  welcome  change  of
 policy  on  their  part—because  of  their
 new  attitude  and  their  new  assurances.
 But  suppose  they  do  not  carry  out  those
 assurances  or  implement  them,  well,  we
 cannot  help  it,  but  the  minorities  will
 be  in  no  worse  position.  Let  us  therefore
 take  the  chance  and  wait  and  see  what
 happens  because  the  general  atmosphere
 appears  to  be  more  favourable  now.
 There  must  be  some  reason  for  this
 change.  We  do  not  know  why  Pakistan
 seems  to  be  so  interested  now  in  retain-
 ing  as  large  a  number  of  Hindus  as  they
 can  inside  the  borders  of  East  Pakistan.
 Whatever  the  reason  may  be,  we  are
 not  concerned  with  that.  We  are  con-
 cerned  with  the  minorities  themselves,
 and  whatever  goes  to  help  the  minori-
 ties  is  welcome  to  us.  That  is  our  posi-
 tion.

 Reference  was  made  to  the  ‘neutral
 home’.  A  neutral  home  is  this.  Abduc-
 tion  will  still  go  on.  Rapes  will  still
 occur.  That  cannot  be  he  foe.  This  is
 not  a  new  feature  that  came  into  exist-
 ence  since  the  partition.  We  all  know  of
 the  various  associations  in  undivided
 Bengal  which  were  set  up  for  dealing
 with  such  cases  in  which  Hindu  girls
 were  violated  by  Muslims.  However,
 leave  that  aside,  The  question  is  this.
 After  a

 girl
 is  recovered,  she  has  got  to

 be  sent  back  to  her  relations.  In  the
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 meantime  before  you  can  communicate
 with  the  relations  and  they  can  take  her
 back,  where  will  you  keep  her?  Will  you
 keep  her  in  the  custody  of  the  abductor
 or  not?  We  have  always  protested
 against  that.  But  there  have  been  cases
 in  which  the  magistrate  before  whom
 the  girl  was  taken  ordered  her  to  go
 back  to  the  abductor  in  spite  of  our
 protests.  In  order  to  prevent  such  cases
 occurring,  we  said  as  soon  as  a  girl  is
 recovered  she  should  be  removed  to  a
 “neutral  home”,  that  is  to  say  a  place

 ‘where  she  will  be  not  in  the  charge  of
 any  Muslim.

 Shri  N.  C.  Chatterjee:  Or  any  Hindu.
 Shri  Biswas:  A  Hindu  will  be  in

 charge  of  that  home.  Communication  is
 sent  to  the  guardians  and  then  the  girl
 is  made  over.  That  is  the  meaning  of
 a  neutral  home.  All  this  was  provided
 I  suppose  by  the  annexure  to  the  Nehru-
 Liaquat  Pact.  Now  it  is  for  Pakistan  to
 carry  out  the  scheme  as  they  accepted
 the  obligation,—just  as  it  for  us  also  to
 do  the  same.  On  our  part,  we
 have  honoured  our  commitments  in
 every  case  but  if  the  other

 party does  not  we  can  only  plead  wi
 them,  argue  with  them,  appeal  to
 them.  We  cannot  do  anything  more.
 That  is  the  position.  We  must  not  for-
 get  that  basic  fact.  Somebody  asked  :
 “Why  can  we  not

 improve
 the  condi-

 tion  of  the  minorities  7"  How  can  we,
 unless  the  Pakistan  Government  can  be
 induced  or  coaxed  or  forced  to  do  it?
 As  the  Prime  Minister  said  on  one  occa-
 sion,  disputes  between  two  neighbourirg
 States  can  be  solved  either  by  war  or
 by  negotiation.  The  path  of  negotiation
 is  the  only  way  we  can  follow.  There  is
 no  other  way  open  to  us,  and  therefore
 we  are  largely  in  the  hands  of  the  Pa-
 kistan  Government  for  bettering  the
 condition  of  the  minorities  in  Pakistan,—
 just  as  Pakistan  would  be  in  the  hands
 of  the  Indian  Government  for  the  fair
 treatment  of  Muslims  in  India.  There
 are  a  large  number  of  Muslims  in  the
 dockyards  of  Calcutta.  Well,  if  we  mis-
 behave,  if  we  do  not  do  the  right  thing
 to  these  people,  then  Pakistan  may
 Tetaliate  against  the  Hindus  within
 their  territory,  But  as  you  know,  India
 will  never  retaliate.  That  has  never  been
 her  policy.  Simply  because  somebody
 does  a  thing  which  we  do  not  like  and
 which  is  against  our  interests,  we  do  not
 retaliate.  It  is  not  India’s  policy,  and  it
 will  never  be  Indian

 er  ०  adopt  re-
 taliatory  measures.  ybe,  retaliatory
 measures  would  have  brought  dividends much  earlier  and  much  more  quickly.
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 Shri  V.  G.  Deshpande  :  That  has  been
 your  conviction.

 Shri  Biswas:  Retaliatory  measures
 have  been  advocated  by  many,  but  we
 have  consistently  refused  to  accept  any
 such  suggestion.  That  is  the  general
 position.

 So  far  as  the  figures  of  the  exodus
 are  concerned,  Members  had  expressed
 their  desire  to  have  them.  I  could  give
 those  fi

 bale
 though  I  cannot  give  the

 figures  for  the  month  of  May,  because
 they  are  not  yet  available  to  us.  But  if
 hon.  Members  want,  I  can  give  the
 figures  regarding  the  number  of  migra-
 tion  certificates  issued  and  so  on,  for
 the  months  of  January,  February  and
 March.  The  total  number  of  migration
 certificates  issued  in  January  was  19,206,
 jn  February  50,593.  and  in  March
 55,381—1  am  not  quite  sure  about  the
 last  digit,  it  is  l  or  7.  For  April,  I
 have  just  got  the  figures.  The  number  is
 22,755.  So  far  as  the  number  of  appli-
 cations  for  migration  are  concerned,  the
 figures  are  as  follows.  In  January,  it
 was  8,l82,  in  February  23,756,  and  in
 March,  13,850.

 There  is  no  desire  to  keep  back  any
 figures.  Only  I  must  have  sufficient
 notice.  It  is  because  the  time  is  short
 that  I  could  not  include  all  those  figures.
 The  House  will  remember  that  only  a
 few  days  ago,  I  had  made  a  statement
 in  which  I  began  by  giving  the  exodus
 figures,  as  far  as  I  could,  not  in  detail
 but  generally,  tracing  the  whole  course
 of  exodus  since  the  Nebru-Liaquat  Ali
 Pact.  I  had  done  that  in  that  statement,
 and  therefore,  I  tried  to  avoid  a  refer-
 ence  to  all  that  in  the  present  statement.

 But  I  shall  welcome  any  opportunity
 which  Members  of  this  House  may  give
 me  for  a  discussion.  I  shall  place  all
 the  facts  and  figures  before  them,  and
 they  will  be  satisfied  that  we  have  not

 iven  away  the  cause  or  the  interests  of
 fh  minorities  at  the  conference.  We  all
 thought—four  of  us  were  there—that
 we  proceeded  in  the  best  way  we  could.
 We  got  something  from  the  other  side
 which  we  had  not  got  before,  therefore
 we  were  not  justified  in  rejecting  it.

 Pandit  Thakur  Das  Bhargava:  Has
 the  Minister  forgotten  section  45  of  the
 Evidence  Act?  Past  conduct  does  not
 belie  their  professions.

 Shri  Biswas:  I  am  not  taking  a  lega-
 listic  view.  I  am  looking  at  this  ques-
 tion  as  a  human  problem.  If  we  find
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 there  is  a  new  approach  towards  that
 problem,  why  should  we  not  welcome
 that  ?  Therefore,  let  us  wait  and  see.  If
 that  fails,  it  does  not  place  us  in  a
 worse  position  than  we  are  in  at  the
 present  moment.

 Shri  V.  G.  Deshpande:  Previously
 also,  it  had  failed.

 Shri  Biswas  :  Why  should  we  not  avail
 ourselves  of  every  chance  that  we  get
 to  improve  the  condition  of  the  mino-
 rities  in  East  Pakistan,  because  that
 should  be  our  overriding  concern?  It
 we  keep  that  in  view,  then  every  ques-
 tion  that  has  been  asked  will  be  easily
 answered,

 Shri  N.  C.  Chatterjee:  Has  the  Mi-
 nister  got  the  figure  of  the  number  of
 applications  for  migration  certificates
 for  the  month  of  April?

 Sbri  Biswas:  Not  yet.
 Shri  N.  C.  Chatterjee  :  Has  the  Minis-

 ter  got  the  figures  as  to  how  many  a
 plications  have  been  rejected  by  t  he
 Dacca  office  in  January,  February
 March  and  April?

 Shri  Biswas:  The  question  of  reject-
 ion  does  not  arise.  As  a  matter  of  fact,
 rejection  is  done  only  where  the  appli-
 cation  is  not  a  bona  fide  application.
 That  is  in  pursuance  of  the  directions
 which  were  given  by  our  External  Af-
 fairs  Ministry,  before  this  conference
 took  place.  As  I  said,  the  more  they
 come  to  this  side,  the  problem  of  reha-
 bilitation  becomes  more  and  more  acute,
 and  therefore,  it  is  our  interest  to  see
 that  these  applications  are  scrutinised
 and  none  but  the  genuine  ones  are  al-
 Jowed  to  go  through.  As  a  matter  of  fact
 instances  have  come  to  our  notice  where
 members  of  the  same  family  have  come
 in  two  instalments,  claiming  double  the
 refugee  ‘benefits.  The  intention  is  not  to
 allow  such  cases.  If  you  come  away,
 you  should  not  retain  one  foot  in  one
 State  and  another  in  the  other  State.
 These  are  questions  which  we  ourselves
 took  up.  This  was  not  done  at  their  in-
 stance.  When  we  said  that  we  shall
 tighten  up  the  measures  that  we  are  tak-
 ing  for  the  issue  of  migration  certificates
 we  made  it  perfectly  clear  to  them  that
 the  final  decision  was  in  our  hands.  If
 they  had  any  suggestion  to  make,  we
 shall  be  glad  to  consider  those  sugges-
 tions,  but  we  shall  decide  for  ourselves,
 and  not  at  their  bidding.  We  made  that
 perfectly  clear,  and  that  position  was
 accepted.
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 Shri  D.  C.  Sharma  (Hoshiarpur)  :  Has
 the  agr  t  been  renewed  ?

 Shri  V.  G.  Deshpande:  May  I  know
 the  number  of  rejected  applications?

 Shri  Biswas:  The  hon.  Member
 should  give  me  sufficient  notice,  and
 then  I.  can  give  him  _  the  figures.
 There  is  nothing  to  hide.  For  the  first
 time  now,  the  hon.  Member  is  showing
 so  much  interest  in  these  matters.  What
 can  I  do  now?  (Interruptions)

 Mr.  Speaker:  I  find  that  the  hon.
 Member  is  interrupting  too  much.  I
 must  close  this  discussion  by  seven
 o'clock.  We  have  only  two  minutes
 more  to  seven.  I  would  request  hon.
 Members  not  to  interrupt.  The  Minis-
 ter  may  conclude  within  two  minutes.

 Shri  Biswas:  I  am  grateful  to  the
 House  for  the  interest  it  has  evinced  in
 the  conditions  of  minorities.  I  only  hope
 that  Hon'ble  Members  will  not  forget
 this,  and  that  this  will  not  be  the  last
 time  that  they  are  doing  so.  The  more
 they  ask  me  questions  a  Be  ut  the  condi-
 tions  of  the  minorities,  the  better  I  feel,
 because  I  want  to  explain  to  them  what
 the  exact  position  of  the  minority  com-
 munity  there  is.  There  is  nothing  to  keep back.  When  this  chance  has  come  to
 us,  why  should  we  not  take  the  fullest
 advantage  of  it?  That  is  the  spirit’  in
 which  we  must  work.

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  I  have  to  report  the  fol-
 lowing  three  messages  received  from  the
 Secretary  of  Rajya  Sabha:

 qd)  “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  30th
 May,  i956,  agreed  without  any amendment  to  the  Life  Insur-
 ance  Corporation  Bill,  1956,
 which  was  passed  by  the  Lok

 Sabha  that  the  Rajya  Sabha,  at
 23rd  May,  1956.”

 (2)  “In  accordance  with  the
 hia sions  of  rule  25  of  the  Rules

 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  30th  May,
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 1956,  agreed  without  any  am-
 endment  to  the  Travancore-
 Cochin  State  Legislature  (Dele-
 gation  of  Powers)  Bill,  1956,
 which  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  28th
 May,  1956.”

 (3)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 return  herewith  the  Indian
 Income-tax  (Amendment)
 Bill,  1956,  which  was  passed
 by  the  Lok  Sabha  at  its  sittin
 held  on  the  28th  May,  95  6
 and  transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 —  ed
 RULES  REGARDING  EMERGENCY

 RECRUITMENT  TO  LA.S.
 Mr.  Speaker:  The  House  will  now

 take  up  the  discussion  on  the  rules  re-
 garding  emergency  recruitment  to  the
 Indian  Administrative  Service.  One
 hour  has  been  allotted  for  this,  that  is
 to  say,  the  discussion  will  go  on  from
 7  pm.  to  8  p.m.  Now,  Shri  A.  K.
 Gopalan.  The  hon.  Member  may  take
 ten  minutes.  Others  will  take  not  more
 than  five  minutes  each.

 Shri  A.  K.  Gopalan  (Cannanore):  I
 thank  you  for  allowing  this  opportunity to  raise  this  one-hour  discussion  on  an
 important  subject,  on  a  matter  which  is
 of  very  great  importance.  This  is  a  mat-
 ter  concerning  all  the  educated  men  in
 this  country.  The  Hindu,  The  Indian
 Express,  the  Amrita  Bazar  Patrika,  and
 almost  several  of  the  vernacular  papers
 have  all  written  editorials  protesting
 against  these  rules.  These  rules  are  ir-
 Titating  to  the  young  men  in  this  coun-
 try.

 The  advertisement  carrying  the  noti-
 fication  of  the  Union  Public  Service
 Commission,

 calling
 for

 application
 from

 prospective  candidates  for  the  special
 recruitment  to  the  LAS  restricts  the  ap-

 Seige
 to  those  who  got  an  income  of

 300  or  more  during  the  last  one
 year.  One  can  understand  a  minimum
 educational  qualification  or  a  particular
 age-limit  or  physical  fitness.  But  previ- ous  earings  can,  under  no  sound  prin-
 ciples,  be  accepted  as  a  qualification  es-
 sential  for  the  applicants  to  the  LAS.
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 This  rule  is  against  the  spirit  of  the
 Constitution.  It  is  discriminatory.  It  is
 unjust  and  much  less  socialistic,  even
 if  it  be  the  Congress  brand  of  socialistic.
 This  rule  is  against  article  6(l)  and
 6  (2)  of  the  Constitution.  Article  6  (I)
 says:

 “There  shall  be  equality  of  op-
 portunity  for  all  citizens  in  matters
 relating  to

 mployment
 or  appoint-

 ment  to  any  office  under  the  State.”

 ‘This  rule  is  a  violation  of  the  provisions
 of  that  article  in  spirit,  if  not  in  letter.
 7  P.M.

 The  Home  Minister  said  on  12th
 April:  “We  are  giving  opportunities  for
 all.”  This  rule  is  a  violation  of  that  as-
 surance  also.

 Let  me  examine  what  is  the  result  of
 this  rule.  First  class  honours  and  other
 graduates  who  are  in  the  low  id  jobs
 or  unemployed  will  be  excluded  fea
 the  purview  of  the  ‘UPSC,  whereas  or-
 dinary  graduates  who  are  sons  aad
 daughters  of  wealthy  parents,  who  are
 the  relatives  of  Ministers  or  high  offi-
 cials  who  are  well  placed  in  govern-
 ment  jobs,  or  who  run  business  establish-
 ments  etc.,  will  be  eligible  for  applying.
 Lakhs  of  brilliant  young  men,

 pence and  with  a  passion  to  work  with  honesty,
 ability  and  integrity  will  be  denied  all
 opportunities.  Among  these  men  can  be
 found  college  teachers  with  brilliant
 academic  records,  serving  in  non-gcv-
 ernment  colleges  and  even  government
 colleges.  Among  them  are  thousands  of
 government  employees  who,  for  want  of

 roper  backing,  had  to  start  from  a  low
 level.  Among  them  are  bank  clerks  and
 others  who,  having  nobody  to  support
 them,  started  their  life  from  a  low  rung
 of  the  ladder  hoping  to  work  their  way
 up.  They  are  also  disappointed.

 As  in  the  case  of  government  servants
 in  private  service  also  there  are  so
 many  young  men  who  are  disa  inted
 with  this  rule.  The  large  abe  t  of
 educated  unemployed  in  the  country  are
 hard  hit  by  this  strange  qualification.
 In  these  days,  when  we  talk  of  helping
 the  unemployed,  to  put  such  a  drastic
 restriction  of  income  for  otherwise
 qualitied  people  is  an  insult  to  our  un-
 employed  young  people.

 It  the  intention  was  to  put  a  premium
 on  experience,  the  best  thin,

 Ae
 do  was

 not  9  put  an  income  qualification,  but
 to  restrict  recruitment  to  only  those  who
 were  employed  already  and  who  had  a
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 minimum  period  in
 aap

 loyment  of,  say,
 five  years.  This  would  have  obviated
 such  blatant  discrimination  against  the
 poorer  sections  of  the  people.

 This  rule  discriminates  against  the
 southern  States  where  the  scales  of  pay
 are  much  lower  than  those  in  the  north.
 The  scale  of  pay  for  the  same  post
 varies  from  State  to  State.  For  instance,
 a  Superintendent  in  the  Government
 Secretariat  in  T.C.  is  paid  an  initial
 salary  of  Rs.  200  in  the  scale  Rs.  200-
 10-300  (till  l-4-56  the  scale  was  only
 Rs.  175-10-225),  whereas  in  Bombay  it
 is  Rs.  350,  and  in  the  Central  Govern-
 ment  it  is  Rs.  450.  A  college  lecturer
 in  T.C.  State  is  paid  Rs.  (25-10-175,  in
 Madras  Rs.  200,  in  Mysore  Rs.  l00
 (Rs.  100-10-250)  and  Rs.  250  in  Delhi,
 U.P.  etc.  Out  of  the  40  candidates  re-
 cruited  to  the  National  Defence  Aca-
 demy,  there  is  none  from  T.C.  and
 Hyderabad,  3  from  Madras,  2  from
 Mysore,  2l  from  Delhi  and  50  from
 Punjab.  In  this  vast  country  of  ours,
 a  uniform  scale  of  pay  does  not  exist.
 Scales  of  pay  for  the  same  kind  of
 jobs  in  different  States  vary,  and  between
 States  and  Centre  vary.

 The  other  day  the  Home  Minister
 said  that  enough  Scheduled  Caste  cau-
 didates  were  not  available  to  fill  up  the
 quota  allotted  to  them  in  the  services.  If
 the  Government  prescribe  such  fantastic
 qualifications,  I  do  not  know  wherefrom
 we  can  find  Scheduled  Caste  candidates,
 Scheduled  Tribes  candidates  and  back-
 ward  class  candidates.  It  will  be  very
 difficult  to  find  such  candidates  with
 this  income  qualification.

 This  is  an  attempt  to  revive  the  old
 tradition  of  the  ICS.  Recruitment  to  the
 ICS  was  only  done  from  the  aristocracy
 and  feudal  families.  Ordinary  citizens
 were  not  eligible  for  enrolment  to  the
 ICS.  This  IAS  recruitment  with  this
 rule  revives  that  old  tradition.  It  tries
 to  restrict  the  field  of  recruitment  to  the
 most  important  administrative  service  of
 the  count  to  the  sons  and  daughters
 of  the  rich  and  the  influential  people
 in  the  country.

 Even  concerning  the  social  status,  the
 yardstick  of  income  is  out  of  place.
 These  persons  are  of  high  intelligence,
 efficiency  and  integrity,  who  have  volun
 tarily  chosen  teaching,  social  welfare  or
 other  lowpaid  but  creative  work,  and
 who  may  now  choose  to  enter  the  admi-
 nistrative  service.  To  rule  them  out
 would  be  discrimination;  to  rule  out
 such  missionary  spirits  on  the  ground  of
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 failure  in  income  would  not  only  be
 grossly  unjust  te  the  individuals  con- cerned  but  totally  opposed  to  public  in- terest.  To  measure  a  man’s  merit  in
 terms  of  his  income  is  an  outrage  on
 traditional  as  well  as  present-day  Indian
 sentiments.  To  perpetuate  such  a  thing
 is  a  gross  betrayal  of  the  people's  inter-
 ests.

 A  man  employed  in  a  junior  capacity
 in  the  office  of  a  professional  man  who
 may  be  a  close  relation  of  his  may  draw
 a  salary  far  bigger  than  another  of
 similar  qualifications  who  has  no  influ-
 ential  connections,  but  the  latter  loses
 his  chance.  The  income  qualification
 must  be  removed  immediately.  Other-
 wise,  the  young  men  of  this  country
 will  certainly  be  aggrieved.

 I  also  want  to  mention  about  the
 highly  qualified  and  experienced  Com-
 missioned  Officers  in  the  defence  ser-
 vices,  who  are  about  to  complete  their
 service  within  a  year  or  two.

 ie
 are

 qualified  for  selection  to  the  IAS  em
 ergency  recruitment  and  are  within  the
 age  limit.  They  are  feeling  frustrated
 because  they  are  not  permitted  to  apply
 for  this  emergency  IAS  recruitment.
 Moreover,  the  emergency  LAS  cadre  is
 losing  the  opportunity  of  having  highly
 experienced  and  qualified  defence  service
 personnel  included  in  its  ranks.

 The  Ministry  is  nervous  because  for
 the  recent  recruitment  to  NEFA  for
 less  than  two  dozen  vacancies  nearly
 2,000  Army  Officers  had  applied.  This
 shows  that  there  is  great  frustration  in
 the  officers’  cadre.  This  has  to  be  gone
 into.  But  that  is  no  reason  for  prevent-
 ing  defence  service  officers  from  not  ap-
 pearing  for  the

 reas  eas
 IAS  selec-

 tion,  especially  when  they  are  about  to
 complete  their  service  in  the  next  two  or
 three  years.

 I  have  only  to  request  the  Govern-
 ment  to  realise  that  this  restriction  on
 the  income  certainly  deprives  not  one  or
 two  but  several  thousand  young  men
 who  are  really  able,  who  are  efficient,
 who  are  patriotic,  who  have  passion  to
 work  for  the  country,  for  the  develop-
 ment  of  this  country,  of  their  opportu-
 nity  to  serve  the  country.  This  certain-
 ly  makes  them  angry.  Several  letters
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 have  appeared  in  the  papers;  several
 editorials  have  been  written  in
 the  papers  on  this  subject.  These  have
 appeared  in  the  columns  of  the  most
 important  dailies  in  all  the  States.  This
 restriction  that  a  man,  if  he  does  not  get
 an  income  of  Rs.  300  or  over,  is  not
 eligible  for  recruitment  is  an  unjust  res-
 triction.  I  would  request  Government  to
 see  that  really  good  men  are  to  be
 judged  by  their  experience  and  other
 qualifications  and  not  by  the  income
 they  get.  There  may  be  other  qualifica-
 tions  and  restrictions,  but  the  income
 qualification  should  not  be  there.

 I  know  of  engineers  who  get  than
 Rs.  300.  There  are  others  who  are  in
 government  departments  or  in  other
 services.  I  have  already  cited  the  case
 of  college  lecturers  who  are  very  effi-
 cient,  who  can  do  any  work,  but  who
 do  not  at  present  get  even  Rs.  50  or

 oa  oon
 When  they  retire,  they  get  only

 So  this  is  a  question  that  is  agitating the  minds  of  all  young  men  in  the  coun-
 try  who  want  to  really  do  something
 for  the  country.  So  I  request  Govern-
 ment  to  relax  this  rule;  if  Govern-
 ment  want  to  put  some  other  qualifica- tions  and  restrictions,  they  may  be  in
 the  matter  of  experience  and  other
 things.

 Dr.  Krishnaswami  (Kancheepuram)  :
 What  a  pity,  that  a  mature  administra-
 tor  and  seasoned  politician  like  the
 Home  Minister  should  not  have  con-
 sidered  the  implications  of  this  notifi-
 cation.  This  notification  should  be  am-
 ended  and  I  hope  it  will  be  possible  for
 him  to  take  note  of  the  points  which
 ot

 be  raised  by  hon.  Members  and  my- self.

 If  the  objective  of  the  new  LAS  Re-
 cruitment  Rules  is  to  recruit  candidates
 at  different  age  levels  with  varying
 degrees  of  qualification  and  experi-
 ence,  this  has  not  been  achieved  by  the
 present  notification.  We  ought  to  have
 made  clear  in  the  notification  what
 posts  are  required  to  be  filled  at  differ-
 ent  age  levels.  Thus  out  of  hundred
 posts  we  might  have  to  fill  in  the  junior
 most  cadre  consisting  of  men  between
 the  ages  of  twenty-five  to  thirty,  forty
 posts  from  thirty  to  thirty-five,  we  might
 have  thirty  vacancies.  If  between  ihe
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 ages  of  thirty-five  to  forty  we  have
 thirty  posts  to  be  filled  up,  this  should
 have  been  made  clear.  If  this  informa-
 tion  had  been  furnished  it  would  have
 resulted  in  better  type  of  people  apply-
 ing  for  posts  in  our  administrative  ser-
 vices.  Normally  these  posts  at  different
 age  levels  carry  with  them  different  sala-
 nes  and  varying  responsibilities.
 furthermore  this  would  have  acted  as  a
 restraining  influence  on  the  number  of
 applications  which  according  to

 fh  2a
 orts

 have  poured  into  the  office  of  the  Pub-
 lic  Service  Commission.  It  is  well-
 known  and  |  think  the  Home  Minister
 would  agree  with  me,  that  in  any  intc-
 grated  service  a  balance  in  age  groups is  maintained  when  ts  are  marked
 out  according  to  differe erent  age  groups and  as  we  are  to  have  an  integrated
 service,  we  cannot  afford  to  ignore  the
 need  for  preserving  a  balance  in  age
 groups.  Relaxation  is  permissible  only in  the  case  of  backward  communities, where  due  to  factors  of  a  social  nature
 on  insistence  on  this  principle  would
 lead  to  a  shutting  out  of  candidates
 drawn  from  these  communities.

 Now,  the  relaxation  can  take  one  of
 two  forms.  We  have  to  relax  this  rule  in
 the  case  of  backward  communities  so
 that  we  might  give  them  greater  oppor- tunities  ‘for  occupying  these  posts;  at
 the  same  time,  we  must  not  relax  in
 such  a  manner  as  io  lower  the  standards
 of  efficiency  of  the  services  as  a  whole.
 What  I  suggest  is  that  in  the  case  of
 backward  communities,  the  Scheduled
 Castes  and  the  Scheduled  Tribes,  a  per-
 son  who  is  40  and  who  has  the  mini-
 mum  qualifications,  might  be  called
 upon  to  hold  a  job  which  normally
 a  man  from  the  advanced  community of  the  age  of  30  would  fill.  Eventually,
 he  may  not  reach  the  joint  Secretary's
 cadre,  but  he,  certainly,  would  reach
 the  Deputy  Secretary's  cadre  and  this  in
 itself  would  provide  for  greater  vertical
 mobility  and  greater  equalisation  of  op-
 portunities  among  the  various  commu-
 nities,  whose  welfare  we  have  at  heart
 (Interruption).

 My  hon.  friend  need  not  suggest  that
 I  am  opposed  to  those  drawn  from  these
 communities  reaching  the  cadre  of  a
 Joint  Secretary.  But  surely  we  have  to
 consider  the  obstinate  facts  of  our  social
 environment,  and  realise  the  need  for
 ‘striking  a  balance  between  two  consi-
 derations;  the  desirability  for  giving candidates  from  handicapped  communi-
 ties  opportunities  to  occupy  administra-
 tive  posts  of  responsibility  and  the  need
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 for  preserving  the  efficiency  of  the  ser-
 vices.  If  in  the  present  circumstances  we
 can  envisage  a  flow  of  men  to  the  cadre
 of  Deputy  Secretary  from  that  of  collec-.
 tors  in  another  ten  years  we  would  have
 achieved  a  great  service  to  the  commu-
 nity  and  benefited  these  classes  as  well.
 As  it  is  we  have  men  occupying  posts. in  the  subordinate  civil  service  ;  there  is
 a  gap,  a  yawning  gap  between  the  clerk
 and  a  minister  drawn  from  the  ranks
 of  the  scheduled  castes.  Dr.  Ambedkar’s
 formula  is  good  on  paper  but  has  not
 worked  in  practice.

 I  want  to  put  another  question.  The
 Home  Minister  knows  that  the  Planning
 Commission  has

 euvnay
 ed  the  appoint- ment  of  386  LA.S.  officers  in  addition

 to  those  already  in  service  but,  from
 reports  we  learn  that  only  hundred
 persons  are  to  be  recruited.  Why  ts
 there  this  disparity?  Are  we  going  to
 have  emergency  recruitment  every  third
 or  fourth  year?  It  was  only  nine  years.
 ago  that  we  had  an  emergency  recruit-
 ment.  If  we  are  going  to  have  repeatedly
 bail

 ency  recruitments  the  services,  the
 morale  of  the  services,  will  suffer.  I
 respectfully,  suggest  that  in  fixing  the
 number  of  people  that  you  are  going  to
 recruit,  you  ought  to  err  more  on  the
 liberal  side.  The  possible  needs  of  cur
 administration  cannot  be  envisaged  with
 precision.

 My  hon.  friend  referred  to  the  in-
 come  qualification  which  a  candidate
 will  have  to  satisfy  before  applying  for
 a  post  in  the  Indian  Administrative  ser-
 vice.  Now  the  salary  test  of  Rupees
 three  hundred  is  far  too  high.  We  have
 to  realise  that  there  are  regional  dispari-
 ties  in  salaries,  particularly  in  Part  B
 States,  and  I  do  not  wish  to  add  any-
 thing  more  to  the  argument  except  to
 suggest  that  we  ought  to  either  do  away
 with  this  income  qualification  or,  if  that
 is

 oP
 racticable,  to  reduce  it  to  about

 Rs.  200  or  even  Rs.  150,  which,  would
 be  fair.

 The  argument  that  has  been  put  for-
 ward  that  only  first  class  candidates
 need  not  satisfy  this  salary  test  and
 that  this  would  encourage  the  talented
 applicants  drawn  from  every  region  to
 apply  is  highly  spacious,  particularly
 when  we  realise  the  differences  in  stan-
 dards  of  the  universities  in  our  coun-
 try.  Some  universities  are  niggardly  in
 the  award  of  first  class  degrees;  some  on
 the  other  hand  are  generous  and  most
 liberal  in  the  award  of  first  class  degrees.
 I  have  no  wish  to  be  mixed  up  in  the
 argument  as  to  whether  one  university
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 degree  is  better  than  other  university
 degree.  But,  I  can  affirm  that  there
 are  many  second  class  candidates  in  cer-
 tain  universities  who  are  quite  equal,  if
 not  superior,  to  first  class  candidates  of
 other  universities.  Indeed,  a  generalisa-
 tion  might  be  made  to  the  effect  that
 in  regions  which  are  prosperous,  univer-
 sities  are  generous  in  awarding  first  class
 degrees.

 Now,  there  is  another  simple  point
 that  requires  to  be  clarified.  We  have
 put  the  age  limit  for  applicants  at  40
 and  we  have  in  the  notification  suggested
 that  at  the  time  of  selection  the  appli-
 cant  should  not  be  more  than  forty.
 In  the  civil  services  it  is  the  age  at  the
 time  of  appearing  for  the  competitive
 examination  that  is  taken  into  account
 in  determining  whether  he  should  enter
 it  or  not.  But,  here,  since  it  is  only  for
 i5  years  that  he  will  have  to  serve,  per-
 haps  a  different  rule  seems  to  have  been
 followed.  I  do  not  think  the  Home  Mi-
 nister  should  stick  to  this  rule;  in  a  few
 cases  candidates  will  serve  the  state  for.
 fourteen  years.  lf  the  sugges-
 tion  is  accepted  that  the  age  at
 the  time  of  a  candidate's  appearing  for
 the  examination  d  be  taken
 into  account,  all  that  this  would
 imply  is  that  in  a  few  marginal  cases
 the  candidate  would  be  forty  one  when
 he  joins  the  service.  It  is  for  the  Hon.
 Minister  to  consider,  in  consultation  with
 the  Finance  Ministry,  the  financial  im-
 plications  of  extending  this  concession,
 namely,  that  the  age  be  taken  only  at
 the  time  of  the  examination  and  not  at
 the  time  of  selection.  Further  I  suggest
 that  we  should  not  debar  men  in  the
 army  and  other  services  from  appear-
 ing  for  this  examination.  It  is  a  mistake
 to  suggest  that  this  is  a  competitive  exa-
 mination.  The  examination  of  the  candi-
 dates  knowledge
 test.  There  is  in  addition  a  viva--voce
 test  which  is  expected  to  be  a  ne.

 pative test  for  weeding  out  the  obviously  in-
 competent  and  inefficient  from  an  admi-
 nistrative  point  of  view.  But  one  glaring
 omission  has  been  made.  We  have  not
 made  provision  in  the  application  for
 people  with  experience  letting  their
 selectors  know  the  posts  that  they  have
 filled,  their  attainments  and  their  quali- fication  subsequent  to  their  obtaining a  decree.  Indeed  this  application  is  a
 carbon  copy  of  the  usual  form  which
 candidates  between  the  ages  of  21-24
 seeking  admission  to  the  LA.S.  have  to
 fill.  In  the  case  of  candidates  with  cx-
 perience,  the  very  a  plications  must
 considered  to  be  of  prime  importance
 for  entry  into  the  service.

 6—47  Lok  Sabha.
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 One  final  point  and  I  have  done.  In
 the  United  Rin  igdom  and  other  demo-
 cratic  countries,  it  is  recognised  that  we
 should  not  have  controversy  over  ques- tions  pertaining  to  administrative  ser-
 vices.  Such  controversies  as  occur  are
 only  marginal  in  character.

 I  hope  the  hon.  Home  Minister  will
 consider  the  observations  that  we  from
 this  side  have  made  in  the

 prope
 T  spirit and  give  us  credit  for  having  dealt  with

 this  question  in  an  objective  manner.
 The  income  test  will,  as  my  hon.
 friend,  pointed  out,  work  incredible
 hardship  on  those  coming  from  the
 southern  States.  Knowing  the  Home
 Minister  as  I  do,  I  feel  certain  that  he
 will  not  be  guilty  of  any  discrimination.
 Although  his  Ministry  might  have  pod-
 ded,  he  I  hope  is  wide  awake  and  will
 tectify  the  errors  that  have  been  com-
 mitted  by  the  bureaucrats  in  his  office.

 Shri  Kamath  (Hoshangabad):  Mr.
 Speaker,  I  propose  to  proceed  on  the
 very  solid  basis  provided  by  the  Home
 Minister  himself  in  his  half-jocular  half-
 serious  sa

 ‘h  replyin
 sip

 the  Home  Mi-

 ai  hi
 mands  on  the  2th  April.  He

 said  :
 “If  suitable  candidates  are  avail-

 able,  at  least  00  will  be  recruited
 from  the  open  market  as  it  is
 called....”

 Then,  he  said,  jocularly,—
 “not  from  the  streets.  These  peo-

 ple  may  be  between  the  ages  of
 25  and  40.”

 Then,  he  continued  :
 “There  will  be  promotion  from

 the  State  services  and  the  normal
 period  of  8  years  will  be  reduced
 to  6  so  that  even  junior  officers
 may  be  taken  in.  Besides  the
 members  of  the  public,  all  others
 whether  in  the  military  or  in  the
 civil  services  will  be  allowed  to
 compete  for  these  posts  that  are  to
 be  recruited  from  the  public.”
 Then,  he  went  on  to  say—

 aa?
 are  giving  opportunities  to

 This  is  the  basis  for  the  rules  that
 have  been  framed  for  the  emergency recruitment  to  I.A.5.

 Before  I  proceed  further,  I  would  like
 to  refer  to  the  Minister  of  State’s—if
 he  will  permit  me  to  say  so—manipu- lation  of  figures,  either  inadvertently  or
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 (Shri  Kamath]
 deliberately,  which  was  resorted  to  the
 other  day  when  replying  to  a  question.
 Shri  Datar  said  that  already  30,000  a

 lications  have  been  addressed  to  tl
 .P.S.C.  I  think,  he  was  somewhat

 misled  by  the  fact  that  the  U.P.S.C.
 has  printed  30,000  application  forms.
 At  the  foot  of  every  form,  you  find
 this,  G.IL.P.N.D.  L.S.  3  U.P.S.C.  7-5-56,
 30,000.  On  the  26th  of  May,  an  a

 ppli- cant  received  a  form  with  serial  No.
 21,000  and  odd.  This  was  on  the  26th,
 and  on  the  25th  May,  Shri  Datar  replied
 to  the  question.  A  day  before  that  he
 said  that  30,000  applications  had  been
 received,  while  actually  a  day  later  the
 forms  that  have  been  sent  out  by  the
 U.P.S.C.  numbered  only  21,000  and
 odd.  There  is  only  a  difference  of
 10,000.  Out  of  these  20,000  forms  also
 how  many  who  had  got  the  application
 forms  could  have  filled  them  in  and
 sent  them  to  the  U.P.S.C.  by  the  24th
 or  25th?  I  know  their  psychology  ;  usu-
 ally  candidates  tarry  till  the  last  minute,
 last  day  or  last  week,  and  then  fill  the
 forms  and  send  them  to  the  U.P.S.C.
 On  the  day  Shri  Datar  answered  the
 question,  even  10,000

 app
 lications  could

 not  have  been  addressed  to  the  U.P.S.C.
 Evidently,  Shri  Datar  wanted  to  drive
 his  point  home  and  so  he  exaggerated
 it  as  30,000.

 My  hon.  friends,  Shri  Gopalan  as  well
 as  Dr.  Krishnaswami  have  referred  to
 the  discriminatory  treatment  that  bas
 been  set  in  motion  against  the  Army
 officers.  I  am  told  that  the  Minister  of
 Defence  has  issued  orders  that  no  per- manent  officer  of  the  Defence  Services
 can  apply  for  this  emergency  I.A.5.  re-
 cruitment,  unless  he  resigns  his  service.
 Only  after  his  resignation  from  the  ser-
 vice,  he  will  be  allowed  to

 apply.
 This

 might  have  been  due  to  the  fact  that
 the  Minister  has  been  unnerved  by  the
 2,000  or  more  applications  for  the
 N.E.F.A.  service  some  time  ago.  But
 that  is  not  the  way  to  proceed  about  ihe
 business.  You  must  enquire  into  the
 matter  why  Army  officers  are  discon-
 tented  and  frustrated.  Here,  the  Home
 Minister  gave  a  solemn  assurance  on  the
 floor  of  the  House  that  Army  officers
 as  well  as  civil  officers  will  be  equal
 eligible  for  the  I.A.S.  and  that  there  wi
 be  no  discrimination.  That  is  being  set
 at  naught  by  the  Defence  Minister,  and
 that  means  that  there  is  a  conflict  bet-
 ween  the  Defence  Minister  and  the
 Home  Minister.  Therefore,  either  the
 one  or-the  other  must  go  and  quit  office
 on  this  issue:  if  the  Home  Minister  can-
 not  prevail,  I  leave  it  to  him  to  decide
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 what  should  be  done  about  the  matter.
 But  there  should  not  be  such  a  conflict
 over  this  issue  between  the  two  Minis-
 ters.

 The  Minister  of  Home  Affairs  (Pandit
 G.  B,  Pant):  The  hon.  Member  would
 not  like  both  to  go?

 Shri  Kamath:  Not  yet:  One  is  enough.
 But  I  am  sure  there  will  be  an  amical  a
 settlement  between  the  two  and  there
 will  not  be  any  need  for  either  to  go.

 I  will  end  up  by  saying  something
 about  the  rules  themselves.  There  are
 one  or  two  invidious  provisions  in  the
 rules.  One  refers  to  the  deduction  of
 marks  in  the  written  test  for  superficial
 knowledge.  After  giving  marks  for  each
 answer  a

 eng
 4  this  overall  deduction

 for  superficial  knowledge  is  provided
 for  as  if  it  to  say,  that  the  examiner  can-
 not  test,  while  giving  marks  to  the  dilf-
 erent  answers  the  nature  of  the  candi-
 date’s  knowledge.  Even  in  the  old  LC.S.
 examination,  there  were  no  such  rules.
 There  was  deduction  only  for  bad  hand-
 writing  in  the  old  L.C.S.  rules.  But  here
 this  is  a  very  novel  rule,  which  I  fail
 to  understand.

 Lastly  I  would  like  to  make  an  ap-
 peal  to  the  Home  Minister.  He  was  good
 enough  earlier  in  the  day  to  appeal  in
 the  name  of  the  Buddha,  that  is,  in  the
 earlier  debate  on  the  Preventive  Deten-
 tion  Act.  You,  Sir,  were  not  in  the  Chair
 at  that  time  and  so  you  missed  that
 speech.

 Mr.  Speaker:  The  Buddha  has  no
 place  here  in  this  discussion.

 Shri  Kamath:  He  was  referred  to  by
 the  Home  Minister  in  the  discussion
 on  the  working  of  the  Preventive  De-
 tention  Act.

 Mr.  Speaker:  But  he  has  no  place
 in  the  LA.S.

 Shri  Kamath:  I  would  only  appeal
 to  the  Home  Minister.

 Mr.  Speaker:  Let  the  hon.  Member
 finish  now;  he  has  already  taken  five
 minutes.

 Shri  Kamath:  You  gave  the  previous
 speaker  full  ten  minutes.  se  give
 me  only  a  minute  or  two  and  I  will
 finish.

 Mr.  Speaker:  Why  should  he  spend
 his  time  on  the  Buddha  now?

 Shri  Kamath:  The  Government  pays
 homage  to  the  Buddha  on  a  _nation-
 wide  scale,  and  if  they  are  really  sin-
 cere  in  their  homage  to  the  Buddha,  I
 would  appeal  to  them  in  the  name  of
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 the  Buddha,  who  fought  all  his  life
 against  social  inequalities,  against
 social  stratification  on  the
 basis  of  the  vulgarity  of  wealth  and  of
 personal  income,  to  withdraw  this  rule
 Telating  to  personal  income.  I  have  no
 time  to  make  all  my  points,  but  I  would
 appeal  to  the  Home  Minister  that  he
 might  see  his  way  to  constitute  a  small
 committee  of  M.  Ps  say  four  or  five.
 Tomorrow  we  will  be  willing  to  sit  with
 him  to  discuss  further  points  if  he  is
 prepared  to  meet  us  and  discuss  further
 the  provisions  with  regard  to  the  LAS.
 tecruitment,  so  that  the  anomalies,  dis
 criminations  and  other  unsatisfactory
 provisions  in  the  rules  might  be  recti-
 fied  in  the  interest  of  the  large,  educat-
 ed  unemployed  who  are  eager  to  serve
 the  country.

 The  Minister  in  the  Ministry  of  Home
 Affairs  (Shri  Datar):  Shall  I  make  a
 small  correction,  with  your  permission, to  the  answer  which  I  gave  on  the  25th?
 Actually  26,000  forms  had  been  sold
 by  the  U.P.S.C.  and  taken  by  the  vari-
 ous  candidates  as  on  that  date,  and
 today  up  to  nearly  32,000  application forms  have  been  sold  out  by  the
 U-P.S.C.

 Shri  Kamath:  How  many  were  re-
 ceived  by  the  U.P.S.C,

 Sbri  Datar:  There  is  no  question  of
 teceipt.  That  is  the  reason  why  I  am
 correcting  my  answer.  On  the  date  on
 which  I  gave  the  answer,  26,000  appli- cation  forms  had  been  sent  out  by  the
 U.P.S.C.  to  the  various  candidates,  and
 till  today  about  32,000  application  forms
 have  been  sold  out.  So,  you  will  find
 that  so  far  as  these  forms  are  concern-
 ed,  they  are  sold  at  the  rate  of  Re.  |
 per  form,  and  these  forms  are  received
 ‘almost  in  the  last  week  by  which  the

 apelestions
 should  be  received  by  ihe

 Shri  Barman  (North  Bengal—Reserv- ed—Sch.  Castes):  I  want  an  elucidation
 about  paragraph  5  of  the  notification
 issued  by  the  U.P.S.C.  There  are  two
 classes  of  persons  who  are  eligible  to
 apply—first  those  whose  pay  is  not  less
 than  Rs.  300  per  ‘mensem  and,  secondly, those  whose  income  is  not  less  than
 Rs.  300  per  mensem.  Many  letters  have
 come  to  me  enquiring  what  “income”
 implies.  Is  it  income  from  any  sources,
 say,  from  landed  property?  Certainly that  cannot  be  the  implication.  But  so
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 far  as  the  clause  goes,  it  includes  that
 also.  I  think  that  that  should  be  made
 clear  at  least  by  another  notification.

 Shri  Datar:  That  has  been  done  al-
 ready.

 Shri  Barman:  I  have  already  asked
 the  hon.  Minister  about  the  second
 point,  that  is,  whether  the  dearness  pay includes  dearness  allowance.  I  had  that
 question  from  a  member  from

 my
 State

 and  that  point  has  been  explained  now; it  includes  dearness  allowance.
 I  have  to  bring  it  to  the  notice  of  the

 hon.  Minister  that  this  restriction  of
 Rs.  300  per  mensem  is  a  very  high
 qualification  in  the  case  of  new  entrants, I  mean,  the  Scheduled  Castes  and  Scie-
 duled  Tribes,  The  hon.  Minister  knows
 that  it  is  only  when  the  Government
 of  India  came  forward  with  scholarships from  out  of  their  funds  that  students
 from  these  two  classes  got  encourage- ment  and  have  taken  up  studies  in  the
 University  courses.  It  is  only  with  much
 difficulty  and  strain  that  they  are  zet-
 ting  employment  now  in  the  public  ser-
 vices—and  that  too  only  since  a  few
 years.  There  is  the  other  qualification that  the  candidate  must  have  obtained
 a  degree  in  certain  subjects  enumerat-
 ed  therein.  In  addition,  if  you  impose. the  income  qualification  of  Rs.  300  per mensem  and  if  it  is  strictly  adhered  to
 in  the  case  of  Scheduled  Castes  and
 Scheduled  Tribes,  there  will  be  practi-
 cally  very  few  applications  from  them
 for  this  service—I  do  not  know  how
 many.  Therefore,  I  request  the  hon.
 Minister  to  reduce  this  pay  qualification at  least  to  Rs.  50  that  is,  including  the
 dearness  allowance.  I  also  wish  to  bring to  his  notice  the  cause  of  those  political sufferers  who  had  no  rtunity  till
 freedom  came  to  India.  They  may  have
 entered  into  some  service  which  may not  be  very  remunerative;  but  in  their
 case  also  this  restriction  of  Rs.  300  per month  should  be  waived.

 Shri  C.  R.  Narasimhan  (Krishnagiri)  :
 There  is  no  doubt  that  the  new  rules
 have  caused  widespread  dissatisfaction.
 Even  sober  and  cautious  a  daily  like  the
 Hindu  has  come  out  with  a  scathing article  on  the  matter.  The  newspaper has  used  very  strong  adjectives  such  as
 “official  slovenliness”,  that  the  whole
 thing  is  like  a  “big  raffle’,  and
 that  many  astonishing  anomalies  have

 That  only  shows  that
 there  is  great  dissatisfaction.  The  re-
 presentation  submitted  by  the  Madras
 Secretariat  Service  Association  also
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 affords  convincing  readi  I  am
 sorry  that  on  this  matter’  the  Govern: ment  are  just  on  the  borderline  of.  dis-

 iioeoigas  Ms
 gainst  different  classes  of

 persons.  ey  may  be  on  the  safer
 side;  but  the  border-line  is  thin  and  at
 any  time  there  is  grave  danger  of  these
 Tules  being  challenged  in  courts,  and  if
 it  happens  it  will  create  a  lot  of  disloca-
 tion  in  the  official  work.

 1  only  wish  to  put  one  question.  Is
 it  not  a  fact  that  in  the  year  950  when
 emergency  recruitment  was  resorted  to
 the  following  qualifications  were  stipu- lated  alternatively?

 “(I)  Candidates  must  be  first  or
 second  class  graduates  in  Arts,
 Science  or  Commerce  of  a  re-
 cognised  University  and
 should  (on  the  30th  June,
 i948)
 (a)  have  had  a  minimum  of

 five  years’  service  in  res-
 ponsible  posts  under  Gov-
 ernment,  University,  Pub-
 lic  Body,  Indian  States  or
 business  house  ;

 or
 (b)  have  been  in  receipt  of  a

 basic  pay  of  (excluding  all

 ae  not  wen p.m.  for  a
 of  not  less  than  one  year
 immediately  preceding  the
 30th  June,  948  ;

 or
 (c)  possess  five  years’  experi- ence  at  the  Bar.”

 There  was  also  a  foot-note  to  the
 following  effect  :

 “Graduates  in  Law,  Engineering,
 Agriculture  and  other  professional
 or  vocational  subjects  are  NOT
 eligible  to  apply  unless  they  have
 also  obtained  a  First  or  Second
 Class  Degree  in  Arts,  Science  or
 Commerce.”
 I  want  to  know  why  there  has  been

 a  deviation  now,  and  I  would  request
 Government  and  the  hon.  Home  Mi-
 nister  in  particular  to  see  whether  suit-
 able  amendments  could  not  be  made,
 because  there  is  a  general  feeling  on  the
 part  of  those  who  have  been  affected
 that  injustice  has  been  done  and  this
 feeling  should  not  be  allowed  to  con-
 tinue.

 Shri  A.  M.  Thomas  (Ernakulam)
 Mr.  Speaker,  as  a  Member  coming  from
 the  South  I  wish  to  bring  to  the  kind
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 notice  of  the  hon.  Home  Minister  how
 the  rule  with  regard  to  income  qualifica-
 tion  will  adversely  affect  prospective
 candidates  coming  from  the  Southern
 States  in  particular.  The  basic  fact  that
 we  have  to  remember  is  that  this  is  pres-
 cribed  for  the  purpose  of  sitting  for  the
 examination;  you  have  not  invited  appli-
 cations  for  recruitment  direct,  so  that
 there  will  be  further  stages  of  screening.

 I  can  very  well  understand  the  ob-
 ject  with  which  this  rule  with  regard
 to  income  qualification  has  been  framed.
 It  will  certainly  be  an  administrative
 problem:  we  can  very  well  realise  that
 lakhs  of  applications  will  be  pouring  in
 and  that  will  create  so  many  difficul-
 ties.  But  I  would  urge  that  those  diffi-
 culties  have  to  be  faced,  rather  than
 showing  any  discrimination  in  this  mat-
 ter.

 I  can  very  well  understand  the  ob-
 ers  given  to  questions  in  the  Rajy
 Sabha  by  the  hon.  the  Home  Minister
 that  he  is  thinking  of  relaxing  these
 rules  in  certain  directions—first  in  the
 case  of  Scheduled  Castes  and  Schedul-
 ed  Tribes.  I  would  submit  that  if  he
 has  got  any  such  intention  he  must  in-
 clude  Backward  Classes  also  in  the

 Pea
 to  which  exemption  is  given.

 Secondly,  I  think  he  has  got  an  idea  of
 exempting  first  class  graduates  from  the
 prescribed  qualifications.  With  regard  to
 that  I  would  urge  the  point  that  has  been
 made  by  my  hon.  fnend,  Dr.  Krishna-
 swami  that  standards  differ  from  uni-
 versity  to  university.  I  was  a  member
 of  the  Joint  Committee  on  the  Univer-
 sity  Grants  Commission  Bill,  among
 which  some  were  Vice-Chancellors  and
 educationists.  It  appeared  during  dis-
 cussions  that  certain  universities  were
 very  strict  to  grant  first  class  in  the  case
 of  certain  degrees.  That  is  not  the  case
 with  regard  to  certain  other  universi-
 ties.  I  know  of  certain  instances  where
 students  who  were  detained  in  the
 Junior  B.A.  or  B.Sc.  classes  left  that
 particular  university,  joined  another  and
 within  two  years  came  out  with  the
 M.A.  and  LL.B.  degree  together.
 Another  aspect  that  has  to  be  borne  in
 mind  in  this  connection  is  that  those
 who  have  taken  Mathematics  as  their
 optional  very  aif

 get  a  first  class:
 but  students  who  have  taken  Politics,
 History  or  Economics,  though  they
 may  be  very  desirable  candidates  for  the
 Administrative  Service,  do  not  easily  get
 a  first:  class,  There  may  be  one  Dr.
 John  Mathai,  or  Mr.  Kuruvillah  Zacha-
 tiah  who  might  have  got  a  first  class  in
 History  or  Economics.
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 Sbri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  There
 are  so  many  in  Travancore-Cochin.

 Shri  A.  M.  Thomas:  There  may  be,
 but  they  are  very  few,  I  would  say  who
 have  got  a  first  class  in  History,  Econo-
 mics  or  similar  subjects  as  far  as  some
 universities  are  concerned.

 Another  aspect  which  I  wish  to  bring to  the  notice  of  the  Home  Minister  is
 the  great  disparity  in  the  scales  of  pay
 obtaining  in  the  Central  services  and  the
 State  services,  especially  in  the  South
 Shri  Gopalan  has  referred  to  that.  A
 superintendent  in  the  Travancore-
 Cochin  Secretariat,  which  is  considered
 to  be  a  heaven-born  service  as  far  as  a
 government  servant  in  my  State  is  con-
 cerned  may  be  getting  about  Rs.  200,
 whereas  even  an  Assistant  in  the  Cen-
 tral  Secretariat  may  be  getting  Rs.  300.
 If  these  rules  are  enforced  those  persons
 will  be  deprived  of  the  benefit  of  xup-
 pearing  for  this  examination,  while
 those  in  the  Central  Secretariat  will  be
 able  to  appear.  There  is  a  feeling  that
 the  existing  rules  will  adversely  affect
 the  candidates  coming  from  the  South,-
 especially  from  the  particular  part  of  the
 country  from  which  I  come.  In  fact,  I
 have  been  getting  dozens  of  letters  every
 day  referring  to  this  matter.  So,  that,
 I  submit  that  the  provision

 regarding income  qualification  should  be  amended.

 I  have  also  joined  in  a  memorandum
 that  has  been  submitted  to  the  Home
 Minister  by  the  M.Ps  from  the  South.
 They  have  prayed  for  lowering  the  in-
 come-limit  from  Rs.  300  to  Rs.  200.
 While  government  servants  working  in
 the  northern  States  and  in  the  Central
 Government  will  get  an  opportunity  to
 appear,  persons  who  occupy  similar  po- sitions  in  the  State  services  in  the  South
 will  be  deprived  of  the  opportunity  if
 the  qualification  rules  are  to  stand  as
 they  are.  The  hon.  the  Home  Minister
 would  never  have  intended  to  discrimi-
 nate  in  this  manner.  This  would  oaly
 have  been  done  to  meet  the  big  admitus-
 trative  problem  of  dealing  with  innumer-
 able  applications.  Anyhow,  it  is  better
 to  face  such  difficulties  rather  than  give an  impression  to  the  country  that  we
 have  pitched  upon  riches  as  a  qualifi- cation,

 Shrimati  Khongman  (Autonomous
 Distts.—Reserved—Sch.  Tribes):  The
 hon,  Members  who  have  preceded  me
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 have  referred  to  many  points.  I  should
 like  to  stress  only  one  point,  and  that
 is  that  the  rule  insisting  on  a  salary  of
 Rs.  300  as  one  of  the  conditions  for  re-
 cruitment  to  the  LA.S.  may  be  relaxed
 in  the  case  of  Scheduled  Caste,  Sche-
 duled  Tribe  and  other  backward  candi-
 dates.  Most  of  these  candidates,  I  am
 sure,  will  be  able  to  qualify  themselves
 if  an  opportunity  is  given  to  them.  In  re-
 cent  years  these  candidates  belonging  to
 the  Scheduled  Castes  and  Scheduled
 Tribes  had  slowly  come  to  offer  their
 services  and  some  of  them  have  even
 qualified  themselves  in  the  open  com-
 petition  and  they  have  given  a  good  ac-
 count  of  themselves.  9  am  sure  if  this
 condition  is  removed  these  poeple  will
 gladly  comeforward  to  offer  their  good and  efficient  services.

 The  hon.  Minister  has  already  stated
 the  other  day  that  he  has  received  seve-
 ral  representations.  He  also  assured  us
 that  124  per  cent.  will  be  reserved  for
 the  Scheduled  Castes  and-  Scheduled
 Tribes.  This  could  very  well  be  achie-
 ved  if  the  pay  clause  is  relaxed  in  the
 case  of  Scheduled  Castes  and  Scheduled
 Tribes.  I  therefore  request  the  hon.
 the  Home  Minister  to  consider  their
 case  and  relax  this  particular  rule.

 Mr.  Speaker:  There  are  so  many who  want  to  speak.  I  will  allow  one
 minute  each.

 श्री  राधेलाल  व्यास  (उज्जैन)  :  अध्यक्ष
 महोदय,  झाई०  ए०  एस०  में  कम्पीट  (प्रति-
 योगिता)  करने  के  लिये  में  समझता  हूं,  यह
 पहला  मौका  खास  तौर  से  देही तयों  को  तथा
 पिछड़े  हुए  लोगों  को  मिला  हैँ  ।  में  आपके  सामने
 ग्वालियर  स्टेट  का  उदाहरण  पेश  करना  चाहता
 हूँ  जिस  की  आबादी  ४०  लाख  की  थी  ।  वहां
 पर  एक  डिग्री  कालेज  था  तथा  वहां  पर  बहुत
 कम  लोग  ऐसे  थे  जो  कि  ग्रेजुएट  थे  ।  इसके  बाद
 इस  स्टेट  को  मध्य भारत  में  शामिल  कर  दिया
 गया  और  इस  एक  पार्ट  बी०  स्टेट  (भाग  ख
 राज्य)  के  रूप  में  हमारे  सामने  आई  t  १६५०
 में  मध्य  भारत  एडमिनिस्ट्रेटिव  (प्रशासनिक  सेवा)
 बीस  के  लिये  एक  टेस्ट  हुआ  जिसका  रिजल्ट
 (परिणाम)  १६५१  के  शुरू  में  निकला  तथा
 १६५१  के  आखिर  में  जाकर  इन  लोगों  की  जो
 इसमें  सफल  हुए  एप्पाइंटमेंटस  (नियुक्तियां)
 हुई  1  वहां  पर

 क्
 a  कम  लोग  ऐसे  हें  जो  ऊंची

 ऊंची  तनख्वाहें  हैं  ।  में  फापो  बतलाता
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 [at  रोल  व्यास]
 चाहता  हूं  कि  वहां  का  डिप्टी  कलेक्टर  २४५०
 हत्या  महीना  तनख्वाह  पाता  है  और  वह  भी  जो
 शर्ते  आपने  रखी  हैं  उनके  मुताबिक  टैस्ट  में
 नहीं  बैठ  सकता  है  )  जो  वहां  का  असिस्‍टेंट
 डायरेक्टर  राज  एग्रीकलचर  (कृषि

 चुप है  उसको  भी  २५०  रुपया  मासिक  मिलता
 ओर  वह  भी  इस  टेस्ट  में  बैठने  क ेलिये  एलीजीबल
 (अर्द)  नहीं  है  ।  जो  वहां  का  तहसीलदार  है
 उसकी  तनख्वाह  Yoo  रुपया  मासिक  है  तथा
 नायब  तहसीलदार  की  केवल  १००  रुपया  ।
 तो  जो  तनख्वाह  की  शर्त  आपने  रखी  हैं  अगर
 उसे  बैसे  ही  रहने  दिया  गया  तो  कई  ग्रेजुएट  भी
 इसमें  बहन  के  एलीजीबल  नहीं  हो  सकेंगे  t
 यहीं  बात  माननीय  नरसिहमन्‌  नें  कही  है  ।
 में  आपको  यह  भी  बतलाऊं  कि  ग्वालियर  स्टेट
 में  कई  सालों  तक  कोई  पे  स्केल  (वेतन-क्रम  )
 भी  नहीं  थे  ।  वहां  पर  कोई  सौ  डेढ़  सौ  तहसील-
 दार  हैं  तथा  उनमें  से  आपकी  मौजूदा  छातों  के
 मुताबिक  किसी  के  लिये  यह  सम्भव  नहीं  हो
 सकेगा  कि  वह  टैस्ट  में  बेठ  सके  ।  इस  वास्ते  में
 चाहता  हूं  कि  जहां  तक  आमदनी  का  सवाल  हैं
 इसमें  कमी  की  जानी  चाहिये  और  इसे  सो  रुपया
 कर  दिया  जाये  ।

 एक  नई  बात  जो  मुझे  निवेदन  करनी  है  वह
 यह  है  कि  आपने  इसमें  रखा  है  कि  उम्मीदवार
 को  शहादत  पेश  करनी  होगी  कि  वह  कम्पीटेंट

 ह
 हैं  तथा  अथारिटीज  (अधिकारियो ं)

 कोई  ऐतराज  नहीं  हैं  7  यह  जो  “शहादत”
 बाद  यहां  पर  रखा  गया  है,  इसका  कुछ  भी
 मतलब  लगाया  जा  सकता  है  और  कम्पीटेंट
 अथोरिटी  यह  कह  सकती  हैं  कि  मुझे  आब्जेक्शन
 (आपत्ति)  है  ।  इसका  अच्छा  असर  नहीं
 पड़ेगा  और  कई  अथारिटीज  किसी  न  किसी
 बहाने  से  एप्लीकेशंस  (प्रार्थना  पत्र)  फारवर्ड
 (प्रेषित)  करने  पर  एतराज  कर  सकती  हैं  t
 इस  वास्त  में

 नि
 कि  यहां  से  एक  सेक्युलर

 (परिपत्र)  स्टेट  (राज्य-  सरकारों
 के  पास  जाना  चाहिये  कि  वे  किसी  भी  कंडीडेट
 (प्रार्थी)  की  अर्जी  जो  कि  टैस्ट  में  बैठना  चाहता

 हो  न  रोके]  में  यह  भी  चाहता  हूं  कि  पार्ट  बी०
 स्टेट्स  के  केस  में  जो  कि  पिछड़ी  हुई  हें  कुछ  और
 रियायतें  दी  जायें  और  ड्राप  इस  बात  का  भी  ध्यान
 रखें  कि  श्राप  जो  रिक्रूटमेंट  (भर्ती)  प्रोमोशन
 (पदोन्नति)  द्वारा  करने  वाले  हैं,  उसमें  पार्ट  बी०
 स्टेट्स  को  कुछ  रि लैक सेशंस  (छूट)  दें  a

 -ओ  जांगड़े  (बिलासपुर-रक्षित-प्नुसूचित
 जातियां)  :  अध्यक्ष  महोदय,  भारतीय  प्रशासन
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 सेवाओं  के  लिये  जो  भर्ती  के  नियम  बनाये  गय  हैं,
 उनमें  में  चाहता  हूं  कि  पोलिटिकल  सफर र्स
 (राजनीतिक  पीड़ितों)  के  मामलों  में  कुछ
 रि लैक सेशंस  किये  जायें  -  इन  रूल्स  में  जो  ३००
 रुपया  प्रति  मास  तनख्वाह  की  बात  रखी  गई  हैं,
 उसमें  भी  में  चाहता  हूं  कि  कुछ  रिलेकसेशन  किया
 जाये  ।  में  यह  चाहता  हूं  कि  शैडयल्ड  काइट्स
 (अनुसूचित  जातियों)  तथा  शैड्यूल्ड  ट्राइब्स
 (अनुसूचित  आदिम  जातियों)  के  लिये  exo
 रुपये  की  लिमिट  (सीमा)  तथा  जनरल  (जन
 साधारण)  के  लिये  २००  रुपये  की  लिमिट
 फिक्स  (निश्चित)  की  जाये  |

 में  यह  भी  चाहता  हूं  कि  जो  तारीख  एपली-
 केशंस  सबमिट  (प्रस्तुत)  करने  के  लिये  रखी
 गई  है  यानी  १५  जून  तक,  इसको  एक्सचेंज  (बढ़ा  )
 कर  दिया  जाये  |

 में  यह  भी  चाहता  हूं  कि  इसमें  बैड  हैंडराइटिंग

 सु
 )  के  लिये  नम्बर  काटने  की  जो  बात  कही

 है,  इसको  हटा  दिया  जाये
 झ रिलैकसेंशन  किया  जायें  ।  जिनका  टेंडर

 खराब  हैं  उनके  नम्बर  नहीं  काटे  जाने  चाहिये  t

 आपने  यह  भी  कहा  है  कि  सूटेबल  (उपयुक्त
 तथा  ग्ननुभवी  व्यक्तियों  के  केस  (मामले)  में
 जिनकी  अच्छी  सर्विस  रही  होगी,  परस्टेलिटी
 टैस्ट  (व्यक्तित्व  परीक्षा)  में  कुछ  रिलैक्सेशन
 दिया  जायगा  |  में  समझता  हूं  कि  यह  एक  बग
 टर्म  है,  (अनिश्चित  निबन्ध)  ह  तथा  इसको
 कोई  पक्‍की  डेफिनिशन  (परिभाषा)  होनी
 चाहिये  |

 Shrimati  A.  Kale  (Nagpur):  I  would
 like  to  draw  attention  to  Rule  No.  9  of
 these  Rules  which  is  like  this:  It  wiil
 be  open  to  the  Government  of  India  not
 to  appoint  to  the  Service  a  woman  can-
 didate  who  is  married,  or  to  require
 such  a  candidate  who  is  not  married  to
 leave  the  service  in  the  event  of  her
 marrying  subsequently,  if  the  interests
 of  the  Service  so  require.

 Most  emphatically  I  protest  against
 this  rule.  lf  you  do  not  want  women  in
 this  service,  you  must  stop  their  being
 recruited.  What  is  the  use  of  making
 them  appear  for  the  examination,  ap-
 pointing  them  and  then  removing  them
 from  service  on  such  a  ground  as  this  ?
 Because,  after  all,  marriage  is  a  natural
 consequence,  and  if  you  are  going  to
 do  this  I  do  not  know  what  will  happen.
 One  result  of  this  is  likely  to  be  that
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 as  regard  these  women  who  are  very
 ambitious,  you  will  encourage  them  to
 be  immoral,  or  they  will  have  to  leave
 such  a  fine  service  and  the  opportunity
 of  serving  the  country.

 Women  are  serving  in  all  other  ser-
 vices.  They  are  not  debarred  from  the
 teaching  profession,  the  nursing  profes-
 sion,  the  medical  profession  and  other
 professions  of  similar  nature.  If  they
 are  not  debarred  from  those  services,
 why  should  they  be  debarred  from  this
 service  ?  That  is  what  I  want  to  ask
 the  hon.  Minister.  I  therefore  appeal
 to  the  hon.  Minister  to  eliminate  this
 particular  rule  and  allow  women  to
 function  in  this  service  as  efficiently  as
 they  can  and  to  prove  their  merit.

 Shri  M,  S.  Gurupadaswamy  (Mysore)  :
 I  want  to  know  why  in  the  application
 forms  they  have  asked  the  candidates
 to  provide  particulars  in  respect  of  the
 religion  to  which  they  belong.  Also,  in
 column  4  they  have  asked  the  candi-
 dates  whether  they  are  Anglo-Indians
 or  not.  I  want  to  know  what  purpose will  be  served  by  getting  such  informa-
 tion.  I  can  understand  that  if  the  candi-
 dates  should  state  their  nationality,  they should  be  citizens  of  India.  But  I  want
 to  know  the

 purpose
 for  which  these

 two  columns  have  been  added  in  the
 application.

 Shri  Veeraswamy  (Mayuram—Reserv- ed—Sch.  Castes):  For  the  past  five
 years  since  the  beginning  of  this  Par-
 liament  I  have  been  putting  a  question on  the  recruitment  of  Scheduled  Castes
 to  the  LA.S.,  LP.S.  and  LF.S.  cadres,
 but  the  answers  have  been  very  bitterly
 disappointing

 to  the  Scheduled  Caste
 Till  now  only  one

 Oo!  two  Scheduled  Caste  can-
 didates  have  been  recruited  to  the  I.P.S.
 and  J.A.S.  cadres.  On  the  3rd  of  this
 month  I  put  a  question  to  the  hon.  Mi-
 nister  in  the  Home  Ministry  whether
 the  Government  would  take  steps  to
 see  that  more  representation  is  given  to
 the  Scheduled  Castes  from  out  of  the
 four  hundred  posts  under  the  emergen-
 cy  recruitment,  and  the  answer  was  that
 he  expressed  his  fear  whether  the  24
 per  cent.  prescribed  for  the  Scheduled
 Castes  would  be  reached.  I  want  to
 know  why  the  Government  should  hesi-
 tate  to  recruit  Scheduled  Caste  graduates to  fill  up  at-least  the  prescribed  quota fixed  for  the  Scheduled  Castes.

 I  express  my  gratitude  to  the  hon.  the
 Home  Minister  for  having  relaxed  the
 pay  limit  relating  to  the  Scheduled
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 Caste  and  Scheduled  Tribe  candidates.  I
 would  also  like  to  ur;  the  hon,
 the  Home  Minister  to  rex  this  pa limit  in  the  case  of  Backward  Classes
 also,  as  my  hon.  friend  Mr.  Thomas

 _has  suggested.

 And  I  do  hope  that  the  hon.  the
 Home  Minister  will  see  to  it  that  the
 Committee  to  be  constituted  to  recruit
 the  four  hundred  candidates  to  the  2m-
 ergency  I.A.S.  cadre  recruits  enough
 Scheduled  Caste  candidates  to  fill  up the  percentage  fixed  by  Government.  I
 do  hope  that  the  hon.  Minister  will  not
 come  to  this  House  to  disappoint  us
 and  say  that  suitable  candidates  were
 not  available  from  among  the  Schedul-
 ed  Castes.  I  appeal  once  again  to  the
 Home  Minister  to  see  that  the  best  can-
 didates  from  among  the  Scheduled
 Caste  candidates  are  recruited  to  fill  up the  12:5  per  cent.  I  hope  at  least  fifty
 posts  will  go  to  them.

 पंडित  ठाकर  बास  भागव  (गुड़गांव  )  सबसे
 पहले  में  जनाब  की  तवज्जह  कांस्टीट्यूशनल
 की  दफा  १६  की  तरफ  दिलाना  चाहता  हूं  जिसमें
 दिया  गया  है

 “There  shall  be  equality  of  opportu-
 nity  for  all  citizens  in  matches  relating
 to  employment  to  any  service  under  the
 State.”

 तो  में  अर्ज  करूंगा  कि  यह  जो  प्रापर्टी  की
 क्वालिफिकेशन  रखी  गयी  है  यह  नहीं  लगायी
 जानी  चाहिये  |  यह  unconstitutional  है।

 दूसरी  बात  में  यह  अज  करना  चाहता  हुं  कि
 जहां  तक  बैकवर्ड  क्लासेज  का  ताल्लुक  हैं  उनके
 लिये  तो  यह  क्वालिफिकेशन  लगाना  किसी
 भी  तरह  मुनासिब  नहीं  हो  सकता  ।

 तीसरी  बात  मुझे  यह  दर्ज  करनी  है  कि  आपने
 २५  से  ४०  तक  का  जो  ग्रुप  रखा  है  इसमें  ३५
 से  ४०  वालों  को  फायदा  रहेगा  और  यंगर  पीपिल
 के  साथ  डिस्क्रिमिनेशन  होगा  ।

 चौथी  बात  में  यह  अर्ज  करना  चाहता  हूं  कि
 जहां  तक  बैकवर्ड  एरियाज  का  सवाल  है,  जैसे
 कि  हरियाना,  वहां  का  तो  कोई  आदमी  तीन  सौ
 रूपये  का  नौकर  ही  नहीं  होगा  कयोंकि  पचासों
 सालों  से  वहां  के  लोगों  को  नौकरियां  नहीं  दी
 जा  रही  हैं  ।  उनके  खिलाफ  भी  डिस्क्रिमिनेशन
 होगा  t
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 [पंडीत  ठाकुरदास  भागने]
 प्राचीन  में  में  यह  अर्जे  करना  चाहता  हूं  कि

 हमको  देश  के  अन्दर  जो  सबसे  अच्छा  आदमी
 है  उसको  लता  है  L  यह  जरूरी  नहीं  ह  कि  जिसके
 पास  जायदाद  हो  वह  सबसे  अच्छा  आदमी  हो  ।
 इस  वास्ते  यह  कायदा  देश  के  मफाद  के  खिलाफ
 भी  होगा  ।

 Shri  Velayudhan:  As  far  as  the
 Scheduled  Castes  are  concerned,  it  is
 my  feeling  that  there  should  be  no  in-
 come  limit.

 There  is  another  point.  In  the  appli-
 cation  form,  there  is  a  column  which
 reads  “convicted  by  any  court  for  any
 offence—say,  yes  or  no.”  This  is  not
 suitable  or  proper.  There  are  a  lot  of

 es
 experienced  by  these  candi-

 ates.
 Some  Hon.  Members:  rose.
 Mr.  Speaker:  Order,  order.  Only  one

 hour  was  allotted.  We  have  exceeded  it
 and  we  have  taken  almost  two  hours.

 Sbri  Thanu  Pillai  (Triuneveli):  I  want
 only  one  clarification.

 Mr.  Speaker:  No  clarification  now.
 The  hon.  Home  Minister  may  reply.

 Pandit  G.  B.  Pant:  Mr.  Speaker,  I
 feel  that  the  reasons  which  have  weighed
 with  the  Home  Ministry  and  the  Gov-
 ernment  in  framing  these  rules  have  not
 been  fully  appreciated.  I  am  not  sure  if
 they  are  even  fully  known  to  the  hon.
 Members.  So  far  as  the  normal  recruit-
 ment  to  the  J.A.S.  is  concerned,  that  is
 not  affected  by  these  rules.  We  have
 annual  recrifitment  for  the  I.A.S.  and
 other  Central  services  when  we  want  to
 find  the  best  young  men  in  the  country
 to  start  their  career,  year  after  year
 and  there  we  have  no  such  conditions
 or  restrictions.  On  an  average,  7,000
 applicants  appear  in  the  examinations
 and  about  200  are  selected.

 Now,  we  have  to  make  a  special  re-
 cruitment  in  order  to  meet  an  emer-
 gency.  They  are  posts  of  responsibility
 which  have  to  be  filled  by  ex:

 ee men.  The  brilliant  cadre  has  ce-
 pleted  and  exhausted  and  here  at  the
 Centre  we  have  no  men  who  can  be  ap-
 pointed  to  the  posts  of  Deputy  Secere-
 taries,  etc.  from  the  IAS.  As  has  been
 the  practice  in  the  the  past,  there  are
 many  posts  today  that  are  filled  tempo-
 raily  or  otherwise.  So,  this  emergency
 recruitment  is  intended  in  order  to  dis-
 cover  suitable  talent  and  experience  for
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 filling  the  posts  of
 respo

 nsibility  without
 any  prolonged  term  of  training,  that  is,
 the  men  who  are  selected  must  be  com-
 petent  to  join  the  posts  and  undertake
 the  responsibility  almost  forthwith.  That
 is  the  purpose  and  that  is  the  reason.

 The  Second  Five  Year  Plan  has  al-
 ready  started  working.  Even  when  the
 First  Five  Year  Plan  was  under  opera-
 tion,  there  was  a

 eaP
 and  deficiencies

 had  to  be  filled  up.  The  work  is  suffer-
 ing  for  want  of  proper  personnel.  In
 these  circumstances,  special  importance
 has  to  be  attached  to  experience.  That  is
 why  we  have  provided  for  recruitment
 from  what  are  called  age  groups  of  a
 higher  order—over-aged  group  recruit-
 ing,  as  it  is  called.  Up  to  24,  that  is,
 those  who  are  between  the  ages  of  2]
 and  24,  can  appear  in  the  regular  exa-
 mination.  Here,  in  order  to  give  a
 chance  to  everyone  we  had  started  from
 25,  that  is,  persons  who  have  complet-
 ed  the  age  of  25  but  who  have  not  yet
 completed  the  age  of  forty  can  appear
 for  this  recruitment.  So,  there  is  a  fiftecn
 years’  span.

 Now,  the  recruitment  is  to  be  from
 two  channels  or  reservoirs,  as  you  may
 call  them.  One  is  what  is  roughly  called
 the  open  market  recruitment—not  that
 it  is  confined  only  to  persons  who  are
 found  in  the  streets  or  in  the  market
 but  it  is  to  distinguish  this  sort  of  re-
 cruitment  from  what  might  be  regarded
 as  recruitment  from  the  services  proper.
 The  total  number  we  may  have  to  re-
 cruit  may  probably  be  about  385  or
 386.  We  expect  to  recruit  from  this
 open  market  about  100-125.  If  we  find
 more  men,  we  will  be  able  to  have
 them  also  but  from  our  experience  of
 the  emergency  recruitment  of  1948-49,
 we  feel  that  it  may  not  be  possible  to
 get  more  than  100,  or  on  the  outside,
 25  men.  That  is,  l00-25  men  have  to
 be  selected  from  among  the  applicants.

 We  should  not  adopt  a  procedure
 which  will  result  in  the  disappointment
 of  a  vast  number.  We  must  see  that
 there  is  a  fair  and  reasonable  chance
 for  those  who  are  given  an  opportunity
 of  appearing  in  this  examination  and
 that  they  have  a  fair  opportunity  of
 competing  and  suceeding  in  this  ordeal
 or  trial,  whatever  you  may  call  it.  So,
 we  have  prescribed  certain  conditions.
 The  criterion  of  income  by  itself  is  not
 of  very  great  value.  But,  how  to  measure
 experience  ?  How  to  find  out  a  man
 who  has  some  experience?  So,  it  was
 felt  that  if  you  link  it  up  with  the  in-
 come  that  is  drawn,  not  from  property
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 owned,  but  a  person’s  personal  income,
 that  would  be  an  indication  of  _  his
 experience.  So,  that  element  of  income
 was  introduced.

 Shri  V.  P.  Nayar  (Chirayinkil):  The
 scales  of  pay  differ  in  various  States.

 Pandit  G.  B.  Pant:  I  have  listened  to
 that.  3  will  come  to  that.

 So  far  as  the  scales  of  pay  are  con-
 cerned,  so  far  as  official  recruitment  is
 concerned,  that  would  not  make  much
 difference  because,  where  the  State  exe-
 cutive  service  has  a  lower  scale,  there
 too,  their  men  will  find  a  place  in  the
 LA.S.  They  will  be  sent  up  by  them
 and  they  will  be  promoted.  But,  here
 we  are  concerned  with  the  open  market.

 What  we  have  to  consider  is  this.
 Even  if  you  allow  many  of  these  men
 who  have  had  experience  but  very  low
 scale  of  salary  today,  is  there  any
 chance  of  their  succeeding  ?  If  there  is
 little  chance,  then  you  are  not  confer-
 ring  any  privilege  on  them,  but  it  ma
 ultimately  prove  to  be  to  their  disa a vantage.  Jt  is  just  possible,  I  cannot
 deny  that  one  in  a  million  may  prove an  exception,  but  ordinarily  one  would
 not  expect  any  such  results,
 8  P.M.

 Now,  as  we  have  just  been  told,  al-
 teady  requests  for  30,000  application forms  have  been  received.  Many  more
 are  bound  to  come.  Ordinarily,  we  have
 only  7,000  candidates  and  from  among them  we  have  to  select  200.  Now
 30,000  figure  has  already  been  reached:
 it  is  likely  to  go  up  to  40,000;  it  may
 go  up  to  45,000  and  we  have  to  select
 only  400  or  125.  Will  these  people have  much  of  a  chance  if  you  give them  an  opportunity?  I  am  afraid
 there  is  not  much  possibility  of  that.

 But  I  say  that  there  is  a  strong  feel-
 ing  in  this  House,  and  considering  the
 element  of  distinction  between  North
 and  South  that  has  been  introduced,  I
 am  inclined  even  to  depart  from  what
 would  be  an  equitable  way  of  dealing
 with  this  matter  in  order  that  there
 may  be  no  such  suspicion  in  any
 quarter.  Above  all  we  have  to  main-
 tain  the  unity  and  integrity  of  the
 country,  and  everything  else  is  secon-
 dary.  So  we  may  have  to  make  some
 change.

 I  am  in  favour  of  exempting  Sche-
 duled  Castes  and  Scheduled  Tribes  can-
 didates  completely  from  this  condition
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 of  income  so  that  they  need  not  be
 required  to  show  that  they  have  any
 income  whatsoever.  Similarly,  I  am
 inclined  to  exempt  all  graduates  who
 have  passed  in  the  first-class  from
 this  condition.  Whatever  be  their
 income,  because  of  their  intellectual
 equipment  they  may  be  admitted.  That
 will  enable  us  to  get  the  best  men  we
 can.  As  to  the  Scheduled  Caste  can-
 didates,  they  are  also  being  given  an
 extension  of  5  years,  that  is,  they  can
 appear  up  to  the  age  of  45  while  for
 others  age  is  limited,  it  is  40,  We
 have  a  rule  which  provides  similar
 exemption  up  to  3  years  for  political
 sufferers  in  the  past.  So  they  may
 appear  up  to  the  age  of  43.  That  was
 the  only  concession  made  in  their favour  in  the  past  and  that  may  be
 continued  even  now,

 As  to  the  general  income  level,  be-
 cause  of  the  strong  feeling  that  has  been
 expressed  by  the  members  from  the
 South,  I  am  prepared  to  consider  the
 advisability  of  reducing  it  from  Rs.  300
 to  Rs.  200.  That,  I  think,  will  meet
 all  possible  hardships  that  might  फट
 imagined.

 I  have  no  desire  to  keep  out  any-
 body.  We  want  as  wide  a  field  of
 choice  as  may  be  possible.  Still  I  am
 not  very  happy  over  this  as  I  do  not
 think  that  these  people  will  gain  much
 by  our  lowering  the  income,  because
 they  will  have  to  be  tested  against
 others  who  are  paid  today  or  who  are
 earning  today  Rs.  500,  Rs.  600,
 Rs.  700,  Rs.  800  or  Rs.  1,000,  or  Rs.
 1,200.  Those  people  will  naturally  be  in

 a  better  position  to  impress  the  Emer-
 gency  Recruitment  Board  than  others.

 But  as  you  wish  to  give  them  an
 opportunity  of  proving  their  capacity
 or  incapacity,  whatever  it  may  be,
 would  not  like  to  come  in  the  way.

 We  had  no  intention  of  keeping  out
 the  Defence  Services.  I  think  the  De-
 fence  Department  will  itself  look  into
 the  matter  and  see  if  there  are  any  per-
 sons  in  the  Defence  Services  whom
 they  would  like  to  recommend  for  con-
 sideration  by  the  Special  Recruitment
 Board.  In  this  connection,  the  De-
 fence  Services,  as  you  know,  have
 their  own  importance  and  the  Defence
 Services  must  have  the  opportunity  of
 making  the  first  screening  themselves
 and  seeing  as  to  who  can  be

 7
 and

 made  available  for  service  elsewhere.
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 Shri  Boovaraghasamy  (Perambalur):
 Is  there  no  relaxation  in  the  case  of
 backward  classes?

 Pandit  G.  B.  Pant:  So  far  as  back-
 ward  classes  are  concerned,  there  has
 been  no  sort  of  concession  made  in  the
 matter  of  service  anywhere  yet,  and
 even,  who  are  backward  classes  and
 who  are  not,  is  by  itself  a  moot  pro-
 blem.  If  we  were  to  enter  into  that
 question  today,  then  this  entire  process
 of  recruitment  will  have  to  be

 poe poned,  4  know  not,  by  one,  two,  3
 four,  five  or  ten  years.  Il  cannot  say
 exactly  because  even,  the  Commission
 has  not  been  able  to  give  us  any  precise
 criterion  for  determining  as  to  who
 should  be  regarded  as  belonging  to  the
 backward  classes.  But,  I  believe,  when
 this  limit  is  reduced  to  Rs.  200,  then
 everyone  who  tries  to  have  his  luck
 tested  will  have  a  chance  of  finding  an
 opportunity  for  doing  so.

 Some  reference  has  been  made  to
 women  candidates.  Women  candidates
 are  free  to  appear  for  recruitment  just
 as  the  men  candidates  are.  Whether
 in  future  any  developments  may  make
 it  difficult  for  them  to  continue  in
 service,  with  due  regard  to  the  duties
 that  they  may  owe  to  others  more
 near  and  dear  to  them,  that  would  be
 considered  when  the  occasion  arose.  At
 present  the  question.  does  not  arise  at
 all.  They  are  qualified  and  they  can

 epee
 just  like  others.  That  does  not

 t  their  eligibility  today  and  they
 are  welcome.  I  would  be  happy  if  a
 good  number  of  women  could  be  re-
 cruited.

 Shrimati  Reno  Chakravartty  (Basir-
 hat):  Are  we  to  understand  that  effi-
 ciency  will  be  the  criterion  or  will  it  be
 that  by  the  mere  fact  that  a  woman
 gets  married  she  will  be  said  to  be
 inefficient?

 Pandit  G.  B.  Pant:  A  woman's  being
 married  would  be,  I  think  a  proof  of
 her  stability.  But,  whether  it  should
 always  be  a  qualification  for  her
 running  about  and  doing  police  work,
 that  is  a  different  thing.  About  that
 perhaps  opinions  may  differ  and  one
 may  have  to  see  whether  they  would
 always  be  suitable  for  such  work.  But
 I  would  like  to  remove  any  handicaps
 and  obstacles  that  might  be  in  the  way

 ‘sof  women.  I  have  no  desire  to  place
 any  impediment  in  their  way.  The
 more  of  women  there  are,  the  marrier
 are  all  others.
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 Shri  Thana  Pillai:  May  I  know
 whether  a  candidate  who  fails  in  this
 examination  will  be  considered  for  ap-
 pointment  to  this  cadre  of  service?

 Pandit  G.  B.  Pant:  If  he  satisfies
 “other  conditions,  this  failure  will  not

 come  in  his  way.
 Sbri  Kamath:  As  regards  Army

 Shri  Radhelal  Vyas  rose—
 Mr.  Speaker:  Order,  order.  We  will

 go  to  the  next  business.

 EMPLOYEES’  PROVIDENT  FUND
 ACT

 ‘Shri  T.  8.  Vittal  Rao  (Khammam):
 Mr.  Speaker,......

 The  Deputy  Minister  of  Education
 (Dr.  M.  M.  Das):  Sir,  there  is  another
 item  before  this.  It:  will  take  only  two
 minutes.

 Mr.  Speaker:  We  are  taking  up  the
 half-an-hour  discussion  now.

 Shri  T.  B.  Vittal  Rao:  Mr.  Speaker,
 I  am  thankful  to  you  for  allowing  me
 this  opportunity  to  raise  this  half-an-
 hour  discussion  in  connection  with  the
 delay  on  the  extension  of  the  Em-
 ployees’  Provident  Fund  Act.  First  of
 all,  I  would  like  to  draw  the  attention
 of  this  House  to  the  following  para-

 ph  appearing  in  the  First  Five  Year
 Plan  in  the  chapter  on  labour.  In
 para  55  it  is  stated:

 “The  Act  at  present  applies  to
 six  major  industries  employing  50
 or  more  persons—Teatiles,  Iron
 and  Steel,  Cement,  Engineering,
 Paper  and  Cigarettes.  As  soon  as
 experience  is  gained  and  the  scheme
 is  placed  on  a  sound  basis,  it  should
 be  extended  in  gradual  stages  to
 all  the  industries  employing  50
 or  more  persons  during  the  period
 of  the  Plan"—
 that  is,  the  first  Five  Year  Plan,  and

 “A  programme  for  the  purpose
 should  be  drawn  up.”

 Today,  we  have  got  only  5  lakhs  of
 workers  who  have  come  under  this
 Act.  The  remaining  i4  lakhs  of  work-
 ers  governed  by  the  Factories  Act  do
 not  come,  and  also,  two  lakhs  of  work-
 ers  engaged  in  the  mines  other  than
 coal  mines  do  not  come  under  this
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 scheme.  Out  of  the  plantation  workers
 only  those  who  are  in  Assam  have  got
 a  separate  State  Provident  Fund  Scheme
 and  7  lakhs  of  plantation  workers  else-
 where  in  the  country  are  denied  this
 privilege.

 In  respect  of  the  First  Five  Year
 Plan,  we  take  pride  in  saying  that  there
 has  been  an  increase  in  the  national
 income,  that  industrial  production  has
 increased  by  40  per  cent.  and  that  the
 productivity  of  labour  has  increased
 considerably.  But  when  it  is  a  question
 of  giving  facilities  to  the  workers,  they
 are  denied.,  Profits  are  soari  Only
 the  other  day,  the  Minister  Pi  Com-
 merce  and  Industry,  while  giving  out
 the  figures  for  a  British-owned  tea
 estate,  said  that  for  a  capital  invest-
 ment  of  Rs.  2  crores,  they  haye  been
 making  an  annual  profit  of  Rs.  80  lakhs.
 The  tea  gardens  today  earn  nearly
 i00  crores  on  foreign  exchange.  The
 year  before  last,  they  earned  Rs.  50
 crores  of  foreign  exchange.  But  yet,
 the  workers  are  denied  the  benefits  of
 this  scheme.  The  workers  there  are
 getting  only  the  minimum  wages,  not
 even  fair  wages.  They  are  farther  and
 farther  away  from  living  wages.  Sup-
 pose  in  a  calamity  that  befalls  a  bread-
 winner,  the  dependants  will  be  reduced
 to  utter  misery  and  poverty.  This  is
 only  a  small  step  in  the  comprehensive
 social  security  measures  which  have
 been  adopted  by  the  International  La-
 bour  Organisation  as  long  ago  as  1952.
 Though  we  are  members  of  the  Inter-
 national  Organisation,  that  convention
 has  not  been  ratified.

 We  are  far  behind  in  regard  to  the
 social  security  measures  for  industrial
 workers.  Unless  and  until  the  worker
 has  no  fear  about  the  morrow,  unless
 and  until  there  is  provision  in  case  of
 calamity  or  accident,  for  the  depen- dants  of  his  family,  he  cannot  give  his
 best.  Therefore,  today,  when  there  is
 serious  unemployment  and  in  the  ab-
 sence  of  unemployment  insurance,  the
 provident  fund  scheme  is  all  the  more
 necessary.  No  doubt  the  members  of
 the  Government  ridicule  the  idea  of
 giving  doles  and  they  say  that
 are  not  going  to  give  doles  but  today,
 unemployment  insurance  exists  in  22
 countries.  So,  if  an  old  man  who
 has  reached  the  age  of  60  is  thrown

 ‘out  here  in  India,  he  has  nothing  to
 fall  back  upon,  because  there  are  neither
 resources  for  him  nor  are  his  children
 employed.  This  is  the  position.  Even
 with  this  meagre  amount  coming
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 through  the  Provident  Fund  Act  which
 only  provides  for  a  contribution  of
 64*per  cent.  of  the  basic  wages  and
 dearness  allowance,  the  position  re-
 mains  difficult.  According  to  the
 Commissioner  for  the  Central  Provident
 Fund  Scheme,  even  after  25  years  of
 service,  a  worker  shall  get  only
 Rs,  2,500.  This  is  the  position.

 For  these  reasons  I  say  that  any  fur-
 ther  delay  in  implementing  the  scheme
 fully  will  greatly  affect  those  people
 who  are  to  retire  evithin  the  next  five
 or  six  years.  Not  only  that.  By  the
 delay  last  year,  much  harm  was  done.
 Again,  in  May,  1955,  at  the  Labour
 conference  which  was  attended  by  the
 representatives  of  employers  and  em-
 ployees,  the  State  Governments  have
 said  that  this  Act  should  be  extended
 to  all  industries  employing  10,000  peo-
 ple  and  over.  But  so  far  it  has  not
 been  implemented.  If  we  take  only  one
 year,  say  last  year,  the  employers  stood
 to  gain,  because  this  Act  was  not  ex-
 tended,  by  Rs.'l0  crores.  A  rough  and
 conservative  calculation  will  show  that
 due  to  this  delay  by  one  year,  an  in-
 dividual  worker  has  lost  Rs.  60  in  every
 industry.  ‘Not  only  that.  When  we
 are  going  in  with  the  second  Five  Year
 Plan,  when  there  is  so  much  trouble
 about  the  resources,  this  Provident
 Fund  Act  will  provide  a  lot  of  resour-
 ces.  I  do  not  know  how  the  credit  of
 Rs,  250  crores  is  ‘taken  into  account
 by  this  Act.  But  by  extending  this  Act,
 I  am  confident  that  more  than  that
 amount  could  be  got  during  the  next
 Five  Year  Plan  period,  provided  there
 is  no  further  delay.

 In  these  circumstances,  I  request  the
 hon.  Minister  to  realise  that  the:  paying
 capacity  of  the  industry  is  already
 there.  It  is  only  the  inaction  that  is
 delaying  the  matter.  The  Secretary  of
 the  Ministry  of  Labour  is  also  the
 Chairman  of  the  board  of  trustees.  TI
 do  not  know  what  are  the  reasons  for
 this  combination  of  functions.  He  is
 also  the  Secretary  for  Kashmir  affairs.
 Probably  because  the  position  about  the
 Kashmir  affairs  is  so  delicate  nowadays
 that  he  buries  himself  in  the  affairs  of
 Kashmir  and  has  little  time  to  devote
 to  labour  affairs.  If  the  Government
 are  sincere  when  they  talk  about  the
 achievements  of  the  first  Five  Year

 Plan  and  when  they  have  admitted  that
 the  workers  have  contributed  so  much
 towards  the  rise  in  the  national  income,
 there  is  no  reason  for  any  more  delay.
 The  chapter  on  labour  in  the  first  Five
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 [Shri  T.  B.  Vittal  Rao}
 Year  Plan  was  also  drawn  after  con-
 sulting  the  representatives  of  the  ém-
 ployees  and  the  employers  and  the  State
 Governments.  Therefore,  1  would
 strongly  urge  upon  the  Minister  to  issue
 an  ordinance  immediately  enforcing
 this  measure  on  all  the  industries  and
 factories  and  mines  and  plantations
 which  employ  50  or  more  persons.
 There  should  not  te  any  further  delay
 in  this  matter.

 Shri  Raghavaiah  (Ongole)  rose—
 Mr.  Speaker:  I  thought  Shri  T.  B.

 Vittal  Rao  has  spoken  on  behalf  of  all
 the  Members  on  that  side.

 Shri  Raghavaiah:  I  have  only  a  few
 points  to  make.

 Mr.  Speaker:  Yes.
 Shri  Raghavaiah:  In  this  matter,  there

 can  be_no  two  voices.  |  only  want  to
 point  out  to  the  hon.  Minister  that
 during  the  first  Five  Year  Plan  there
 was  an  all-round  achievement  but  it  is
 really  deplorable  that  the  condition  of
 the  workers  should  be  left  to  the  winds.
 It  is  also  deplorable  that  the  Labour
 Ministry  of  the  Government  of  India
 should  ignore  the  convention  of  the
 International  Labour  Organisation.  In
 season  and  out  of  season  the  hon.  Mi-
 nister  knows  only  of  accusing  the
 Members  of  the

 Opposition
 as  having

 ulterior  motives,  this  and  that,  but
 never  for  a  minute  has  he  seriously
 thought  of  implementing  the  conven-
 tion  of  the  International  Labour  Or-
 ganisation.  At  least  on  this  occasion,
 and  in  this  context,  I  hope—and  I  am’
 sure—that  the  hon.  Minister  of  Labour
 will  take  the  spirit  of  the  sponsor  of
 this  subject  into  consideration  and  see
 that  the  Act  is  implemented.  I  hope  he
 will  see  that  the  benefits  of  the  Em-
 ployees’  Provident  Fund  Act  will  be
 applied  to  all  the  industries  irrespec-
 tive  of  their  nature.  I  am  sure  that  he
 will  certainly  reap  the  credit  that  he
 may  get  from  the  workers  as  a  result
 of  the  application  of  this  measure  to
 all  the  industries  in  this  country,  espe-
 cially  in  view  of  the  fact  that  there
 was’an  all-round  achievement  in  pro-
 duction  in  all  the  industries  during  the
 first  Five  Year  Plan  period.

 are  प्रब्दुल्लाभाई  (चांदा)  :  अध्यक्ष
 महोदय,  एम्प्लायीज  प्राविडेंट  फंड  ऐक्ट  सन्‌
 १६५२  में  पास  हुआ  ।  उसके  बाद  आज  तकरीबन

 तीन  साल  हो  गये  हैँ,  मगर  उसकी  'बुकिंग
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 जैसी  होनी  चाहिये  थी  उसके  मुताबिक  नहीं  हुई  ।
 उसकी  बजह  से  एम्प्लायीज  जो  फायदा  उठा
 सकते  हैं,  वह  नहीं  उठा  पा  रहे  हैं  ।  इस  सम्बन्ध
 में  में  अपने  मंत्री  महोदय  का  ध्यान  दो  तीन  बातों
 की  तरफ  दिलाऊंगा

 सबसे  पहली  बात  जो  है  वह  यह  है  कि  जो
 ऐक्ट  हम  बनाते  हैं,  और  जिन  लोगों  के  फायदे
 के  लिये  उस  पर  अमल  किया  जाना  चाहिये,
 उनको  पहले  उन  फायदों  का  हासिल  होना
 लाजिम  है  ।  जहां  तक  मेरा  तजुर्बा  है,  में

 खाता  है  कि
 कि  इस  ऐक्ट  के  अन्दर  जो  स्कीम  बनी

 हैं  वह  ह ग  तक  पहुंची  नहीं  है  सिर्फ  गजट
 हो  कर  रह  गई  है  ।  में  माननीय  मंत्री  जी  से
 बर्खास्त  करूंगा  कि  जितनी  इंडस्ट्रीज  हमारे
 यहां  हैं,  बजाय  इसके  कि  कारखानेदार  खुद
 आपके  कानूनों  की  बाबत  तमाम  मालूमात
 हासिल  करें,  आप  वह  मालूमात  उन  तक  बहम
 पहुंचायें,  ताकि  वे उन  पर  अमल  करें,  और  अमल
 करने  के  बाद  जो  फायदा  वर्कर्स  को  होना  चाहिये
 बह  उनकों  हो,  यह  नहीं  कि  हमने  ऐक्ट  पास
 कर  दिया  और  उसके  अमल  की  जिम्मेदारी  दूसरों
 पर  छोड़  दी  ।  ऐसा  होता  है  कि  ऐक्ट  की  तहत
 जो  स्कीम  बनी  है,  उसकी  पूरी  तरह
 पब्लिसिटी  नहीं  होती  है,  जिसकी  वजह  से  न
 तो  एम्प्लायीज  को  कुछ  मालूम  हो  पाता  है  और
 न  एम्प्लायर  को  ।

 में  आपका  ध्यान  सेक्शन  १३  की  तरफ
 दिलाना  चाहता  हूं  ।  मसलन  इस  कानून  में
 आपने  इन्सपेक्टर्स  को  इतनी  पावर्स  दी  हैं,  जैसे.
 कि  हर  कानून  में,  कि  इन्स्पेक्टर  जब  चाहे  फैक्ट्री
 के  अन्दर  जाकर  किताबों  को  देख  सकता  है  ।
 मगर  इन्स्पेक्टर  के  ऊपर  यह  बात  लाजिम  नहीं
 होती  कि  जो  ऐक्ट  की  स्कीम  है  पहले  उसको  बना
 कर  बहू  इंडस्ट्रीज  के  मालिकान  को  दे  ।  उसको
 उन्हें  देना  चाहिये  ।

 ऐक्ट  के  अन्दर  हम  गवर्नमेंट  अफ़सरान
 को  प्रोटेक्शन  देते  हैं  कि  वह  गुड  फेथ  में  जो  चाहे
 करें  ।  इसमें  किसी  को  ऐतराज  नहीं  हो  सकता  है,
 मगर  में  चाहता  हूं  कि  इस  ऐक्ट  में  कम  से  कम
 यह  जरूर  लायें  कि अगर  उनकी  लापरवाही  से  वर्कर्स
 को  कुछ  नुकसान  होता  है,  और  हमारी  गवर्नमेंट
 को  कुछ  नुकसान  होता  है,  तो  उनको  सजा
 मिलेगी  |  और इस  तरह  से  इंडस्ट्रीज  को  भी
 बचाव  मिलना  चाहिये  ।  क्योंकि  हम  सेकेन्ड
 फाइल  इशर  प्लैन  बनाने  जा  रहे  हैं  और  हमारा
 जोर  स्माल  इंडस्ट्रीज  पर  भी  हैं  ्तो  हम  यह
 चाहेंगे  कि  स्माल  इंडस्ट्रीज  भ्रमर  इस  कानून  की
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 जद  में  आरा  सकती  हों,  तो  जरूर  जाये  -  मगर
 इस  तरीके  से  नहीं  कि  एक

 ह
 इन्स्पेक्टर

 मनमाने  ढंग  से  जो  चाहे  करे  इस  तरह
 से  हम  जिन  इंडस्ट्रीज  को  पनपने  की  बात  कहतें
 हैं  वह  नहीं  पनपेंगी  ।

 में  माननीय  मंत्री  जी  से  बर्खास्त  करूंगा  कि
 बह  इन  बातों  के  ऊपर  ध्यान  दें  और  इस  बातों  की
 कोशिश  करें  कि  जिन  इंडस्ट्रीज  को  श्राप  फाइव
 इधर  प्लैन  में  तरक्की  देना  चाहतें  हैं,  वह  भी
 इस  ऐक्ट  की  वजह  से  तरक्की  करें  और  जो
 बक्स  हैं  उनका  भी  भला  हो  ।

 श्रम  उपमंत्री  पश्न  झ्राबिद  अली:  श्रीमान्‌
 में  पहले

 स्कुल
 साहब  ने  जो  फरमाया  उसके

 बारे  में  करूं  ।  अगर  किसी  खास  जगह
 इस  किस्म

 Dr.  Rama  Rao  (Kakinada):  May  we
 request,  Sir,  that  the  hon.  Minister  may
 speak  in  English?

 Mr,  Speaker:  If  the  hon.  Minister
 speaks  in  Urdu,......

 Shri  Abid  Ali:  No.  Hindi.

 Mr.  Speaker:....  he  may  also  say
 something  in  English.

 Shri  Abid  Ali:  There  is  very  little  to
 be  said.

 Mr.  Speaker:  The  Mover  has  spoken in  English.
 Shri  Abid  Ali:  I  have  no  objection to  reply  in  English.
 I  was  submitting  that  if  the  hon.

 Member  from  Nagpur  has  any  parti- cular  complaint  with  regard  to  the
 working  of  the  Act  or  the  behaviour
 of  any  particular  officer,  I  would  re-
 quest  him  to  bring  it  to  our  notice.
 Certainly  we  will  look  into  it  and  do
 whatever  may  be  necessary.  I  believe
 that  copies  of  the  Act  and  the  scheme
 are  available.  If  these  are  not  available
 for  sale,  we  will  print  more  copies  and
 make  them  available  for  the  use  of  the
 factories  and  the  workers.

 Shrimati  Renu  Chakravartty:  Whilc on  this  point,  many  of  the  workers
 have  asked  whether  Hindi  copies  of
 this  Act  are  available.

 Shri  Abid  Ali:  We  will  consider  this.
 With  regard  to  the  points  raised  by Shri  T.  B.  Vittal  Rao,  I  could  not
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 appreciate  the  necessity  of  this  discus-
 sion,  because  the  hon.  Member  knows
 very  well  that  we  have  completed the  survey  of  the  factories  concern-
 ed  where  this  scheme  is  to  be  intro-
 duced.  More  than  2,000  factories  had
 to  be  surveyed.  First,  the  factories  had
 to  be  located.  Then,  forms  were  sent
 to  the  factories  to  be  filled  up  and  sent
 to  us.  Then,  investigation  was  carried
 out  with  regard  to  the  workers  who
 are  eligible  to  join  the  scheme.  We
 have  no  magic  stick  by  the  touch  of
 which  all  this  work  could  be  done  with-
 in  a  period  of  two  or  three  months.
 Therefore,  necessary  time  had  to  be
 spent  for  collecting  the  necessary  in-
 formation.  That  is  being  done  with
 the  utmost  speed.  There  is  no  delay of  even  a  single  day.  I  am  sure  if  hon.
 Members  opposite  would  try  to  go  a
 little  into  the  details,  they  will  be  con-
 vinced,  if  they  want  to  be  convinced,
 that  there  is  no  delay  of  any  kind  and
 that  we  ourselves,  much  more  than
 they  are  anxious  that  this  scheme  should
 be  introduced,  because  it  is  for  the  good
 of  the  workers.  We  want  the  workers
 to  be  benefited  so  far  as  this  particular scheme  also  is  concerned.  Therefore,
 there  is  no  room  for  any  apprehension which  the  hon.  Member  has  got  in
 his  mind.

 In  the  coal  mines,  the  workers  have
 got  a  provident  fund  of  their  own.
 do  not  know  why  the  hon.  Member
 has  said  that  coal  mines  are  not  deri-
 ving  any  benefit.

 Shri  T.  B.  Vittal  Rao:  I  said,  mines
 other  than  coal  mines.  He  has  not
 followed  it,  probably.

 Shri  Abid  Ali:  The  coal  mine  work-
 ers  have  got  their  own  provident  fund
 scheme.  They  are  benefiting  by  that.
 With  regard  to  the  other  mines  also,
 we  will  have  to  carry  out  investigation
 and  wherever  possible  apply  it  to  them.
 That  would  be  done.  It  is  not  necessary
 to  issue  an  Ordinance.  By  issuing  a
 notification,  the  factory  workers  can  be
 brought  under  this  scheme.

 With  regard  to  plantation  workers,
 about  half  of  them  are  covered  already
 by  the  Assam  scheme.  For  the  _  rest,
 we  are  collecting  information.  For  that,
 of  course,  as  I  have  already  pointed
 out  on  previous  occasions,  it  will  be
 very  necessary  to  amend  the  Act.  An
 amendment  will  be  introduced  very
 soon.
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 An  Hen.  Member:  Why  not  an  Ordi-
 nance?

 Shri  Abid  Ali:  No  Ordinance  will
 be  issued  for  this  purpose.  An  Amend-
 ing  Act  will  be  introduced  in  Parlia-
 ment  as  soon  as  it  may  be  possible.  It
 will  depend  on  the  Business  Advisory Committee  to  allot  the  necessary  time
 for  that.

 Shri  Sinhasan  Singh  (Gorakhpur
 Distt—South):  For  the  sugar  factories
 also.

 ’.  Shri  Abid  Ali:  They  will  be  covered
 by  the  notification.  li  will  not  be
 necessary  to  amend  the  Act  for  that
 purpose.  I  hope  that  before  the  next
 sugar  factory  season  starts,  the  sugar
 factory  workers  will  be  brought  under
 the  Provident  fund  scheme.

 I  hope  this  will  satisfy  the  hon.  Mem-
 bers  opposite  also  that  all  that  is  neces-
 sary  is  being  done  with  regard  to
 bringing  more  workers  under  this scheme.  I  must  assure  them  again
 that  we  will  do  it  at  the  first  possible
 opportunity.  It  is  not  necessary  for
 them  to  have  any  doubt  with  regard
 to  that.

 COPYRIGHT  BILL

 Mr.  Speaker:  There  is  one  other
 small  thing.  It  will  not  take  more
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 than  two  or  three  minutes.  That  is, Motion  to  be  made  by  Dr.  M.  M.  Das.
 The  Deputy  Minister  of  Education

 (@r.  M.  M.  Das):  The  motion  has  al-
 ready  been  made.  The  motion  re- mains  to  be  accepted  by  the  House. As  there  has  been  great  delay,  I  want
 to  move  two  small  amendments,  one
 extending  the  date  and  another  substi-
 tuting  another  name  vice  the  name  of
 Shrimati  Sucheta  Kripalani  who  is  no
 longer  a  Member  of  this  House.

 Shri  Kamath:  (Hoshangabad):  On  a
 point  of  clarification,  Sir,  am  I  to  under-
 stand  that  the  motion  will  be  passed?
 Because,  so  far  as  I  can  recollect,  the
 Business  Advisory  Committee  allotted
 more  than  23  hours  in  addition  to  the l4  or  1s  minutes  already  taken  by  the
 Deputy  Minister.  None  of  us  has
 spoken  on  this  Bill.  It  is  not  such  an
 unimportant  Bill  as  he  makes  it  out
 to  be.  I  would  urge  that  it  may  be
 taken  up  in  the  next  session,  because
 I  do  not  think  it  is  an  urgent  matter, and  we  would  like  to  speak  on  the  Bill.
 It  is  an  important  matter.

 Mr.  Speaker:  I  find  from  a  note  that
 two  hours  were  allotted  for  it.  There-
 fore,  there  is  no  time.  The  House  will
 now  stand  adjourned  sine  die.

 B31  P.M.
 The  Lok  Sabha  then  adjourned  sine

 die.
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 DAILY  DIGEST

 [Wednesday,  30th  May  3956]

 CALLING  ATTENTION
 TO  MATTER  OF  UR-
 GENT  PUBLIC  IM-
 PORTANCE  AND
 MOTION  FOR  AD-
 JOURNMENT
 The  adjournment  motion

 given  notice  of  by
 Shri  A.  K.  Gopalan,
 Shri  Kamath  and  Shri
 Nambiar  and  the  cal-
 ling  attention  notice
 by  Sardar  Saigal  and
 others  were  taken
 up  together.

 The  Minister  of  Rail-
 ways  and  Transport
 (Shri  L.  B.  Shastri)
 made  a_  statement  in
 regard  thereto.

 In  view  of  the  statement
 made  by  the  Minister  of
 Railways  and  after
 some  discussion  by
 movers  of  the  Adjourn-
 ment  motion  and  oth-
 ers  the  Speaker  with-
 held  his  consent  to
 the  moving  of  the  ad-
 journment  motion.

 PAPERS  LAID  ON  THE

 The  following  "pa
 om were  laid  on  the  Table

 (1)  A
 oor

 of  the  Second
 Annual  Report  (1955-
 56)  of  the  Organisa: tion  and  Methods  Di-
 ‘VISION.

 (2)  A  copy  ofthe  Report of  the  Administrative
 Vigilance  Division  for
 the  period  ending  3ist
 March,  7956

 Couns

 10011-26,

 10026-2838

 0200

 Co.Lumns

 (3)  A  copy  of  the  Report
 Professor  Nicholas

 Kaldor  on  the  Indian
 Tax  Reform  together
 with  the  note  of  the
 Central  Board  of
 Revenue  on  Professor
 Kaldor’s  Estimate  of
 Evasion,  in  pursuance
 ofan  assurance  given  by
 him  on  the  25th  May,
 1956.

 (4)  A  copy  of  the  brief
 summary  of  the  main
 recommendation  of
 Professor  Black  and  Dr.
 Stewart  on  Research,
 Teaching  and  Public
 Administration  of  the
 Economics  of  Agricul-
 ture  for  India,  in  pur-
 suance  of  an  underta-
 king  given  by  him  on
 the  28th  May,  7956
 in  reply  to  a  Supple-
 mentary  on  Starred
 Question  No.  2585.

 (5)  4  copy  of  the  Budget
 Estimates  for  the  year
 1956-57  of  the  Delhi
 State  Electricity  Board
 under  sub-section  (3)
 of  section  6  of  the
 Electricity  (Supply),
 Act,  7948

 (6)  A  copy  of  the  Direc-
 tions  issued  by  the
 Speaker  under  the
 Rules  of  Procedure  and
 Conduct  of  Business  in
 Lok  Sabha  (Fourth
 Edition.)

 (7)  A  copy  each  of  the
 following  papers:—

 (i)  Proceedings  of  the
 sitting  of  the  Rules
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 Committee  _  held
 on  the  50  April
 19503,  and

 ii)  Minutes  of  nine-
 sittings  of

 mittee  held  dur-
 ing  the  period
 I95:  to  May,  3955

 -(8)  The  minutes  of  the
 ifteenth,  Sixteenth

 and  Seventeenth  sit-
 tings  of  the  Committee
 in  Absence  of  Mem-
 bers  from  the  sittings
 of  the  House  held  dur-
 ing  the  Twelfth  ses-
 sion.

 REPORT  OF  ESTI-
 MATES  COMMITTEE
 PRESENTED

 Thirty-third  Report  was
 presented,

 REPORT  OF  COMMIT
 TEE  ON  PETITIONS
 PRESENTED  7
 Ninth  Report

 seni
 LEAVE  OF  ABSENCE

 Three  Members  were
 granted  leave  of  ab-
 sence  from  the  Sit-
 tings  of  the  Lok  Sa-
 bha.

 CORRECTION  OF  ANS-
 WER  TO  STARRED
 QUESTION
 The

 tries

 was  pre-

 Minister  of  Indus-
 (Shri  Kanungo)

 made  a  statement  cor-
 recting  the  reply
 given  to  Unstarred  Ques-
 tion  No.  995,  on
 the  4th  May,  7956

 BILL  WITHDRAWN
 The  Manipur

 Hill  Peoples
 tration)

 State
 (Adminis-

 Regulation

 [  DAILY  DIGEsT  ]
 CoLumns

 29)28

 0092

 0029

 10029

 10029-31

 (Amendment)  Bill,
 954,a8  passed  by  Rajya
 Sabha,  was  withdrawn,

 AMENDMENTS
 BY  RAJYA  SABHA

 AGREED  TO

 The  amendments  made
 by  Rajya  Sabha  to
 the  Representation  of
 the  People  (Second
 Amendment)  Bill,
 as  passed  by  Lok
 Sabha,  were  taken
 into  consideration  and
 agreed  to.

 MADE

 GOVERNMENT  MO-
 TION  ADOPTED  AS
 SUBSTITUTED
 Further  discussion  on  the

 motion  re-working  of
 the  Preventive  Deten-
 tion  Act  moved  by  the
 Minister  of  Home
 Affairs  (Pandit  G.  B.
 Pant),  was  otinued.
 The  discussiocn  was
 concluded  and  the
 substitute  motion  mo-
 ved  by  Shri  Kasliwal
 was  adopted.

 DISCUSSION  RE  EX-
 ODUS  OF  HINDUS
 FROM  EAST  PAKIS-
 TAN  70  INDIA

 Shri
 raised
 the  exodus
 from  East
 to  India.

 a  discussion  on
 of  Hindus

 Pakistan

 The  Minister  of  Law  and
 Minority  Affairs  (Shri-
 Biswas)  replied  to  the
 debate  and  the  discus-
 sion  was  concluded.

 MESSAGES  FROM  RAJYA
 SAB

 Secretary  Reported
 the  following  three

 0202

 Co  _umns

 10032-37

 10038-124

 10125-63-

 N.  6.  Chatterjee

 ‘10163-64
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 messages  from  Rajya
 Sabha:

 (1)  That  at  its  sitting  held
 on  the  30th  May,  3956
 Rajya  Sabha  had  agreed
 without  any  amendment
 to  the  Life  Insurance
 Corporation  Bill,7956,
 passed  by  Lok  Sabha
 on  the  23rd  May,  1956.

 (2)  That  atits  sitting  held
 on  the  30th  May,  956
 Rajya  Sabha  had  ag-
 reed  without  any  am-
 endment  to  the  Tra-
 vancore-Cochin  State
 Legislature  (Delegation
 of  Powers)  Bill,  1956,
 passed  by  Lok  Sabha
 onthe  28th  May,  956.

 (3)  That  Rajya  Sabha
 had  no  recommenda-
 tions  to  make  to
 Lok  Sabha  in  regard
 to  the  [Indian  Income-

 Sabha  on  the  28th
 May,  i946  .

 747  Lok  Sabha

 [  PAILY  Drcest  ]

 DISCUSSION  ON  RULES
 REGARDING  EMER-
 GENCY  RECRUIT-
 MENT  TO  I.  A.  5.
 Shri  A.  K.  Gopalan  rai-

 sed  a  discussion  on  the
 Rules  regarding  em-
 ergency  =  recruitment

 I,  A,  $.
 The  Minister  of  Home

 Affairs  (Pandit  G.  B.
 Pant)  replied  to  the
 debate  and  the  discus-
 sion  was  concluded

 HALF-AN-HOUR  _DIS-
 CUSSION

 Shri  T.  B.  Vittal  Rao
 raised  a  half-  an-hour
 discussion  on  points
 arising  out  of  answer
 given  on  the  roth  May,
 1956  to  Starred  Ques-
 tion  No

 2095  i गा  yees
 Pee  dent  Fund  Act.
 Shri  Abid  Ali  rep-
 lied  to  the  debate  and
 the  discussion  was  con-
 cluded.

 0204

 Corumns

 10164-90

 10190-97,
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 RESUME

 OF  THE  TWELFTH  SESSION  OF  LOK  SABHA

 GOVERNMENT  BILLS—vontd.
 we  .

 he  PERIOD:  OF  THE  r5th  Fe-
 SESSION  bruary  to

 goth  May
 1956.

 2,  NUMBER  OF  SIT-
 TINGS.  76

 3.  TOTAL  |  NUMBER  5332  hrs.
 OF  SITTING  HOURS  39  mts.

 4.  DIVISIONS  HELD.  7
 5.  TOTAL  NUMBER

 OF  QUESTIONS
 ASKED—  =

 Starred  2739
 Unstarred  2564 Short  Notice  28

 6.  GOVERNMENT
 BILLS—

 Pending  atthe  Com-
 Mencement  of  Session  33

 Introduced.  +  27
 Laid  on  the  Table  as

 passed  by  Rajya Sabha  *  4
 Referred  to  Select

 Committee  I
 Referred  to  Joint

 Committees.  3
 Reported  by  Select

 ommittees  Pa  2
 Reported  by  Joint

 Committees.  =  2
 Passed  29
 Withdrawn  .  2
 Returned  by  Rajya Sabha  without  an

 amendment  25
 Returned  by  Rajya Sabha  with  amend-

 ments.  वि  4

 h  GOVERNMENT  RE-

 8.

 9.

 ro.

 Pending  at  the  end  of
 Session

 SOLUTIONS—
 Moved  a  +
 Adopted  नि  नि
 Part  discussed  .  द
 GOVERNMENT
 MOTIONS—
 Moved.  क  नि
 Adopted  .  .

 PRIVATE  MEM-
 BERS’  BILLS—

 Pending  at  the
 commencement  of
 Session

 Introduced.
 Laid  on  the  Table  as

 passed  by  Rajya Sabha  ;
 Referred  to  Select

 R
 fila

 by  Select
 mmittee

 Passed
 Withdrawn
 Negatived  +.
 Barred  :
 Returned  by  Rajya Sabha  without  an

 amendment
 Returned  by  Rajya Sabha  with  amend-

 ments
 Pending  at  the  end

 of  Session
 PRIVATE  MEM-
 BERS’  RESOLU-

 FIONS—
 Discussed
 Adopted
 Withdrawn

 9206

 33

 77

 af

 OO
 KN

 79
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 PRIVATE  MEMBERS’

 RESOLUTIONS—conid.
 Negatived
 Part  discussed

 r,  PRIVATE.  MEM-
 BERS,  MOTIONS—
 Moved
 Negatived

 i2.  ADJOURNMENT
 MOTIONS
 Consent  withheld  by

 Speaker
 13.  STATEMENTS

 MADE  BY  MINIS-
 TERS  नि  .

 14.  DISCUSSIONS  HELD
 ON  MATTERS  OF
 URGENT  PUBLIC
 IMPORTANCE.

 I5.  HALF-AN  -HOUR
 DISCUSSIONS  HELD

 376  NUMBER  OF  MAT-
 TERS  OF  URGENT
 PUBLIC  IMPOR-
 TANCE  TO  WHICH
 ATTENTION  OF
 MINISTERS  WAS
 CALLED  AND  STA-
 TEMENTS  WERE
 MADE  8९४  MINIS-
 TERS  नि  न

 Ww

 26

 22

 0208

 REPORTS  OF  PAR-.
 LIAMENTARY  COM-
 MITTEES  PRESEN-
 TED
 Business  Advisory  jist  to

 Committee  grth  Re-
 ports

 Committee  on  Absence  igth  to
 of  Members  from  5th  Re-
 the  Sittings  of  the  ports. House

 Committee  on  ‘Petitions  8th  and
 gth  Re-
 ports.

 Committee  on  Private  43rd_  to
 Members’  Bills  and  54th  Re-
 Resolutions  ports.

 Committee  on  Public  i6th  Re-
 Accounts  port,

 Committee  on  Sub-  4th  Re-
 ordinate  Legislation  port.

 Estimates  Committee.  igth  to
 33rd  Re-
 ports,

 Rules:  Committee  2nd  to  4th
 Reports.


